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LOK SABHA DEBATES

LOK SABHA

Monday, May 4, 1970/ Vaisakha 14,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock
[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Rep jons for I in Pensi
to G Employ

*1381. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state :

(a) whether Government have received
representations to incrcase the pension of those

drawing Rs. 200 and over per month ;

' (b) if s0, whether Government have worked
out the total amount of additional expenditure
that may have to be incurred if an average
increase of Rs. 20 per month is given to all
pensioners drawing between Rs. 200 and Rs. 400

per month ;

(c) whether Government would consider
this demand ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) Yes Sir.

(b) A rough estimate places the additional
expenditure at about Rs. 75 lakhs per annum.

2

(c) and (d). Itistoosoon to consider any
h of the benefi d in

recent months.

Y AT BIATERA : I F7 AT T
A 1T ], GIFX @ IHX FT Jq9 2
FI IGH AN FT I FET & | 9
@t ARa F sy F garfas 200
9% ¥ 400 T9Y qF UF 9 AT A
20 9% sfe-wa 1 gfg | T
T ¥ 75 arE w9y Gfq-a¥ F1 FfafEa
o9 ISTAT 97, &Y f6T qIw1T & g
a1 FI9 I8 § ;|1 o7, aifF 7
el A Ffemrd A1 g2 8T % g2 e
a1 s !

Y g0 W0 FA : FrmAA F A A
FIFIT A 1943 F 7331 IR gy
FT &F AIATAT & | TET IAg & fF 1943,
1945, 1958, 1963 #x 1969 ¥, &l
W qIF & qIAC N9Iged A, IAF 9
amwe § ggfraa & € ] 1 s=ras 200
T qF F QAT FT GEET &, ITHT
wgfaga &€ &1 200 gA F FHF
IS & graeg o wga A A af g,
Ffsa 5@ ara & a5te NI H CEETE
ueSe i 3 Y ifaw #¥ af &, afs
IF%T T WY 220 ®TIA QY 7

=t A FAAA . FaTT 200 FIY
¥ 400 T9 I I 91 AT F gEEw
qE
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st qo Ho ¥ : 200 T ¥ ¥
T A7 G AT HT ATHAT FAIE KT
a1, ¥ifE I+ AT dTH aga F9.4% |
zafae AT-AE Fafgstam 3 g7
wre qT A fomar qar o 1 ¥ K ag
Al sgar fs 999 FTT WA 9 ATl
F ary § = A af frar s

St W wERw: & g9g seAr
argar g 5 ag amrar fas 200 393 aF
. A QT AT aF §A @) 400 T
QA ATl g & T Fgwq E fF
giFIt A% A # w5 fadg af ¥
gwdl & ? a7 GLFe 75 s\ wwar vfa-
¥ 78 T AT §7 1943 A¥AFT 1970
aF g d YAl & fag sar frar,
g fgmw @ F1 S0E a9 9 g,
FifF 1943 ¥ AFT A9 TF WA &
#a fradt 9z TE @, sy § IaE
feara @ g, &1 w41 wEem ¥ g gg
fr Fg¥ #1 gl g I 1 W TR X
#t figa a@ giesT A 1247 81 T
TR 5@ A qra 9v aewrer FrE
favim 3 & faw dare & 5 F=aad =Y
faqy aEt TR F g wgmE W=
stz fagr onfr e A& ot & qaw
927 wF, JAEY wFgmE war g w7
T 1 A 727 = wags Frar @
AT 9% fag Y @ /e F oy A
# Ifag garaw fFy s ?

!ﬂ‘ﬂ'u o hﬁ’! 'IE'IT{ 'ﬂ'ﬁ ﬁﬁ'

oA & gy SreX F X ¥ 5% e N
foar war &, ¥fer oz gewa aEi g,
i agarg war @ qgwm sATiEy
I FEREAT A@AATT F A= 9T
fear smar 2.
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o arafaiaT agf § ? #ar qg dgand
2! AN AP AY A T @, 4F
T8 #1E GgeaAT & | ag AgRaArad &
Tg Wt MRFEAT amafavaT § )

st wo Wo WS : T GHT WL AT
¥l 97 63.28 F0T sqr /S FT
AT g | W am g & fe ey
3 & woar A5 arar & 1 98 FHEE A

Tgr &

@ AN R AT W oatg
ST FT I AN ¥ o @A g@ A @
st & ) fore @2z 27 ¥ w9ar e,
T Y S % & fag qare §

ot o oo A : M wroew F A
3T & fF TR Y Foae # feafa @
sTF § T FL GAT GA9 9T ITHT foE
fam & w0 fag g = § & ST Gea
o a € &1 & ag g w7 @
g fr ardear gw fawg gz o2 A fwar
Fiyar | IAF wfEArEAl A FTET A
2 T FAEE F oA ¥ W@ wT g
% Aw 9T AR fRar mar @ ek
gréear Yt fawar S

SHRI LOBO PRABHU : I am very happy
that Mr. George Fernandes has thought of
giving pensions to the higher grades of recipients
but Sir, I feel that before we do anything for
those above Rs. 200 we must think of those
below that amount, particularly in the States
and under Municipal Corporations. I would
like to point out to this Government that since
inflation is of their creation, a creation of their
own policies, it is the responsibility of the
Centre. So I am not going to accept the
Minister’s reply that it is a matter for the
State Governments. I would like the Minister
to give us one reason why dearness allowance
and pension increase should not be borne by
the Centre because the cost of living has
increased because of the inflationary policies of
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and not a commitment of the States, because
pensions have reduced in value because of
inflation.

SHRI P. C. SETHI : I have already replied
with regard to the question of dearness
allowance. I have nothing more to add.

SHRI LOBO PRABHU: Why should you
not give ? That is what I asked.

MR. SPEAKER : Yours was a suggestion
only.

SHRI LOBO PRABHU: I have asked
why this could not be given by the Centre, It
is a Central responsibility.

MR. SPEAKER : Shri Bal Raj Madhok.

SHRI BAL RAJ MADHOK : Most of the
pensioners are in very old age, having scrved
the Government for long number of years.
Since the Government claims to be a socialist
Gover that any inlist State
has to cater to the social welfare of the people.
hhylknwwh:theralamhlweﬁam
measure or as a socialist measure whether you

t, it foll
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fads 75 s waT &4 g | faw ame
FY 200 797 1 wg 220 w9y faery,
Iu% faq 20 w93 F1 Fwa A_T AT
&, afreag 399, faas1 400 598 1 g
420 597 fasr 1 gafag waddz AT
@ F ahdr £ FF 200 w9 & 400 597
IF &9 9 avy g9 AR w1 20 ¥
sqrar fad I | aE SIgET gHEy
F aqera ¥ 7 2, ¥fF a0 qqw 0
grfre ¥ oy, @Y sEsr gfaar @
ey | #4T AEAHE QAT S0 F fag
farc g ?

SHRI P.C. SETHI: It is a suggestion
given by the hon. Member and the Govern-

ment would consider it at the appropriate
time.

SHRI S. M. BANERJEE: I would like to
know from the hon. Minister specifically with
regard to the two points raised by my hon.
friend, Shri Fernandes—his first point was with
regard to persons who are getting a pension

will in the ! ts and pensions to
a living wage o that the old people who have
pothing elsc to live upon can be helped,
because they have served the country when
they were able to work, so that they can
make both ends meet ?

SHRI P. C. SETHI: I have already said
that as far as the pensions are concerned, we
have always considered their case with sympathy.
We would like not only the pensioners but
every section of people to get minimum wage
but the g is of the ity to pay and
the economic conditions of the country also and
from that point of view I think the Government
has been considering this question with all

from Rs. 200 to 400 and his other
pertinent question was whether the D. A. will
be merged with the pension as 50% or even
100 per cent of the D. A, bas already been
merged with the pay of Central Government
servants,

Iwant to koow from the Minister—since
Government is not able to take a decision on
their own—whether he will leave it to the
wisdom of the Pay Commission by referring the
question to the Pay Commission so that they
are able to give some concrete suggestions for
the implementation of the Government.

MR. SPEAKER : Here the questionis not

possible sympathy towards the p
SHRI BAL RAJ MADHOK: Is there
potsibility of doing it asa socialist measure ?
You have not answered that.
off gHo gRo WrEt: 200 T ¥
400 7% aF ¥wq T arE) 7
20 w7 #fafem 3 & fag axw &1

Jating to the Pay Commission but to the

increase in pension.
SHRI S. M. BANER]JEE : This question
is arising out of this question. And so I want

to know whether he will refer this question to
the Pay Commission.

SHRI P.C. SETHI: The case of pen-
sioners has not been specifically referred to the
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Pay C

B

But,
to

inly, the Pay Com-
their points.

=3,

SHRI 5. M. BANERJEE: We wanted to
know whether it will be referred to the Pay
Commission, Instead of answering ‘Yes' or
‘No’ the Minister says that the Pay Commis-
sion is welcome to consider the points.

SHRI LOBO PRABHU: The hon, Mem-
ber must be given a clear reply.

MR. SPEAKER: Let Shri Banerjee put
his case.

SHRI S. M. BANERJEE : Will the Govern-
ment ask the Pay Commission to apply its
mind to this ?

SHRI P.C. SETHI: The Pay Commission
isto go into the conditions of service and
emoluments of the Government Employees.
So, this cannot form part of the terms of
reference of the Pay Commission specifically.
As T have already said, the Pay Commission is
welcome to go into their problems.

ot gaEATe wreE @ ASTH WRNET,
4g 3 § A1 HIsA Hgey § I+ faq w3
wag o< TwA & S g oww w9d ar
Tt a3g & g I faar s &, Afew
7g 9T 4 AET § a1 ITAT g I, IAH
A& F, ar qTF F! FFA I@FT &
et & 1 ar ol gy ¥ S fmme A §
% agF FAY g ar e wE T
1 o g suR Fw@s< F@a W E av
FH AR TIT A A & 7

MR. SPEAKER : I do not think this is a
relevant question.

o gANAE ST ¢ SETE HgiEg,
ag TAT qG ATATAF1 FY I § IHA
gafaq & | HIEW BrEEd ® TAT 3T W
JART TUIT FAFH I AT & ar 4
&t gy i 3 oy & av g ?

MR. SPEAKER: If you go by the
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word ‘pension’, then you can bring in all the
people who are getting pension.

&t gusiE wiww ¢ FeqE WG,
& fo qgT wga g e e Jam dd
I TR A FEA RO F A9 § AT
A O § 7 ag W X & fag A

MR. SPEAKER : How can he reply when
this question relates to the Government servants
only ?

ot forw aroraw : a=E AT,
ag faad madiz gdem Faa wIRE
ag MEMEE ¥ 99 9927 @ § AR A-
IOEA F A7 FAF AT A w9 ;¥
qgd ot ag F% g a4f | q I FA A
ofs & faq aowre Jare & ar 78 ?

AeqW WEAT : Tg AT T AT AW
g | oTT Fr AT ¥ qIQ | 4 9 AF
FC L CHE S T (wTae™) ... ... How
can I allow the questions and their answers
to be repeated ?

Construction of Small Houses for
Ministers

#1382, SHRI 5. M. BANER]JEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether small houses are likely to be
constructed for the Ministers ;

(b) ifso, whether any plan regarding this
has been formulated ; and

() ifso, the main features thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K.SHAH) : (a) The term “small
houses” is vague. What is under considera-
tion is the re-development of large rbungalow
plots with flats in multi-storeyed cons-
truction,
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(b) and (c). The question is still at an
carly stage of consideration and no details can,
therefore, be given.

SHRI S. M. BANERJEE: Do I takeit
that all these big bungalows with vast land at
the disposal of the Ministers right from the
Cabinet Minister to the Deputy Minister
will be converted into multi-storeyed houses
or this will be only for Government employees ?

VAISAKHA 14, 1892 (SAKA4)
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SHRI BALRAJ MADHOK : Janpath was
a permanent house.

SHRIMATI INDIRA GANDHI : If a
permanent house was made specifically for the
Prime Minister, the Prime Minister cannot
change it. There was no such building. At
the present moment, it is just a plan. We do
not want to give it top priority. But I do
think it is essential for the future that there
should be onc house designated as the Prime

SHRI K. K. SHAH : The re-develop
of the entire area covered is under considera-
tion. In that, also the question of bungalows
of Ministers will be considered. But the
facilities necessary, how much should be
available to them—all thisis being re-examin-
ed.

SHRI S. M. BANERJEE : I would like
the Prime Minister to answer this question.
There is a fear lurking in our minds that
another bungalow is going to be constructed
for the Prime Minister ; though it is ‘a small
house’ that is mentioned, we would like it to
be smaller so that she can hear the demons-
trations and slogans.

SHRI KANWAR LAL GUPTA : But he
goes there to congratulate, not to protest.

SHRI S. M. BANERJEE : I would like to
know whether this idea of another house for
the Prime Minister has been completely
dropped in the larger interest of the country
as we are in a financial crisis.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : It is
necessary for the Prime Minister to have a
special kind of house, not necessarily a big
house but a house that is constructed from the
point of view of the Prime Minister’s efficient
functioning with adequate office space and so
on. There was a plan to construct such a
house, not a big house for the Prime Minister’s
living purposes but one with adjoining space
for office and so on, That proposal is there.
It is not there for me. It was felt that there
should be such a permanent house for all the
Prime Ministers,

Minister’s house where heads of states, other
visitors, deputations, and delegations are not
inconvenienced.

SHRI S. M. BANERJEE : She has said
that she does not want a big house. The
previous house in Teen Murti was a three-
dimensional house. Is this going to be four
di ional, I do not und d

MR. SPEAKER : She has said that for
herself she does not want a big house.

SHRI PILOO MODY : The Prime
Minister may have large family in future.

SHRI SHRI CHAND GOYAL : The
question of the small house apart, what costs
the exchequer more is the furnishing of the
house and providing free water, free electri-
city, free gardening services and other similar
free services. The people’s criticism is that
the Ministers cost about Rs. 10,000 in the
States and about Rs. 20,000 at the Centre.

MR. SPEAKER : It does not arisc out of
this question.

SHRI SHRI CHAND GOYAL : These
are all accompaniments of a house. So, I
wish to know whether the Government will
reconsider this question only to provide houses
and not allow these free services, so that the
huge expenditure can be cut down and the
criticism of the public may also be met.

SHRIK. K. SHAH: I think that un-
luckily the most misunderstood person is the
Minister, and I want to give to the hon.
Member an idea of what a Minister gets. Out
of Rs. 2250 that a Cabinet Minister gets,
Rs. 600 are deducted by way of income-tax.



11 Oral Answers

(Interraptions) I am not grudging Members of
Parli , but Members of Parliament will
be good gh to F a Member of

Parliament and a Minister. I would be pre-
pared to accept, if it is possible Rs, 51 per day
and Rs. 500 as my salary, if the House is
agrecable. I am exchanging salary, not
position.

So far as electricity and water are con-
- cerned, Members who have been staying in
flats and small bungalows know what the
charges of electricity in Delhi are compared to
Bombay and other places. A voluntary cut
has been imposed and the total amount
allowed to a Minister is Rs. 200 per month,
and each one of us must be paying Rs. 200
to Rs, 300 per month by way of extra charges
- for electricity and water,

So far as the third point is concerned, the
furniture that is given to the Members and
the furniture that is given to the Ministers
also may be compared.

SHRI SURENDRANATH DWIVEDY :
But we arc paying over Rs. 30 per month for
the furniture.

SHRI HEM BARUA : On a previous
occasion it was reported that the Prime
Minister bad said that the Ministers should
live in flats. In that context may I know
whether the Minister has shifted to a flat,
or whether flats are being constructed for
them by now ?

SHRI K. K. SHAH : As I said, the whole
question is under consideration.

stfawm: yoa N ¥ AT
fecdy fafqeez as faax & dn=y &
WWRE 3 ATY T @ AT A
S A F I o A oaw ¥ IS
FT AT F0g A1 FTWEX A T qAl
Y fpadr st Igaey &Y gt ?

SHRI K. K. SHAH : Tam getting it
examined, how much land can be spared etc.
to int a also to go

]rr

into this.
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st et : 7 95 ag g 2
g&a ?

st %o %o WE: A" IEW @Y
@

SHRI MANUBHAI PATEL : Small houses
and flats for the Ministers does not mean
cheap or economic houses, May I know whe-
ther the Government have worked out the

limit of expenditure on some small
flats for the Ministers ?

SHRI K. K. SHAH : As I said, the whole
estion is under considerati

sit arepw fag watfean : sreaa Ay,
Afagt & wErl & aad ar oagi 9%
aga w=i g€, afFq N daq e ¥
vz &, fadw sT Mg oA F odew
# gwrf & T B R EFW F fay
ot fasiad § agt F A ¥ fawrs
Y fasmad § 9% guw 9T e a9
famar @, st gg wiv 1 W@y § @
g wmar § fFag o sfad F fA
§—3@ v 0 oA A ¥ o
fawmaa &1 1§ 3—F wFAr A g
f& =% s § a1 w7 FAIE
Ll

9

st %o %o wrg: § fawgw ¥ amw
Fgarm g frfagwr 12 #@=i & 89
w1t wifaa & & feT ot afg w8 0w
fasrag g 7 &, @1 @A @l X
sdar § i 9@ @1 qu sara &i¥, 9
g4 o & awar @, F €T

mag"lw: qg gara WA d@
a@t grar ar, feg it §7 www ¥ 4
wafad ow g9 o 77 7 JUg¥

s gusiE WEw : FsIy WEIEd,

it ¢F ¥AT garew ggi a7 fear @ar
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f& srgw fafaee & fa¥ o& 791 w5 M

Y gEE WrAw ¢ AqeAW WRIE,
e fafreer & for @@ w9 &
qe@ 1A wa g ¥ faed ¥ fad
w §, A @E @A ww R, q@h AN
as ¥ fad g adl @ | wrew fafrezs
] a9 g2 & fad a¥ wEm N www
g g, AfFT ot A A I § I
far amg ;N 9@ T ot TIEt
AT F D qHodrw AP AX 7,
s R g e gl dsv & fay @
ag a8 8, sgw fafree & fa¥ awn
wF wifgd 1 sew fafreT F @@ F
farar v =x § Tfed, afe
anfes & v & fadr, gt ol & fad
73 AFH H ww@ g—ear fafres
aTEd 1 YT wEge gar § av g ?

aeaw wgvEw gy A I el
qarEAr

&t geEhaT e - aeIe WENEY,
Iu ar amar § =fgh

woow wgEg ;@9 §5 argy, &
1T ¥ TF a9 FEAT AgAN § | ST 9
uF g% 9gw &7 9% g, famwr s@w
T 9FT E, AR AT T A
wifed 1w g g = ¥ dar &%
@ 0 gfww ga @ q@

st T WA e
wgeT, FoF aga & @7 S Fr
Srgat g | 991 w4y o F fadr O wwr
AT AT @I &, 99 9 frad @« W

A g ?
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stdo o mg: ot @1 @ g
& T g

ot TR A §g AgA
ar g

st gfy it @ Sar §r o
Fgl AT—3rft FE AT A FAET o7
wWE A @ A A F g dw
g1 A ot geEaiare oe ¥ wgr
fr wa= @t & safee & fodr oY, afes
St A1 I fa oy &, o qw e
Y FH FW@T §, AN ghawr ¥ fay
g1 A5E g1 T1fge, W amEwEdr
mege & mE F) AfFw ol gmax

F1E FIEAE TE G g€ 2 AR AH gEw
1§ grafeEr @ o @ 3

Responsibility in respect of Utilisation
of Vacant Lands in Delhi

*1383. SHRI BALRAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it a fact that there is a lot of
overlapping between Land and . Development
Office of the Department of Works, How jing
and Urban Development and the Delhi Deve-
lopment Authority in respect of utilisation of
vacant lands in Delhi ;

(b) whetheritis a fact that Government
have decided to transfer the open lands now
under Land and Developmen: Office to
D. D. A. for development purposes ; and

(c) if so, whether orders to that intent have
been issued and the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir; they
deal with different aspects of land administra~
tion and utilisation.
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{b) No, Sir; Government arc agreeable
to the transfer of such lands selectively for
approved uses.

{c) Orders are issued in each case after
consideration on merits.

St AT WG : ASAF AGILA, AAT
e 7 s s fan @, W@ faashifen
& AT SEgAT g W AR aw agi
3 fr fog gaa frgm FQrfored L]
arg gt ar @ IEE FACAE dr e
Sqeraiie anfes # el TATEA ¥ Afa-
T g # fegr AT @ 7 347 ag A w4
7df & fF 99% q@w 99 i fafaes
gar @ ¥ q@ A #z e AT
anfipe faoelt saraar & AT g0 FW
g 1 at & sraar rgan g 5 ag @
MaTdfan § Taw IEA §A @ AR A
a1 feseft srad a7 $to Fo Lo & ]
# sy Far amata g 7

it 3o ®o mg: T Farwr s
gﬂ'raaﬁq_aﬁﬁma’ﬁtz.ﬁ%ﬁwﬂ
srsfeana ¥ fay fagar d= wifgd ga
gqaﬁmqw%z.mﬁaﬂaif RS
g qw fawfesr & gefafigas ¥ oF
forzay faret o1

«_...150 plots of land which were in
our occupation and which were occupied by
squatters may be handed over to them. On
a scrutiny it was found that 32 plots were
handed over for the present and those
were physically made over to the DDA
for management. Out of the 73 plots
which are partly in rehabilitation colonies
and partly in government colonies, the
rehabilitation plots have not yet been
transferred to the control of the Land and
Development Officer. It has been  pro-
posed that subsequent to the transfer of
rehabilitation plots some of them would be
utilized to make up the cxisting deficiency
in the service colonies.”
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st wwow ANE W Ag qF AL
2 e 39 gwa o oz e aq ¥ faeely
FIORTT F A7) F garfas A Ty
¥ forg 3% arg o9 o7 a7y g &, AW
afas ofar sa7 frar ar gwar § Afe
a7 38 A7 ¥ guifas wvm T § A
% ¥ daawire anfee 491 WU &
ST wia § a7 @ quAr @ ar
WA A AT T 3 & s
wrgan g fF A Qe Fawadve aifea
FT EE 9, A fewn wgfafas
FIOORIA & A7 qrE T § TAF AW
& gAIfaF qABIT IA FT LT 2T AT
I9% fad %1€ afus a9 o afgs
ot Sror 7Y w2 ?

it %o &o Wy : dar AN garar 32
cmzd i w1 gmd@ wefam @k

" 3AFT wefamE, AN R 3| S ag fr

CICRI

st g wevw A AgEw A
gaw @Ew Ag | A T dqee
Fifwa & ara 32 corew & adf &, g
orzd § et faeet oefufrgdes w
ZIFAHT AT A0l 971 S g wEA
T 39 gaq faeett ghafags Fronam
56 qeidwz oftar 4T W F T
T oy AfeT 7w 3z 66 g ufar
FIT FW F1 gorwd 1 @ e o=
g% gafas 4 F@ § @ dw o
gamaiz aifRg AT AT T9T 71 gaf
wivar &1 @ F sar wrgar g fF A
vz dawaRee aifeg foeet sgfafacs
FIEREA & a€ 1w F gofaw ao
caTEd 9 AT T AHKA FATH I TAAT
T &t gud fad Frf Far oo @i Al
srofer 7gf wivm ?
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SHRI K. K. SHAH: This covers two
questions. One is the question of the terms of
the lease on which a private person or some-
body else has been allowed to occupy it. The
other is the question of regulations of the
Corporation. The two are different issucs.
There is no overlapping. Now the terms on
which the rent has been fixed, which has to
be revised after thirty years or so, that is
based upon what area will be allowed or will
be utilized for construction. If there isa
change in the use, say from residential to com-
mercial, then certainly I am entitled to charge
more. Now, there are regulations of the
corporation both for residential and commer-
cial areas. If you change the use you arc
not complying with the regulations of the
corporation.

SHRI BAL RAJ] MADHOK: You are
mixing up the two issues. Previously under
the lease terms the corporation allowed 56 per
cent. Now the Corporation allows 66 per
cent. Why should they charge more ?

SHRI K. K. SHAH : I have made it clear
that previously under the terms it was 56 per
cent. Then the charges were levied on the basis
of what area would be allowed for construction.
Now you are making it 66 per cent. There-
fore, more area is available for construction.
I do not understand why the government
should lose.

SHRI D. N. TIWARY : From time to
time g have allotted land to indivi-
duals and co-operatives. May I know on how
many occasions co-operatives have been given
land and on what basis? May I know why
the M. P’s co-operativé have been denied
this ? What are the reasons ?

SHRI K. K. SHAH : I have not got the
figures here. But here I want to reply to this
question so that my hon. friends may not
misunderstand. First of all, M. P.s co-opera-
tive is not co-operative of only M. Ps. There
are outsiders also in it. Therefore, it is wrong
to call it an M. Ps. co-operative.

SHRI D. N. TIWARY : It was started by
M. Ps.
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SHRI K. K. SHAH : I am giving the
facts. S dly, this perative was allotted
land in Shahdra. Unfortunately, this co-
operative refused to accept this land. Is it
our faule ?

SHRI SURENDRANATH DWIVEDY :
I want to know whether there is overlapping
between these two organisations or not. I want
also the Minister to make this position clear
whether it is a fact that the Minister is plead-
ing with the DDA for allowing the M. Ps. to
jump the queue and give them some special
concessions to build houses in some M.P.
colony here. If the M. Ps. want to build
houses, why should they not come through the
normal co-operatives, the usual method for
allotment of land? Why are these special
concessions being given to the M. Ps. because
of which all over the country it is being men-
tioned as if the M. Ps. are taking some special
advantage of their position. Let us know what
is the position and what is the Government
doing in the matter ?

SHRI K. K. SHAH: I have been very
clear in dealing with this question. Ihave put
the M. Ps. in the middle income group, that
is to say, income upto Rs. 18,000, and they
are given a plot of 200 sq. yards and that too
on condition that they will construct houses in
two years and vacate the houses which they
are now occupying. This helps me to reduce
the pressure on the buildings that I have got
in my possession. There is no objection to
treating them as middle class except that they
have to accept this condition and that they
have not to stand in queue. Otherwise, they
are treated like others.

SHRI SURENDRANATH DWIVEDY :
Sir, he has not clarified the position. A
controversy is going on and there are comments
in the press. We want to know what is the
actual position, whether the M. Ps. are being
given any special concession in the matter of
Jjumping the queue. If so, government is doing
something which is objectionable and is not
acceptable to the M. Ps. Let him make the
position clear.

MR. SPEAKER: The main question was
about overlapping of power between various
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authorities and the question of allotment ~ of
land to M. Ps. bas crept in. A number of
M. Ps. have already approached mein this
connection. I think that question should be
replied to in detail at Some- other time. Let
them give notice of a question. I am sorry, I
cannot allow it on this question.

SHRI SURENDRANATH DWIVEDY:
That will mean that the matter will be hanging
fire for some time.

MR. SPEAKER : Let some hon. Member
give specific notice of a question.

SHRI BAL RA] MADHOK: I am sure

the Minister will not accept it.

SHRI SURENDRANATH DWIVEDY:
Sir, why do you not ask the Minister to make
a statement on the question?

SHRI K. K. SHAH : Sinceit applies to
M. Ps. I donot want any misunderstanding.
It is true that there was a demand that M. Ps.
should be given some land...... (interruptions)
It arose because the land which was given to
the M. Ps’ co-operative at Shahdra was not
found suitable by them. Incidentally, that
co-operative consisted of outsiders also, not
M. Ps. alone. They have got this land not out
of turn but in turn.

SHRI SURENDRANATH DWIVEDY:
Sir, you should please ask him to make a state-
ment on this question.

MR. SPEAKER: I would request the
Minister not to take this opportunity to make
that statement. Let him make a statement
some other time. There is a lot of controversy
about the allotment of land to M. Ps, That is
not fair to us. The position should be made
very clear in this House, whether we as mem-
bers of this House are demanding something
special or only what the ordinary people are
asking. That position should be made very
Clear.

Oral Contraceptive Pill

*1384. SHRI RAM KISHAN GUPTA:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT- be pleased
to state :

(a) whether it isa fact that researchis in
Progress on oral contraceptive pill ;

(b) ifso, the results so far obtained ; and

(c) by what time the contraceptive pill is
likely to be prepared and offered to the
public?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes. Research
on various types of oral contraceptive pills is
already in progress at various places in the
country. This is primarily being carried out
under the auspices of the Indian Council of
Medical Research and Central Drugs Research
Institute, Lucknow.

(b) The different kinds of research being
carried out are :

(i) Post-coital pill is being investigated
by the Central Drugs Research Ins-
titute, Lucknow. This is still in the
experimental stage with animals.

(ii) Once a month pill. Research is
about to be undertaken on women
by the Indian Council Medical
Research at different centres in the
country. The animal experimental
stage is over. However, this study
will take sometime before the results
can be evaluated.,

(iii) An indigenous preparation which
is offered in the form of a powder is
being tried by the Indian Council
Medical Research and this is to be
taken 2 or 3 days a month. The
non-toxic angle has been cleared,
the animal experimental stage being
over. Itis now planned to initiate
trials on the women,

(c) As the research being done on different
kinds of pills is in a very clementary stage, it is
not known as to when such oral contraceptive
pills. would be prepared and offered to the
public in our country.
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SHRI PILOO MODY : He has not said
whether it is ‘male’ or ‘female’.

MR. SPEAKER: He has said once a
month and not once a session.

=it 7w feaa qoa : wrE FAY S
Faa fE AT R e g A §
wrAAr 9rgar § fe Q@EdiEd @A §
71 fraezg fA59 § A FT 9% IEq
¥ ag faew ateat g grd % sdn ?

DR. 5. CHANDRASEKHAR : There are
two things. The imported pill is alread
available on payment. What we are now
interested in is the i y factured
pill. It may take one or two years before the
available material could be transferred.

_ stm feaa g @ 5 i
gam fFemea ge g ay & a¥ &
smar wgar g f& ag o faew awd
I, IART AV FT geA 9T FAT FEL
q§m TaHT srRmie fray mar g ?

DR. 5. CHANDRASEKHAR : No, Sir.

SHRI HEM BARUA: Some time back it
was said that those who observed family plan-
ning rules will be presented a transistor. I want
to know how many you have given the
transistor and how many have actually observed

family planning.

DR. S. CHANDRASEKHAR: We have
distributed transistors through industrial con-
cerns for sterilisation.

SHRI A. SREEDHARAN : This Govern-
ment is going in for all sorts of contraceptives
out of which some have obviously failed, In
my own constituency a woman wearing a loop
gave birth to a child and the child was called
‘Loopika’ I would like to ask the Minister
whether the Government is going in for these

new T and inventions and wheth
Government are aware of a very strong school
of medical opinion that tr i pills
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DR. 5. CHANDRASEKHAR : From the
available data it is clear that the case of
‘Loopika’ is not even one to five thousand,
May be there is an exception in his constituency.
As regards the d question in U.K. a
commission was asked to enquire into it and it
submitted a report to the House of Commons
which shows that the incidence of cancer is
highly exaggerated and it is quite harmless,

SHRI PILOO MODY: It is interesting
how he bypassed the loop.

= FE o Jear : § A agEy
¥ 9 Argar § fF oot g% faad @t
sfrew a7 sgaewT 5y 0 g9 stel
wfRar@ & s o qfaar
qardy srdqr faast snafaal o agga
fear s W gwd 9gy HhEE gx
fear sramr ? g A § 9HT F4T AT

W

DR. S. CHANDRASEKHAR : The re-
scarch on oral contraceptives is really meant
for women and not for men.

MR. SPEAKER : But he is interested in
his own self,

=t ¥¥T A g gIET A0 #Y
wifaai amdt g, wzw aw 9 smT g
&, @ & st wngar § 5 ar ogww
FafmaiF ot Fararad A7 WE
AR RS Rfdcadg AW A 2 5
af &1 T F far feaar awwe v
Garad gar g ! AU WHW ;¥ g ar
FaT &, AT IuST Framr @t arar 2 7

DR. 5. CHANDRASEKHAR : I am afraid,
the Ministry bas not done a study of the cost
effectiveness of oral contraceptives.

ot fare o et ;o aew AR,
fadtes ifagt AT oz faee &t
32w 7g g 5 gardt 9 dewr afas a1
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2 AT A AT Eemeem W @ AT
a® F1E W@ IFL FT SO Ag FRar
war, T 7 v @ faar ma, & i
¥ gefa= A% gaw F1 w9 R awm
afz gu¥F a1g @1g W Ag AN FE QY
TaTIaT ©9 § JAGEAT FH g TwAT |
at sy g Taw far fasre w90
fis ggfrarz T gaw &1 A F=C AW
# fpar oy & 3@F fo¥ oF A@w A
fawmr &= wma ?

seqer WERAT : TEH FATE T W

2 | g |ard ¥ sgi Aar 2 |
DR. 5. CHANDRASEKHAR : Government
has no objection to following the hon. Member’s
suggestion by those who want to follow the

rhythm method or moral restraint method or
brahmacharya. They are welcome to do so.

sit farr gpave WA AT OF fawe
ggfaa T §a0 &1 gAC FA ¥ f42
oY 59 919 arg gifad |

Installation of C

P for D iom of
Cancer

#1385 SHRI D.N. PATODIA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
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CHANDRASEKHAR) :
Press Report to this effect.

(a) There was a

(b) and (c). In view of the meagre resources
available and urgent need to spend money on.
the I; pr tonand t of 1
common diseases which afflict our population,
the question of installation of such computers
in our hospitals has not been considered.

SHRI D. N. PATODIA: By and large in
respect of every important matter there is
hardly any research activity in our country.
May I koow the expenditure on research
activity carried out by public and private
institutions with regard to detection and treat-
ment of cancer in India ?

DR. 5. CHANDRASEKHAR : We have
several institutes in the country, three of them
being prominent ones, where the ordinary

co hods of d ing cancer are
carried out. Unfortunately, the question is
based on isation of detection as has

been introduced in the University of Chicago.
We examined it from the available evidence
and found it an extremely expensive and very
sophisticated method which cannot possibly be
undertaken in our country, Therefore, the
conventional methods, which may not possibly
be hundred per cent accurate, are being carried
out in our country.

~ SHRI D. N. PATODIA: What is the

=

to state :

(a) whether it is a fact that the Chicago
University has developed a computer which
will detect growth of cancer in human bodies ;

(b} whether Government have taken any
decision to instal such computers in important
hospitals in the country where more than 2
lakhs persons die every year of cancer ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR. S.

ipated to be spent during the
Fourth Plan on these conventional methods of
detecting cancer; bas any provision been
made ?

DR. S. CHANDRASEKHAR : We have a
total allotment for hospital expenditure and
not of & particular item devoted to a particular
subject. If the hon. Member wants, we can
get the figure.

SHRI D. N. PATODIA: What is the

plan? How much do you propose to spend on
conventional rescarch ?

MR. SPEAKER : He has replied to it.
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Incidence of Direct and Indirect Taxes

*1386. SHRI HIMATSINGKA: Will the
Minister of FINANCE be pleased to state :

(a) whether any concession has been made
as tothe present apportionment of Direct and
Indirect Tax burden, per th ad of popul

VAISAKHA 14, 1892 (SAKA)

Oral Answers 26

the rural houschold, For every thousand
population, the hly burden of indirect
taxes wou]d work out I'.ﬂR.l.5 800 for the urban
household and Rs. 2,000 for the rural house-
hold, the reason being that as far as the urban
sector is concerned, the most of the direct taxes
that the urban sector has to pay as compared

to the incid of direct in the rural
tion in the urban and rural areas in thecountry; . o0 10 com ively less.
and
st wwear qa: & @y qE

(b) if so, the latest estimate in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Attention of the
hon'ble Member is invited to the Finance
Ministry's study on the Incidence of indirect
taxation for 1963-64 which was circilated to
Parliament in December, 1969. According to
that study, the monthly tax payment per
thousand of population worked out to Rs. 5,800
for the urban households and Rs. 2000 for
the rural houscholds. No comparable study of
the incidence of direct taxation has been
undertaken, the reason being the absence of
data on income distribution by size,

The choice between different forms of taxa-
tion concerns both the central and state govern-
ments, and at the time of the formulation of
the Central budget, the existing tax incid
as well as the effects of the proposed increases
in taxes and expenditures are duly taken into
account.

SHRI HIMATSINGKA: May I know
whether it is a fact that the distribution of
tax-burden between the rural population and
the urban population is very inequitable in so
far as it is for heavier on a small number of
urban population and much less on a large
number of rural population. They have to
pay comparatively a very high amount of
taxes. Has any assessment been made, the
reasons therefor and any steps taken to fill up
the gap ?

SHRI P.C. SETHI: With regard to the
incidence, per capita monthly tax payment has
been worked out Rs. 5.8 for the urban house-
hold and is nearly three times thep«qaita

hly tax pay of Ra. 2 esti i for

argar § 5 aar g oY & f5 s wa-
gifer gafadts 1 fgamm amar ar @t
ag ifadg o TAEE G emilE
& gfaar § ged saET gAt | A
¢ ? swdifer afeds gat [ ¥
TFTH AVE Y qga w0 faadr 3
it ot AgRE A S A far § W
aq 1963-64 & fea § 1 sl @@«
A AR IT AT H owrar EWT W@
&1 7 aTHI T AR Y Yw@asE &
afdr ¥ 79 (I FT A FOO—31 7@ o
1 #rega s {5 arw feafa @ &t
A AFE? PR ase T Iy
mer o agfefes tifafeg s@& ¥
forx Qemae @ #1 TS ATAA ?

st g0 o WY : o IF 1969-70
¥ gfada &1 aveqs & 8.9 wOAT awaEA
gIIgEeeq &1 § AR 3.3 wAwr €A
gISTEITET & & | Wl AF IAFR AR
grerse MWW & ffedw F ow@Rw
Fawdas § AT W A AT H 43
gt aaq § f5 fegeam & avex ag
SAMET & #4716 ITIW F FT 9% 3-4
AT F 1967 F s g7 X § & qqry
FT Yo7 FEAT | g X ITFW F %
9t 3 faar w2 25.3 &, 7.4 Imlse
24 AT 17.9 gAerglee F1 & 34
TFIXY AG T ATAHE B AT g
Zlzw 28.5 § fagd s1stsw 11.0 § @k
17.5 g8 1§ 1 A< dvzg ¥
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Zrew 29.4 & fagd 17.4 srgte &1 @
H1T 12.0 TIETEEE F7 § | AT o0 gEAY
¥ gmau 2.8 AT 9.6 ¢ ...... (swawmA)

=t SaeEw R FIEaiET o
A agt 9ga § wafF AR W gy TE
& g & I FroarEr aF Af W

oW WERY ¢ AR FEAA |

Scheme to Convert 0il and Natural Gas
Commission into A Unit

+
*1388. SHRI LAKHAN LAL KAPOOR :
SHRI R. K. BIRLA:
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there is any proposal under the
consideration of Government to convert the Oil
and N 1 Gas G into an
mous unit ;

{b) if so, the details thereof ; and

(e) by when the proposal will be given effect
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). The
Oil and Natural Gas Commission, which isa
statutory body set up under the Oil and Natu-
ral Gas Commission Act, 1959 (Central Act
43 of 1959), is already an autonomous public
sector enterprise, and as such the question of
converting it into an autonomous unit does not

giel % Smmed & fy dsfes
weaT AT

*1389. st wguw fag vt :
5a1 qAtferam Aa1 TEWA HIT @0
Wy WAt ag qary F g w3 fr

(%) sist ¥ v ¥ e
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ixfers w5 wrar a7 TR & fAg
frgwr &1 o€ afafs g seqa o
ﬂ?urﬁ!m_waﬂtrma; aT

(w) s¥a afufe & fawifci &
ATAIT 9T GIFIX AT FIEAHT T4 Y 37

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
Committee constituted to study the Techno
economic aspect of using different feedstocks
for the new fertilizer projects is still ¢
its studies,

st wgew fag Wt o dsae
agiaa, & sran agA g 0% 341 ghaar
F A gewl & 99 & fggra § q¥ %3
AaT F gA Sfeard IO F fAg
TR A FT AT E ? g @y &
AT FL @ E FF AQET 9L AT GG,
wieargad #1 Q€T F1 L FE & fod
St UF agr NAW AT FAT A7 W@,
w1t 4131 aga adtar ey Frsar gen
AT W wrEEIE A9A ST FreAr F
fag itz 54% & fag feardr, ag
Fger {ifsg ?

SHRI D. R. CHAVAN: About the study
team, the study team has been constituted and
that study team has held only one meeting so
far. They have not completed the study and
submitted a report. As regards the other
feedstock, we are utilising and propose to utilise
in our country natural gas, naphtha, fuel oil,
LSHS, HSHS, coke-oven gas, Electrolytic
hydrogen and lignite. These are the feed-
stocks which are being used here in the country.
For example naptha which is used as feedstock
for fertiliser production is nearly 60% of the
total feedstock that has been used in the ferti-
liser production.

it wgrow fag Wt sTE
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WERT, AT ATET W @A Afww A
& fis amar wiemngwy & fag @@l
®reets wregx grm Agl R At
o a1 TENE T @ § ag qOT B!
q@mr | g ¥ gt ¥ wfeareod
fgzfegt ==t Qg | § AT AR
gfr s g ar dfes wreEm A9
¢ TR § AT R %T AAT 9T AT
& g0, Gizargad deefai A ?
g Ay Fedt Ad G T AH TE
gt g T & ?

SHRI D. R. CHAVAN: That is the
reason why a study team has been constituted.

1 have just now submitted that the Study Team
has not yet completed its study.

AN HON. MEMBER: How long will it
take ?

SHRI D. R. CHAVAN: It wil take a
little more time. The Study Team was requi-
red to submit its report within a period of four
months, They have not yct been able to com-
plete their study. I hope they will be able to
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has yet been taken to import ammonia. Sup-
posing finally it is decided to import ammonia,
it will be used in the expansion of the existing
plant at Trombay and also the second stage of
Cochin fertiliser expansion will be based on
imported ammonia.

SHRI 5. KANDAPPAN: The fertiliser
prices in India, we all know, are exorbitantly
high compared to the pricesin many other
countries, even under-developed countries like
ours. And the progress is so slow that I don’t
know when we are going to be ina  self-suffi-
cient position and in a position to supply the
farmers at a cheaper rate all the fertilisers that
they want. In view of that I would like to
know whether the Government would try to
expedite this Committee’s work and also ask
them to bear in mind the costfactor when
they make their recommendations.

SHRI D, R. CHAVAN: Yes, Sir.

SHRI MANUBHAI PATEL : May I know
Sir, that due to the shortage of naphtha and
also due to the shortage of crude for producing
naphtha in Gujarat and also due to the
worldwide shortage of sulphur and shortage
of sulphur in India, whether Government will

complete their report within four or five ths’
time.

SHRI R. K. AMIN: The hon. Member
knows is that sometitie back the Mithapur
project was denied facilities to import ammo-
pia. May I know from the hon. Minister
whether any public sector undertaking basbeen
allowed to import ammonia in order to manu-
facture fertiliser and what is the justification
for allowing it to import ammonia ?

MR. SPEAKER: That is a scparate ques-
tion.

SHRI D. R. CHAVAN: As 1 have been
submitting quite often in the House, about the
Mithapuar fertiliser project a revised pro-
posal has been d by the pre of
the project, otz., the Tatas and itis under
consideration.

Alrepmdstheimponcfammwh,theml-
ter is still under negotiati No final deci

be indicating to the ittee to go into the
special aspect of these two? Minus these two
raw materials what will be the basic materials
on which the newproposals can be taken up?

SHRI D. R. CHAVAN: I might mention
for the information of the hon. Member the
terms of refe of the ittee

MR. SPEAKER: You may lay it on the
Table.

SHRI D. R. CHAVAN:
one, Sir. T will read it.

Itaisa short

The terms of reference shall be :

(i) To assess the requirements of feed-
stocks for the new fertilizer plants
which may be set up in the country
in the Fourth and Fifth Five Year
Plan periods having regard to
the requirements of fertilizer as
envisaged during these periods. "t
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(ii) In the context of the likely shortage
of indigenous petroleum feedstocks,
to study the possibility of using
alternative feedstocks in the new
fertilizer projects and thier relati
economics with reference to loca-

tion, product pattern, market-
ability, etc.
(iii) Teo 1 such as

may be necessary to increase indi-
g ilability of feedstock
having regard to (i) and (ii)

above.

(iv) Arising out of (i), (ii) and (iii)
above, to make necessary recom-
mendations.

The terms of reference are most comprehen-
sive and the point made by the hon. Member
Shri Manubhai Patel will be taken into consi-
deration by the Committee.

MR. SPEAKER : Question Hour is over.

SHORT NOTICE QUESTION

Set-back to Off-shore Drilling in Gulf of
Cambay

+

SHRI KANWAR LAL
GUPTA :

SHRI SITARAM KESRI:

SHRI S. 5. KOTHARI :

SHRI YASHPAL SINGH :

§. N. Q. No. 27.

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether itisa fact that the offshore
drilling in the Gulf of Cambay has suffered a
set-back ;

(b) if so, whetber it is due to some unexpec-
ted defective machinery and other factors con-
nected thereto ; and

(c) the steps which Government propose to
ake to remove these difficulties in future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir.

(b) Theset-backin drilling has not been
due to defective machinery but to leakage of
drilling mud into the sca and the resultant loss
of mud circulation.

(c) Various measures are being taken by
the technical experts of the ONGC to deal with
the troubles that have been encountered in the
present off-shore drilling. It is hoped that the
experience thus gathered will help in avoiding
such difficulties in future,

stegAm A : 7Y 39 ¢ ¥
59 Wy aF 1500 & 2000 #zx aF
7 farer &7 enife a1, it Rax 100
e # A fAsar & 1 s g EfE &
T AFAT T AT AYA IF  Fa7 500
ar 600 #iex § J= fawdem 1 z@ar
o a7 fafaex age 7 w3 fF
A =ow gt o, A ar 1 ) @
AR EUT AT 1 TAHT FIY qT7
Fionag g fF fog Poaq creda &
aftg & a9y fesrgy oK EFamieT
Fitg A1 4! IAR TWHT G qAAT AG
g =d & ardr weadt gf @ A |
gmw ¥z e e = fggmmm A
T R I FEFLQ § | F 9o wfiew
¥ g S g f5 oww wew fwaa
grE I EATANST A oY = war
a9 ag ArqA &< faar a1 f5 fmeg
1 5@ 9FIT & QA F fgfan & w9
grdifede gargaradi ? A gaT
oY #gi vt gar & ? @9 1 gan e aw
gg &= <@ at g dew oA gEae
gar? A ¥ SAY A qrwHg MR
&t a1 gr gl ? s Ad @ o o wi
agi AT ot ?
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SHRI D. R. CHAVAN: Answering the
last question first I may mention for the hon.
Member's information that the drilling is
actually being done not by somebody else but
by us. That is, ONGC is doing it departmen-
tally of course with the technical asistance
from the USSR. The question was raised. ...

SHRI PILOO MODY: Thereis no per-
formance guarantee.

SHRI D. R. CHAVAN: There is no
question of performance guarantee involved in
this.

SHRI PILOO MODY : It is not possible.

SHRI D. R. CHAVAN: The question
was raised about the experience that R_uaﬁm
have got. I may mention for the information
of the hon. Member that Russians have got
expertise and competence so far drilling in the
shallow water is concerned. They have done
quite a lot of exploratory work in the Caspian
Sea. Asregards the other point concerning
the estimated loss it is very difficult to say
what is likely to be the estimated loss
since the trouble started.

The trouble which the hon. Member referred
to has been mentioned in my reply which I
have already given. The estimate of expendi-
ture to be incurred on off-shore drilling opera-
tions during the year 1969-70 and 1970-71 is
as follows :

1969-70 Rs. 126.85 lakhs.
1970-71 » 14590
Total » 272.75

It was nmot Rs. 4 crores. Actually, the
amount that has been expended is not known
to us at present. What happened actually was
that on the 25th March, 1970 while drilling
with the pit of 12}’ was in progress at the depth
of 63 metres, mud loss occurred for the first
time. Since then repeated efforts have been
made for the prevention of the loss by putting
cement blocks thereby reducing the specific
gravity of the mud etc. However, the effort
did not succeed in stopping the mud loss
permanently. Temporary relief was obtained
now and then. During this period when the
mud loss was prevented, drilling was carried’
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on. While drilling was carried out, mud has
escaped into sca mainly through the loose
formation of the sea-bed which exists under-
neath the shoe of the false conductor. A
reference was made to a turbine. It isnot actually
the turbine. What happened actually was that
there is a big rotary platform and from there
upto the bed of the sea is a false conductor.
What is called ‘false conductor” is a pipe down
below which has got to be taken to the solid
rock formation. The mud is used for the
purpose of drilling. It acts as a sort of grease
or lubricant for drilling.

St W U 0 W WA g
X feorew fA M 9 R Af-
fera Sa & fad 13 1 & AT W=
g 5 sarag ot & 5 amw Emarenen
araq ary faw 9@ aw 9% # FEAT-
Al AMAX § w9 IF YL BT QT qA
WA ' ¥ aw A Teaa) ag
aff Y ? @ ag wEr e S aqd
ITY ¥4y forgr ?

g0 @ ag & 5 9 qizd
w1 ffar & $f smaewm aw
a% ag g | & ST SR g fF aned
18 fea-fer swafml & asmee and &
#1 A9 IAN 1 GIEHG A A
a7 44 ? 39 A= orfraw F@r g
SuT @t wgRA ¥ #ar ag 1972 aw
fefan w77 g& 581 & @@ srgar
g f& st 2vey & F 9XER vAW Q@
FT {7 ?

SHRI D.R. CHAVAN: Answering the
first part of the question concerning the Russian
technology, a reference was made to the
pressure, I say that there was no pressure at
all. (Intsrruptions)

SHRI PILOO MODY: He can either
admit of pressure or scepage. He cannot have
both ways.

SHRI D.R. CHAVAN: There was no
Ppressurc or no secpage.
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SHRI MANUBHAI PATEL: How can
drilling work be done without pressure.

SHRI D.R. CHAVAN: Russian techni-
cians have been helping us since 1963 to 1968
in carrying out the exploratory work and as
a result of these efforts, these structures had
been discovered and delineated on the ground.
Before that, when some help from some other
countries was sought, we were informed of no
possibilities of oil being found. But it was with
the assi of the R that we ded
in getting these structures and so, to say that
there was some pressure is a fantastic lie.
(Interruptions).

SHRI KANWARLAL GUPTA: Sir, the
word ‘lie’ is unparliamentary. He should
‘withdraw it.

SHRI D. R, CHAVAN: If I have used
the word “lie’ I withdraw that word.

=t ¥ 7 ¥ @ g
a1 5 i aree fGfaa f w0 dEeT
& 7 3 JIOA TIHHG M A oy ?

MR. SPEAKER : The shorter the reply the
lesser the trouble.

SHRI SURENDRANATH DWIVEDY:
Lie is a lie ; lie cannot be fantastic.

SHRI D. R. CHAVAN: As regards the
second part of the question, I should say that
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ot wiar T ¥WQ 2 FER WA
&9 a7 FALFT FT IAT wgy § ¥ TGy
T § oY T = € 1 gw avg A A
FE M % qow @ g3 0f § | g
Ft = femd & fq g aar g fe
UET F A1 AWAFT & g g1 qg
AT 41T —

T WWAI /YW 0 JArdr w9
FAHN

it " T A g q oag
FU 1 T AV ATATE FT AT WY )
(fevwmiw) =iz, fagar wmfs ga
T g mTaeF gEA E? uT W
AT AHL I9F T @AET & A, TWH
W G =gt a%g WA § | (gremiw)

 oTeqE WEYAA : AT ST 0

=Y Hrar T ¥ @ AE w7 A
ot Tt o wfr g€ 4 e i
F FTOT I9F Y T AE qOET R0
Tt agl & ? afeas A7 F1 @
FF fu feet 95 F wmaw Fr g
Ay GIFTT FY TG ey ?

SHRI D. R. CHAVAN : Thereis no such

since 1967 we have r d a ber of
proposals from 1 foreig panies for
the purpose of deep-water drilling. The propo-
sals put together can be classified into three
categories : one is for joint venture ; another
is for contract drilling and the third is to help
us on the basis of assisted ownership. These

SHRI S. S. KOTHARI: Offshore drilling
is a highly technical job. Three drilling plat-
forms elsewhere in the world had capsized
previously which means that unless the

llab are technically highly comp 3
the would be that the drilling

proposals have been idered in the

of certain recommendations made by a firm of
consultants appointed by us. They are the
Internati and Engineering
Group. In the of the r lati
made by that firm, we have already taken a
decision to the effect that this operation will
be done by the ONGC departmentally on the
basis of assisted owner operation.

platform in Cambay may also capsize. There-
fore, what is the basis of sclection of collabora-
tors 2 Will there be a performance guarantee
and a penalty clause in the agreement so that
we do mot find that the platforms raised
collapses and there is another setback to the
project ? Also by what date will drilling com-
mence with full force ?
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SHRI D. R. CHAVAN: There are two
different things. There is nothing wrong with
the platform which stands there like a solid
rock. What I have mentioned in my main
reply was that there is a mud loss on account
of which difficulties have arisen.

As for the schedule, I may mention that the
setback is that we are behind schedule by about
4 weeks or about 688 metres. Drilling should
have been upto 800 metres ; actual drilling has
been upto 112 metres. The experts there are
trying to sort it out. As soon as the difficulties
are overcome, drilling would be continued. I
am quite confident that our efforts will be
attended with moom in the project.

SHRI 5. 8. KOTHARI Are Government
ot the collab »

SHRI D.R. CHAVAN: There is no
collaborator ; we are doing it ourselves.

ot g fag : fraw fei & gam
ATAT AY 513 T A F F FHAT AT
fagst o fadT g &g 1 gw Tiw
FIIT TIAT a1 27 F q17 79 frewd 0
qgad § f5 gadt w81 7 5 91€ e @
wE @, fedae g mar @ g dgugA H
W AW A gAT 1 A FAT WS IO
& e grmifidz & g1 war | g |t
9T AT @A & IU FAT TFIC ITZ
Far gwar g fv gat gefifagst &k
I AYAT AY GF, TN A9 (WL
=W F19 F1 g% F9 TF FL A 7

SHRI D. R. CHAVAN: As a matter of
fact the platform was fabricated by one
ing pany of Bl g The
nameofthc company is Alcock Ashdown. Itis
an Indian engineering firm. The platforms
were taken by our engineers and technicians
and fixed up in the placc where actually the
drilling is going on. The original designs were
taken from the Russians and they had sent four
experts. The operations arc actually being
carried on by our own people. The Manager

is I. P. Koushik, who has got about cleven

years experience at various projects in Gujarat,
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SHRI SAMAR GUHA: I congratulate
the Government for the bold step that they
have taken in asking our ONGC men to do
this off-shore drilling. Evenifit means incur-
ring a small loss or initial difficulty, I should

say that it is a stepin the right direction and

in the national interests. But, before accepting
the Russian design and starting the drilling
opcrations on the basis of that, may I know
whether they took the opinion of the experts of
different foreign companies who have acquired
experience in doing similar work, and if so,
what was their opinion, if not whether they
will now take their opinion.

SHRI D. R. CHAVAN : Itis not a question
of obtaining any opinion from any body. As I
said, the Russians have been associated with us
unoelQG.‘lto 1968 for carrying on geological,
geophysical and seismic work in connection
with oil exploration. We also know.that the
Russians have got expertise and competence in
this line. We sent our engineers for the purpose
of getting trained in the Caspian Sea where
platforms. Their technical assistance has been
there right from the beginning, and this is

g but a e of that,

WRITTEN ANSWERS TO QUESTIONS

anuen made by Iadian Sugar Mills
to Grant I d Cash and
Credit Limits to Sugar Factories

*1387. SHRI MANIBHAI J. PATEL:
SHRI VALMIKI CHOUDHARY :

Will the Minister of FINANCE be pleased
to state :

(a) whether the President of the Indian
Sugar Mills A iation has req d the
Government to prevail upon commercial banks
to grant increased cash and credit limits to
sugar factories without delay ;

(b) whether Government are aware that in
view of the anticipated record sugar production
during the year 1969-70 scason and a large
carry over of stocks from the previous year the
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credit needs of factories are considerably
higher ; and

(c) if so, the steps Government propose to
take in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). Representations have been
received from the Indian Sugar Mills Associa-
tion for i d bank fi to sugar
factories and reduction of margin on bank
advances against free sugar. Government is
also aware that the credit needs of sugar
factories are higher this year.

The Reserve Bank has not fixed any overall
ceiling for advances to be granted by scheduled
C cial banks against sugar nor has any
minimum margin been stipulated in respect of
sugar stocks held by manufacturers in their
factories or mills premises and on which excise
duty has not been paid. The Indian Sugar
Mills Association has been apprised of this
position by the Reserve Bank.

Credit facilities are being provided on merits
by the banks to the extent feasible for meeting
the genuine working capital needs of sugar
factories. The margin against free sugar is
determined by the banks on the basis of their
assessment of the market conditions. The
Reserve Bank is keeping the credit requirements
of sugar industry under constant review and
will take such steps as may be necessary and
feasible.

faeslt # wac ¥

*1390. st Tpae Ferg e :
it go Fo amfemr :

=7 waTeen aut qfeare fagtom st
frmtor, srmare @var Qe faema w5 09
A = 7 FO0 fiF -

(%) = agawd f5 Reht ¥ 7
ML Far kT gAR A dAT ¥
O FT 99T T, ITHT SATH FIA q9T
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W T ¥ AgETIT 57 81 #d
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(7) = aww ¥ FR w T
FEAE F 7 fa=r g ?

e aar ofar faee sk
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% falt

o afafew fasdt §  awaca,
faferem, fegaa il auda 3ax dzw
aevl & 9T & Afral F far frdw
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(/) s () . & w7 7@ =)

Payment of Income Tax by Kapadia Bros.,
Bombay

*1391. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state ;

(a) the amount of Income Tax payable by
each brother of M/s Kapadia Brothers, Bombay,
year-wise, during the last 3 years ;

(b) the actual realisation of tax in each
case ;

(c) whether during a raid conducted by the

investigating agencies of the Finance Ministry
on the premises and offices under the control
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of this family, a lot of unaccounted money has
been found ;

(d) if so, the details thereof ; and

(e} what follow-up action, if any has been
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A statement is laid on
the Table of the House,

(¢) to (¢). The Income-tax Department
searched the office and factory premises of
M/s Maganlal Chhaganlal (P) Ltd. The
residences of the Directors were also searched.
A large number of account books and docu-
ments were stized. Even before the scrutiny
of the documents seized, the company and
members of the Kapadia family made
disclosures. The documents on sa-unny did
not reveal led i the
amounts disclosed. Last year further mforma-
tion of tax evasion was received. The cases of
this gruup were, therefore, centralised for a
o and thorough probe by the
Income-tax authorities.

Statement

The tax payable and the tax paid by the
five Kapadia brothers in respect of the assess-
ments completed during the last three years
are as under :

1. Skri Magenlal Chhaganlal Kapadia

Tax payable Tax paid
Rs. Ras.
Assessment year
1965-66 2,844 2,844
Assessment year
1966-67 2,642 2,642
Assessment year
1967-68 868 B68
Assessment year
1968-69 2,553 753

2. Shri Popatlal Chhaganlal Kapadia
No assessment was completed during the last
three years.
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3. Mohanlal Chhaganlal Kapadia

Assessment year
1968-69 6,344 2,068
Assessment year
1969-70 5,711 2,068
4. Laljibhai Chhaganlal Kapadia
Assessment year
1966-67 22,765 10,230
) Assessment year
1968-69 112 Nil
5. Shri Nimjibhai Chhaganlal Kapadia
No were pleted during the
last three years.

Payment of Loans to Delhi Municipal
Corporation

*]392. SHRI N. K. SOMANI : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Government have stopped
the payment of loans to the Delhi Municipal
Corp for the impl jon of slum
clearance schemes and thus bringing all the
improvement work to a stand still ;

(b) if s0, the reasons therefor ; and

(c) whether any negotiations are going on
the subject ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SRAH) : (a) No, Sir.

(b) and (c). Do not arise.

M 1 .

d by Jan Sangh
deputation to the Prime Minister Re.
Rise in Prices of Essential Commodities

#1393, SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased to
state @

g s,

(a) whether any
the rise in prices of essential commodmu wu
submitted to the Prime Minister by the Jan
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Sangh deputation on bebalf of the citizens of
Delhi on the 5th April, 1970 ; and

(b) if so, the details thereof and the reac-
tions of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The Memorandum referred to the
rise in prices of essential commodities conse-
quent on the levies proposed in the Budgtt
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that 200,000 people
in India die-of cancer every year ;

(b) if so, whether the death rate of India
due to Cancer is highest in the world ; and

(c) if 50, what action is being taken to
open medical facilities to cure the disease in

and sought the withd 1 of the prop
taxes. The need for and the policy underlying
mobilisation of resources have been explained
in the Prime Minister’s Budget Speech.

Bhortage of Comp d in C.G. H. 5.
Dispensaries, Delhi

#1394, SHRI V. NARASIMHA RAO : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government is aware of the
fact that there is shortage of compounders in
the Central Government Health Service
Scheme Dispensaries in Delhi ; and

(b) ifso, the steps taken to ensure re-
crui of pounders in these dispen-
sarics ? ’

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT (SHRI
K. K. SHAH) : (a) and (b). Out of a total of
189 posts of Pharmarcists sanctioned for Central
G t Health Sch i ies in
Delhi, only 13 posts are vacant a: present due
to general shortage of qualified Pharmacists.
Steps are however being taken to recruit
qualified Pharmacists to fill in the vacant posts
as early as possible.

High Rate of Deaths due to Cancer

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU :
SHRI DHIRESWAR KALITA :
SHRI DHANDAPANI :

*1395.

Will the Minister of HEALTH AND

India to avoid or check the high death rate in
cancer ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) There are no
accurate statistics available on the incidence
of Cancer. However, according to the report
of the Cancer Committee (1966) about
2,00,000 persons die annually of Cancer in
India.

ahl,

(b) No information is

(c) Government is encouraging research
in the causation and treatment of Cancer in
Bombay, Madras, Ahmedabad and Cal
The effort is towards a better understanding
of the Epidemiology, Histopathology, Im-
munology and early diagnosis of the di
Most of the large hospitals in the country
have facilities for treatment of all types of
Cancers.

Arrears of Inconve-tax

*1396. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
4439 on the 30th March, 1970 regarding the
arrears of Income-tax above Rs. 5 lakhs and
state

{a) the causes responsible for the

lation of arrears ;

(b) whether responsibility for such accumu-
lation has been or is being fixed on the officers;
if so, the details thereof ;

(¢) il mot, the reasons therefor ; and
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(d) what steps are being taken to ensure
speedy realisation of the whole arrear de-
mands ?

THE MINISTER. OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The requisite information is
given in statement ‘A’ placed on the Table
of the House. [Placed in Library. See No, LT—
3390/70].

(b)and (c). As the accumulation of arrears
is due to the reasons stated in reply to part
(a) of the question, which are beyond the

1 of any individual officer, the question
of fixing responsibility on officers does pot
arise.

(d) The requisite information is given in
Statement ‘B’ placed on the Table of the
House. [Placed in Library. See No. LT—3390/
70].

fazan grew, af foeell, § Ay frate

*1397, it afw yuw : F31 w@res
awr afcae fraem st fawiw, smaw
aqt A fawm o1 ag T@R 7 P
w4 v :

(%) fagar grew &1 aiw FgAN
aridy afeEe wqd’ @A ¥ OAELE
faota Y sa ¥ T@F gU AIFL A I9-
3wk 9w # Aar fanfor & w9
qeET aE & ;

(=) af g, @ s9+T sgYTr Far §
#rT ag s fFad a9 §; AR

(w) #av iy qfag w9 9T T4
famionr 5@ F graea § S8 AT qAE
TUT G G AT B A § W@
frmrior g dn &1 v wifgg fF awa-
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e am qfar  faem @k
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to use Reg 1 L
bylnnkawiﬂcd«lin;wiﬂlcum

*1398. SHRI YASHPAL SINGH :
SHRI SHIVA CHANDRA JHA :
SHRI BENI SHANKER SHARMA:

Will the Minister of FINANCE be pleased
to state :

{a) whether the banks have been permitted
to use regional languages in their dealings
with the customers ;

(b} if so, whether a copy of the directives
given to the banks will be laid on the Table ;
and

(c) whether Postal Savings Bank would
also be directed to use Regional languages ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Banks do mot require
the permission of Government or of the
Reserve Bank to use regional languages in
their dealings with customers. Although no
direction has been issued to the banks in this
regard, they have been made aware of the
importance of developing a positive attitude
towards using Hindi and the regional langu-
ages in their day to day transactions with the
public. They have also been advised to give
wide publicity to various schemes in those
languages. Many banks have already printed
various forms and schemes in Hindi and
regional languages.
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(c) It has been directed by the Pand T
Board that forms required for use in the Post
Office Savings Bank by members of the public
should be printed in Hindi and English and
the regional language if it is different from
Hindi.

Setting up of Ore-based Industries by
N. M. D, C. during Fourth Plan

*1399. SHRI S. KUNDU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the National Mineral Develop

MAY 4, 1970
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(iii) Expansion of the existing Kiriburu
mines involving an additional outlay
of Rs, 11.8 crores for producing five
million tonnes of run-of-mine ore per
angum.

The National Mineral Development Cor-
poration has also taken up techno-economic
feasibility studies for exploitation of the iron
ore deposits at Kudremukh, Mysore and for
pelletisation plants based on iron ore fines and
blue dust in Donimalai and Bailadila areas.

(c) and (d). The feasibility study on the

ment Corporation has drawn up any scheme
to put up some ore-based industries in the
Fourth plan period ;

(b) if so, the details thereof ;

() whether the N. M. D. C. has finalised
to put up two pelletising plants out of the iron
ore dust ;

(d) if so, the cost of such projects and
their places of location and employment to be
created ; and

() whether any financial help is given to
persons to put up such industries, if so the
nature and method of giving such aid ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The National Mineral Development Corpora-
tion have presently the following iron ore
projects the construction of which is in pro-
gress.

(i) Development of mine at Deposit No.
5, Bailadila, in Madhya Pradesh
State at a cost of Rs. 38 crores with
a capacity of 4 million tonnes of
lump ore per annum.

(ii) Development of a mine at Donimalai
in Mysore State at an estimated cost
of Rs. 21.5 crores for the production
of 4 million tonnes of run-of-mine ore
per anoum.

pelictisation plant at D lai has recently
been completed by National Mineral Develop-
ment Corporation’ consultants, while a

similar study in respect of Bailadila is still in
progress. The information about the capital
cost of the projects, its location, employment
potential etc. will be available, when the
detailed project reports are prepared, This
will be taken up after an investment decision
on the establishment of the plants have been
taken after the examination of the feasibility
reports.

(¢) No direct financial assistance by
Government is available for the development
of iron ore mines or setting up of pelletisation

plants.
Export of Diesel Oil

*1400. SHRI BEDABRATA BARUA : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state whether the Oil Companies
have been asked to export diesel oil and
whether some incentives have been announc-
ed ?

THE MINISTER OF STATE IN THE
MINISTRY -OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) . Yes, Sir.

aifas geauert gra afaare fdea st
fadre fiely o w1 o=

*¥1401. st A SEW @WY ;4T
wavee gar afare fagom st fmbor,
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Orders placed by L. 0. C. with Ord.
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0il Corporation on Ordnance Factory, Bhusa-
wal for supply of oil barrels to the former
against steel supplied by the latter during 1968,
1969 and till date during 1970 ;

(b) how much freight has been paid by the
Indian Oil Corporation for supply of oil barrels
by Ordnance Factory, Bhusawal at Bombay ;
and

(c) the reasons for placing orders on Ord-
nance Factory, Bhusawal when sufficient orders
were outstanding on Bombay Fabricators ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R. CHAVAN): (a) to (c). The
Indian Qil Corporation is placing orders for
Barrels on the Ordnance Factory, Bhusawal,
in terms of the recommendations made by the
Estimates Committee in paragraph 2.44 of
their 85th Report pr i to the Parli
on 24th April, 1969. It is considered that the
disclosure of the information asked for in the
question would be prejudicial to Indian il
Corporation’s commercial interests,

Service Conditions of Employees of Bome
bay, Hyderabad and Cal Mints

*1403. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state :

(a) Theth the r‘ of B 1 ¥,
Hyderabad and Calcutta Mint’s serve under
the Ministry of Finance ;

(b) if so, whether the service conditions and
benefits regarding overtime works are same for
the employees working in these three centres ;

{c) if not, the main points and reasons for
discrimination; and

Factory, Bhusawal for Supply of Oil
Barrels
#1402, SHRI SITA RAM KESRI: Wil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the details of orders placed by the Indian

(d) whether G will take steps to
remove such discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes, Sir.

(b) and (c). There aretwo categories of
employees in the Mints—industrial and non-
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industrial. The diti of service and
entitlement to overtime for the industrial
employees are the same in all the three Mints,
The conditions of service of various categories
of non-industrial employees are also the same,
In the matter of overtime allowance also there
is no difference in the case of the non-industrial
employees whose hours of work and holidays are
the same as industrial employees and whose pre-
sence is necessary throughout for the efficient

working of industrial employees. In the case
of the ining industrial employees,
however, while the entitlement to overtime

allowance for work beyond 48 hours a week is
at the single rate of emoluments according to
the Government orders applicable to all the
three Mints, such ployees in the Bomb

Mint, have become entitled to overtime allo-
wance at the double rate by virtue of the pro-
visions of the Bombay Shops and Establish-
ments Act. There is no such provision in the
corresponding State Legislation in the States in

which the other two mints are situated.

(d) The question whether this should be
regarded as a discrimination and if so how it
should be dealt with is presently under the

ideration of Gover t

Simplification of procedure for' Grant of
House Building Advance

*1404. SHRI R. BARUA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Government will withdraw
certain restrictive conditions such as houses

built on housing loans must not be let out etc. ;

(b) whether the interest rate on housing
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taken note of and whether any simplification of
the process is proposed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) The following
three of the social h g sch introduced
by this Ministry provide for the grant of loans
to individuals for the construction of their own
houses. The position in regard to letting out
on rent of houses constructed under these three
schemes is as follows :

(i) Village Housing Projects Scheme : The
Scheme does not contain any
restrictive provision in view of the
fact that there is not much scope
for renting out accommodation
in rural areas.

(ii) Middle Income Group Housing Scheme :
The loanee may let outa portion
of his house if he himself is residing
init. Letting out ofthe entire
house is permissible only if the
loanee has to leave town to take up
residence elsewhere due to the exi-
gencies of service, profession or
business,

(iii) Low Income Group Housing Scheme :
The loanee is at present not permit-
ted tolet out any portion of his
house constructed with loan assis-
tance under the scheme. However,
the question of extending facilities
similar to those available under the
Middle Income Group Housing
Scheme to beneficiaries under this
Scheme also has been takenup for
examination,

(b) These Schemes, though introduced

loans very often proves oppressive on account
of paucity of building materials and there-
fore a forced prolonged building schedule ;
if 80, whether the interest rate will be modified
to the advantage of low and middle i

by this Ministry, are impl d by the res-
pective State Governments and Union
Territories. The Schemes are financed from
loans advanced by the Central Government/
the Life Insurance Corporation to the State
G and Union Territories. These

groups; and

(c) whether time consuming red-tapism in
reaching the loan to the applicant has been

Governments charge from the borrowers an
additional % over and above the rate of inte-
rest payable by them to the Central Govern-
ment and L.IC. (i. e. 53% and 6}% respecti-
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vely) to cover administrative expenditure.
These rates are much lower than the rates at
which individual borrowers can raise long
term loans for house building from the market.

(¢) The various social housing schemes are
implemented by the State Governments/Union
Territories who are competent to frame rules
and procedures for the purpose. They have
been advised from time to time to simplify the
rules and procedures to avoid hardship to the
benchiciaries, consistent with the safeguarding
of Government interests.

Assistance to various Institutions by U.S.
Embassy in India

*]405. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that U, S. Embassy
has consulted Government about the assistance
given by it to any institution in India ;

(b) if so, which are the institutions, other
than the Social Welfare Organisations, that

have rcceived this assistance for the last three
years ; and

(c) whether it is also a fact that this money
comes from P.L. 480 funds and if so, the
details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER. OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) to
(c). The U.S. Government has given finan-
cial assistance to certain medical and educa-
tional institutions in India for their develop-
ment and expansion. Inall such cases, the
U. S. Government obtains the prior approval
of the Government of India before authorising
the assistance, which comes from the portion
-of P L 480 funds which is earmarked for U. 8.
uses in India. A statement showing the insti-
tutions which have received assistance in the
last three years is laid on the Table of the
House.
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Statement

Statement showing the names of the institutions which
have received development assistance from the U.S.

since 1967
Name of the Amount of
institution assistance
authorised,
(Rs. crores)
1. Holy Family Hospital, New
Delhi : 0.60
2. Christian Medical Colllege
& Hospital, Ludhiana : 0.34
3. St. John's Medical College
& Hospital, Bangalore : 4.89
4, Greighton Freeman Christian
Hospital, Vrindaban : 0.32

5. Mercy Hospital, Jamshed-
pur : 0.14
6. Rajendra Memorial

Research Institute, Patna: 0.50
7. Rural Electrification Cor-
poration : 21.00*

*First two instalments against a total grant
of Rs. 105 crores sanctioned by the US for the
Rural Electrification Corporation.
feeslt st woemm: & wwfax feed-

SR T AW W AR

*1406. s AW W @ : FAT
faet W 7 FaTd A A F

(%) wasgm &R faedlt & v
wafax fefisgedd & am 7ar §
AFFT & & F 94 gAX  w9El
Jyur @ FW I # wAalw qEr
FWE;

() 71 g@ # 7y fowaa
fasit & f6 9 awg ¥ T smgF A
T

(w) afz gf, @1 I safiedi & am
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41 § aur 3% fasg aX&I1T Y aw aF
T FTAATE F1 & 7

fow dama 8 wew WA (SR We
do W) : (F) ¥ (W), faelt A
weerE & 91 feew faaw =w
TR T ¥ IFT UF A€ T A9
AAFT W & IAF gAW F miqr of
AT F e 7 & ol sefai
F aga g P & gadm s
g, fomd Fga-ar @wg AT AW
o 1 afe wAfg awr e fadw
fren faaes @ faawdl & Haw
¥ ogaar =gy g @ ag &
GET

Medical Colleges in Delhi

*1407. SHRI INDRAJIT GUPTA :
SHRI K. M. KOUSHIK :
SHRI T. P. SHAH :
SHRI BHARAT
CHAUHAN :

SINGH

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Medical Colleges in the
Union Territory of Delhi ;

(b) the total number of seats available in
these colleges and the basis for admission of
students therein with details of reservation of
quota, if any, for any special class or cate-
BOTY 3

(c) the dates when the admission starts in
each of these Medical Colleges ;

(d) whether the p ber of seats
available in these Colleges is considered suffi-
cient to meet the growing demand of the
students residing in the Delhi Territory ; and

(e¢) if not, whether Government propose
to increase the number of the existing seats
in each of these Colleges or propose to
start a new Medical College to meet the
demand ; and if so, when ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Three.

(b) and (c). A statement is placed on the
Table of the Sabha. [Placed in Library. Ses
Ne. LT—3391/70].

(d) and (e). According to the norm
accepted for starting new Medical Colleges,
that is, one College for 5 million of population,
the number of Medical Colleges and seats
provided is considered adequate in the Union
Territory of Delhi. During the IV Plan period
Delhi Administration proposes to further raise
the number of seats in Maulana Azad Medical
College to 150,

Castor Seeds Cure for Rhenmatism

*1408. SHRI C. K. BHATTACHARYYA :
Will the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government’s attention has
been drawn to the report appearing in the
“Times of India” (Delhi) dated the 10th
April, 1970 with the Heading “Castor seeds
cure for theumatism™ ;

(b) if s, the reaction of Government there-
to ; and

() whether it is proposed to have medicine
prepared and tested under the supervision of
All India I of Medical Sci , New
Delhi ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SHAH) : (a) Yes Sir.

(b) and (¢). Inthe course of 10 years, it
is claimed that only eight cases of Rheumatism
were treated. Unless further details are avail-
able, it will not be possible to undertake
clinical trials.
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Increase in Prices of Houses built for
Low Income group by DDA

*1409. SHRI RAM AVTAR SHARMA ;
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that prices of houses
built by Delhi Development Authority for low
income group are to be increased from
Rs. 15,500/- to Rs. 18,000/-.

(b) if s0, the reasons therefor ;

(¢} whether Government propose to stop
the auction of lands, which is increasing the
concentration of land in the hands of a few
people and Exploitation by the D. D. A. of
the land hunger in Delhi ; and

(d) whether Government propose to sell
the plots of land of eighty square yards and
hundred square yards at cheap rates by draw of
lots and abandon the practice of selling big
plots of land by auction ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir.

(b) Does not arise.

{c) and (d). The Scheme of large scale
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Amount spent by State Bank and Nations
liged Banks on Advertisements

*1410. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) the amount spent by the State Bank
during the last year and by Nationalised Banks
during the last six months on advertisements ;

(b} whether the amount is related as a
percentage to the share capital or the business
of the Banks ;

(c) if not, how it is determined for the
year ;

(d) who makes the choice of the adver-
tisers and whether there are any common
guidelines ; and

(e) why the guidelines of Government
advertiserent not made common to Banks and
all other public sector enterprises ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) During the year 1969, the
State Bank of India spent Rs. 16.93 lakhs on
advertisements in newspapers, periodicals,
souvenirs etc. Information available shows
that between the 19th July and 31st December,
1969 the fourteen nationalised banks spent
Rs. 56.36 lakhs on advertisements,

(b}lnd[c] The upmd.nure on adver-
is not related to the share capital of

acquisition, develop and disposal of land
in Delhi already provides that developed plots,
measuring upto 125 sq. yds. and upto 200 sq.
yds., will be allotted by draw of lots and at
pre-determined rates to persons in the low and
middle income groups respectively. Bigger
plois' are, however, auctioned, Auctions do
not result in the concentration of land in the
hands of a few people or exploitation by the
Delhi Development  Authority because the
bidder at the auction has to give a declaration
to the effect that he or she or any of his/her
dependent relations, including unmarried
childern, do not own, in full or in part, on
free-hold or leasehold basis, any residential
plot or housc in the urban arcas of Delhi, New
Delhi or Delhi Cantonment.

tiie banks, Itis determined by the individual

managements of the banks gencrally with
refeltucelothebunnusgrwth of the bank,

b h of new

F POop

schemes, etc

(d) Presumably the reference is to the
media of adverti The g of
the banks make the choice of the media for
advertisements taking into account inter elia
the extent of its circulation, the area served,
type of readership etc.

(¢) The Coordination Committce of the
Public Sector Banks will be requested to eon-
sider the question of adopting the guidelines.
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Foreign Exchange for Shooting of Films
Abroad

8308. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to state :

(a) the particulars of the procedure under
which foreign exchange is released to Indian
film producers far shooting pictures on foreign
locations ;

(b) what penal steps are taken if the film
producer fails to repatriate the amount
guaranteed by him and after what period are
such steps taken ;

(c) the names of the producers against whom
penal steps have been taken with the amount
of penalty levied with shortfall of repatriation
amount in each case during the last three

years ; and

(d) whether it is a fact that foreig hang
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Bombay, for pay g Miss Riabinkina’s
engagement in the film ‘MERA NAAM
JOKER’. This release was permitted adopting
the criteria for release of foreign exchange for
location shooting abroad and with the same
guarantees etc.

Khetri Copper Project

8309. SHRI BABURAO PATEL:
SHRI NANJA GOWDER:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that one of the mine
shafts had entered a “geological fault” zone
recently in the Khetri Copper Project ;

(b) if s0, when and the extent of damage ;

(c) whether it is also a fact that the Khetri

of Rs. 80,000/- was released in favour of R. K.
Films, Bombay, to pay Miss Riabinkina, a
Soviet artist, and if so, the specific reasons for
throwing away this money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The procedure at
present is that in those cases where Government
are satisfied that there is need for location
shooting abroad, the Reserve Bank are advised
to .provide the necessary foreign exchange
facilitics. These facilities are - provided on
condition that the producer undertakes to
repatriate to India foreign exchange equal to
four times the amount of foreign exchange
released for location shooting abroad and twice
the cost of to-and-fro passage and freight.
Suitable bonds and bank guarantees are also
taken towards fulfilment of this undertaking.
The period within which foreign exchange has
to be repatriated is stipulated at the time of

release of foreign exchange.

(c) Information in  this respect is being
collected and will be laid on the Table of the
House.

(d) Yes, Sir. Foreign exchange of Rs.
80,000/- was released in favour of R. K. Films,

refused to allow the Indian
engineers to set it right and insisted on their
French collaborators, calling their American
expert from U. S. post-haste ;

(d) if so, the name of the American expert
called and the cost of his expert advice ; and

(¢) the reasons why the advice and help of
Skilled Indians is ignored ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b). In
September, 1969, the Production Shafi of
Khetri Copper Project encountered a major
fault zone. It was anticipated that the fault
would continue downward to the area where
the bottom crusher station was to be located.
Therd was no damage to the shaft due to
encountering of the fault. However, the pro-
gress of Shaft sinking was slowed down because
due to weak ground, fuil scale blasting could
not be carried out.

(c) and (d). In November, 1969, a team of
of Indian experts was appointed to investigate
the matter and suggest alternative site for the
location of the crusher station. An expert,
Mr. J. Edmonds, of M/s. Western Knapp
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Engineering Company, who are 1 to
the Project, was called to assist the technical
team in selecting an alternative site for the
crusher station and advise on the design
changes that may become necessary following
the change in the location of the crusher
station. Mr. J. Edmonds was associated with
the Indian Team of experts and they, after a
joint inspection of the fault area on 22nd
November, 1969, recommended. Investigations
of the proposed area through an exploratory,
drift so as to ensure that the crusher station is
located in the fault free zone. M/s. Western
Knapp Engineering Company are one of the
consultants for Khetri Copper Project. The
experts of the French Group, who are the main
consultants to the Project, visit Khetri for
discussions and settlement of various matters,
every half year. The American expert is also
normally associated - with these discussions. The
American expert was in any case to come to
Khetri during discussions with the French
consultants in January, 1970. But he was
called earlier so that the benefit of his advice
could be available when the problems arising
out of the fault location were being examined
by Indian Engineers. An expenditure of about
Rs. 34,000 including air travel was incurred on
the visit of American expert. As the presence
of American expert in November, 1969 was
utilised for resolving several outstanding techni-
cal matters, his visit again at the time of the
visit of the French experts in January, 1970
became y and the spent
could not therefore be considered as an extra
expenditure. ’

(e) Since the Indian Engineers were fully
associated in solving the problem of fault zone,
the question of ignoring the advice and help of
skilled Indians being ignored, does not arise.

Prefabricated Houses Built by Hindustan

Housing Factory, New Delhi
8310. SHRI BABURAO PATEL :
SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI J. PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
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be pleased to state :

(a) whether Government’s attention has
been drawn to a statement by the Chief
Executive Councillor of New Delhi, dated the
4th April 1970 in which he says that the houses
built by the Hindustan Housing Factory, New
Delhi were found defective and undurable ;

(b) if 50, the reaction thereto ;

(c) the number of prefabricated houses
built in the past 2 years by the Hindustan
Housing Factory with average cost per house
and the total amount spent so far ;

(d) the steps taken to improve the quality
of the houses built by the Hindustan Housing
Factory ; and

(e) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Yes, Sir.

(b) The houses built by the Hindustan
Housing Factory Ltd; are not defective nor
non-durable. The factory received a large
number of orders for prefabricated houses from
various Government Departments and they
still continue to receive substantial orders for
such houses. No substantial defects have
hitherto been pointed out ; in some cases,
there were complaints about the flush shutters
of doors which in no way affect the structural
soundness and durability of the buildings. The
defective shutters were replaced and other
minor defects attended to as and when they
were brought to the Factory’s notice.

(c) Details of prefabricated houses built by
the Hindustan Housing Factory Ltd., during
the last two years are furnished in the state-
ment attached.

(d) steps are constantly being taken by the
company to further improve the quality of the
houses built by them.

(c) Does not arise.
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Statement
No. ofhol:mbmh during the Average cost per b Total cost
(i) 1504 houses built under the
Slum Clearance and Jhuggi
Jhonpari Schemes . 4,620/- Rs. 69,48,480/-
(ii) 248 quarters under the
Middle Income Group
Housing Scheme Rs. 15,344/~ Rs. 38,05,312)-
Total : Rs. 1,07,53,792)-

Use of Anti Rabies Vaccine in Public

8311. SHRI NANJA GOWDER : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether itis a fact that an improved
anti-rabies vaccine developed by the Pasteur
Institute at Coonoor has been introduced to
the public for the first time in the country ;
and

(b) if so, the salient feature of the vaccine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Yes.

(b) The antirabies vaccine till now in use
was a 5 percent suspension of rabies fixed virus
infected sheep brain tissue in which the virus
was rendered a virulent by phenol. It has been
found that when a new ipactivating agent,
betapropiolactone, is used instead of phenol,
the p y of the ine is considerably
improved and that the dosage of vaccine
administered could be reduced. Based on
studies in experimental animals during the past
4 years, the dosage of vaccine employed in
human treatment has been reduced. Patients
who were receiving 10 ml, or 5 ml of phenoliz-
ed antirabies vaccine, received 4 ml. or 2 ml.
respectively of the improved vaccine.

In view of the reduced dosage the reactions
are much less. Further the administration of
smaller doses is a great relief to the patients.

W atm fam g dREoed
& ¥ @ am @y g &
naqr Eq
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usmEa &1 gra fida gAwd W
faga afaa v @iy & fadr =or
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o1 T AN I awr WY AT 9T @ faar
Ened il

500 $OT T & =07 et ATAT FrAAT
Lol

8314, st 7o Wo dfew : =T
e aur qf@Er fatom st fmie,
T a9r Ay faww g ag q@ra
1 Fr F fF:

(¥) 31 sg a9 & 5 aF A qF
1w AT g€ § faw qv ufy a¥
500 %3rg ¥1F a7 A

(@) afzx g, @ +n 7s7 g3m &
7wl ga FW @A F osqw FQ
F a7 A1 swr aw wfw faga
e

(7) afz &, @ sFwFr qu s
a1 & ; AT

(%) afe &, & @% a1 TR0
g

ara o qfEe foew sl
frato, s am wdm fawm Wt
(r o ¥ mw): (%) ¥ (%) 2w
¥ aam A Tr-fasra # afafafy
F T FE F Y qT97 200 FA
A OF aradd fafa a9y Fos
SEqE F1 dgAieT w3 faar war g
w fafy & #€ awl #r Fafg ¥ g3
F1 ATAC & AT SHET WA 75 oOTiee
FY g§ ararg A A faww fag famy
g1 fFar i | TsgER #51% fafiai
faaifia & 1 1 W & | gaggny
9y &t @ A r awga: ufw, faw
gra g duda afw qur fafasr wsay
grao ang 78 QAT F @ 9% st
3T |
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¥ far ael & 9w T e/
tasTea

8315, st wTAT OEW : AT
wrew aqu afar faem st Fwio,
o qar A faww w5 78 q@n
1 F 7 fF 37 § 4 Frawr sreqara/
g w1 5T W@ & Fwd fe
siver # fagfe aft &1 af g o
F911970-71 ¥ 5@ graq § Fr§ AT
A Y gEArEAr g 7

wwew gt of@r freiwa @k
formtur, st awt Aandm  faww A
¥ uww Wt (st @ go gfa) : gaar
TFETF AT G & AR EMEA ™
HEicuil

Accommeodation for Poblic Undertakings
in Delhi

8316. SHRI 8. C. SAMANTA :
SHRI SARDAR AMJAD ALI:
DR. P, MANDAL :

Will the Minister of FINANCE be pleased
to state :

(a) the name of the Central Government
public undertakings which are maintaining
offices, guest houses etc. in South Delhi
localities ;

(b) the details of the accommodation occupi-
ed by them and the rent paid by each under-
taking with the names of the landlords ;

(c) whether Government are considering
any proposal to build mult-storeyed office
building to accommodate all these offices under
a single roof in a central place ; and

{d} if oot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The names of the
Central Government public enterprises which
hired private accommodation in New Delhi
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and the rent payable by them during 1968 are
given in the statement laid on the Table of the
House. [Placed in  Library. See No. LT—
3392/70]. Information regarding the details
of the acc dati pied by these
undertakings and the names of the landlords of
the rented buildings is not readily available.

The work involved in the coll 1 of the
material is not d. to be ate
with the expected results,

(c) and (d). There is no proposal under
consideration to build a multi-storeyed building
to accommodate the offices of all the Central
Government public enterprises.

Staff to Check Smuggling at Ports

8317. SHRI MANGALATHUMADAM :
Will the Minister of FINANCE be pleased
to state &

(a) the strength of staff deployed at various
Ports and Harbours in the country for checking
smuggling at the Customs/Vigilance point ;

(b) the number of employees at Cochin
Port at pregent ;

() the method of recruitment ; and

(d) whether the local people are favoured
for these posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (d). The information is being
collected and will be laid on the Table of the
House,

Production of Nylon Yarn

B318. SHRI BABURAO PATEL:
SHRI JYOTIRMOY BASU:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state ;

(a) the names and locations of nylon yam
manufacturing units of various deniers in the
country with installed capacity of each, capital
invested in each unit and names of two top
directors of each unit ;
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(b) the annual production of each unit
during the last three years and its value in
rupees ;

(c) the expected production in the next two
years in quantity and value, unit-wise ;

(d) the reasons why full installed capacity is
not permitted to be produced ; and

(e) the amount and value of nylon yarn
exported annually during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). A
statement is laid on the Table of the House.
[Placed in Library. See No. LT—3393/70].

(d) All the units are producing to full
capacity taking into account start up dates and
initial operating difficulties in the case of plants
commissioned very recently.

(e) There have been no exports of nylon
yarn during the past three years.

Saving of Foreign Exchange by Enforcing
Price cut in Crude Imports

8319. SHRI BABURAO PATEL : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND- MINES AND METALS be
pleased to state :

(a) how much foreign exchange has been
saved annually by enforcing a price cut in
crude of foreign-owned refineries ;

(b) the reasons why this cut was not enforced
in previous years ; and

(c) the exact rates at which various refineries
in India import crude at the moment, refinery-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) About Rs. 5.44
crores per annum as a result of recent reductions
in prices.
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(b) Such reductions or discounts were being
obtained since June, 1960, and increased over
the years from time to time. The recent cut
was necessitated due to further reductions in
the world market prices of Middle East
crudes.

(c) The c.i.f, prices at which crude oil was
imported during February, 1970 were as under:

Rs./Tonne
Burmah-Shell Refinery 81.24
Esso Refinery 80.07
Caltex Refinery 92.05
Cochin Refinery 84.08
Madras Refinery 101.78
Repl of Admini by Tech-

nocrats in CPWD and Department of
Works, Housing and Urban Development

8320. SHRI S.D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the administra-
torsin C.P. W. D. and in the Department of
Works, Housing and Urban Development are
proposed to be replaced by technocrafts ;

(b) if so, the time by which it would be
done ; and

(c) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT
(SHRI K.K. SHAH): (a) Some Service
Associations of the CPWD have suggested that
the posts of Director of Administration and Dy.
Directors of Administration in the CPWD and
Deputy Secretary (Works) and Joint Secretary
(Works) in the Department of Works, Housing
and Urban Development should be filled by the
appointment of Engineers only. No decision in
the matter has so far been taken.

(b) This will depend on the decision to be
taken by the Government on the proposal and
no forecast on this is possible.
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(c) Does not arise.

Filling up of Vacancies from Sectional

Officers to Superintending Engineers in
C.P.W.D.

8321. SHRI 5.D. SOMASUNDARAM ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state : .

(a) whether it is a fact that panels for
filling up vacancies t'rom the Sectional Officers
to Superi di g in C.P. W.D.
are not prepartd in advance for filling up
vacancies whenever they arise ; and

(b) if so, the number of vacancies available
in all categories as on the Ist May-1970 and the
reasons for not preparing the panels in advance
and filling up vacancies then and there so as
to absorb as much unemployed Engineers as
possible ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No, Sir. Panels
are generally prepared in advance and are at
present available for Asstt. Engineers (Civil),
Asstt, Engineers (Elect.), Executive Engineers
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn towards the insanitary conditions
in the Kalavati Saran Children's Hospital,
New Delhi ;

(b) whether it is also a fact that there is no
arrangement for drinking water within the
premises of the hospital as well as in the rooms
of the patients with the result that the guardians
of the children have to face great hardship at
night without water ;

{e) whether it is further a fact that there is
no lavatory arrangements inside the hospital
and the guardians of the children have to go
out in the open on the road ; and

(d) if so, whether Government propose to
remove these difficulties of the patients and
their guardians ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Government are aware
of the condition of this Hospital which is

(Civil) and Superintending Engineer (Elect.)
Panels for Executive Engineers (Elect.) and
Superintending Engineers (Civil) are under
preparation.

(b) Does not arise except in the case of
Executive Engineers (Elect.) and Superintend-
ing Engineers (Civil). The vacancy position in
these grades as on 1-5-70 is as follows :

Executive Engineer (Elect.) 1

Supdt. Engineer (Civil) 2

Action for preparation of panels in these
grades had been initiated well in advance but
they could not be ready due to certain unfore-
seen reasonss

Kalavatl Saran Children’s Hospital, New
' Delhi

8322, SHRI P.L. BARUPAL: Will the
Minister of HEALTH AND FAMILY

s a = of
ed Y

(b) to {d). Arrangements for serving cool
water exist in the Outpatients’ Department.
Due to intermittent water supply, some difficulty
is, however, being experienced. A hand pump
has already been installed. Two water tanks
and one booster pump for the top floor at the
Kalavati Saran Children’s Hospital have been
sanctioned. The work is in progress and it is
expected that it will be completed soon. There
are two lavatories for the use of mothers of the
patients. Work on construction of more
lavatories and bath rooms is proposed to be
taken up during 1970-71 and with these addi-
tions the position will improve,

Defence Orders Placed on Private Sector

8323, SHRI RAM AVTAR SHARMA :
Will the Minister of SUPPLY be pleased to
state :

(a) the value of defence orders placed during
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the last three years with private sector and for
which items ; and

(b) whether the performance of the private
sector in this respect has been satisfactory in
terms of quality and timings of delivery ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): (a) Two statements showing
the value of orders placed by the Directorate
General of Supplies & Disposals and the
Department of Defence Supplies, during the
last three years with the private sector, are laid
on the Table of the House. [Placed in Library
See No. LT—3394/70].

(b) Yes, Sir ; the performance of the private
sector has been generally satisfactory. .

Refugees From West Pakistan in Delhi to
be Rehabilitated under Gadgil Assurance

8324. SHRI BAL RA] MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the total number of refugees from West
Pakistan in Delhi who have still to be rehabili-
tated in terms of Gadgil Assurances; and

(b) the steps being taken to rehabilitate
them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). 5251
persons have filed their claims for relief under
the Gadgil Assurances. Twelve persons on
land under the administrative control of the
Land and Development Officer have been
found cligible and necessary action is being
taken to rehabilitate them. In the case of the
others, who are squatting on land under the
control of the Delhi Development Authority
and the Municipal Corporation of Delhi, their
applications are under scrutiny and further
action to give them relief will be taken, after
their eligibility has been established.
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Sale and Popularisation of C mpti
of Fertilizers in East U. P.

8335. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the steps being taken up by Government
to push up the sale of fertilizers produced at
Gorakhpur unit of Fertilizers Corporation of
India and to popularise consumption among
the peasants in the eastern district of U. P. ;
and

(b) the number of demonstrations given by ¢
the mobile soil testing machine in testing soil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) So far
Gorakhpur Unit has been sclling fertilisers pri-
marily through the Apex Institutions i. e.
Agricultural Supply Organisation, U. P. Co-
operative Federation Ltd. and U.P. Co-op.
Cane Union Federation Ltd. Recently, steps
have been taken to appoint private dealers and
at present the number of wholsale dealers is 60
each of whom have on an average 6 retailers.
The Apex Institutions are given one month’s
credit and dealers are being put in touch with
the Nationalised Banks to obtain credit. The
Fertilizer Corporation of India Ltd. have both
sales and promotion staff to push up sales and
also give advisory services to the farmers.
Field Demonstrations, Farmers Days including
Farmers Training and Group Discussions,
Dealers Training, Film Shows, Exhibitions and
distribution of literature are organised with the
close cooperation of the State Agriculture De-
partment to popularise the sale of Urea.

(b) A mobile soil testing van bas been pro-
cured by Fertilizer Corporation of India Ltd.
during April, 1970 which has started analysing
samples. It hasa capacity of analysing 100
samples per day. It is proposed to analyse
about 30,000 samples during 1970-71.
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8326. SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that two officers of
the Enf Di of the Government
of India were arrested on the 12th January,
1970 on a charge of corruption ;

(b) if so, the main charges against them ;
and

(c) whether his Ministry has examined
these charges and, if so, the action taken
against these officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) A charge sheet under section
161 IPC, Sections 5 (2), 5(1) (c) & (d) of
the Prevention of Corruption Act, 1947, and
Sections 384109 IPC  was filed in the Court
ol‘Spe:lal Judge, Bombay aga.mu two officers
of the Enfor Bombay, on
29th December, 1969 The Gourt issued bail-
able warrants of arrest on the basis of the
C.B.I. charge-sheet and the same were execu-
ted on 11th February, 1970.

(b) The main allegation which arises out of
a search conducted by the Enforcement Direc-
torate in 1964 is that the two officers accepted
illegal gratification for hushing up offences
under the Foreign Exchange Regulation Act,
1947.

(¢) The Director of Enforcement had  exa-
mined the charges and issued necessary sanc-
tion for the prosecution of the above two
officers after which the Central Bureau of
Investigation filed the charge sheet in the
Court. These two officers have been placed
under suspension.

Air Agreement Between India and Italy

8327. SHRI MUHAMMAD SHERIFF:
Will the Minister of FINANCE be pleased to
state 3

(a) whether any Air agreement has been
signed between India and Italy in the matter
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of exemption of the two
double Incotm-tax and

from paying

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. The Agreement,
which was signed on 3.2.1970, will come into
force on the date of the exchange of instruments
of ratification which has yet to take place.

(b) Under the Agreement each contracting
State will exempt from its tax, retrospectively
from 1960, the income arising in it to an enter-
prise of the other contracting State from the
operation of aircraft in international traffic,
‘Notes’ exchanged between the two signatories,
which form a part of the agreement, further
provide that taxes paid by Air Indiain Italy
and Alitalia in India in respect of income relat-
ing to any assessment year for which they are
exempt under the provisions of the Agreement
are to be refunded to each on application to
be made within a period of six months from
the date of coming into force of the Agreement,
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Loans to Small Scale Industries by State
Bank of India

8829 SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :
SHRI VALMIKI CHOUDHARY :
‘Will the Minister of FINANCE be pleased
to state:

(a) whether it id fact that the State Bank of
India is channeclising about Rs. 5 crores of
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loans every month to the small scale indus-
tries ;

(b} whether the conditions regarding such
loans are not highly beneficial to the small
scale industries ;

(c) if so, whether the small scale industries
have asked the State Bank of India to consider
the possibilities of giving financial assistance to
them for r h and develop t; and

(d) if.s0, whether his Ministry has asked the
State Bank of India to consider this aspect
also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The State Bank Group’s advan-
ces to small scale industries during the period

- July, 1969—tocnd of January, 1970 worked out

on an average to a little over Rs. 5 crores.

(b) Advances to small scale industries are
considered as special schemes. As such the
rates of i are i y and the
terms and conditions generally liberal.

(c) The Statc Bank of India have not recei-
ved such a request so far. However requests
for financial assistance for research and deve-
lopment would be considered on merits,

(d) Does not arise.

Complaints Regarding Vasectomy Opera-
tions

8330. SHRI N. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that there have been
several complaints on account of vasectomy
opemmmperformedmunmplarod poor and

on payment of Rs,2/- per

Imad ||utead of Rs. 30/- as fixed by Gomn—
ment ;

(b) whether it is also a fact that the Princi-
pal of the Tibia College, Family Planning
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Centre, admitted that vasectomy operations
were being performed on unmarried persons ;

() if so, whether any action has been taken
against the doctors concerned for doing so; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) No, Sir.

(b) An enquiry was conducted by the Delhi
Administration and their report reveals that
the allegation made by the Principal is not
correct.

{€) Does not arise.

(d)} Does not arise.

PR

d Water Scarcity in Capital
SHRI KANWAR LAL GUPTA:
SHRI MUHAMMAD SHERIFF :
SHRI BAL RAJ] MADHOK :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

8331.

(a) whether Government are aware of the
fact that there will be a great water scarcity
in the Capital during the ensuing summer ;

(b) if so, the names of the localities where

this difficulty is likely to arise during the next
summer $cason :

{c) the steps taken by Government to
remove this difficulty ;
(d) whether Government are aware of the

fact that water does not reach even the first
floors in certain areas at present ;

(e) how much funds are given to the Delhi
Municipal Corporation by Government to
remove this difficulty ; and

(f) what steps have been taken to improve
the water supply position of Sadar Bazar and
Pahar Ganj areas ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The Delhi Municipal
Corporation has reported that there will be
shortages of water supply mastly in those
colonies which are located at the tail end of
the distribution system and at higher eleva-
tion.

(b) 1. Colonies along Najafgarh Road in
West Delhi area like Rajauri
Garden, Kirti Nagar, Ashok Nagar,
Subhash Nagar, Tilak Nagar etc.
2. Colonies in South Delhi like parts

of Ramakrishna Puram, Greater
Kailash, Malviya Nagar, parts of
Lajpat Nagar, parts of Green Park
and parts of Amar Colony.

3. Parts of Sadar Paharganj Zone like
Basti Nabi Karim, Kutab Road,
Basti Julahan, Sadar Bazar etc,

4. Parts of Shakti Nagar, Rajender
Nagar, etc.

(c) According to the Delhi Water Supply
and Sewage Disposal Undertaking, schemes for
augmenting the supply to western portion of
Delhi namely the scheme for bringing water
from 2nd 40 M. G. D. plant at Wazirabad, for
southern portion of Delhi namely the Kailash
Reservoir Scheme and for the remaining two
areas are in various stages of progress.

(d) Ingeneral most of the areas of Delhi
get water on the first floor. However, in some
areas which arelocated at the tail end of the
distribution system and which are located at
higher clevation, the duration of water supply
in the firstand second floor portions of the
houses get reduced due to high water demand
and resultant low pressure in the water mains.

(¢) The Central assistance, by way of loan,
is given to the Water Supply and Sewage Dis-
posal Undertaking through the Delhi Adminis-
tration without reference to any particular
scheme. It is for the Undertaking to draw up
a priority of schemes, allocate funds to the
various schemes and to execute them. Loans
are raleased to the Undertaking after assessment
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of the actual and expected expenditure on
water supply and sewerage schemes. A sum of
Rs. 409 lakhs has been provided in the budget
estimates for 1970-71 for this purpose.

(f) For improving water supply in portions
of Karol Bagh and Sadar Paharganj Zones, a
scheme of constructionof an overhead tank of
5lac gallons capacity at Jhandewala with
arrangements for boosting supplies and laying
of distribution mains from the overhead tank
to different portions has been prepared by the
Delhi Water Supply and Sewage Disposal
Undertak The esti d cost of the sch
is Re. 16 lakhs. Work of laying the pipe line
to bring improvement to Jhandewala Extension,
Nabi Karim and Jhandewala Road is in pro-
gress. Tender for construction of the overhead
tank is under acceptance of the Undertaking.
According to the Undertaking, the completion
of the scheme is likely to take two years’ time.
In addition, a scheme for constructing an
overhead tank with booster pumps near Idgah
Chowk is being finalized by the Undertaking.
This scheme will improve water supply to
Pahari Dhiraj, Sadar Bazar area etc.

Recovery of Income Tax from Shri Haridas
’ Mundhra

8332. DR. SUSHILA NAYAR :
SHRI S. M. KRISHNA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention has’

been invited to the Calcutta High Court
Judgment regarding Haridas Mundhra where-
in some officers of Income Tax Department
have been found guilty in the realisation of
Income-Tax ;

(b) ifso, the names of such officers who
were found guilty ;

(c) whether orders have been issued to ins-
titute an inquiry in this regard ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. G
SETHI) : (a)to (d). The Calcutta High
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Court had in its judgment dated 11th/13th
November, 1968 observed that ever since the
attachment on 28th February, 1964 until the
end of 1968, nothing whatever has been done
to realise the dues of Shri Haridas Mundhra.
The attachment on 28th February, 1964 was
only in respect of the option right of Shri
Mundhra to purchase 51% shares of Turner
Morrison and Co. Ltd., on a stipulated con-
sideration. The observations of the Calcutta
High Court were presumably in regard to the
sale of the option right and not regarding
other assets of the assessee.

The Certificate Officer and A. D. M. had
fixed a number of hearings for the sale of the
said option right. The Certificate officer passed
an order on 25th February, 1968 to the effect
that he was not competent to sell this ‘option
right’ in view of the High Court’s order dated
2nd March, 1964, in the decrec in Suit No.
600 of 1961 and the Department should obtain
Ppermission of the Court for the sale,

The Calcutta High Court has by its judg-
ment dated 14th July, 1969 appointed a
Receiver to hand over the shares of Turner
Morrison and Co. Ltd. to Shri Mundhra at
the stipulated price. The injunction granted
by the Court has been vacated and the Tax
Recovery Officer has been granted liberty to
execute the attachment made by the Income-

tax Department.

Apart from the attachment of the option
right of Shri Mundhra to purchase 51% shares
of Turner Morrison and Co. Ltd. which
could not be put to sale till 1969 for the
reasons referred to in the preceding paras,
the Department had taken all possible steps
for recovery of arrcars of taxes from Shri
Haridas Mundhra. All movable and immov-
able properties of the assessee have been
attached but their disposal is held up pending
decision of the competent courts.

In view of the above, the question of ins-
tituting an enquiry against the officers of
Income-tax Department does not arise,
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Demand for a Synthetic Rubber Plant

8334, SHRI MUHAMMAD SHERIFF :
‘Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the participants in the seminar
organised by the Association of Rubber
Manufacturers voiced concern over the high
taxation on the rubber industry and urged
forward planning by rubber manufacturers
and different Government Departments ;

(b) if so, the reaction of Government
thereto ; and

(c) whether another plant for synthetic
rubber was also urged and if so, the details
thereof and the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) No.

{b) Does not arise.
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(€) Yes; it was urged in the Seminar thu-
another plant for ure of b
rubber should be set-up so that high cis poly-
butadiene type of rubber is made available for
the processing industry.

The Government has already taken up a
study of the sy rubber requir of
the country and a detailed report on this as
well as on investments, cost and viability of
erecting suitable synthetic rubber manufactur-
ing facilities is expected to be completed within
a month or so. The Fourth Plan contains
provisions for the erection of a synthetic rubber
plant,

Resumption of aid to Private Sector by
West German Government

8335. SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :
SHRI N, R, LASKAR :

Will the Minister of FINANCE be pleased
to state :

(a) whetherit is a fact that the West
German Government has agreed to resume
aid to the private sector projects in India ;

(b) if so, what are the private sector pro-
jects which will receive the aid under the
persent decision of the West German Govern-
ment and on what conditions ; and

{c) the date by which the final decision is
likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) te (¢). The question of resump-
tion of German aid to the private sector pro-
jects does not arise, However, a part of the
capital aid received annually from the Federal
Republic of Germany is set apart for the
financing of projects, whether in the public
or in the private sector, to be jointly selected
by the Government of India and the Govern-
ment of the Federal Republic of Germany.

Supply of Surgical Eguipment to
LD.P L.

8336. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETRO-
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LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether the Indian Drugs and Pharma-
ceuticals Limited signed contracts with some
foreign countries for the supply of surgical
equipments to them ;

(b) ifso, the names of those countries with
which such contracts have been signed ;

(c) the broad details about the items which
are to be supplied ; and

(d) whether any country has given its own
specification for manufacture of the equip-
ments for I D. P. L. ; and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a) and (b). Yes.
The Indian Drugs and Pharmaccuticals Ltd,
has signed a contract for supply of Surgical
instruments with M/s. Medexport, USSR.

(c) The contract provides for supply of
2,03,800 surgical instruments of the total value
of Rs. 16,71,405.00.

(d) No.
{e) Does not arise,

Funds for the Projects to Enable Closure
of Okhla Water Head-Works, Delhi

8337. SHRI HARDAYAL DEVGUN ;
SHRI JAI SINGH ;
SHRI YAJNA DATT SHARMA ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Chairman
of the Water Supply and Sewage Disposal
Undertaking, Delhi has written to him regard-
ing the imperative need to grant more funds
for the timely completion of the projects which
would enable the Undertaking to close down
Okhla water head-works ;
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(b} whether it is also a fact that the Centre
has been slashing down even the allocations
made by the Planning Commission ;

(c) if 8o, the reasons therefor ; and

(d) the steps taken to sanction sufficient
funds to relieve the residents of South Delhi
Colonies of the drinking water shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND "WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB. S.
MURTHY) : (a) Yes, Sir.

(b) and (). In 1968-69, against the budget
provision of Rs. 250 lakhs, a sum of Rs. 200
lakhs was released keeping in view the trend
of expenditure. It was, however, agreed that
if necessary, the remaining amount of Rs. 50
lakhs could be released in 1969-70 to cover
the spill-over of 1968-69, over and above the
budget provision of Rs. 243 lakhs provided the
Corporation paid the loan instalments accord-
ing to the revised schedule of repayments as
drawn up by itself and the trend of expendi-
ture also 8o justified. During 1969-70, the full
amount of Rs. 245 lakhs as provided in the
budget was released. No additional amount
was released as the Corporation did not pay
the instalments due on loans according to the

ised schedule of

Lt

(d) The Central assistance is given to the
Delhi Water Supply and Sewage Disposal
Undertaking in the shape of loans without
reference to any particular scheme. Since the
Delhi Municipal Corporation bas decided to
abandon Okhla Water Works by September,
1970, they are taking appropriate action to
supply South Delhi Colonies with water from
the Wazirabad Works.

A sum of Rs. 409 lakhs has been provided
in the budget duriog the year 1970-71 for
giving loan assistance to the Undertaking.
The funds would be released as and when
required by the Undertaking.
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Licensing more capacity for Synthetic
Yarn and Synthetic Fibre

8338. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether in view of the shortage of
cotton and increasing demand for synthetic
fibre and synthetic yarn in the country,
Government propose to license further capa-
city for synthetic yarn and synthetic fibre ;
and

(b} whether Government propose to make

more foreign exchange allocations for the
import of raw material ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a) Further capa-
city will be licensed to accord with targets
set by the Planning Commission which inter-
alia take into account substitution of cotton
and wool.

(b) Foreign exchange is made available
for the import of raw materials to enable
d ic f: e of synthetic fibre.

wfara ww w1 qan s & fad sgfa e
af@w 7AW IEE AW 9T AW
A
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Indo-Danish Agreement

8340. SHRI MUHAMMAD SHERIFF:
Will the Minister of FINANCE be pleased to
state :

(a) whether any ag t b India
and Denmark has been signed recently for
assistance to projects in the shape of services
of Danish experts, ancillary equipment and
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training awards for Indians selected to go to
Denmark ;

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) Under the agreement signed by the Go-
vernments of India and Denmark on 16.2.1970,
the latter has agreed to provide techmical
assistance in the shape of services of experts,
ancillary equipment and training awards for
Indian nationals. The Danish Government
will pay the Danish experts salaries and inter-
national travel costs meet the ocean trans-
portation of equip and supplies, pay
suitable allowances and international travel
costs and other exp within D k for
Indian trainees. The Government of India
will meet the local costs on payment of salaries
of Indian p 1, provision of ial
and equig of indig facture,
make available office and residential accom-
modation for experts and arrange payment
of customs duty on import of specified house-
hold effects and stores for the personal use of
the experts.

T ZIRT W T A
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Setting up of Fertilizer Factory inm

Dandakaranya

8342. SHRI D. AMAT : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether any proposal has been under
consideration for setting up a fertiliser factory
in Dandaksranya area of the State of Orissa;
and

(b) if so, the prospects for such a factory
in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) No.

(b) Does not arise.
weg q3W & AR U & wifeel gra
st & nwa faaoit &1 faar s
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C. B. L. Investigation ioto Property Tax
on Cinemas in Delhi Municipal
Corporation

g346. SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, - HOUSING
AND URBAN DEVELOPMENT be pleased
to #tate :

(a) whether the C. B. 1. have completed
the investigation into the case of under-assess-
ment of property tax on Cinemas in Delhi
Municipal Corporatjon areas ;

(b) if so, the details thereof; and

(c) if not, when it is likely to be completed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) The C.B.I. had taken
up three cases in which allegations of under
asiessment of property tax on two cinemas in
Delhi Municipal Corporation areas were
made. The investigation in all the three cases
has since been completed.

(b) The details are ag follows :

(i) In the first case relating to Alpna
Cinema, it is alleged that three
officials of the Delhi Municipal
Corporation in conspiracy with the
Manager of Alpna Cinema for the
purpose of levy of municipal tax on
property for the yecar 1967-68 had
caused pecuniary advantage to the

g and ponding loss
to the tuneof Rs. 3700/~ to the
Municipal Corporation. A report
r di g reg 1. r!ri_.,.. -
action against the officials concerned
is proposed to be sent shortly to the
Corporation authorities.

(ii) In the socond case about Amba
Cinema, it is alleged that three
officials of the Delhi Municipal
Corporation had und d the
income of Amba Cinema for the
purpose of levy of property tax for
the year 1963-64 by accepting the
figures of gross income for 11 months

1 of 12 months for calculating
rateable value and thercby con-
travened depart 1 i F

ing p iary ad ge to the

owner of Amba Cinema to the tune
of Rs. 24,670/-. A report recom-
mending regular departmental action
against the officials concerned has
been sent to the Corporation
authorities.

(iii) In the third case alo about
Amba Cinema, it is alleged that
three officials of the Delhi Municipal
Corporation had committed mis-
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conduct in 1965-66 by proposing a
very low rateable value for the
year 1965-66 at the time of revision
of levy of property tax on Amba
Cinema without proper and due
verification and had thereby caused
pecuniary advantage to the Cinema
at the cost of the Municipal Corpora-
tion. In this case also, a report
recommending regular departmental
action against the officials concerned
has been sent to the Delhi Municipal
Corporation.

(¢) Does not arise.

Offer of Help from Japam for Expansion
of Vishakhapatnam Port

8347. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to siate:

(a) whether any aid was offered by Japan
to help the of Vishakhapatnam Port
facilities ; and

(b) if s0, to what extent and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Japan has agreed to
extend a credit of $7 million (Rs. 5.25 crores)
for financing the import of goods and services
for the develop of the” Vishakhay
Outer Harbour and Bailadilla Iron Ore Mines
No. 5 Deposit. A loan agreement is expected
to be signed between the Government of India
and the Export and Tmport Bank of Japan
shortly for the purpose.

. The Loan will be repayable in 18 years,
including a grace period of 5 years and will
carry an interest of 5.5%, per anoum.

Offfer of help from Japan for development
of Bailadilla Iron Ore Mines

8348. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether any aid was offered by Japan
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to help in the development of Bailadilla iron
orc mines ; and

(b) if so, to what extent and the details
thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND  MINES
AND METALS (SHRI JAGANATH
RAO): (a) auod (b). Out of §21
million financial assi made availabl

by the Japanese Steel Mills as suppliers
deferred credit for the purchase of equipment
for the mine at Bailadilla Deposit No. 14, the
Railways and the Visakhapatoam Port, a sum
of §7 million (equivalent to Rs. 52.5 million)
was utilised for the mine for the purchase of
plant and equipment from Japan and certain
other countries, and for procurement of tech-
nical supervisory services from Japan in
connection with the erection and commission-
ing of the equipment. This sum of Rs. 52.5
million is repayable in 10 half yearly instal-
ments with interest on outstanding balances,
from 20-12-1967. Five instalments amounting to
Rs. 26.25 million have been repaid already.

For the mine under construction at Baila-
dilla, Deposit No. 5, Japan has agreed to
provide a Yen Credit equivalent to Rs. 10.43
million for the purchase of equipment from
Japan.

A t of P ing to Capital
) Annaally for Settlement

8349. SHRI DEVINDER SINGH GAR-
CHA :
SHRI VALMIKI CHAUDHARY :
SHRI MANIBHALI J. PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have made an

"assessment about the number of persons who

are coming to the Capital every year to settle
here ;

(b) ifso, the details thereof ;
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(c) whether Government have any plan
under consideration to solve this problem of
influx and if so, the details thereof ; and

(d) whether Government bave considered
the feasibility of the proposal made by the
Chief Executive Councillor of Delhi that a
ring town should be developed with adequate
employment opportunities as well as public
amenities ; and if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). According
to the estimates made for the years 1964 and
1965 about 83 thousand persons migrate to
Delhi every year for settlement.

(c) Yes. The details have mot yet been
finalised.

(d) The Master Plan for Delhi already
cnvisages the development of ring towns
namely, Faridabad, Ballabhgarh, Bahadurgarh
and Gurgaon in Haryana, Ghaziabad and
Loni in Uttar Pradesh, and Narela in the
Union Territory of Delhi.

N. C. D. C. Workshop, Korba

8350. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the total amount of money invested in
the Korba (NCDC) Workshop ;

(b) whether it is a fact that the Workshop
utilization is about 18 to 25 percent of the
installed capacity ;

(c) if so, the reasons for the under-utilization
of the Workshop and capacity ;

(d) whether a proper work study and project
report were prepared when the Workshop was
designed and constructed with Russian Colla-
boration ; and

(¢) whether Government would place on the
Table the details of the project report ?

VAISAKHA 14, 1892 (SAK4)

Written Answers 98

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) About Rs.
26 million upto 31st December, 1969.

(b) and (c). The Workshop is under-utilised
as it does not have enough orders for working
all the shops to their capacity due to slackness
in the demand for coalin the country. The
extent of under-utilisation of the Workshop is
being ascertained.

(d) Yes, Sir.

(¢) The Workshop at Korba was set up with
U.S.S. R. Collaboration. The Project Report
was prepared by Giproshacht (USSR State
Planning Institute) on the basis of the Memo-
randum of Instructions submitted by the
National Coal Development Corporation. The
purpose of the Workshop is :

1. To carry out repairs of the machinery
and mechanism to be used in the projects
planned and operating in Korba coalfields ;

2. to manufacture spare parts needed in
repairing the said hinery and equip H

3. to f: simple, dard
equipment/frames, chutes, etc.

The Workshop is equipped with machine
shop, heat treatment shop, engine repair shop,
fabrication shop and forging and casting shops,
all of modern design. A special feature of this
Workshop is the steel foundry equipped with
up-to-date steel furnaces for undertaking
production of cast stecl components. The
estimated yearly programme of the Workshop
as given in the project report is indicated
below :

ho? ination quip to be
repaired in tons
1. Repairs to open cast
equipment 3285
2. Repairs to underground -
mine equipment 2403
3. Repairs to Coal Washery
equipment 1058
4. Repairs to equipment in
operating enterprises 6C0
5. Non-standard equipment
manufacture 200
Total 7546
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The original estimated cost of the project
was about Rs. 18 million. The projectisin
commercial production since October, 1967.

Income tax and Wealth tax paid by Messrs
Maharaja Finances

8351. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 1054 on the 2nd March, 1970 and state :

(a) the names of the persons who are
managing Messrs Maharaja Finances ;

(b) the Income-tax and Wealth-tax paid by
each of these persons during the last three
years ; and

(c) whether Government have collected the
information whether the firm of Maharaja
Finance has necessary licences from the Reserve
Bank of India to conduct their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The name of the partners of the

firm are as under :

1. Shri M.L. Mi

ha Setty, Bangalore.
2. Shri T. N. Viswanatha Reddy.

3. Shri O. Ramana.

4. Shri G. R. Nanjundaswamy.

5. Shri Gadi Cheluvaraya Setty.

6. Shri B. R. Vasudeva Setty.

7. Shri D. M. Chinnapappaiah Setty.

8. Shri D. Venkatarathnam.

9. Shri B. N. Govindaraj.

10. Shri B. Janakiraman.

(b) The income-tax and wealth-tax paid by
the above persons for the last three assessment
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years are as under :

Income-tax ~ Wealth-tax

Shri M. L.. Manjunatha

Setty
Assessments pending

Shri T. N. Viswanatha

Reddy 32,035 2,169
Shri O. Ramana 8,518 Nil
Shri G. R. Nanjunda-

swamy 11,789 81
Shri Gadi Cheluvaraya

Setty

Assessments pending

Shri B. R. Vasudeva Setty 6,869 216
Shri D. M. Chinnapap-

paiah Setty 10,500 Nil
Shri D. Venkatarathnam 18,023 Nil
Shri B. N. Govindarajulu 3,196 Nil
Shri B. Janakiraman 417 Nil

(c) While impl ing the e given

in reply to part (e) of Unstarred Question No.
1054 dated 2-3-1970 the following information
has already been given :

“Only companies registered under the
Companies Act 1956 are required to obtain a
licence from the Reserve Bank of India.
Since this is a partnership firm, no licence
from the Reserve Bank is necessary.”

Difficulties in getting Loans from
Nationalised Banks

8352. SHRI S. M. BANERJEE : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that small people are
facing much difficulties in getting loan from
the Nationalised Banks ; and

(b) if so, what steps are being taken by
Government to simplify the procedure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Government do not
have facts to indicate that small borrowers are
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experiencing much difficulty in getting loans
from the nationalised banks. However, the
nationalised banks which now offer liberalised
credit facilities to small farmers, small scale
industrialists, small traders etc., have been
advised to simplify the procedure for giving
loans, to give adequate publicity to their new
schemes and to make available copies of the
schemes, loan application forms and other
relevant material in local languages.

C ion of T on 40 Square
Yards Plots for Low Income Groups by
D. D. A.

8353. SHRI BAL RAJ] MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOQUSING
AND URBAN DEVELOPMENT be pleased
to state :~

(a) whetheritis a fact that many people
who have been given 25 sq. yards plots in
Jhuggiand Jhonpri colonies find them too small
for their expanding families ;

(b) whether the Delhi Development Autho-
rity is also comstructing small tenements on
40 sq.yards plots to be given to low income
groups on hire purchase basis ; and

(c) ifso, whether preference will be given in
the all of these to the dwell
of J. J. colonies who want to have them for
better living ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No survey has
been conducted to find out the position.

(b) Yes, Sir.
(c) No Sir. Every registered applicant in

the low i group is eligible for
of the tenements.

Government Colonies in Delhi Lagging
behind adjoining DMC Areas in Respect
of Development

8354, SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether itisa fact that Government
colonies in Delhi like Andrews Ganj, Srinivas-
puri and R. K. Puram are lagging behind the
adjoining Delhi Municipal Corporation areas
in the matter of development of parks and
playgrounds, construction and improvement
of roads and other matters of general welfare ;

(b) whether any steps have been taken to
remove this disparity of development in the
Government colonies and the
areas ;

Corporation

(c) whether this disparity is partly due to
multiplicity of authorities in regard to Govern-
ment colonies and failure of Government to
hand over Parks etc. to the Corporation ; and

(d) if so, what steps have been taken to
remove this anomaly ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) to (d). The
provision of basic amenities like water-supply,
sewerage, drains, roads, street-lighting and
community lawns in the Government colonies
is comparable to those available in the adjoin-
ing Delhi Municipal Corporation areas. So far
as the development of parks and playgrounds
is concerned, this is really the responsibility of
the concerned Local Body and Government
are willing to hand over the arecas meant for
this purpose as soon as the Local Body signifies
its readiness to take over the work at its cost.
The matter is at present under consideration
in consultation with the Local Body concerned.

Insanitary Conditions Prevailing in J. J.
Colonies, Delhi
8355. SHRI BAL RAJ MADHOK :
SHRI ONKAR LAL BERWA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that insanitary con-
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ditions prevail in the J. J. Colonies Delhi for  met him on 24th March, 1970 at Chandigarh
want of civic ities lting in di and  and demanded that they should be granted
squalor ; Punjab Pay Scales ;

(b) whether it is also a fact that Municipal
Corporation of Delhi acts only as an agency of
Delhi Development Authority for sanitationin
such colonies ;

(c) whether itisalso a fact that D.D. A.
has not been providing sufficient funds to the
Delhi Municipal Corporation for this purpose ;
and

(d) the steps Government propose to take
to remove this dyarchy regarding J. J. Colonies
which has made these colonies worse slums than
the slums from which their residents were
removed and resettled in these colonies ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) It has been report-
ed that the sanitary conditions are not up to
the desired standard.

(b) Maintenance of essential services is the
normal responsibility of the Municipal autho-
rities. The Delhi Municipal Corporation have,
however, been claiming charges from the
D. D. A. for the maintenance of service in the
J. J. Colonies.

(c) and (d). According to the Jhuggi
Jhonpri Removal Scheme, the Delhi Develop-
ment authority is permitted to keep 30% of the
rent realisations for sanitation, annual repairs
and maintenance and administration charges,
etc. The allottees of developed plots are,
however, not paying rents regularly and heavy
arrears have accumulated. The conditions
can improve substantially if the allottees pay
rents regularly and also resort to self help in
the matter. Government are however, review-
ing the position.

Punjab Pay Scales for Employees of Post
Graduate Institute, Chandigarh

8356. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the employees representatives
serving in Post Graduate Institute, Chandigarh

(b) whether Government have got their
demand- cxamined ; and if so, with what
results ;

(c) whether the representatives put forth
some other demands; and ifso, the details
thereof and which of them have been accepted
by Government ; and

(d) whether the same have been imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The representatives
of the employees of the Class III and Class IV
categories serving in Post-Graduate Institute
Chandigarh had met Minister of Health and
Family Planning and Works, Housing and
Urban Development on the 27th March, 1970
and not on the 24th March, 1970. They
voiced several demands ; one of them was that
they should be granted Punjab Pay Scales.

(b) The Government of India have already
taken a decision that the Central Scales of pay
would be adopted in the Union Territories from
the 6th March, 1970.

(c) and (d). The representatives of the emp-
loyees submitted the following other demands
to the Health Minister :

(1) Stoppage of alleged victimization of
employees ;

(2) The final allocation of employees ;

(3) Recognition of Class III and Class IV
employees Union ;

(4) Confirmation of staff ; and

(5) Canteen for Class III and Class IV
employees.
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The position regarding these demands is
given below :

1. Vacation of Victimization of Employees

It was agreed that a joint letter of apology
and application for the grant of leave of the
kind due for the date on which the employees
went on strike should be submitted to the
Director of the Institute by the employees and
the same should be accepted. The employees
concerned have so far not tendered any such
apology.

2. Final allocation of employees

The Ministry of Health in consultation with
Ministry of Home Affairs will take a decision in
this matter in due course.

3. Recognition of Class III and Class IV Emplo-
"~ yees Union.

It was decided by the Governing Body of
the Institute on 23rd April, 1970 that the Class
IIT and Class IV employees union of the Insti-
tute would be given formal recognition soon
after the rules are framed by the Ministry of
Home Affairs.

4. Confirmation of Staff.

The Governing Body of the Institute has
taken a decision on 23rd April 1970 that the
staff should be confirmed as speedily as pos-
sible. Accordingly action for such confir-
mation is being taken by the Institute autho-
rities.

5. Ganteen for Class III and Class IV Employees

A canteen is being opened in the Institute
from 1.5. 1970.

F Iati and Fiscal

of E i
Policies

8357. SHRI RAM KISHAN GUPTA:
Will the Minister of FINANCE be pleased to
state :

(a) whether Government have formulated
the economic and fiscal policies and in parti-
cular, new priorities needed in the credit-policy
and communicated these to the Central Board
of Directors of Reserve Bank ; and

(b) if s0, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). An important occasion
for the annc of the ic and
fiscal policies of Government is the presenta-
tion of the annual Central Budget. As for
credit policy, certain broad priorities for the
commercial banks have already been indicated
0 as to ensure that the needs of productive
sectors of the economy and in particular those
of farmers, small-scale industrialists and self-
employed professional groups are met in an
increasing e. Other will be
given to the nationalised banks asand when
considered necessary.

T

The Central Government and the Reserve
Bank work in close harmony and take all neces-
sary steps that are warranted for the develop-
ment of the economy. The Central Board of
Directors of the Reserve Bank are aware of the
policies of Government. No formal communi-
cation in these matters needs normally be ad-
dressed by Government to the Central Board.

General Hospital in Trans-Jamuna Area

8358. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI ONKAR LAL BERWA:
SHRI RAM GOPAL SHALWALE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether itis a fact thatthereis only
one General Hospital in the entire trans-Jamuna
area;

(b) whether it is also a fact that this hospital
is not in a position to cater to the increasing
needs of that area ;

(c) whether Government propose to open at
least one more General Hospital in that area ;
if so when ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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AND WORKS, HOUSING
(SHRI

PLANNING
AND URBAN DEVELOPMENT

B. 8. MURTHY): (a) Yes.
{b) Yes.
(c) and (d). The Delhi Administration

has a proposal to establish one more General
Hospital in Shahdra during the Fourth Five

Year Plan Period, As soonas land for the
proposed hospital is availabh construction work
will be t:kcn up.

Opening of Dispensaries in Gandhi Nagar/
Krishan Nagar, Delhi
8359. SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact thatthe present
agreements of sending a C.G. H. §. van for
Government employees in  Gandhinagar/
Krishan Nagar, Delhi are quite unsatisfactory ;

(b) if so, whether a decision has been taken
to open a permanent dispensary in that area;
and

(c) if so, when the same is likely to be com-
missioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) to (c). To remove
the difficulties of Central Government emplo-
yees residing in Gandhinagar, Krishan Nagar
and adjoining areas, it has been decided to
set up a dispensary. This is expected to start
functioning shortly.

Selzure of Gold, Guineas and Foreign
Currency at Palam Airport, New Delhi

8360. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :
(a) whether it is a fact that contraband
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gold, guineas and foreign currency worth
thousands of rupees were recovered from a box
concealed by a person at Palam Airport, New
Delhi on the 9%h April, 1970 ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). On 9th April, 1970
contraband gold, guineas and foreign currency
as detailed below were recovered at Palam
Airport, New Delhi, from a passenger con-
cealed on this person.

Value (Rs.)
No./Quantity/ at inter-
Description weight national
monetary
rate.
Gold Jewellery 150 grams 1,590
U. 8. Gold coin of 1
10 Dollars 400
Guineas 4
U. S. Currency Notes 207§ 1,522
Singapore Currency 11§ 25
Malaysian Currency 208 23
Total Rs. 3,560

Existence of Copper Deposits at Bonala
Mutu

8361. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether expl y mining operations
at Bunala Mutu have shown existence of rich
copper deposits to the extent of 15 million
tonnes in that area ;

(b) whether these deposits have been found
commercially viable ; if so, the precise assess-
ment made in this regard ; and

(c) whether any copper project is proposed
to be set up there ; if so, broad details of the
proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). Pre-

y the refe is to the Bandal
Block oel' the Agnigundala Mineralised Be.lr
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On the basis of exploratory work done in this
block, the preliminary estimates of Copper ore
is 1.02 million tonnes of 1.03% Copper.

The Geological Survey of India are cur-
rently doing deep drilling in Bandalamottu
Block. On the result of these investigations
and the exploratory work taken up by the
Hindustan Copper Ltd., the question of ex-
ploiting of the Bandal copper dep
will be considered.

Mh'dthulﬂmmhmlhh
under i Slam Cl h

8362. SHRI MUHAMMAD SHERIFF :
SHRI GADILINGANA GOWD:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

{a) whether Government have decided to
raise the maximum income limit for eligibility
under various slum clearance schemes ; and

(b} if so, the details thereof and the reasons
for the same ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). The
maximum income limit for eligibility for the
benefits admissible under the Slum Clearance/
Improvement Scheme has been raised from
Rs. 250/- to Rs. 350/- per month with effect
from the 1st April, 1970, This has been done
to brlngllumdwellmnnapnrmth dustrial
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tion of India has sanctioned some loans to
some Municipal Committees for their water
supply and drainage schemes ; and

(b} if 50, the details thereto ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR) :
(a) Yes, Sir.

(b) A statement showing details of loans is
laid on the Table of the House.

Statement

Details of loans disbursed by LIC to Muni-
cipalities in various States up to 31st March,
1970, for their water supply and drainage
Schemes,

s. No: of Amount of
No. Name of the State Municipa- Loan

workers and bers of e lly weaker

tions of the ity in whose case the
income limit for allotment of houses built under
the Subsidi for Industrial
Workers and economically weaker sections of
the community is Rs. 350/- per month,

Loan Sanctioned by L. I C. to Municipal
Committees for Water Supply and Drain-
age Schemes
8363. SHRI MUHAMMAD SHERIFF :

SHRI GADILINGANA GOWD :

Will the Minister of FINANCE be pleased
to state :
(a) whether the Life Insurance Corpora-

4 Hons Qeh

lities.

(Rs. in

lakhs)

1. Andhra Pradesh 12 190.00
2. Gujarat 24 158.65
3. Haryana 25 107.88
4. Himachal Pradesh 1 0.50
5. Kerala 4 52.00
6. Madhya Pradesh 21 87.65
7. Maharashtra 107 1113.49
8. Mysore 10 225.00
9. Orissa 12 54,18
10. Punjab 41 206.00
11. Rajast} 58 221.96
12, Tamil Nadu 27 192.33
Total: 342 2609.64

wee SFwER SR 9T e w9 W
awTat T

8364, st #FmATEw  fag
fa=r 791 ag T Y FI97 FE@ fF

(%) #a1 a8 49 & f5 anw
Ffased AR L aTT FT % 8 a1
22 g T §1 ufir sy s qwaw @
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(7) 7 zg W ¥ § fF =@
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fea werwm ¥ e e (s Ao
so ¥R : (%) aar (). WA T
FfaFa B, IR FT TG A1TFL
1 aFer awar 4i7 2,00,600 TIA §
o Wi ager afe g7 faog fad
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(1) Jad FAE  IfAww BT,
FIOOEHT F qE Jwad, 1970 F Aey
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T & IouTEAl, AT SeEd
g%, Tgak g fad 4y aa-fasia
F argEIx 2000 ¥GY FT 298 AT |

o ¥ o ¥ AW frear s 9dw
daT HT
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FTa W ofene fadem & fady T
stafeal & dare @ af i

8366. sit amawy fag gwamg : a7
waree ey afcare e s fmiw,
vy aqr A faww 5= ag gaw
F o F4 5 :

(%) 7ar azg a9 & fF 3 & of@Er
frator & fa 3 stafagt & ox M
dart &1 a€ g W aga quEQ § R
faed Rl e f gify adf Y, ax

(=) afz g, @t Fegvat awr
gl

wrw aq afare fadtew @k
fantw, smam@ @@ W fawm daeg
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(%) st zt 1 ofar fdes & fadr
Al Alafigi & b mEr a0
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SQAT | 9T §AF gWTT q9r agrfa-
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EEL g \
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& WifF oF arefta agdfes gm i

wearea # fgelt & s § wofa

8367. sit afawr saw :
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T]ATA HT FIT F4

(%) 3a% wamm & feet & 7
W F aFey § 7 as Frad aafy

g e



113 Written Answers

(&) 7ar ag 79 § ¥ 39 T97 989
qftar Fgre fawr § fgedy sfasrd
T OF qF FAAT TAT 91 g FH A9
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A T gt FAT F fead qfcare
fadrem & enfae fedr o
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(%) o=} %t gear
() afere Fratom @1 wrf

1958

O A ooy Feq 702
2. i
(%) s o ¥ #
qear 91
(@) fear fraraq &1 115

FE FIT AT A7 AT
(=) =fga g gas faaoor &
fag g

()
qEgrERT e
ag It v @ (w9d
¥ wwa wrat #)
1967-68  179.03 136.35
1968-69  192.03 202.67
1969-70  436.56 199.56

(feawaz, 1969 a%)

T 1970-71 & fag ST & srgea

frae 21 & gear 428 N S —
waat- 1967 ¥ wY wf Awa=t wY gear vt faaw
Fafy 5 nfgar I
1. wAaQ ¥ w4, 1967, % 27,114 1,319 28,433
2. 1967-68 169,492 6,656 176,148
3. 1968-69 122,679 12,431 135,110
4. 1969-70 91,605 15,078 111,463

(%A, 1970 aw)
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fafwed &< 9T w1t FT @ TR AT
geqr W AR § -
1. T €T 2
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— (F) fuar fafsear afasrd 43

(=) aa=t Foiwq & fay
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() g9 wd%q & fa¥r agr-
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117 Written Answers

3. @t s
I afgg ww qf@rc
Fegror fagtee v 72
(1-7-69 a¥)
Loans to Medical P 1and D

by Nationalised Banks

8370. SHRI R. K. BIRLA :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :

4
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repayable in instalments spread over a period
of 20-30 months in urban areas and 36 months
in semi-urban and rural areas. No repayment
is insisted upon in the first fow months in the
case of doctons in rural and semi-urban areas,
A charge on the equipment financed by the
banks is obtained. Doctors are also required
to take out life policies for the amount advanc-
ed and asign them to the banks. A co-
obligant good for the amount is usually
insisted upon. The Syndicate Bank grants
loans up-to Rs. 5,000/- in the first instance
without collateral but with a guarantor. The
Syndicate Bank has another scheme for financ-
ing the op g of Nursing Homes or Poly-

Will the Minister of FINANCE be pl
to state :

(a) whetheritis a fact that the nationa-
lised banks have formulated any proposal for
giving loans to medical personnel and doctors
to set up their clinics ;

(b) if so, the details thereof ;

{c) the number of such persons who have
approached for the loans ; and

(d) the amount of loans given to them
during the last three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir, Some of the nationa-
lised banks (Bank of Maharashtra, Canara
bank and Syndicatc Bank) have specific
schemes for providing financial assistance to
doctors to st up practice of their own. Other
nationalised Banks provide finance to doctors
to set up practice or to purchase profestional
eqmpment under their self-employment loan
1 loans sch

or p

(b) Under the schemes of Bank of Maha-
rashtra and Canara Bank, loans are given
to doctors for setting up practice up to Rs.
3,000/- in urban areas and Rs. 5,000/- in
semi-urban and rural areas. Loans may be
granted for purchase of equipment, medicine
and essential furnitures to set up clinics and
also for maintenance cxpenses upto Rs. 2,000/-
for ome year to doctors sctting up practice
in rural and semi-urban areas. Loans are

clinics, Special facilities are given where two or
more doctors join together to have a Nursing
Home, or Polyclinic.

Other nationalised banks provide loans for
the epurchase of equipment or for. furnishing
the clinic generally up-to Rs. 25,000/- with a
margin of 10 to 30%. The loans are repay-
able in monthly or quarterly instalments
usually spread over a maximum of 36 months.
Hypothecation of equipment and guarantees
where available are obtained. '

(c) and (d). The information required is
not readily available. Collection of these data
will involve considerable time and labour as
the banks do not maintain information re-
garding the advances in such details, However,
asattbeendofjmuary 1970, thcoumndmg

1 of lised banks to self-employ
persons which include doctors, stood as Ras.
2,26 crores spread over 8072 accounts. Later
figures are not yet available.

™ 1, £ 1 a
+EEF

by Bamks for
Advancing of Loans

8371. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to state :

(a) whether the nationalised banks have
formulated any spct:l.ﬁc propouls forr gwing
loans to individ pr
personnel  like  lawyers, teachers, doctors,

engineers etc. ;

(b} if so, the details thereof ; and
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(c) the amount given so far since nationa-
lisation to different categories of persons by
these banks ?

THE MINISTER. OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) The nationalised banks have
formulated schemes for extending credit to
hitherto neglected sectors of the economy, such
as agriculture, small scale industries, small
transport operators and retail traders, as also
to self-employed persans, arusa.m and pro-
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Setting up of Factory for Manufacturing
Building Components

8372. SHRI R. K. BIRLA : Will the
Ministeg of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether itisa fact that the Planning
Commission have since approved a scheme of
l.he Mumu'y to establish factories for manu-

fcmonal persons like doctors, eng etc.
No have, b , been fr d for
the specific purpose of giving loans to teachers
as such.

(b) A copy of a resume of the schemes
fi d by the nationalised banks for assisting
small borrowers which was laid on the Table
of the House in reply to part (b) of Starred
Question No. 834 on 6th April 1970 is laid on
the Table of the House, ([Placed in Library. See
No. LT—3395/70].

{¢) Figures of outstanding advances of the
nationalised banks to farmers, small scale in-

building components in order to
bul'.ld houses on large scale ;

(b) ifso, the details thereof ;

(c} the number of projects proposed to be
set up and in which State ; and

(d) the total cost to be incurred on these
projects ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SHAH) : (a) to (d). No such
decision has been taken by Government so

duamalumu,rmd transp , retail
traders and self-employed pmons, as az the
end of June 1969 and January, 1970 are shown
below :

End of End of
June 69 Fan. 70
Direct finance to
Agriculture (i.e. farmers)
No. of Accounts 134,849 275,326
Amount Outstanding 26.96 65.71
(Rs. in crores)
Small-scale Industry
No. of Accounts 36,301 50,960
Amount Outstanding 148,44 184.97
(Rs. in crores)
Road Transport Operators
No. of Accounts 2,527 5,610
Amount Outstanding 6.69 13.43
(Rs. in crores)
Relail Traders and
Self-smployed persons
No. of Accounts. 28,459 59,254
Amount Outstanding 19,55 33.30
(Ras. in crores)

Later figures are not available.

far. But an Expert Committee appointed by
Government, is studying the question of low
cost hommg including the adoption of pre-
fabri and h It is pre-
nmature, at present, to give details on the other
points raised in the question.

However, a factory is being set up at En-
nore by the Tamil Nadu Houzing Board to
[z Cellular C Comg
with Polish assistance at a cost of about Rs. 2.5
crores provided as loan by the Central Govern-

ment to the Tamil Nadu State Government.

fadsit & i = 9¢ s

8373. =t wgrerw fag wveat : FAv
fag w1 ag @A & g9 76 5

(%) =Y daadfz Swar &t saf
¥ fa2eft =o &7 e aor 99 qC aTw
F ®q ¥ &qr A1 WA Tt 1750 2
ol # g ufer § § a¥ 1969-70 #
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fret mr-ufar 1 a@r & ; =

(@) 791 sgaa g fr s =T &
wer & & fa¥ o fadsit mor A
qdm ?

fast sarr § 7w @AY (s o o
) : ag g qET A § fF Sy
FgroAr # srafa #, frafa @t ofead-
di7 faRslt gEr ¥ weaw ¥ $9 2280
FU7 w1 fa2at Fwor gF@ET A
afF 1750 02 597 #7111 T § 412
FUT 70, 1969-70 & wray Ay ar
fag® & 93.8 w07 54T, WIW FFIAT
9 F gIeq | A, WOt gHAT
Tga ¥ &7 § gowsy fwar ar

(&) 3 & wfas fawr & fod,
WTTT & 997 A19AT F AYTE qrAAy F
&7 ¥ fadat agraar @t o @ 3 4
FEA T TCHT MET FIA F WG
1 99F gaAl F Afgs AW F IGE
AT gEAT § ®IX I qfomEsy
WA ¥ ATHAL FT 9gF qE0 HA AT F
YA FW HTA FT AT T I A
T F o W« q@r g, gafed wr
ggrgar d@9 ¥ fegw dwoast & mw
e g TET ¥ w7 ¥ wifas g
T FY Figgar F1 w&F fFar

g qunit & fww dk g @R &
fog &z & aw gfemr ot R s
T | 4t 6

8374. it gEW =R FHME : ;[
farer WY 7g T A1 oFr w0 e

(%) ag e & fasm & fad,
F¢ @17, Ffy st & fad ol AR
& g0 ¥ fa¥ @2z dF aw e
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#1 TR wrET § 9get o, 1969 ¥
a1 9% feaar a7 @

(@) @mar mr == fradr  frwl
¥ aigw fagr s@W qur Sewr few
3T J a9 faar ondT ;) AR

() = I e sfear & wuria
wET gru 1970-71 & fasitlg a9 &
faar a7 smar s ?

farar s # T A (s wo wo
¥R) ¢ (F) ¥ (7). Faat g=aT IO
g 3ot Wt A T g AR 9w
T EIE AT Y Fw 9T @ fgawr
Eich

oy Junt & fowm aar gO @A %
foit &= ¥w arw sfear & Wi men
g sk o€ 57 afw

8375. st gwwW WA wHAW : T
fawr A=t g Fa® A T FG v :

(%) @9 oWt & fasm ¥ fad
¢ §ig @R Ffe FEt F a7 gy
A &t gy & fay @2z dF amw
gfeqr &Y A T A 9gr e,
1969 ¥ & af o feaar ==
&

() @wmar a1 97 frad feml &
arqq faar stgar a9t 9w 97 fFg aw
¥ syt faar s ; et

(7) == 3% e $femr Y wavi
grar gra 1970-71 & fadiw ad &
fraaT 7 st S ?

fawr s § Tow W (st g0 So
) : (F) ¥ (7). faadt gFar guasy
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2, 9ot §FEEr Frar @ ¥ AR I
TOEs gar & A 9w fa
STEAT |

T It & faww R gU WA
folt 2z d® ow fem WY Tam wTev
TTTT ST AT 67

8376. =it gww W WSIW : FAT
fa= 9=t ag a3 ) Far F

(7) sg sot & fasmm & fad
g¢ &gy w sfewat F fag oo
AR gdEy & foy 2 I @%
gfear &1 Jame mET g TEAr &,
1969 ¥ % aF g« foaar == saar
T g ;

(=) awmar mar a7 fae . et 8
Ty foar @ar agqr 99X fwE @w
¥ sqrar faar idar ; AT

(m) = &5 @ fear N e
srer grar 1970-71 &% fa<g ad &
frgr w1 @At 9 ?

faa Wmea § T WA (o No Wo
) : (F) & (7). Faas gaar oy
g, gadt gFedt # ar it & W9 9%
g e qar # a9 @ frar
Eieo il

wg gaal & faww s $Y @A
o W2z i aTE gheaT W ISt T
gTO AT T €A

8377. WY FEW TT THAM : I
fam 501 93 aaTy &1 g0 FA 5

(%) aq st & famrg & fo
Fd grea qar i wral & fay w7 qar
i @Ed ¥ far ez &5 wrw gfean
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F IoAT qrET ¥ 9geT ATE, 1969 ¥
A T FA FFaar g7 amar §

(@) smar war o= feee ol &
Tiqq frar ST q97 IF 9T fow I &
sgiw fagr sndar ; &R

() Rz F% ar% sfear § oy
et g faefg o 1970-71 & g
o ST S ?

farer s & Trow A (W Wo Wo
W) : (F) ¥ (). forar gaar Iga
g Jadr THedr ®rar WY AT IN
a7 Mg gar W AY 9 @ faaw
HTTT |

wg Iami & fawe s gy WA W
fot e2z iw ar% glear € TE™m WA
FTT ST AT 8

8378. ot geN W WA : FT
faa 53T ag T ¥ g9 F Fr .

(%) ag wari & fasw & f@
gu @y aqr gfv sl F ¥ oer
AT wdwA & for Re dF A6
gfeqr &1 @ATH TGT FIYU TN - ATE,
1969 ¥ &% a® §4 fe1ar a7 swmar
Ty ;

(=) sman war o7 fradt feedl &
qrqq far s agqr 99 9T fee 2T
¥ sqret Ferar A ; AT

(7) we 35 o gfear #r g
wireT grar fawra a9 1970-71 #
g "= s s ?

faw wwrea A T WA (S R0 Wo
&) : (%) ¥ (). foaelt gaam oA
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ST esed H W@ AT W
qur wfrer gwr & ¥ X @ faar
T |

qTETE @Y & ITFET W "

8379. it vz fag wresht : v
faar 7t ag g 7 I F fF

(%) gz gx & fF goerd &7
¥ mreg 9% guaral #, fed owds #
20 #qT ¥@I # gTW ST w0 OE,
fod 4% & Fdman gdfer & agar
3§ 1967-68 ¥ 7997 FAT wI&T &7
o1eT gar a1 wafs g9y gy a9 ¥ §
gaaiay # 35.8 0% wI4f T Hrer
gaT T ;

(=) s9a gifen & a3 fwr Fea
FET F1 AT TG ; AR

() =& 9T gxFT i F@r afafwar

g7

farer siwrerm § e W (s Wo Wo
ad) : (F) o, 7

(&) wm fod &5 & asaga
¥, 7 aral & ar9-9Ty A w9q A 1w
fiar mar § f

(1) 9% & Wi (%) 3 Sfeafaa 11
IoEl A 1967-68 F e
ot ofcEvafaal & &@ =
1 faofor @i @At ¥
faa-aigor 3% fFar ;

(2) 1967-68 # Farx fFy wd
are & gea # ot gfg g€ o,
qg T HA9 F & A g1 arehr
gfz ¥ shdgfea & =i
afer @ & ww fax A
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afafea o @ | fa7 wg=-
of 731 & gweia @ ¥ afg
gh ¥ & w591 7w, AT ¥
feed anfe, &t o ges
q9T I9FT ; AR

(3) 7= fammee 1 11 Frqfaa
Fafmdr goal & s &
afons seea Frramers <),
3 E-fegma &9 fafads
A F= itfrafor s
fafazz |

() =11 awmd sEEi | @
gft g€ vail fggmm & fafnds,
& ifrafor s fafids, &t
wfgsen (Sfear) fafie ok wra
t wfgsee fafids 1 aga awr
Fumw g w@its ¥ gfadr owd
goifrafor ¥ avmg W § A o
T arfes wfsmreat & ogafa &
wvar g anfe et o= sfagw amai &
g 1967-68 F FN F1 qugu
g9 97 41 | 1968-69 F g 11
JuAt & gger gt ¥ gy s
gt

I EIERE JACE STOAT & €T a9t
ww

8380, »t wewie fag @relt @ Fav
feaw ao wwEA S wm awn Ay
w41 ag FT0A T FO 74 7 ¢

(F) 7arag &9 & f6 awwi gru
R T aFEw & qgae I gUCERRe
A FEE #8150 sfymy ¥ 9 afaw
EAT FT ITANT TE gar & ;

(=) afz g, @ @F = T



127 Written Answers

T 4T g9AT & F+q qfemni w1 s
w1 AR

() feafy & garr =& & fad
FIFT FAT FAAE w27

ifeas aqr wEa s W@ am
u1g HAve ® Teass (s @we wo
agm™) : (F) st &, 1969-70 ad &
e areafas earaA, enfaq aarar w0
#3748 gfama a1 )

(@) 9IUERsT FTeEEl & gaar F
FH qENT FT G FTL GITEEHE IIE
A 77 AWM 4 | JIIRIERT IIIF A
w9 A7 & faeT Frow g 20—

(1) gavwresz faafor &3 ars
Ffgwra wal & 2w famq
GASAT FT FHY

afasin gaeeredne Frafams
& qrg gafasde @t w1 T
BT |

7 qig% 7 (16 sfama i
&5 ) A9 GUTHERE IETH
#1, I FHifraw ar wfeas
I dF afaw qws  sw
g TEIH W AT T T
g&Hqar 1

Ty gAfTY GeRe, aAifan
A e qro Fo famgwd ¥
&7 ¥ wenfes IdH W
T |

(1) gTwTT A fava waw Io € 1 —
(1) gy Seared & S A0 F
gaTd w1 qU #WF fag
wreRfzs gdwEl F arad A
gga1 ¥ sfaafraa frarmar 31

(2)

(3)

(4)
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(2) o gxFrd 1 ST o
Tar g 5 aafas sesfas
IJAF A g FAIE F
GIUEERT § @ (W)
F IB1 A | '

(3) o= za fao dwsa w1 w@ToAT
T FrawEar F @y § AW
g & agaa fear aar g
YITEITHE IAIT 1 I F1 G
sfsteat 1 frafafy g agw
7 & fawre 7, wiearmw
ugifadas  @rs gfemar 7,
g ¥ #g09 9T, T@E
HiwEl w1 gearsT $30 & fag
gaEqr 1 TEUE F ags
afas e ge frar § aifs
TIHIT A0S ] AT FT qH

aar fadfa & aF 1 sreggw
SR

Purchase of Equity Shares by M/s.
Kapadias of Bombay

8381. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to state :

(a) whether it is a fact that one “Mfs
Kapadias” of Bombay have, during the recent
period, purchased 1,30,000 equity shares,
valued at Rs. 1,87,50,000 in the “National
Rayon Corporation™ of Bombay ;

(b) if 80, the details thereof ;

{c) the details of the sources of finance,
including the bank finance ; and

(d) the steps, if any, being taken by
Government to stop bank advance for corner-
ing of shares ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Apparently the Hon'ble
Member has Mj/s Maganlal Chhaganlal
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(P) Ltd. in mind. This is the company of
which the shares are held by the Kapadias.
During the financial years 1954-65 to 1968-69
M/s Maganlal Chhaganlal (P) Ltd. acquired
1,99,390 shares and sold 1,33,128 shares of
M/s National Rayon Corporation Ltd. As on
31-3-1969, they held 66,262 shares of this
company.

(¢) The balance sheet of M/s Maganlal
Chhaganlal (P) Ltd. as on 31-3-1969 shows
that out of the total assets of Rs. 4.88 crores,
Rs. 3.73 crores were invested in shares of
companies including National Rayon Corpora-
tion. It further shows that the assets of the
said company have been acquired out of its
capital, reserves and borrowings. The capital
and reserves amount to Ry, 46.54 lakhs. The
borrowings to the extent of Rs. 46.13 lakhs
are from Banks. The rest of the borrowings
are from persons other than Banks.

{d) The Reserve Bank has warned the
banks to exercise great vigilance in the matter
of end use of the credit which they provide.
In lending to the corporate sector, the nationa-
lised banks will be expected to scrutinise, to
the extent feasible, the end use of the funds
to ensure that no portion of the funds is
diverted to lending to, or investment in other
concerns  for ploy
activities or for purposes unconnected with the
activities of the loanee company. Where it
is found that one borrower from a nationa-
lised bank intends to lend a part of the
borrowal to an associated concern the sanction
to the borrower will be suitably reduced and
the associated concern will be expected to
approach a bank on its own with an appli-
cation for financial accommodation which the
bank will consider on its merits. In regard to
advances against shares in particular the
Reserve Bank has issued instructions to com-
mercial banks that they should scrutinise
carefully the purpose for which the advance
is sought and should ensure that the advance
is not being used for speculative purposes or
for enabling the borrower to acquire or retain
a controlling i in the pany, The
banks have also been advised that advances

s shares to comp should be scrutinis-
ed carefully to see that such advances are not

tive

t in p
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used to facilitate or retain inter-corporate
investments. The Reserve Bank has also
recently prohibited nationalised banks from
giving without its approval advances against
shares exceeding Rs. 5 lakhs in the case of any
single borrower. Government intends to
devise further suitabl , in 1
tion with the Reserve Bank, to ensure that
inter-corporate lending and investment of
funds drawn from these banks is checked
even more effectively than at present.

AllL ‘ﬂ A 'y 'y
tol jonal Yogash c
Pant Marg, New Delhi

8382. SHRI JYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether any Government accommoda-
tion has been allotted to the International
Yogashram Centre near Pant Marg, New
Delhi ;

(b) if so, the total plinth area of the
accommodation, the area of lawns and the
terms of allotment ;

(c) whether it is a Government institution ;

(d) if not, the comstitution and objects of
this organisation and the names and addresses
of the p on ils g along with
the date of its registration ; and

(e) the details of other facilities/grants/
loans/assistance given to it since its inception ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Yes, Sir. The
allotment has been made in favaur of the
Vishwayatan Yogashram.

(b) A total area of 1,866 acres of land, with
built-up units baving 20,460 sq. fi. of plinth
area, has been allotted near Gole Post Office
on Pant Marg, New Delthi. The main termas
of the allotment are :
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(i} the Yogashram will utilise land measur-
ing about 1,393 acres for the construc-
tion of an office, a library class rooms
and Yogic therapeutic research labora-
tory and shall pay for the same at the
rate of Rs. 5,000.00 peracre plus 5%
annual ground rent thereof ;

(ii) the remaining portion of the land
measuring about 0.473 acres will be
utilised by the Ashram for their bona-
fide residential purposes and for this
area of land, the Ashram will pay at
the rate of Rs. 1 lakh per acre as pre-
mium plus Rs. 1,800.00 per acre as
annual.ground rent.

the existing structures on the site have
been sold to the Yogashram for Rs.
62,674.00, The Yogashram shall demo-
lish the structures within two years.
In case, however, the Ashram fails to
do so within that period, it shall be
required to pay a further sum of Rs.
80,176.00 towards the cost of the
structures.

(iii)

{c) Mo, Sir.

{d) Ttisa charitable institution registered
under the Societies Registration Act, 1860 on
1st March, 1958. Relevant extracts from its
M, d of A jation showing its
objects and the composition of the Board of
Trustees are placed on the Table of the House.
(Placed in Library. See No. LT—3396/70].

(e) The details of other facilities/grants/
loansfassistance given to the Vishwayatan
Yogashram have already been given in the
House by the Minister of Education and
Youth Services in reply to Unstarred Question
6631 on April 17, 1970. He has also under-
taken to supply the required information about
the financial assistance, if any, given to the
Yogashram by other Ministries/Departments.

w1 § ATT-HT wAET

8383, =it afwc @™ &<ET: WT
faret w5t g T ¥ par 4 fF

(%) =1 78 a9 5 srasT Frafag
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FY FheT, TAAEATT T 147 WA Y

(=) 7ar ag +t @< & fs 97 w4t~
T FL AN F AN ¥ sarOfedt w1 It
aftd g o F O FH A g g

() afx g, &t ma #7794 ¥ Fear
o afofia § ;

() = g% #1% favty 7 5l @i
T ETw ;oA

(%) ¥ AR 9% F=97 rg-HT AN
Faidg?

fam denern W oow s (s wo H@o
) : (F) aw1 (&), smwwT FEET
Ft Frer eAmAiE qg frar war g
93 I @7d afie gad & fad 1-11-
1968 #Y afielly agras HAFT ATTH
&1 QF 797 FATaq &7 53 g |

() 30-4-70 ®r =T FANF @
aat ¥ sfas g § fasrusia F

(7) Sudw = adftd Freafafes
FTIi F faaradia oy § - — .

(i) v afrr  wefasifat
grdaT 9 faeet w7 seafea
0 ¥ fadr frsrasia &1

(i) & o zafadr faaradia §
fs scfaifat &1 ammst
fafraw 1961 qrursy 146 &
A & T qLEATES T HT AT
AT afawrd grr fuaa
T &, F4ifF s-frafr 9w
afafaaq it arwr 144 F ga-
w3 fFy a4
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(iii) ws st guf frard 3
f& srfraifar v amasc
afafyaw, 1961 +t arer 89
& geana 31 7Y ITEATE A-
FT o1ge ¥ Azt FRT ¥ fag
faaruedta &1

(=) g7 =) af=t § geq wTH
WH AT 12,000 &9 1

gagaredl wt I fratew @ &
AT weaavat & fafae asial gro faelt
w§ FaTgal W aETd

8384, st HAiwTTaTA &TAT: AW
e aar ofa fataa s fmd,
aTam qgr Araa faww 5 ag A
FT FqT F4T {7 ¢

(%) 71 ag & & v dag-g2ed] #)
7% frate &1 & e aERar
fafam el arar 94% w@reer A ol
F Syeia foret mf sinfaar feedt & oF
¥t eareen Jav stagry ¥ gArs g
F o, wafs sad faafea &7 &
FEqard Wt “‘n’ St F qegard §
Eid

(@) afz g, @ @F I3 FTXONE ;
EI

() 71 ag @9 & 5 grafraq gaa
&1 fafama seqard § ot eedr o
FUA W FY wi g, A afx g ar
gaedl 1 g A agfaar §1 g A
F fad s s @ & fawc
F4ifs staaaat F T U qaTy ™
I99TX F AT I T ITMT A
famar aar 3a% gru faet of zarga,
IAFY geard g% B et ?
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wrew qar afar, fEea @
frmtw, st war arda Faa ST
Hwa st (R ao gogha): (5) 7
(). s gt, fafrer a7 w3 et g
afaga fafrgs @ia far o 3o 71
% faeell # sitafa 33 ¥ forg wega far
AT A dAfaw §97 wwer ¥ ewvéen
Y areifaw grag ¥ AFATLTER %1 gfee
FX ¥ fau ¥aw waeer qwar @
AT I W W Afafcas e
I F Y N F Eweed F wiw A
AT § 1 YA A ATIIAE DAt & Tifs
THET swaT Aafeat @ F fag goa
SEIT A1 FRar s |

Reimbursement of Medical Expenses to
Ministers

8385. SHRI ONKAR LAL BERWA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state :

(a) whetheritisa fact that Ministers are
entitled for the reimt of the

expenses ; and

(b) if so, the name of the Minister who
was paid the largest as reimb
in respect of the said expenses in 1968-69
alongwith the amount paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S,
MURTHY) : (aJ Yes, Sir.

(b) The information is being collected.
Tax Arrears

8386. SHRI P. L. BARUPAL : Will the
Minister of FINANCE be pleased to state :

(a) the gross amount of arrears of taxes for
the last three years, year-wise ;
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(b) the amount of refund due in each year
on the basis of final orders but refund vouchers
not issued, and the amount of refunds for
which refund vouchers issued but not cashed ;

(c) the disputed amounts during each year
for which appeals were pending at any level,
amounts included in the amount of gross
arrears and the amounts recovered ;

(d) the amounts for which demands were

MAY ¢, 1970
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issued before close of the year but were
actually payable after 31st March ; and

(¢) how much amount is really considered
unrecoverableand which should be written
off ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a)

Tax Gross demands outstanding during the year ending
1967-68 1968-69 1969-70 (In lakhs of rupees)

Income-tax 622,61 774,40 739,32 (as on 31-12-69)
Estate Duty 9,73 8,97 6,79 (as on 28-2-70)
Wealth-tax 7,58 7,99 5,26 (as on 28-2-70)
Gift-tax 1,26 1,57 96 (as on 28-2-70)

(b) The information is not maintained and its collection will involve considerable time

and labour.

(c) Disputed amounts for which appeals were pending as on 31st March of

Tax 1967-68 1968-69 1969-70
(In lakhs of Rupees)

Income-tax 25,88* 36,93* 47,98* (as on 31-12-69)
Estate Duty 2,08 2,50 Not available
Wealth-tax 1,07 1,02 Not available
Gift-tax 24 23 Not available

The figures of amounts recovered are not maintained.

(d) A for which d ds were raised before close of the year but were actually
payable after 31st March.
Tax 1967-68 1968-69 1969-70
(In lakhs of Rupees)

Income-tax 153,75 157,58 Not available
Estate Duty 3,08 2,32 Not available
Wealth-tax 2,00 1,51 Not available
Gift-tax 22 41 Not available

(¢) Precise information regarding the irrecoverable amount and which may have to be

written off is not readily available.

the invol

*This rep

d in appeals wherein stay has been granted.
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w1ea & Food &% W sreeil § W WY
B
8387. it TrwTAATT SITEAY : FaT faw
Tt g gy Y gav FA0 fF -

(%) wm & fead @5 1 WH
fafamr amarei # ga fray w9 s

FLRE;

(@) feod &% # qear arar #
fra® sHard FH FC W@ §

(v) Frag sx & e oedr @rer &
9 T @ FAANFE FT UIFF 49T
feaa st & fadr faeefl & qar o @2
Tl feqa @A FrgeaT § aga Afas
feamar FAT qraT & ;

(w) afz gi, @t z@sT sitfaey 7 &
ar I s afas ferar fea e
a2 fagr smar & ;

(¥) 7ar st &1 fasre qzar &
FiEN F1 from s s AT ] ; A

() afz af, ot fra fafa & qar ag
feg oy a5 &9 frar s o afz
&t a7 T9F | FTw§ 7

faa damew & wew WA (s Wo
o ¥) : (F) 9% (&). @ gEAT F
rgaTY, 30 97 1969 F ey ford
&% &1 ool wETAT § FH OFT G A
sifut & sdmfal 1 gaaear 19,423
ot | ZAH & q2AT FEET H FW @
ary FHATET &1 gear 640 ¥ |

(@) & (). food &% gror #46-
aifeat & FaEd &1 femar Famdr o
q¢ gq w13 fagifa fear smar fe 9
gaFr ®41 &1 fgga § 99 ¥ anw
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frafo-amra & (sofie 1 F1Aa #) gre-
%) v sfoaa F quae @ @ fredt
@1 1968 ¥ wsivx AT, qEaAr ¥ WY
FHATH AL aNF 1 §, IAF G
¥ 4% gro s 09X fgrgay fewan
fad s &1 ger Freor famfo-ama §
agaTT gag & qfg @ At FEd w7
9g FEU FY FAAT vgr G & | T
IR Y, 9EN qA@d A FWED F @Y
arer Rt § 79 A Ay qEG F

T A FHAfEt 1 afas o
gEAT & 1
(8) arz (7). &@wR, @A

frod &% & Owwd ¥ gwafys a1
# zew adl ¥ 1 qwaz, 1969 ¥ ford
a% 7 gfes s fod 3 sEara
"9 1 gfaa 5 faar o fr ag, o7 =it
afeai & Wy ¥, 9@l §w &R
feord d% i F A ard 7T §, awra
sHaifigt ¥ fag 717 a1y frod &
grart T fFoar &Y & fag dac g
TEF AFIR FHIIY T A97 377 F7 10
gfaaad s fFUd & =1 & a0 q3ar
AR I wF fEerar s At fren
fead &% & sgae 5@ 9517 ATl
1 92T # w9 feuar AT @ 1 fe
&F T FAA T F IIT T ST
Al

gzt fean wa & food dw & W
HeEqT TR AEIR AT

8388. =it THTAATT WEW : AT
farer 74 qg q@F T Fo Fr e :

(%) #a1 ag &v ¢ fF foad %
FHATY geqr, q2AT ¥ §F wifasay w5
F w9 faqr g ; -
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(=) afe g, oY su®r =@y v

(wr) #ar @5 mfeeifeat qur 9@R
¥ 9t Ar9w # $1 wf w97 frare %
faar & ; o

(w) afz gf, a1 39 @4 ¥ sa%)
sfafpar qar & ?

ot sy W TewEAY (s wo o
) : (%) wrwda foord 3% ¥ gwar
& g fs =5 28 99 1970 T5, W
feord &5 Faard dear qEAT F AT Y
FE 9T IT°T AG gaAT § |

(=) & (9). ¥ mam dar & a5
g1
UNICEF Aid to Primary Health Centres

8389. SHRI NANJA GOWDER :
SHRI C. MUTHUSAMI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that selected
Primary Health Centres are getting UNICEF
aid namely equipments, medicines and
wvehicles ;

(b) the number of recipients upto the 31st
March, 1970 ;

(c) whether it is also a fact that the Primary
Health Centre at Ketti in Nilgiris District,
Tamil Nadu has been sclected for the purpose
some time back but the aid has not been
given so far ; and

(d) if so, the reasons for the inordinate
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) Yes.

(b) 2347,
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(¢) The Primary Health Centre at Ketii
in Nilgiris District, Tamil Nadu has received
UNICEF assistance, on the 10th April, 1970,
except for vehicle.

(d) The request for release of vehicle is
pending with the UNICEF.

Birth Control Scheme by Dr. Phool Singh
of Dehra Dun

8390. SHRI ABDUL GHANI DAR : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is fact that Dr. Phool Singh
Health Officer of Dehradun offered a detailed
scheme of BIRTH CONTROL by natural
study and action without any medicine about
tWO years ago ;

(b) whether Government after long corres-

d jected this sch which could
save crores of rupees of the country and could
have given better results ; and

P ce

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (DR. S. CHAN-
DRASEKHAR]) : (a) Yes. Shri Phool Singh
Vaidyaraja of Karanpur City Board Dispen~
sary, Dehradun had suggested a ‘Yogic Kriya’
to check the growth of population by control-
ling the birth rate.

(b) and (c). No. The Government had
made repeated references to Shri Phool Singh
Vaidyaraja for disclosing the details of the
method so that its efficacy as well as accept-
ability could be tested, but he has declined to
do s0. The Government is, therefore, unable
to take any action on the method suggested
by bim. The question of its rejection, there-
fore, does not arise,

Amount advanced to Transporters, Rick-
shawalas and Small Contractors eic.

8391. SHRI ABDUL GHANI DAR : Will
the Minister of FINANCE be pleased to state
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the amount advanced to transporters, rick-
shawalas and small industrialists, cultivators
and small contractors under bank nationa-
lisation in 1970 up to the 15th April, 1970
separately to each class ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Information relating to advances
granted by the nationalised banks is not

ilabl ly for ricl and small
contractors, However, figures of outstanding

d of the lised banks to fafmers,
small scale industrial units, and transport
operators (including rickshawalas) retail traders
and self-employed persons and the number of
borrowal accounts under these heads as at
the end of January 1970 are indicated below :

1 1.

VAISAKHA 14, 1892 (S4K4)

No. of Amount
Accounts  OQuistanding
(Rs. crores)
Direct finance to agri-
culture (farmers) 275,326  65.61
Small Scale Industry 50,960 184.97
Road Transport
Operators 5,610 13.43
Retail traders and
self-employed persons 59,254  33.30

Figures subsequent to January, 1970 are not
available.
afcar fritea afaam & aem & 3 &
wadet & afg w A

8392, =t Hiwg wAw™ :  FT FEA
aqr afeae fadtws sk famion, smame
aur Ay fawrw w47 ag qaT W FOO
a0 fr

(%) #ar ag 99 & 5 3w & smgear
# 7fg o fraaw #37 &g oA A1
FfaA Inal & 7reaw § qfare fAaew
afsamT =g @ W ; W

(=) afs g, @t 79 art ¥ aragaw
T ofaq IqEl #1 q9ATy F gEEw A
dmT fad X Fradwaf +1 Fra @y g ?
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wee aqn qfare faeE @R
fanto, sraw™ au awdta, faww waeg
¥ e Wt (wvo wirafa wasie) : (7)
Al

(&) 2@ ¥ s gae ¥ fafer s
uFfET IR TRETT & A= F AGATY
F Ty gweAEE geafaat w1 faer i)
gon 3% ¥ faw smare eqa faan Sar
¢ | dfeg safwal & fag qaard) SrotEl
1T 99 g F TR F9F €qrEr ),
g9« ¥ar oErat A fafad & fa 3o
¥ afary-afas gfaad so=ey w7 A
g1 gafaa mifdesl S wTaE
fefaar, s, o anfe & faaor & fag
grafigd g &1 AT afas 9 < faar
mar g dar afas @vq ¥ fag fAaw
u aeard, saraanfas  faazor e feat
gredt & Ifer guwsw fRar TET o
Friww ¥ v etFd T Wiy gy add
T gree ot gua Sqwew Ry o &
=7 a4t I9ral w1 o4g g3 & v &=, we,
foar &z dimradf @ 9T o gemafea
T 10 A & 93 ¥ afas-y-afas
awdls giaarg ITaey IR w7 957 IO
farar s

fafaer qg-faafon Qawdt ¢ s

8393, »ft HIAg AW : T &R
aar afa frdem sl fawfor, s
aqy T fawa w47 9g T3 A F0
FGr fFaq v ast & (1) gwiwa
TIFIT AT =7 Arnfas wfas aqr
gma & fafq ad qz-famfo s,
1952 (1966 ¥ gafa), (2) faer g
T qg-ffor gre@rn, 1954, (3) -
T ggraaT q1=q qrT www 13-frata
qrA1, 1956 (1966 # gaifua), (4)
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T qEAT gETAr a9 AT ArFAAT, 1956,
(5) wrtor az-famror FeAr, 1957,
(6) msgw am-ad wa-famio Frsr,
1959, (7) sfw ssta aur fasra gvaar,
1959, (8) Trsg w1 FHAY fFTrar
wz-frator grrar, 1959 @ar (9) g
#igd gzar dwar (feesht), 1960 %
fad ad a2 feqar a@ w9z fFar aar
&1 feaar sax fear srar iz faator-se
Hamranfrgfd ?

waree Aqvaia faga st faio,
sTaTe @ Ao fawre S (S ¥ #o
WE) : EAAT AT 9EF 9T W & F |
[weqrea & w& faor mav 1 WD e
LT-3397/70]

Export of Petroleum Products During
1969-70

8394, SHRI G. Y. KRISHNAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state the total quantity of petroleum
products export from India during the year
1969-70 and the amount of foreign exchange
earned therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): The total quantity of
Petroleum Products exported from India during
1969-70 was of the order of 6.19 lakh tonnes
valued at Rs. 9.26 crores.

Family Planning and Sex Ed ion in

MAY 4, 1970

Written Answers 144

Association of India suggeited preparation of
courses in family pl g and sex ed
in schools ; and

(b) whether Government have given a
considerable thought to this subject and made
suggestions to the various State Governments to
introduce sex education with a view to educate
the school children ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.

'CHANDRASEKHAR) : (a) Yes, in a letter to

the Editor “The Times of India” which ap-
peared in that paper Smt. Avabi B. Wadia,
President, Family Planning Association of
India expressed the need for making available
sex education or family planning life education
in an adult setting, appropriately graded as
regards age groups, cultural moves and modes
and standards of living after careful prepara-
tion.

(b} No. Government, however, consider it
useful to introduce topics relating to popula-
tion dynamics and small family norm in the
schools and colleges which can help the
students in the right dl.rtmon when they come
of age. A ional on lation
education was held in August, 19?9 and a
workshop of the professional experts was held
in December, 1969 at New Delhi. The works
shop has developed objectives, outlines of con-
tents studies and materials rcqulrcd and a
plan for developing and impl the
programme of population education durmg the
Fourth Plan period for various stages of educa-
tion, namely, University or College, teachers
training, (secondary), teachers training (ele-

Schools

8305. SHRI G. Y. KRISHNAN :
SHRI N. R. DEOGHARE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

y), Higher Secondary Schools and
Elementary Schools.

Income Tax on Andbra Pradesh Scheduled
Tribe C ion Visakk

8396. SHRI V. NARASIMHA RAO :
SHRI R. R, SINGH DEO :
SHRID. N, DEB :

Will the Minister of FINANCE be pleased
to state :

it is a fact that the Income Tax

(a) whether the President, Family Pl

(a) wheth
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Officer, Visakhapatnam imposed Income-tax
on Andhra Pradesh Scheduled Tribes Corpo-
ration, Visakhapatnam ;

(b) the total of tax d against
this Corporation during the years 1967-68 and

68-69 and the total amount collected ; and

(c) whether it is not considered hard-hitting
to the A. P. Scheduled Tribes in collecting tax
from the above Corporation which is reinvest-
ing money for tribal needs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes Sir. The Income-tax Offi-
cer, Visakhapatnam raised provisional demands
in respect of assessment years 1966-67 and 1967-
1968. No regular assessment have so far been
made on the Corporation.

(b) The information is given below :
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cal Science has developed a plastic cornea
which can be used in those cases where
ordinary eye grafting stands no chance of
success ;

(b) if so, whether this plastic cornea has
been successfully tested ; and

(c) the steps taken to produce plastic cornea
on alarge scale and the amount sanctioned
for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) This plastic cornea has so far been
experi d upon rabbits only and the results
have been encouraging. However, it has not
yet been tested on human beings.

(c) The work is being carried on at alpc.l:i-
mental basis with a grant of Rs. 12,000 from
the Indian Council of Medical Research. The
question of large scale production does not

Assessment Tax paid  Nature of Date of
Year demand payment
1966-67 Rs. 73,910  Provi- 24.3.1970
sional s
demand
1967-68 Rs. 66,180  Provi- 24.3.1970
sional
demand
1958-69 Rs. 17,413 Self- 28.3.1970
assessment
demand.

(c) The question does not arise because the
Corporation has not made any claim for
exemption from income-tax. If such a claim
is made it would be examined in due course
at the time of regular assessment.

Production of Plastic
A LLM.S.

Cornea by

8397. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the All India Institute of Medi-

arise at present.

lisation -of Coki Coal Mines
8398. SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI DHANDAPANI :

SHRI CHENGALRAYA NAIDU :

SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Nationalisation
of coking coal mines which was under the
consideration of Government has been decided

upon ;
(b) if so, when it is likely to be done ; and
(c) if not, the reasons for the delay ?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Nationalisa-
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tion of coking coal mines, as such has not been
under the consideration of the Government.

(b) and (c). Do not arise.

Setting up of Project and Camps for Eye
Operation

B8399. SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :
SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Union
Government has approved the Project ‘Eyes of
India’ whose aim is to organise eye camps and
undertake eye operations ;

(b) if so, what will be the total cost of ex-
penditure involved ;

(c) whether the scheme has been worked
out by the Royal Commonwealth Society for
the blind in 1 with the National
Association of the Blind in India ; and

1a k.

{d) if so, how far this project will help
Government in producing ophthalmic specialist
and for giving medical aid to the people.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S.MURTHY) : (a) The project has not_ yet
been formally approved by the Government of
India as no detuiled report has been submit.
ted to them nor a formal request made.

(b) Itis difficult at this stage to estimate
cost. According to one estimate the expendi-
ture would range between £65,000 to £85,000.

(c) Yes.

(d) The project aims at providing opera-
tive ophthalmic care to the needy in the villa-
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Import needs of Crude Oil during 1969

B8401. SHRI ONKARLAL BOHRA : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to sfate :

(a) whether it is a fact that the import need
of crude oil for 1969 was estimated at 12.36
million tonnes involving a foreign exchange
worth Rs. 107 crores ;

(b) what are the actual figures of import for
the said period ; and

(c) whether this heavy burden on foreign
exchange was caused due to the reckless diesel-
isation programme of Railways, which on
the other hand resulted in loss to the coal
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) During 1969, crude oil imports amount-
ed to 10.8 million tonnes costing Rs. 94.6
crores in foreign exchange,

(c) No. On the other hand, the production
of high speed diesel oil within the country
during 1969 was in excess of the requirements,
and the surplus totalling 67,000 tonnes was
exported.

Comparative deposits of low grade and
high grade coking coal

8402, SHRI ONKARLAL BOHRA :
SHRI SAMAR GUHA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state ;

(a) whether it is fact that the country has
larger deposits of comparatively poorer grade
of coking coal as compared to higher grade of
coal and in order to conserve the higher grade
coal, the steel plants shall have to consume
comparatively poorer grade of coal in much

ges and not in providing ophthal pecial
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(b) whetherit is also a fact that the Hindustan
Steel Limited is offering price for higher grade
of coal which is mined at less cost as compared
to comparatively poorer grade of coal being
mined costing heavy expenditure ; and

(c) whether this will not render compara-
tively low grade mines uneconomical which
may result in their closing down and create
unemployment problem, and also quicker
extinction of limited deposits of higher grade
coal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.
The Steel Plants are already taking lower
grades of coking coal after beneficiation to the
extent possible.

(b) and (c). Price of coal is related to
quality. The cost of mining of coal depends
on several factors, such as, depth, mining con-
ditions, extent of mechanisation, etc. It cannot
be said, as a general rule, that higher grades
of coking coal are mined at less cost than lower
grades of coal. Again, coal mined under
adverse conditions is eligible for subsidy, so
that the mining operations under difficult con-
ditions do not become very un-ecconomical.

Frustration and Discontent among the
Architectural Draftsmen in C. P. W.D.

8403. SHRI A. DIPA : Will the Minister
of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is fact that frustration and
discontent prevails among the Architectural
Draftsmen in C. P. W. D. on account of their
low and shortspanned grade 2iz. Rs. 205 to
280 and poor avenues of promotion and 30
per cent of architectural draftsmen have reach-
ed the maximum of grade within last three
years ;

(b) whether it is also a fact that Architec-
tural Draftsmen of C. P. W. D. have submitted
a repr ion reg di g of maxi-
mum of the grade ; if so, the details there of ;

VAISAKHA 14, 1892 (SAKA)

Written Answers 150

(c) the action taken thereon and if not, the
reasons therefor ; and

(d) whether Government will reconsider the
matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) the scale of pay
of Architectural Draftsmen is Rs. 205-7-240-8-
280 and is a shortspanned grade. About 18.3%
of Architectural Draftsmen are, at present,
drawing the maximum of the pay scale viz.
Rs. 280/-. There may be some frustration
arhong the Architectural Draftsmen on this
count.

(b) Yes. The Architectural Draftsmen
desire that their grade should be extended
upto Rs. 380/- making it a scale of Rs. 205-7-

. 240-8-280-10-380.

(c) Thereisa ban on upward revision of
scales of pay and the Association have been
informed that their proposal to revise the scale
of pay of Architectural Draftsmen cannot be
acccptcﬂ at this stage.

(d) The Government can reconsider the
matter only when the ban on upward revision
of scale of pay has been lifted. Further the
Third Pay Commission may also look into this
matter.

Di ity in d

P y of Selecti

Grade of Architectural Draftsmen

8404. SHRI A. DIPA : Will the Minister
of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that in the Ministry
the Health Department determines Selection
Grade posts at the rate of 20 per cent of the
total strength of Architectural Draftsmen,
whereas the C. P. W, D., determines Selection
Grade posts at the rate 20 per cent of the per-
manent strength of Architectural Draftsmen ;
and

(b) if so, the reasons for such disparity and
the steps government propose to take to rectify
the same ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOFMENT
(SHRI K. K. SHAH) : (a) No, Sir. In the
Department of Health also the number of
posts of Architectural Draftsmen in Selection
Grade is now calculated at 20% of permanent
posts of Architectural Draftsmen.

{b) There is no disparity.

Removal of Slum Colonies around Safdar-
jung Enclave, New Delhi

8405. SHRI S. C. SAMANTA : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Safdarjung Enclave was
developed by the Delhi Development Authority
and plots therein were sold by public auction ;

(b) if so, the maximum price for a plot of
200 square yards the D. D. A, got through
public auction till recently ;

(c) whether the Safdarjung Enclave is com-
pletely developed, as was declared by D. D. A,
before the auction was made ;

(d) whether it is a fact that Safdarjung
Enclave surrounds some unauthorised colonies
with a number of dairies and hundreds of cattle,
a ganda nallah, and a dumping ground ;

(e) whether Government are also aware
that the unhygienic conditions of the slum.
colonies are affecting the health and also cause
many i ces to the id of the
Enclave who had to pay exorbitant price for
the plots ; and

(f) the steps Government propose to take
to remove the slum-colonies contiguous to the
Safdarjung Enclave ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.
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(b) . Rs. 180/- per sq. yd. (Rs. 21528 P,
per sq. metre),

{c) Yes, Sir.

(d) to ). Information is being collected
and will be laid on the Table of the Sabha.

Confirmation of Staff in Enforcement
Directorate

8406. SHRI S. C. SAMANTA : "Will the
Minister of FINANCE be pleased to state :

(a) the number of persons in each grade in
the Enfe Di . who have ren-
dered more than five years of service and have
not yet been confirmed ;

(b} the reasons for non-confirmation ;

(c) whether there are any orders from the
Home Ministry in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) A statement showing the num-
ber of persons in the Enforcement Directorate
who have rendered more than five years of
service in a grade and have not been confirmed
in that grade, is laid on the Table of the
House. [Placed in Library. See No. LT-3398{
70

(b) Confirmation of temporary employ
against available permaneat posts has been
pending for finalisation of the Recruitment
Rules for various posts and settlement of senio-
rity disputes, etc.

{c) and (d). Ministry of Home Affairs in
their O. M. No. 12/7/69-Ests (D), dated the
27th October, 1969 have issued instructions
regarding conducting of annual reviews for
conversion of temporary posts into permanent
ones in accordance with the various orders
issued by the Ministry of Finance (Department
of Expenditure) with a view to confirming the
PTIR Y 1, H perma-

¥ L Lt =

nent posts.
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Additional Posts tioned for Eaforce-

ment Directorate

8407. SHRIS. C. SAMANTA : Will the
Minister of FINANCE be pleased to state :

(a) whether any additional posts for
different categories in the Enforcement Direc-
torate have been sanctioned ;

(b) if so, from which date ;

(c) whether the posts have been filled up
and if not, the reason therefor ;

(d) whether the vacancies will also be filled
up by departmental promotions ; and

(e) whether there are any recruitment rules
for the various categories of staff and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) A statement is laid on the Table of the
House. [Placed in Library. See No. LT-3399/
70].

(c) Some of these posts have been filled up ;
others are in the process of being filled up.
The time lagis due to some procedural diffi-
culties, including finalisation of Recrui
Rules for certain posts and seniority disputes
in certain grades.

(d) The vacancies will be filled up in accor-
dance with the Recruitment Rules which
would include quotas for departmental pro-
motions.

(e) Recruitment Rules for almost all Class
I and II posts have already been framed and
notified vide Notification No. 11/GSR/F. No.
33/112/68-Ad. IA. dated 2nd August, 1969.
Recruitment Rules for other posts are in the
process of finalisation in Itation with the
Ministry of Home Affairs and wherever re-
quired also the U. P. S. C.

Arrears of Income Tax

8408. SHRI BHOGENDRA JHA : Will
the Minister of FINANGCE be pleased to refer
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to the reply given to Unstarred Question No.
444 ; on the 30th March, 1970 and state :

(a) whether analysis of the arrear demands
of Income Tax above Rupees 1 lakh and below
Rs. 5 lakhs has since been completed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No Sir, The analysis is not yet
completed.

(b) Does not arise.

Amount of Bank Credit Advanced during
‘Current Busy Season’

8409. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to refer
to the reply given to Starred Question No.
835 on the 6th April, 1970 and state :

(a) whether it is a fact that the advance-
ment of about Rs. 414.6 crores was made
against the policies of Government enunciated
with regard to the nationalised banks and the
State Bank ;

(b) whether responsibility for this advance
by the nationalised Banks even on a bigger scale
than when they were not nationalised during
this very season last year has been fixed ; and

(c) if so, the details thereof ; if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). An increase in bank
credit is not necessarily undesirable from the
point of view of maintenance of price stability,
if it is met out of increased deposit mobilisation
and not by recourse to borrowing from the
Reserve Bank. Banks cannot deny credit for
essential industrial activities.

In order to discourage recourse to refinance
from the Reserve Bank, the latter has recently
imposed a pumber of restrictions such as in-
creased net liquidity ratio and higher penal
rates of interest on such re-finance. The
Reserve Bank has simultaneously removed the
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ceiling of 94 per cent on bank’s lending and
the latter are, therefore, now free to charge a
higher rate of interest. It is expected that
these measures will bring about a reduction in
the pace of credit expansion. In order to curb
the use of credit for speculative build up of
certain sensitive items like cotton, foodgrains
etc., the Reserve Bank has tightened selective
control on such advances by imposing higher
minimum margins and minimum rates of
interest. Apart from discouraging eredit for
these specified commodities, there are, however,
no restrictions on the banks for lending to
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) As indicated in reply to Un-
starred Question No. 5314 answered on 6th
April 1970, i’u drawing up the programme of
branch expansion in the year 1970, the Reserve
Bank has given priority to opening of bank
offices at un-banked towns {‘towns’ as per 1961
Census classification) and un-banked treasury/
sub-treasury centres. None of the centres
mentioned in the present Question appears to
come within these categories. Further, no

industry in general for genuine needs of pro-
duction.

The increase in the bank credit during the
past few months is attributable to several
reasons, including the need to finance higher
level of sugar stocks and generally the revival
of industrial activity. A part of the rise is also
due to increased lending to hitherto neglected
sector including agriculture, road t port
operators etc. In the circumstances mentioned
above, the question of fixing responsibility for
increased advances during the current busy
season does not arise.

Opening of Branches of Nationalised

" Banks in Darbhanga District, Bibar

8410. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
5314 on the 6th April, 1970 and state :

(a) the reasons for not opening a single
new branch in Basopatti, Benipatti, Jhanjhar-
pur, Madhawapur, Loukaha, Khutana,
Phulparas, Yhogiara, Kamtaul, Singhhara,
Pahika, Umagaon, Madhepur, Bahera, Kallyan-
pur, Waris Nagar, Khajouli Kushesh-warsthan,
Tajpur, Babu Barahi, Ladania, Loukahi,
Audhratharhi and other sub-treasury centres
or towns in the district of Darbhanga, the
District having biggest population in Bihar ;

(b) whether the ‘Lead Bank’ for Darbhanga,
the Central Bank has decided for opening new
branches in the District ; and

(c) if so, the details thereof; if not, the
reasons for the delay ?

ial bank had approached the Reserve
Bank of India for permission to open offices at
these centres.

(b) and (c). The Central Bank of India, to
whom Darbhanga district has been allotted
under the ‘Lead Bank’ scheme, has conducted
a preliminary survey of that district and identi-
fied four centres iz, Sarairanjan, Jhanjhar-
pur, Tajpur and Madhubani for openiog bank
offices and has recently approached Reserve
Bank in this regard. The matter is under con-
sideration of the Reserve Bank.

qielt affem wqa =

8411. «t mf guw :
Yt TaTAY AW S ¢

a7 Earesy aqr afcare faqem sk
fmtw, srame aar anQa fawre 54t a8
FATT T FIO FX F ¢

(%) “midfy aferm @ A"’ F
fagar ofart & frad gzt w1 wifas
f sy Y gvwEAT

(@) 71 fagar af@T &1 oF g3eq
%7 Farg &7 Afaeq # of ager. @w ;

(7) T@ gFT ¥ AT AT
#ifa &, a9T 7F FT FAIT QAT ;

(7) 7ar s 1 fa=re 9 A
¥ gfeadl, seodens gqzra & safeqdi
aar anfarfagi & sfafafesi = @
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mfas FT &1 § oY fs wgienT aiey ot
#t aga B ¥ AR s s F fad
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() afx g, Y v5a safeadl a2t
sy aar g ?
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faawr so% (o7 gL g wnfaa &
sy &1 fare & ; &
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qifaFr ¥ 39 €T F1 ATH, w@gf aid o
& geaar 1 1f oY, ‘widr v o=’
@ faar g, 7 f& arqer fawar graw 11

(&) o (7). s@ ama & M3
F3it g% F1E facta g faar mr &

Funds for Develop t of Calcutt

8413, SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the leaders of
Indian Chamber of C ¢e submitted a
memorandum to Government of West Bengal
during the first part of April, 1970 regarding
the urgent problems of providing fund for
development of Caleutta ;

(b) whether they offered co-operation on
behalf of the Industrialists of West Bengal for
the project for development of Calcutta ; and

(c) if so, the details about the matter, the
text of the memorandum submitted by the
Indian Chamber of Commerce and the steps
taken by Government in regard to this urgent
matter of fund for development of Calcutta ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR) :
{a) to {e). The information is being collected
and will be laid on the Table of the House.

Utilisation of PL-480 funds
1 ks in Cal

for slum

8414. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Government
arc considering the issue of diverting PL-480
funds for slum clearance project for Calcutta ;

(b) whether Government have taken any
decision in this matter ; and

(€) if so, the amount of PL-480 that will be
diverted for meeting the expenses for slum
clearance and undertaking alternative house
building schemes for the benefit of the slum
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in Cal whose b 1
over one and a half-million ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)to (c)s The Fourth Five-Year
Plan includes a provision of Rs. 40,00 crores
for the development of Calcutta Metropolitan
District. As is known, external assistance is
taken into account in estimating the resources
likely to be available for the Plan. As such,
the question of diversion of PL-480 funds for
Plan expenditures does not arise since they are
not additional resources. However, the possi-
bility of earmarking these funds for projects
and programmes which are mutually accept-
able and are included in the Plan is under
examination.

Starting of Cattle Insurance Scheme by
Life I C i

B415. SHRI YASHPAL SINGH : Will the
Minister of FINANCE be pleased to state :

{a) whether Life I Corporation
propose to start a cattle insurance in the
country ;

(b) if so0, the details of the scheme ; and

(c) where it will be launched in the first
instance ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR):
(a) to {¢). No, Sir. However, it has been re-
ported that the Chairman of the Corporation
has asked a subsidiary of the Corporation
to study the matter and to prepare a scheme
for cattle insurance in certain areas.

WdDDAwﬂmm{nr
Raising Loans

8417. SHRI YASHPAL SINGH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state @

(a) where Government have turned down
the suggestion of Delhi Development Autho-
rity to float bonds for raising loans ;
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(b) if so, the reasons therefor ;- and

(c) whether Government will reconsider

the decision ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No, Sir.

(b) and (c). Do not arise,
‘feafeam grafem w2’ & srada =

8418. =Y 37 ¥7 : Fa7 TATEW AW
afcix fratsm &l fasfor, srne o
g faew w77 TR o F Q@
fF :

(%) #1 gL 1 faane wFEY ¥
faain & fai fafa=r wsqi § fadgqar
W a1 T & Ayt FY fearfean grafar
g F FANT W AL FW T &;

(@) afs &, a gy @F ¥ § ;
E 14

() afz adf, at gaF s FOTE P
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(st ®o &o mg) : (§) Y 7E 1

(=) 757 ¥ 78 wsTI

() Ten g, avary e, qU-
T R IA AW F grEatAs wfw-
FOT iU dE ar g wweew Ry 9y
arelt arrarE. Atz free A g
sfctaars # gt amar faaiq fafq
FTILA L



161 Writien Answers

Loan Advanced to Small Traders and
B by B hes of State Bank

of India at Balasore, Bhadrak and Baripada

8419. SHRI S. KUNDU: Will the Minis-
ter of FINANCE be pleased to state :

(a) how much of money has been advanced
under the scheme to give loan to the small
traders, bnsinessmen, agriculturists etc. from
the time the Bank were nationalised in 1969
till the end of March, 1970 at Balasore, Bhad-
rak and Baripada branches of the State Bank
of India in Orissa ;

(b) how much of money of the above cate-
gory has been advanced as loan by the United
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(c) whether Sarvashri Bhagadas, S. K.
Rehman, Surendra Biswal and Shrimati
Niharbala Ghosh had applied for loans from
the Balasore branch of State Bank of India and
if 30, the date of their application, the amount
and the purpose for which they had applied ;

and

(d) whether the money has been disbursed
to them ; if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

SETHI): (a) According to available infor-
ion the d d to small traders,

busi and agricul by the State
Bank of India at Balasore, Bhadrak and Bari-
pada in Orissa from the date of nationalisation
till 31-3-70 are as follows :—

Commercial Bank at Balasore in Orissa ;
Name of Branch Category of Borrowers Amount advanced
(Rs. in lakhs)
Balasore Agriculturists 0.17
Small Traders 2,70
Total : 2.87
Baripada Agriculturists 0.50
Small Traders &
Small Businessmen 0.85
Total : 1.35
Bhadrak Agriculturists 2.65
Small Traders &
Small Businessmen 26.53
Total : 29.18

(b) Mo such loan has been given by the
United Commercial Bank at Balasore ; United
Commercial Bank has in fact no branch at
Balasore.

(c) and (d). Under the Law, the 3State
Bank of India is prohibited from disclosing such

o

(b) if s0, the capacity and the cost of the
plant and the pumber of persons to be

employed ;

(c) whether in drawing up the project report,
the availability of nickel ore in a place near
Sukinda in Orissa in addition to the earlier

to

P individual
infor g

Nickel Plant in Orissa
8420. SHRI S. KUNDU : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :
(a) whether the final project has been drawn
up to put up a nickel plant in Orissa ;

availability of nickel at Sukinda has been
taken into consideration ;

(d) if 50, the details thereof ; and

(e) when the construction of the project
will start and when it is likely to be

completed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No, Sir. The
Hindustan Copper Ltd., have 1y com-
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sals, there is an approved scheme to set up three
new text book presses under the plan alloca-
tions of the Ministry of Education. For these
three presses to be set up at Bhubaneshwar,
Chandigy and Mysore, detailed schemes

missioned a feasibility study for exploitation of
the Sukinda Nickel deposits.

(b} to (e}. Does not arise.

Setting up of Printing Presses in the 4th
Plan Period

8421, SHRI 5. KUNDU : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have any proposal
to sct up printing presses in the Fourth Plan
period ;

(b) if so, the cost of each of the project, the
places where it will be located and the number
of persons to be employed ; and

(c) whether there is any proposal to set up
a printing press at Bhubaneswar also and if s0,
when the work is likely to be started and
completed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) to (c). A sum of
Ra, 8 crores only has been allocated for the
Printing and Stationery Department in the
Fourth Plan. Of this allocation, Rs. 5.34
crores will be required for spill-over schemes
of the Third Five Year Plan and augmentation
of the existing presses. Besides the above
allocation, the P & T Department, have also
made available a sum of Rs. 2 crores from
their allocations for expanding the ity of
the existing presses or setting up a new press to
meet the i d printing requi of the
P & T Department. At present, there are
three proposals under consideration, riz., a
press to augment the capacity for Hindi print-
ing and parliamentary work, a Science Press
and a Forms Press. Details about the location,
strength, capacity, etc., of these presses have
not yet been worked out. Besides these propo-

have been worked out and approved. Each
press is expected to cost Rs. 1.25 crores
(inclusive of capital and recurring expenditure)
and will employ nearly 200 persons on the
basis of single-ghift working. Work on the
text book press at Bhubaneshwar was started
by the Orissa P. W. D. in November, 1968.
According to their present schedule, the
factory building and the residential colony are
expected to be ready by the end of September
1971.

¥ of Ind

ial Credit

8422, SHRI BEDABRATA BARUA: Will
the Minister of FINANCE be pleased to
state :

(a) whether Industrial credit has expanded
during the last few months ; and

(b} whether this has been due to the money
supply outpacing national income ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) According to the provisional
data received from the Reserve Bank of India,
industrial credit (including credit to small-
scale industries) extended by the scheduled
commercial banks rose from Rs. 2,383 crores at
the end of December, 1969 to Rs. 2,616 crores
at the end of March, 1970—an increase of
9.8% although a2 a proportion of the total bank
credit, the share of industrial credit remained
unchanged at 66 during this period.

(b} No, Sir,

Built-up Houses for Low-Income Group
in Capital

8423, SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of built-up houses along with
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localities which are ready for disposal to the
Low Income group and to other categories in
the capital ; and

(b) the approximate amount fixed for those
houses by the Delhi Development Authority for
each locality ; and

(c) when each category of houses will in
various localities be disposed of ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT (SHRI K. K. SHAH): (a)
1,000 houses for service personnel at Safdarjang,
East of Kailash, Pankha Road and Jhilmila ;
1115 houses for persons in the Low Income
group at Naraina, Pankha Road, and Wazirpur
and 561 at Safdarjang, Tagorc Garden, East
of Kailash and Naraina for those in the Middle

Income group.

(b) (i) Rs. 2,200/- per quarter for. service
personnel, excluding cost of land.

(ii) The cost of houses for low and middle
income groups depends on various factors, such
as type of construction, location, size of plots,
etc. The cost of houses in low income group
would vary between Rs. 12,500/- and Ra.
18,000/- per house, and of flats in the middle
income group between Rs. 26,000/ to Rs.
32,000/- each.

(c) Some of the housesflats have been
allotted. ‘The rest are expected to be released]
allotted by the 31st July, 1970,

Houses Constructed by D. D. A.

8424, SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of houses constructed during
the years 1968, 1969 and up to March, 1970 by
the Delhi Development Authority, for the low
income group in the Union Territory of Delhi,
and sold on easy instalment basis or otherwise ;
and
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(b) the details of the localitics where those
were constructed and approximately on what
price those were sold ?-

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

{SHRI K. K. SHAH): (a) and (b). The
information is given below :
No. of
Year thouses Locali Cost per
built o bouse
1968 84 Tagore
Garden Rs. 14,500/~
1969 176 Tagore
Garden Ras. 15,000/«
Upto
March,
1970 1633 Pankha
Road Rs. 12,500/-
and
Rs. 15,500/
188 Wazirpur Between
Rs, 15,000/-
and
Rs. 15,500/-
qficare fagrem g sifrnfaa sagawt &1
AT TR 9T OF
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arr faaifea Aagasi &1 WA FAM
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&1 agi ¥ famfaai & far qar agt sy
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1 qrr |t ¥ Fody geqef feeelt § aga
¥ migwfas grareal 1 egaear Y T
2\ qraEETar 1% 9T OF I9YET AT
& faed a¢ faedtt At fany gEafas
gt £ geaT agIA w1 QU T TIA
FCAT § 1 AT &x HY AN A Aqrr
g1 ¥ gtewai & 15 5w qw ay
af faedtt A wifasr F gromT 01 9w
IF grEAfas AT & gy AAedt F
®T ¥ 9907 537 &7 gFaeg g fawsfr AT
fane afafran & qro 397 & afm
9w ¥ ff ©F 9uwew § faadk qrar ad-
afas el &1 ¥ qrErTAE F s H
IUANT AT TF vEqra w9uq § | gfag
afafaam, 1861 % wiar 34 ¥ Iqawal
F weqia o a8 oF e agud

Orders for Supply of Barrels to LO.C.

- Outstanding with Standard Drums and

Barrels Manufactoring Co.

B8428. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the details of outstanding orders for
the supply of oil barrels by Standard Drum
and Barrel Mfg. Co. to the Indian Oil Cor-
poration against various orders placed by the
latter on the former till date ;

(b) the quantity of steel lying with this
firm supplied by the Indian Oil Corporation
for execution of their various orders ;

(c) whether this firm is also committed to
supply oil barrels to the Indian Oil Corpora-
tion against their own steel ; and

(d) if so, the number of oil barrels supplied
by this firm to the Indian Oil Corporation
against their own steel ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) 232,894 barrels.
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(b) Nil
(c) Yes.
(d) 51,667 barrels.

of the

Growth of deposits and ad
State Bank of India

8429, SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased to
state :

(a) whether itisa fact that the growth of
deposits and advances of the State Bank of
India in 1969 were lower than those of 1968 ;

(b) if so, the details thereof ; and
(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Aggregate deposits of
the State Bank of India increased by Rs. 133
crores (14.8%) in 1969 as against an expansion
of Rs. 140.7 crores (18.6%) in the previous
year.

The outstanding advances of the bank rose
over the year 1969 by Rs. 62.1 crores (8.5%)
to Rs. 789.9 crores as compared to the rise of
Rs. 147.2 crores (25.3%) in 1968. In 1969
the average advances of the bank increased by
16.3% as against 32.27% in 1968. The maxi-
mum level of'credit attained in 1969 was
Rs. 966.5 crores as against Rs. 785.5 crores
in 1968.

(c) Though the growth of deposits of the
State Bank was slower in 1969 than in 1968,
still it was slightly higher than that of other
scheduled commercial banks. The slowing
down of the deposit growth of the State Bank
in the 1969 might have been caused to a
considerable extent by the relatively large
number of branches opened by the State Bank
in the rural areas, where deposits do not rise
as fast as in urban centres. The position,
however, improved considerably in the second
half of 1969.

As for the fall in the rate of growth of
advances in 1969, the major factor was the
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decline in the advances for food procurement
and allied operations. In fact, excluding
advances for food procurement and allied
operations, the growth rate in the bank’s
average advances in 1969 came to 16.6% as
against 15% in 196"

M, £ 2 C 2
s ¥

of Birla G

8430. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that every manu-
facturing company in the Birla group is a
mini-Unit-trust in its own rights ;

(b) if so, the details thereof ; and
(c) the steps likely to be taken by Govern-

ment to curb its concentration role, if any, in
the of the 14 nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). Itis presumed that
the hon. Member has in mind intercor-
porate investment by companies with the help
of bank finanee. Purchase by a company of
shares of other companies is regulated by
the provisions of Section 372 of the Companies
Act, 1956. A statement showing the inter-
corporate inv of fz ing com-
panies belonging to the Birla group approved
by the Central Government during the last
3 years under Section 372 (4) of the said Act,
is laid on the Table of the House. [Placed in
Library. See No. LT—3400/70].

As regards financing of such activities of
panics by the commercial
banks; it may be stated that the Reserve Bank
has warned the banks to exercise great vigi-
lance in the matter of end use of the credit
which they provide. In lending to the corporate
sector, the nationalised banks will be expected
to scrutinise, to the extent feasible, the end
use of the funds to ensure that no portion of
the funds is diverted to lending to, or invest-
ment in other concerns for employment in
unproductive activities or for purposes un-
connected with the activities of the loanee
company. Where it is found that one borrower

uring
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from a notionalised bank intends to lend a
part of the borrowal to an associated concern,
the sanction to the borrower will be
suitably reduced and the associated concern
will be expected to approach a bank on its
own with an application for financial accom-
modation which the bank will consider
on its merits. In regard to advances against
shares in particular the Reserve Bank has
issued instructions to commercial banks that
they should scrutinise carefully the purpose for
which the advance is sought and should ensure
that the advance is not being used for specu-
lating purposes or for enabling the borrower
to acquire or retain a controlling interest in
the company. The banks have also been
advised that advances against shares to com-
panies should be scrutinised carefully to see
that such advances are not uded for making or
retaining  intercorporate  investments. The
Reserve Bank has also recently prohibited the
nationalised banks from giving wnthout its
approval advances agai shares

Rs. 5 lakhs in the case of any single borrower
Further measures that may be necessary will
be devised in consultation with the Reserve
Bank in order to ensure that inter-corporate
lending and investment of funds drawn from
these banks is checked effectively.

Geological Survey of North Bihar

8431. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
‘be pleased to state :

(a) whether Government have recently
made any geological survey of North Bihar ;

(b) if so, when and the details there-
of ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) Groundwater investigations have been
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Darbhanga. Preliminary studies of the artesian
belt in Muzaffarpur and Darbhanga were
also conducted which indicated immense
possibilities of groundwater development in
the areas not covered by the Kosi and Gandak
projects; An artesian belt in Darbhanga and
Muzaffarpur has also been located.

Oil and Natural Gas Commission conducted
drilling neer Raxaul in Champaran district
in connection with their oil exploration pro-
gramme.

(c) Does not arise.

Loans Ad d by Industrial -Credit
and I Corporation to Hand-
loom Industrics in Maharash

8433. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to state :

(a) the amount of loans advanced by the
Industrial Credit and Investment Corporation
of India Ltd. to various Handloon Industries
in Maharashtra ;

(b) the names of handloom societies/indi-
viduals who received the loan with amount
of loans ; and

(c) if not given, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The Industrial Credit
and Investment Corporation of India Limited
has not so far received any application’ for
financial assistance from the handloom
industry in Maharashtra and has not advanced
any loans to this industry in that State.

Resumption of Oil Exploration Works
in West Bengal
8434. SHRI SAMAR GUHA : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that his Ministry
ly d that further oil exploration

conducted in parts of Purnea, Sah Muzaf-
farpur, Champ , Saran, Mongh and

works will be started in West Bengal ;
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(b) if so0, when and where such works will
be started ;

(c) whether such works will be undertaken
by the Indian experts or in collaboration with
foreign companies experts ; and

{d) if so, the names of the foreign company
or companies and the terms of contract with
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES ANDMETALS (SHRI
D. R. CHANAN) : (a) to (c). The work of oil
exploration in West Bengal, comprising of
seismic serveys, is already in progress in Rana-
ghat area, Baruipur area, West of Bodra, and
in an area near Diamond Harbour.

The work is being carried out by the Oil
and Natural Gas C ission’s Indian p
nel and not by any foreign company.

(d) Does arise,

Report of Expert Team on Setting up of
Coal-Based Fertilizer Plants

8435. SHRI R. BARUA: Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state :

(a) whether the expert team which recently
visited Soviet Union in conpection with the
setting up of coal-based fertilizer plants has
submitted its report ; and

(b) if so, the board conclusions about the
availability of requisite equipments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The Report has indicated the availabi-
lity from the Soviet Union of certain types of
pumps, Comp y i ts and elec-
trical equipment covering a comparatively
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limited portion of the total requirements of
the coal based fertilizer plants.

¥im arw st fafe § ¥ Al
a1 g fawre & fad faeiw agraan

8436. &t JaTraathew : FaT TR
aat afcare frdterw sl frsrfor, s
aq d fagvm oo 9g ITWE T oF9r
Far f :

(%) Tt anda aar qew faww
Aearei # g FIA ¥ oS Faw
arary et fafa & & fado agmman
fay a3 & fay @vwT & fawusia
#IT

(&) /vt dwadiy g § fafiysy
et #§ AET ArwAve o3 fradr ofir @9
F FT FFC AT faqre & AT 3w
g § USTATT VT v g ?

wreer aq of@e fraew Wi
frwiiw, s @ amda fawww W
(R ¥ ¥ wm): (v) o (w).
amaa fafe & fadfrr azrgar & fordr
fafwra wdl § arefeas ofgiaanst &
AT 150 gET qied ga § 1 aravw
wYe are fasm faw fam, o 25 adq,
1970 & gwearfa & 497 &, T qfc-
At & qa9 A wgEET ¥ fay
IqwEE grr, @Y 99 9ot F oy wl-
au & g8q g1, fem AT afasanst
agraar & fa¥ g awl 1 ;afg §
T 200 3% w0y F1 fafy owfrg
FW 1 @A T | 79 feafs ¥ ag
Fgar f& wsgaw g7 f5a wwre fear
ST, §9T AT & 197 s aal ¥ gwda
fafaai &t fafesr wsal gro @ s o
T F @&y 9 frdT 53 )
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Suspension of N. D. M. C. Budget

8437. SHRI YASHPAL SINGH :
SHRI DEVINDER SINGH :
GARCHA
SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Lt. Governor of Delhi has
suspended the New Delhi Municipal Committee

budget for 1970-71 ;

(b) if so, whether an inquiry has been made
to find out the causes for the same ; and

(c) what steps are being taken to see that
salaries of the staff are disbursed in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) A direction was issued
by the Lt. Governor of Delhi on the 3rd
April, 1970 asking the New Delhi Municipal
C ittee not to impl the budget or any
portion of it without proper sanction having
been obtained from him as required under rule
11-8 of the Municipal Account Code as appli-
cable to the New Delhi Municipal Committee.

(b) The New Delhi Municipal Committec,
while adopting its budget for 1970-71, on
30.3.1970 had decided to P | of
Higher Secondary classes in its schools from
payment of tuition fees. Since a similar pro-
posal of the Delhi Administration had not
been approved by the Government of India, it
was felt by the Lt. Governor that the decision
of the New Delhi Municipal Committee was a
major departure from policy. In order that
the New Delhi Municipal Committee may not
implement its decision, the direction was
issued.

(c) It was soon after made clear that the
direction was only in respect of above exemp-
tion. The Delhi Administration and the New
Delhi Municipal Committee have intimated
that there was no dislocation in the normal
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working of the Committee and the staff was
not put to any difficulty. The Budget proposals
of the Committee have also since been sanc-
tioned on 21.4.70.

fond dw o ghom & wmiwew &
R ¥ suwfe ge A § sHsa
T &t famfed

8438. =t Wiy waw: Far faw
HAT Ig TAH F FIT F4Y FF :

(%) sraga= & f5 food a5 1w
gfogar & srawer ¥ quit 5@ § grw
# warafas gare a@m ¥ Fidwrd aw
# famfid m@ ad qTH N wreF
g 4 ; s

(@) afz zt, @ svgw fawfest
F1 g @id @ E AR 97 fawfod
Ft frarfrae & awrw § feaer wafa
gte?

faw sama ¥ Twow AN (s mo
Wo ¥R) : (%) ar (@). warafaw
g q@w A, wdm fad dF F
w4 @ oeqad 7§ fay o agar
g ¥ 1968 ¥ gdtywifes w7 ¥ agw
frar qr1 =t W@ ¥ wwe, 1969 §
Fravr w g i Jw w7 & 91
g 7 3§ fuqid 9T e s &
T FET F qrw §g garw famrud
A% 4 fxa¥ 9t 90 d=rET € swEar
FW § FArg gara W wifwa § ) gad
oF geqia fagla & fod faq € soaeqr
wm qar gaw, fod 45 afgs of
F5f F geeg # awiwEl ST gwEA,
fasdiqor agn g FLA | AT F
¥ gwrE WA, 1970 F w17 g ¥ A%
gL AAT frod §5 & quasd W
qrfaae st @t
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famfor, smam awr aim fawm &
faram & ot § swmfas gure s
w1 afed

8439. =it WME 9AW : 77 FATEER
aar ofar frdtam il fawior, s
aqr g fas| 5 gg g@F A
Far fF :

(¥) aar gaafas gax am@m
gfadga a3 3§ famfo, sram gar
Frdrn fawrg fawnr § wreg g1 @ 4 ;
aT

(&) afz g, o sfades & «r o
famifigi w1 sfu F41 g AT TAH
Praifaa F37 & gvava ¥ aw a5 faodr
gfy g& 2 ?

eaeen gt afcare friom s
faator, smamm aw T fawa @0
(st ®o ¥o mrg) : (¥) A ().
o, agi

sarafas g w7 s,
Frarg T AvcfasE gAEy F a9
¥ 1§ fadw feoe sege aff ST
Faify, witg SIE F @757 TF @F
Frafafe 93 zgv wfades & a@sam
VII & =gy & aesreiqd &eer $)
gfare fagdtas g7 ae fawrg s=raq,
guis Feqrer fawrn awn fasar s=r,
F1 faersy o, weem @ garw
O F OF AY HAET F FAR H
gqura faa @1 | W FAE F AT
famifef gewre & fagada § )

wam *3 & ey § gamEfae ge
anar w famrfed

8440. wt wWimg sa@ : ¥ faw
w7 ag awA & F4 T 5

(%) a1 7@ AT FEETT FY TR
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=0 & frwgs gwai & graeg H
sarafaF  qar A 51 gfadaT g
gan 4 ;

(=) =fz gf, &1 37 4t ¥ fawfeai
Ft ger T 47 F; A% '

() o fawfat & sraffas s
¥ogas fraftgufr g€ 3 7

fow dwma & wew W@ (s 9o
so &) ¢ (F) o 7t

(') & (7). ow fagoor o azq
A7 9T @ fear m@r &1 [dwvew §
ar v | ey Fear LT—S‘!-OI}?O]

1 d g

of Letterof Credit System
in 8.B.1

B441. SHRI VALMIKI CHOUDHARY :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that State Bank of
India has proposed to Government to start the
letter-of credit system with the Bank for prompt
payment to Government creditors ;

(b) if so, whether Government are consider-
ing this proposal ; and

(¢} if so, by what time the decision is likely
to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Yes, Sir.

(c) As the suggestion involves changes in
the Government accounting and financial pro-
cedures, a working group comprising represen-
tatives of concerned Ministries, the Reserve
Bank of India, Directorate General Supply and
Disposal and the Comptroller & Auditor General
of India is being constituted to go into the
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matter. The question will receive further
consideration on receipt of the group's report.

Recommendations made by Medical Coun-
cil of India

8442. SHRI VALMIKI CHOUDHARY :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether the Annual Meeting of Medi-
cal Council of India was held recently at
Delhi;

(b} the main recommendations made by the
Council to Government :

(c) whether it is a fact that the Council has
complained to Government about non-imple-
mentation of the dati
made from time to time by the Council in the
interest of Medical Education ;

(d) if so, the details thereof ; and

(¢) the reasons which were responsible for
non-implementation of these recommenda-

tions ?

THE MINISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) and (d). A statementis laid on the
Table of the House. [Placed in Library. See No.
LT-3402/70].

(c) and (e). An observation to this effect
was made in the Presidential Address at the
annual meeting of the Council. The recommenda-
tions of the Council are not binding on Govern-
ment who bave the right to ask the Council to
reconsider matters in the interest of the com-
munity at large.
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woeT  Wwnl % sefeqi & fawr
wgwfn ¥ 3§ feern

8443. it W = ¥TEn : wUT
wvesy qwt ofcare frato st frmiey,
arame aqy A faww A ag am
] 79 50 7 :

(%) smagag & f&aw@wcew
AT T gl & gafeqt F fa¥ aw
I F fo¥ g & agefa dar afq-
ad g ;

(@) 71 ag @ &9 & fF qTwIT
T agd W & @I fown agmfa &
Tt g ;

(w) afe @i, @ 7 @A aw g
s aga-& ;1T qF Iy ar g A afus
aug dfa 9 ¥ ¥ fawg agmfs &
ot &

(7) fowa agafs & @ et
T gear faot g A ww A AEAY A
fammud § ; o

(¥) z@ w¥13 & faamr & auwr
e § 7

arewy aw afcae e sk
fmtw, smam@ o wm faww W
(st ®o ®o m!):(!ﬁ) o1, &, =7
wrEl # agi qeE fave ¥ qedwrar
Ft g agafy & sygen § |

(=) &Yz (7). 37 Al ¥ 3T g 2
ot qeartedl gra ar ar qf gwef
A Y ek oA v orgi afiadd ¥ w2k
#t ol &1 IedEw gt & W gt
F1 97 a5 af<w &7 ¥ folg 2l fpar
AT gFAr WA dF gafaT g8y gra Lces
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@it wal A samgwar @ A
g ang

(%) am (). g9 gwfra =
oar Wt § agr @wreEd 9 @ &

ST |

gefedi wr fawn agwfa @[ & faa
Farafa Iaw-a%

8444, =l HiwIT W AT @I
wareeq aat afeae fadrm s fami,
s aay A fawm @ ag qam
w1 &4 5 :

() sa1 ag g § fr 39 sofw
¥ fawg agafa 24 @97 AFEqEERT
#1 gaafa STy #}oAtw Y I
¢ framt gowe gra fafim @l &
FATEl A gearamr faam & ;

(=) afs &, @ =@F FT O E
falrg $T &9 AMEN ATAT FEATETAT
gami;

(w) afz gemww w1 W A9
ag, af 3% wregar fad @y F w0 w0
g AT

(=) starafa saw-o1 #iay & Tar
Freor § faewT s AAEA wHAT JAY
¥ qig geTAAT 3dr & AT ¥4 O
ga ¥ fr Sagwsare 9% & fa¥ ag
afys rafa #1 ai Far g ?

ey aar afenie frdem sk
fawtn, s awr A fawra wa4
(s ®o W wwg): (F) ¥ (9).39
maelt § qz2erd A 3% Afat @
fama-orgufa fad I ax amafa
4t agr gwrT &1 Aifzw o fer
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wlesy % sfomeat ¥ a=3 & foa¥ wad
N FAEAT IoFAT W oA X w@WAF
arg, qzzarfeat & 1 aramfa (swmor)
TIgTE F Fr qgfa &7 1966 F
oo frar 9T 1

qedmfai @i 3% swwer F
FIT0 wfas T AW &F A qIFL
& qrF F1EFIAr TG § 1

Appointment of Commiittee on Diesel Con-
. sumption

8445. SHRI K. ANIRUDHAN :
SHRI MANGALATHUMADAM :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the 5-man committee set up to
study the causes of slump in diesel consumption
has started its work ; and

(b) the terms and scope of work of this com-
mittee ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

{b) The terms of reference of the committee
are as under :

“To study the demand forecasts and
actual ¢ on a regionwise and
sectorwise basis with a view to ascertaining
the factors influencing the fluctuations in
consumption rates and what steps should be
taken to improve demand forecasts™,

Kerosene Demand during 1970-71

B8446. SHRI P. C. ADICHAN : Wil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the total estimated demand for kerosene
in the country during 1970-71;
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(b) the estimated indig production of

kerosenc in the year ; and

(c) how far it would be imported and from
which countries during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). During
1970-71 the d d for | is i i
to be of the order of about 3345 thousand
tonnes and indigenous production about 3135
thousand tonnes. The shortfall will be met by
imports of about 210 thousand tonnes from
U.S8. 8. R.

Proposals sent by Central Government

Employees® Unions and Organisations for

Inclusion in Terms of Reference of Third
Pay Commission

B447, SHRI P. C. ADICHAN: Wil
the Minister of FINANCE be pleased to state :

(a) the names of Central Government Emp-
loyees’ Union and Organisations who have
sent proposals for inclusion in the terms of
reference of the Third Pay Commission in
response to Government’s invitation in this
regard ; and

(b) whether any org ions of indep
dent offices, where there are no unions, say,
Staff Councils etc., have been asked to submit
their proposals, if not, the reasons therefor;
and if so, from whom such proposals have been
reccived ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) All recognised Federations of
Central Government employees’ as well as
recognised unions and associations of Central
Government employees not included in  above
federations, which were represented on the
Mational Council of Joint Consultative Machi-
nery as on 1-12-1969 were invited to send their
suggestions, regarding the terms of reference of
the Third Pay Commission. The names of
Unions from which suggestions were received
are given in the statement laid on the Table
of the House. [Placed in Library. See No, LT
3403/70].
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(b) No, Sir. In view of (a) above this was
not considered necessary.

Statement made by Shri S. Boothalingam,
Director on N. C. A. E. R. on Resources for
~  Annoal Plan, 1970-71

8448. SHRI P. C. ADICHAN:
SHRI D. AMAT:

* Will the Minister of FINANCE be pleased
to state :

(a) whether G 's ion has
been drawn to the recently reported statement
of Shri S. Boothalingam, Di General of
the National Council of Applied Economic
Research, to the effect that the Annual Plan
for 1970-71 providing for an outlay of Rs. 2,637
crores is not backed by real resources and more
deficit financing, than provided for, would be
inevitable ; and

(b} if so, bow far Government’s assessment
of economic situation agrees with that of Shri
Boothalingam ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C.
SETHI}: (a) Yes, Sir.

(b) Both the Plan outlay and the quantum
of deficit financing for 1970-71 have been arri-
ved at after a ful of ious
factors such as production, particularly of food-
grains, prices, availability of foreign aid, and
the Government's ability to raise domestic
resources through additional taxation as well
as through larger market borrowings and small
saving collections. The Government do not
agree with Shri 5. Boothali 's

Direct Loans given by State Bank of India
to Farmers in M. P.

8449. SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI CHOUDHARY :

SHRI MANIBHAI J. PATEL:
‘Will the Minister of FINANCE be pleased
to state :

(a) the amount of direct loans given by State
Bank of India to farmers in Madhya Pradesh
during the last eight months ;
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(b) the number of farmers who got these
loans;

(¢) the d under the
Agricultural gr for setting up
of farms in the State and the number of agri-
cultural graduates who got this assistance ; and

t of loans ads

q h

(d) the amount earmarked for such purpo-
ses during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The increases in the limits
sanctioned and outstandings under direct loans
granted by the State Bank of India to farmers
in Madhya Pradesh during the period July 31,
1969 to March 31, 1970 were as under i

(Rupees in crores)
AsonJuly Ason Increase
31,1969 March
31,1970
Sanctioned
limits 0.75 2,58 1.83
Outstandings  0.19 116 097
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(b) The number of farmers’ accounts increa-
sed from 717 at the end of July, 1969 to 6,944
at the end of March, 1970 i. ¢. an increase of
6,227 during the same period.

{c) The number and amount of loans
granted so far under the farm graduate scheme
in the State were 3 and Rs. |,|]3,50|Jf—rupgc.
tively.

(d) No specific amount is being earmarked
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be pleased to state :

(a) whether the Central Housing and Deve-
Finance Corg bas since been

L3

set up ;
(b) if so, the constitution thereof ; and
(c) if mot, by what time it will be set up ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). The
Houting and Urban Development Finance
Corporation has been incorporated on the
25th April, 1970, as a Government Company
under the Companies Act, 1956. Copies of
the M d of Association and the
Articles of Association of the Corporation are

ilable in the Parli Library.

(c) Does not arise,
Direct Advances givem to ‘Small Man'

8451, SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether it is a fact that there has been
an increase in direct advance given to the
“small man" during the last year ;

(b) if so, whether the Chairman of State
Bank of India has re-affirmed banks’ new
lici ly ; and

for such purposes. Ewvery end will,
however, bemade to provide as much

as possible having regard to the bank's resour-
ces.

1 Hi
Fi Cor

Setting up of C ing and Deve-

8450. SHRI DEVINDER SINGH
GARCHA :
SHRI MINIBHAI J. PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

P

{c) the details about the credit policy to-
wards the ‘small man’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI, : (a) As will be observed from the
Table below, direct advances by banks in the
public sector to the “small man" engaged in
agriculture, small b , road transport
operation and who is self employed, have ap-
preciably increased during the second hall of
1969,
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Fune 1969 December 1969
No. of Outstanding No. of Outstanding
Accounts advances(Rs. Accounts advances (Rs.
in crores) ., in crores)
I Direct finance to 1,71,880 38.02 3,68,998 90.96
agriculture (ex-
cluding planta-
tion)
II Small business 30,986 26.24 67,993 50.90
(including retail
trade, road trans-
port operators and
self employed persons)
Total 2,02,866 64.26 4,36,991 141.86

(b) In his speech at the fifteenth annual
general meeting of the share-holders of the
State Bank of India held at Ahmedabad on the
26th March, 1970, the Chairman of the bank
has stated inter alia that the necessity of orienting
the credit policy for meecting the financial
requirements of the “small man” has become
part of national policy. According to him,
the bank has two-fold objectives in fi i
small business, onc is to spread entreprenecur-
ship among the financially weaker sections of
the society and the other is to replace non-
institutional sources of credit to this sector as
far as possible. He has also referred to the
bank’s village adoption scheme. In the villages
adopted efforts are made by the bank to assist
all viable or potentially viable farmers, irres-
pective of their land holdings, for all the
requirements for agricultural development.
Concentrated cfforts in sclected areas would
help generate enthusiasm amongst small
farmers for adoption of modern techniques of
agriculture production, Further he has men-
tioned that the test of viability is as important
in agricultural finance as in other areas of
business and stressed the need to ensure that
the business operations financed by banks are
viable, regardless of the value of security
offered.

(c) For assistance to hitherto neglected
sectors and small borrowers engaged in the
production of goods and services of a viable
nature, the public sector banks have brought

out schemes for meeting the credit require-
ments of small transport operators, artisans
and self-employed persons. A statement indi-
cating brief particulars of the schemes is laid
on the Table of the House. [Placed in the Library.
See No. LT—3404/70]

Fixing up of Criterion of Credit Worthi-
ness

8452, SHRI RABI RAY : Will the Minis-
ter of finance be pleased to state :

(a) whether it is a fact that there has been
a shift in the fixing up the criterion of credit-
worthiness from the assets of the borrower to
the viability or the potential viabil.ig of the
business however petty it might be ;

(b) if so, the details thereof ; and

(c) whether it is a fact that State Bank of
India lendings to hitherto neglected sectors
like agriculture and small industry have in-
creased ; and if so, the details thereof :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Yes, Sir. Banks are
now laying emphasis on the purpose of the
loan, economic viability, technical feasibility
of the project and integrity of the borrower
rather than on the nature and extent of secu-
rity offered.

(c) According to information available, the
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increase in the State Bank group assistance
to agriculture and small scale industries sectors
is as follows :

30.6.1969  30.12.1969

Agricultural Finance
(Direct finance to

farmers)
Number of accounts :
Limits sanctioned

(Ra. crores) :
OQutstanding

(Ras, crores) :
Small Scale Industry
Number of units :
Limits sanctioned

(Rs. crores)
Outstanding

(Rs. crores)

37,031 1,19,199

29.90 58.46

11.06 33.02

25,904 31,437

2]2.58 259.46

103.01 135,31
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Demand of Class IV Employees of Cen-
tral Forms Stores, Calcutta

8454. SHRIMATI ILA PALCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government's attention has
been drawn to newspaper reports that Class
IV employees of the Central Forms Stores
office at Calcutta who had earlier decided to
boycott their pay on the 1st April, 1970, did
not accept their pay packet on the Ist April,
1970 to support the demand of about 100

ployees for ion of their posts into
Lower Division Clerkship ;

(b) if so, the facts about the reported
demand of the class IV employees under re-
ferences ; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) The staff of
the Government of India Forms Store,
Calcutta abstained from taking their pay on the
1st April, 1970 in support of their demand for
the coversion of B0 posts of Daftries/Selection
Grade Daftries into those of L. D. Cs. Notice of
the refusal of pay was given by the Employees’
Association on the 25th March, 1970,

{b) The d i of the employ is that
most of the Daftries{Selection Grade Daftries
(class TV employees) are doing work of a cleri-
cal nature and, therefore, B0 posty should be
upgraded to those of L. D. Cs.

{c) The Secretary of the Department of
Works, Housing and Urban Development and
the Chief Controller of Printing and Stationery
recently visited Calcutta and had discussions
with the Employees’ Association. It was agreed
that the proposal to upgrade a certain number
of posts of Selection Grade Daftries to those of
L. D. Cs. will be carefully examined by
Government.

MAY 4, 1970

Written Answers 192
Bty by Presid of G lanid
of Earop (¥ ittees on I tional
Currency

8455, ’SHRIM.ATI ILA PALCHOU-
DHURI : Will the Mimister of FINANCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the statement made by Mr.
Jean Rey, President of the Commission of
European Committees before the Institute of
Foreign Trade in Delhi, that there will be a
new currency in the world in about ten years
which will not be a “National Currency” but
a “European Currency™;

(b) If s0, Government’s reaction thereto ;
and

(c) its possible impact on India’s Currency
and exports to European countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes Sir, Mr. Jean Rey had only
suggested that there was a pomibility of the
six member countries of the European Econo-
mic Community having a common currency
instead of sep tional currencies in less

than ten years.

(b) and (c). Since it would be prema-
ture at present to take any view of the nature
of a currency which will come into existence
ten years hence itis not pomssible to state
what its impact on Indian currency and ex-
ports to European countries will be.

Security Paper Mill Canteen at Hoshanga-
bad

8456. SHRI NITIRAJ SINGH CHAUDH-
ARY : Will the Minister of FINANCE be
pleased to state :

(a) whether the Canteen at Security Paper
Mill, Hoshangabad does not serve food and
the labour has to purchase it from the Jhuggics
outside the Security Paper Mill ;

(b) whether snacks served in Cantcen to
workers are served oo profit-basis and not on
no-loss, no-profit basis ; and
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(¢) whether there is no Committee of workers
to look after the Canteen ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Canteen at the Security
Paper Mill, Hoshangabad does not serve food,
because there is hardly any demand for it.
This is presumably because most of the em-
ployees have | ; jon close
to the Mill and they prefer to go home for
food.

idental acec |

{b) No, Sir ; the snacks are served on a no-
loss, no-profit basis.

(¢) There is a Committec of workers to look
after the Canteen.
Howusi Cooyp

R.,“ 1 ofﬂ P
tive Socleties

8457. SHRI P. K. DEO: Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the number of applications received by
the Registrar of Cooperatives for the registra-
tion of Group Housing Cooperative Societies ;

(b) the reasons for the delay in registration
of the sociztics under Group Housing Scheme ;
and

{c) whether any land in Delhi has been
earmarked for the scheme ?

THE MINISTER OF HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) #4.

(b) The applications are being scrutinized
by the Registrar of Co-operative Societies,
Delhi Administration.

(c) Not yet.
Financial Assi for the Develog t
of Calcutta by World Bank

8458. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state :

(a) whether it isa fact that the President
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of the World Bank during his last visit to
Calcutta indicated that the World Bank will
sympathetically consider any requests for
financial assi for develop of Calcutta
ifthat is made by the Indian Government ;

(b) if so, whether Government did not ask
for assistance for the purpose from the World
Bankr;

(c) the names of other international financial
institutions or organisations which provide
assistance in the form of either grant or loan
for urban development projects undertaken ;

(d) whether Government approached such
bodies for financial assistance to develop urban
projects for Calcutta ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The President of the World
Bank has generally expressed interest in schemes
of urban development, including the develop-
ment of Calcutta.

{b) The Government have not so far sought
assistance of the World Bank for this purpose.

(c) Besides the World Bank, including its
affiliate the International Development Associa-
tion, the other international agency which can
help to some extent in urban development
schemes, is the U. N. Development Programme,
which provides grant for technical assistance.

{d) The U. N. D. P. provided technical
assistance for drawing up plans for water
supply, age and drainage sch of the
Calcutta Metropolitan area and provided
§ 727,000 (Rs. 54,52,500) for the purpose and
the sum was utilised by 1967. At our request,
the U. N. D. P. further agreed to earmark
$ 1,087,900 (Rs. 81,59,250) for assisting the
Calcutta Water and Sanitation Authority. This
was not availed of since the State Government
expressed the view in November, 1969 that the

i was not’ Y.

(e) Does not arise.
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Loss Saffered by Fertilizers and Chemicals

Travancore Ltd.

8459. SHRI ARJUN SINGH BHADORIA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the amount of loss which the Fertilizers
and Chemicals Travancore Ltd., suffered since
its inception and during 1969-70 on account of
irregularities, thefts and stock shortage ; and

(b} whether the matter was looked into and
if s0, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Losses discovered
by FACT on account of irregularities, thefts and
stock shortage upto the year 1969-70 amount
to Rs. 6.82 lakhs. Out of this a loss of Rs. 1.06
lakhs was discovered during 1969-70 on the
above account.

(b) Action was taken by FACT in all these
cases. Five private agency depots were taken
over and legal action initiated against them.
Disciplinary action was taken against the con-
cerned staff asa result of which some employees
of FACT have been removed from service. As
against a total loss of Rs. 6.82 lakhs, FACT
have recovered a sum of Rs. 2,94 lakhs. Legal
action is going on for Rs. 3.85 lakhs and the
balance of Rs. 03 lakhs is being recovered from
salaries of employees.

Di g Worl and
Go Employ as & Result of
Rise in Prices

8460, SHRI ARJUN SINGH BHADORIA ;
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there is much
discontentment among the workers and Govern-
ment employees as a result of the rise in prices ;
and

(b) if so, the steps taken in the matter ?

MAY 4, 1970
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). There has been no
abnormal rise in prices in recent months.
Governmenqt employees are granted increases in
their dearness allowance for a rise of every ten
points in the twelve monthly average of the
All-India Consumer Price Index Number
(1949 = 100). As regards industrial workers,
in almost all the major industries thereisa
system of variable dearness allowance which
provides for automatic adjustments to take
care of rise or fall in the cost of living. Recently
the Government has announced the appoint-
ment of a Third Pay Commission,

Seizure of Smuggled Sugar

8461. SHRI ARJUN SINGH BHADORIA :
Will the Minister of FINANCE be pleased to
state :

(a) the quantities and value in rupees of
Russian, Czechoslovakian and Polish sugar
seized in the process of being smuggled from
Nepal into India during the year 1969-70;
and

(b} the steps being taken by Government to
prevent smuggling and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) Sugar weighing 14,640 kg. and
wvalued at Rs. 43,722/- was seized on the Indo-
Nepal border during 1969-70. Except for 30
kg. of Russian sugar valued at Rs. 105/, the
country of origin of the remaining quantity of
sugar seized could not be ascertained.

(b) The following steps have been taken to
prevent smuggling on the Indo-Nepal border :

Systematic collection and follow-up of in-
formation, kcEpmg a watchful eye on suapcctcd
smugglers, ging of d
and pat.wlh.ng of vulnerable lectonalung the
frontier. Customs Act, 1962 has been amended
making additional provisions to take special
measures for the purpose of checking illegal
import of certain notified commodities and
facilitating their detection. 27 mobile parties
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under the supervisory control of Assistant
Collectors have been et up,

As a result of the steps taken to check
smuggling, the scizure of contraband goods on
the Indo-Nepal border showed a marked
increase in 1969 as cdmpared to the seizures
effected in 1968; as indicated below :
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Value of goods seized along
Year Indo-Nepal border
(Rs. in lakhs)
1968 24.71
1969 47.95
Delhi Rent Control Act

8462. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether there isany proposal under
Government's consideration to amend the Delhi

Rent Control Act ;

(b) whether an amending Bill in this regard
is likely to be introduced in this session ; and

(c) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) The need for
amendments to the Delhi Rent Control Act is
under study by the Government.

(b) No.
(c) The study is not yet complete and any
resulting bill will have to be referred to  Delhi

Metropolitan Council before being introduced
in Parliament. This will take time,

Aid from Asian Development Bank

8463. SHRI D. AMAT : Will the Minister
of FINANCE be pleased to state :

(a) the extent of aid sofar obtained by
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Government from the Asian Development Bank
for different Def and Develop proj
in India ;

(b) India’s contribution for the Bank's

funds ; and

(¢) the amount of aid given so far by this
Bank to other countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) India has so far neither asked
for nor obtained any aid from the Asian Deve-
lopment Bank.

(b) India’s subscription to the capital stock
of the Bank is § 93.00 million (Rs. 69.75 crores).
Half of this has been called up and the other
half has been left on call. The called-up
capital is payable in five equal annual instal-
ments, half of it in convertible currency and
the other half in rupees. So far four instal-
ments have been paid. Thus the Indian con-
tribution so far is Rs. 27.90 crores, of which
half has been paid in fomgn currencies and
the other half in ble, non-i

bearing rupee securities.

In addition, the Government of India have
recently decided to contribute Rs. 2 lakhs
towards the Bank's Technical Assistance Fund.
This amount will be utilised for meeting the

pendi for the engag of India experts

and consultants under the Bank’s Technical
Assistance Scheme,

(e) A indicating the of
loan and technical assi g i by the
Bank is attached.

Statement

Loans|technical assistance granted by The Asian Deve-
lopment Bank to its member countries

(as on April 2, 1970) Amount in §
million,
Name of the Technical
country Loan  Assistance
1. Ceylon 13.19=  0.56
2. China Republic of
(Taiwan) 43.95 0.10
3. Indonesia 3.39 0,76
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1 2 3

4. Korea, Republic of
(South) 31.30 0.07
5. Malaysia 18.10 0.27
6. Nepal 6.01 0.52
7. Pakistan 10.00 —
8. Philippines 7.50 0.43
9. Singapore 10.00 —
10. Thailand 15.00 0.29
11. Western Samoa 2.40 0.05
12. Laos 0.97 0.50
13. Cambodia 1.67 —
14. Viet-Nam (South) — 0.08
15. Afghanistan — 0.16
Total :— 163.48  3.79

(Rs. 122.61 crores) (Rs. 2.843 crores)

Black Listing of firm Supplying Water in
Place of Tetracycline

8464. SHRI LOBO PRABHU : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the reasons for taking noaction to black-
list the firm which supplied water as tetracycline
to the Karnal Medical Stores ;

(b) whether discovery of this irregularity
was not possible b the li

being accepted after sample testing ?

were

(c) the reasonsincluding the defects in rules,
if any, for which sample testing at Baroda
failed ; and

(d) whether the rules are proposed to be
re-examined for making necessary changes to
prevent such failure of sample testing ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) No supplies of water ins-
tead of Tetracycline were made by any firm to
the Medical Stores Depot, Karnal.

(b) Supplies of Tetracycline were accepted
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from Cyanamid India Ltd.,, Bombay, without
prior testing since the firm is considered to be
a highly reputable one. Also the firm is inclu-
ded amongst the suppliers of Antibiotics in the
list of suppliers approved by the High Powered
Committee comprising the following :

1. Director General of Health Services.
Deputy Director General (CGHS).
Asstt. Director General (Stores).
Drugs Controller (India).

B o B

Director General, AFMS, Ministry of
Defence, New Delhi.

6. Deputy Director General, AFMS, New
Delhi,

7. Development Office (Drugs), D. G.
T. D.

8. Asstt. Director (Stores), CGHS, Medi-
cal Stores Depot, New Delhi.

9. Consultant in Medicine and Medical
Superintendent, Willingdon Hospital,
New Delhi.

10. Medical Superintendent,
Hospital.

Safdarjang

11.  Chief Medical Officer, Northern Rail-
way, New Delhi.

12. Director (Chemical), Small Scale Indus-
tries, New Delhi.

13. Medical C ioner, Employees’
State Insurance Corporation, New
Delhi.

(c) The testing at Baroda was in respect of
the control batches held by the manufacturers
of the supplies made by them to the Medical
Stores Depot, Karnal. This test was done as
a part of the investigation at the fi ers’
and after it came to light that 4290 vials (out
of the 25,000 vials originally supplied by them)
were found to be defective. The test showed
that the control batches contained the drug
as mentioned on the label.

(d) In view of the (c) above, the question
does not arise.
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Dateline for Disposal of Audit Objections

8465. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased to
state :

(a) in view of the Audit Report for 1970
disclosing objections for Rs. 77.83 crores, why
a dateline should not be fixed for final dis-
posal ;

(b) whether the Surcharge Rule, for reco-
very from the official responsible for the loss
has been given up; ifnot, in what amount
and in how many cases it was applied during
the last year ;

(c) how it is that where there was want of
sanction, the Accounts Sections made payments
without due authority ; and

(d) what steps Government propose to take
to stop such unauthorised payments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The existing instructions from
the Ministry of Finance provide that each
Ministry should fix a target date for clearance
of outstanding audit objections and ensure
that the date is adhered to. Every effort is
thus made to settle outstanding objections
expeditiously.

(b) The rule which requires that the ques-
tion of recovery from the officials responsible
for the loss should be considered is still in force.
As hundreds of subordinate authorities under
the various Ministries/Departments are empo-
wered to take decisions in such cases, informa-
tion regarding these cases is not centrally avail-
able.

(c) In such cases, payment must have been
authorised provisionally on the basis of action
intitled for obtaining the necessary sanction of
the competent authority.

(d) Does not arise.

Drainage System in Calcutta

8466. SHRI BENI SHANKER SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) whether his attention has been drawn
to the appalling conditions of the drains in
Calcutta which are fully choked, as a result
whereof, with the slightest downpour the’streets
are flooded, rendering the vehicles immobile
and causing untold hardship to the harassed
citizens ;

(b) whether he is further aware that due to
lack of funds the Calcutta Corporation is unable
to clean the drains, so as to allow all the rain
water to flow out immediately ; and

(c) if so, in view of the importance of
Calcutta as cosmopolitan city, which practically
belongs to the whole country, the Government
will take upon itself the entire responsibility of
desisting the drains before the next rainy season
starts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). Yes, Sir.

(c) The matter is under consideration.

Cri

ia for Appoi of Devel
Officers in LIC
8467. SHRI BENI SHANKER SHARMA:
Will the Minister of FINANCE be pleased to
state:

{2

(a) the basis of and criteria for appointment
of development officers in L. I. C. and their
duties and responsibilities ;

(b) whether it is a fact that a development
officer is required to find premiums to the extent
of at least six times of the salary -payable to
him ;

(c) the number of such officers who have
been discharged during the last three years
ending upto 31st December, 1969 whose cost
was below the required percentage ; and

(d) the ber of such development offi-
cers who are working at present whose cost is
higher than the required percentage ?
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) The statement is laid
on the Table of the House.

(b) Yes, Sir. Recently, however, the Cor-
poration has made some changes in the factors
1o be taken into account for the purpose of
total « ion of Develop t Officers
and they are now required to bring in a pre-
mium in come to the extent of only five times
the total remuneration.

(c) The information is being coll d and
will be laid on the Table of the House as soon
as it is available.

(d) The proportion of Development Officers
whose cost ratio was over 16.2/3% during the
years 1966-67 and 1967-68 is 72.3% and 74.3%
respectively. The figures for the later years
are not available.

Statement
Since September 1967 tze Corporation has
discontinued further recruitment of Develop-
ment Officers.  Even vacancies arising out of
retirement, resignation, termination or death
etc., are generally not filled in.

Where, however, recruitment on a small
scale has to be resorted to, preference is given
to successful insurance agents of at least five
years’ standing. When such suitable candi-
dates are not available, recruitment is done of
outsiders or of members of the administrative
staff, with Chairman’s prior approval.

The educational qualifs to be satis-
fied by the Prospective recruits are given
below :—

(a) in cities with a population of one lakh
and over-Graduates.

(b) in other towns-Intermediates.

(c) in rural areas-Matriculates or equiva-
t

Any relexation in the above noted educa-

tional qualifications has to be permitted by the
Chairman.
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The duties and responsibilities of the Deve-
lopment Officers are given below :

(i) d P
of mew life insurance business in a
plannied way as far as may be practi-
cable in the arca allotted to him or
inwhich he is allowed to work through
the agents placed under his supervi-
sion by the Corporation ;

(ii) guide, supervise and direct the acti-
vities of all such agents;

lop and i the juction

(iii)

recruit and train new agents so as to

develop a stable agency force ;

(iv) act generally in such a way as to acti-
vise existing agents and motivate new
agents ;

(v) render all such services to policy-
holders as conduce to better policy
servicing ;

(vi) work in the area allotted to him as a

ive of the Corporation in

that area and perform as such repre-
sentative such other duties as the

Corporation may call upon him to

do,

repr

Discussions with Government of Malay-
sia Regarding Future of Indian Banks in
Malaysia

8468. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH GAR-
CHA: -

Will the Minister of FINANCE be pleased
to state s

(a) whether Government had discussions
with the Government of Malaysia on the future
of the eleven branches of the nafionalised
Indian banks in Malaysia with a view to evol-
vinga lly acceptable arrang i

(b) if s0, the results of the discussions held ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Yes, Sir. Some pre-
liminary discussions were held in the early
part of February, 1970 with the Government of
Malaysia. The matter is being pursued further
with the banks and the Malaysian authorities
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with a view to incorporating a new local com-
pany to which the business of the Indian banks
in Malaysia can be transmitted on suitable
terms and conditions,

1 of Mosquitoes and Flies in South

Avenue Flats, New Delhi

8469. SHRI R. BARUA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government are aware of ab-
normal increase of mosquitoes and flies in
South Avenue M., 15, flats New Delhi ;

(b) whether any study is made to find out
the causes of this menace and to root out the
same ; and

(c) how isit that administrative arrange-
ments have gone down in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOYMENT (SHRI B. S.
MURTHY) : (a) There is an increase of mos-
quitoes and flies in Delhi as a whole.

(b) The main causes are domestic breeding
places, open drains, leaking hydrants, water
collections in relation to cobstruction work,
dairies etc. The nuisance mosquito is nota
malaria vector. It, however, can fly long dis-
tances.

Antilarval measures have been intensified.
Killing of adult mosquitoes with pyritherum
spray is done wherever indicated. A Coordina-
tion Committee has been set up by the Delhi
Administration, Delhi which meets from time
to time to review the position and give techni-
cal advice.

(c) Itis notafact thatthe ad
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Maintenance of Lawns of South Avenme
' M, Ps. Area

8470. SHRI R. BARUA : Will the Minister
of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether, asa e of ec y, the
Horticulture wing, meant for South Avenue
M. Ps. area has been pruned and the grants
cut down ;

(b) ifso, whether similar deduction would
be allowed in M. Ps." contribution under this
head and if not the reasons why hardly any
person is seen looking after the lawns and
flowers ; and

(c) whether the inspecting staff are aware
of the hopeless look of the flower beds and
lawns and if so, the reasons for this state of
affairs ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No, Sir.

(b) Does not arise.

It is not correct to say that the lawns and
the flower-beds are not being looked after.

(c) Lawns and flower beds are in reason-
ably good condition and the inspecting staff are
attending to their duties regularly, The main-
tenance of flower beds in individual lawns
attached to flats is, however, the responsibility
of the occupants of the flats.

Assistance to Maunritius for Economic
Development

8472, SHRI JUGAL MONDAL:
SHRI ARJUN SINGH BHADORIA ;

Will the Minister of FINANCE be pleased
to state :

arrangements have gone done. In fact the

(a) whether Government have any plans
to assist actively Mauritius in its economic

N.D.M.C. have made extra arrang for
hecking the i in quitoes and flies
in this area.

devel ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) When the Prime Minister of Mauritius
visited India in December, 1969 he was assured
that the Government of India would be willing
to provide cooperation in the ic deve.
lopment of Mauritius. Government have offered
to place at the disposal of the Government of
Mauritius technical experts, equipment and
other facilities available in India for implemen-
tation of the projects connected with irrigation
and civil airport. It was also agreed that
Government would try to meet to the fullest
extent possible the requirements of Mauritius
for experts in agriculture, industry and trade.
It was further agreed to provide necessary faci-
lities and assistance to Indian parties who
sought to establish industries in Mauritius in

llaboration with local eatrep 3. These
and other requests received from the Govern-
ment of Mauritius from time to time arein
various stages of ination and impl t
tion.

Pharmacentical Production

8473. SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :
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ceuticals and fine chemicals excluding medici-
nal castor oil was as follows :—
1968-69
1969-70
(Apsil-Scptember, 1969)

Demands of Workers of State Bank of
Indin, Hyderabad
8474, SHRI J. M. BISWAS :
SHRI D. B. RAJU :

Will the Minister of FINANCE be pleased
to state :

Rs. 5.069 crores
Rs. 3.356 crores

(a) whether the workers of the State Bank
of India in Hyderabad Circle were on work-to-
rule programme since the 18th February,
1970;

(b) what were the demands of the workers ;

(c) why these demands were not met by the
State Baok of India management ; and

(d) whether the matter has now been settled
and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) A number of workmen employees
of the State Bank of India in Hyderabad Circle
launched an agitation from 19th February,
1970.

(b) and (c). 13 cases of disciplinary action

(a) the value of the pharmaceutical prod
tion in the country during 1968-69 and 1969-70 ;
and

(b) the quantum of foreign exchange
carned, if any by their export ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The sales
value of the phar during
the years 1968 and 1969 was of the order of
Rs. 200/- crores and Rs. 250/- crores respec-
tvely.

3

ical
P

“(b) The value of exports of drugs, pharma-

g the ployees of the State Bank of
India in the Hyderabad Circle for acts of
misconduct, including fraud and groass indiscip-
line, have been pending for a long time, as the
Secretary of the Circle Staff Union whom the
delinquent employees wanted to appear to
defend them kept on having the enquires
postponed on one plea or the other. Later, the
General S ¥ d the g
that he would attend to all the enquiries after
the General Body meeting of the Union was
convened. When, after waiting for more than
a year, the Hyderabad Local Head Office of
the State Bank of India issued instructions for
the enquiries to be held, the General Secretary
of the Union demanded that no enquiry be
conducted until the management had held
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talks with him regarding the maintainability
of certain charge-sheets. At this stage, certain
developments took place in the affairs of the
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of copper refinery are almost the same as those
of silver refining so that the services of 500
skilled workmen and technicians now working
in this establist may be utilised in copper

Union. Owing to internal differences : gst
office-bearers of the Union, a split in the
Union developed. The differences came to a
head when an Extraordinary General Body
Meeting of the Union was called for on the
25th December 1969 by one section led by the
Joint Secretary in the erstwhile Working Com-
mittee of the Union. On 23rd December, 1969
the group led by the General Secretary filed a
civil suit against the other group in the Hydera-
bad Civil Court praying for an injunction
restraining those who had called an Extra-
ordinary General Body Meeting on 25th

refining for which there is great demand in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). No decision in the
matter has been taken so far. The work for
which the Refinery was set up is expected to be
completed by about the end of 1971. Govern-
ment have examined the possibility of convert-
ing the Refinery into a Copper Refinery and
have found that this would not be a practical

December 1969. The Civil Court passed

or ic proposition. Go are

orders. M hile, the G 1 8 Y
proposed to hold a General Body Mecting at
Rajahmundry from the lst February 1970 on
wards, This was challenged by the other group
by moving the Civil Court at Rajahmundry.
The discussions by the State Bank of India in
the disciplinary cases could not be held with
the G 15 y as d ded by him as
the question as to who should represent the
Union, was sub-judice. The General Secretary
thereupon gave a call for agitation and the
agitation in the various branches in the
Hyderabad Circle started from the 19th
February, 1970.

(d) The workmen resumed work with effect
from 30th March, 1970 and the dispute is under
conciliation by the Regional Labour C
sioner (Central) Hyderabad.

Closing Down of Silver Refinery in Oid

Calcutia Mint
B475. SHRI TRIDIB KUMAR
CHAUDHURI: Will the Minister of

FINANCE be pleased to state :

(a) whether Government have taken any
decision to close down the silver refinery in the

herefore at p ining ways and means
of providing alternative employment to the
employees of the Silver Refinery who would
be rendered surplus when the Refinery com-
pletes its present work.

Ser Pool of Qu for Employees
of Public undertakings

8476. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URAAN DEVELOPMENT be pleased
to state :

(a) whether Government have any proposal
under consideration to deprive after 15th May,
1970 a number of Central Gnmment mmu
who have been transferred), on
to the Food Corporation of Ind:a of the
quarters of general pool at present occupied
by them ;

(b) whether it is also a fact that Government
propose to create a separate pool for employees
of the Public Undertakings separately ;

(c) if so, whether Government would
ider the desirability of permitting such
cmploymtoamunnemthﬁrpmemamom-

old Calcutta Mint at 47, Strand Road, Cal
7 after 1970-71 ; and

(b) whether there is any propasal under”

their consideration for converting the silver
refinery into a copper refinery for the processes

ad in the matter;

¥ L1

and
(d) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) According to the
existing policy, the employees of Government
Departments going on transfer/deputation to
Corporations, Public Undertakings, etc.,
cannot retain the general pool accommedation
in their occupation except for the concessional
period admissible under the rules. Keeping in
view the fact that the employees of the Food
Department had been transferredfsent on
deputation to the Food Corporation of India
with thu.r work, the Government allowed

of dation by them for nearly
12 months upto 13th May, 1970 so that these
employees may be in a position to make
alternative arrangements.

(b) There is no proposal under consideration
to create a separate pool within the general
pool or earmark general pool residences for
11, to the ployees of Public Under-

kings. H , the question of solving the
housing needs of the employees of Public
Enterprises on a long term basis is engaging
the attention of the Government.

(c) Does not arise.

(d) Asstated in reply to part (a), the
Government have laid down a policy according
to which Government servants going on trans-
ferfdeputauon to Public Sector Undermhngs

retain g 1 pool accr d
This decision has been taken keeping in view
the acute shortage of dation in the
general pool and non-provision of residential

dation to G pl
working in cligible offices even after thc'_r h.nvc
put in long years of service. In case Govern-
ment gives any concession in the case of
employees who have been gone to the Food
Corporation of India, it will be difficult to
resist similar demands from the employees of
other departments similarly placed.

Working of CPWD Enqguiry Offices in
Py Residential Colonies in Delhi

8477. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND] WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :,

(a) whether Government'’s attention has
been drawn to rank indiscipline and inefficiency
prevailifig in Enquiry Offices of C. P. W. D, in
various Government residential colonies in
Delhi and especially in Enquiry Office, Nanak
Pura (Moti Bagh II) ;

(b) whether Government's attention has
also been drawn to the staff of these Enquiry
Offices, especially of Nanak Pura, not attending
to the complaints for repairs in quarters for
weeks together ; and

(c) if so, the steps Government are taking to
the functioning of these Enquiry

Offices ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir.

(b) Yes, Sir. Some complaints of delays
have been received.

(c) The following steps are being taken to
improve the functioning of the Enquiry
Offices :

(i) Instructions have been issued that the
Sectional Officers and Assistant En-
gil should periodically visit the
houses for ascertaining the complaints
of the tenants and getting them rectifi-

ed quickly.
{ll) The complai i ined at
the Enquiry Oﬂ':ou should be examined

daily by the Sectional Officers, three
times in a week by the Assistant En-
gineers, and at least once a week by
the Executive Engineer with a view to
having the unattended complaints
attended to without undue delay.

(ii) Alym-m of regular contact with the
lent's Association should be evolved

by the S. Es. who will meet the Associa-
tions’ representatives once in 3 months
for finding out ways and means of
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improvement in the matter of attending
to complaints.

(iv) Pre-monsoon checks of roofs of the
buildings should be made every year
and also the drains should be cleaned
before rains.

Class ITI Staff of C. P. W. D.

8478. SHRI S.D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state the details of Class III C. P. W. D.
officers who are placed in supervisory category
and are subjected to periodical transfers but
not permitted to draw over time allowance
with details of their promotional chances and
their pay scales? )

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : A statement is enclosed.

Statement
Sl. No. Name of the post Pay Scales Promotional chances
I.  Sectional Officers (i) Ordinary grade. They have chances for promo-

(Civil and Elect.)

*Engineering Gradu-
ates will start at
Rs. 240/-

2 Sectional  Officers
(Horticulture)

3. Work Assistant

Rs. 180-10-200-EB-15-380
(i) Selection grade
Rs. 335-15-485

Rs, 180-10-290-EB-15-380

Rs. 110-4-150-EB~4-170-5-

tion as Asistant Engineers in
the Department.

50% of temporary vacancies in
the grade of Assistant En-
gineers are reserved for pro-
motees.

They have chances for promo-
tion as Assistant Director of
Horticulture.

50% of temporary vacancies in
the grade of Assistant Director
of Horticulture are reserved
for promotees.

No further promotion.

180-EB-5-200

Rs. 150-10-250-EB-10-290-

No further promotion.

EB-15-335-EB-15-380

5, Superintendent
(E &M)

6. Road Inspector

Rs. 250-10-290-15-380

Ra, 110-4-150-EB-4-170-5-

No further promotion.

No further promotion.

180-EB-5-200

Transfer of Officers in C. P. W. D.

8479. SHRI S.D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred Ques-

tion No. 1006 on the 2nd March, 1970 and
state : -

{a) whetherit is a fact that compulsory
transfers are effected in case of Assistant En-
gineer, Amistant Executive Engineer (Civil and
Electrical) and Executive Engineers (Civil and
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Electrical) and Sectional Officers (O )

MAY 4, 1970

Written Ansoers 216

in the public interest and to ensure that no
body is left to work exclusively in difficult or
good areas for a long period, while others are
not affected with these compulsory transfers ;

{b) whether good and difficult arcas have
been defined and if so, the details therefor ;
and

(c) whether it is also a fact that individuals
options are not given due consideration in many
cases and if not the number of officers and
staff (Electrical Wing) Circle-wise sent to Nepal
in the last three years?

THE MINISTER. OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b} The following areas are by convention
treated as difficult areas :

(1) N.E.F. A,

(2) Manipur.

(3) Tripura.

(4) Andamans.

(5) L. & M. A. Islands.

(6) Himachal Pradesh.

(7) Dandakaranya Project.
(8) Madhopur region.

(9) Jaisalmer/Barmer region.

Arcas other than the above are deemed as
good.

(¢) No Sir, individual are, atp ,
being given due uonudmtwn The second
part of the question, therefore, does not arise.

Ad .

for R b
Tax Inspectors

of I

8480. SHRI DHIRESWAR KALITA:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a large number
of Income Tax Inspectors are going to be
recruited for each zone under each commis-
sionerate and that the last date of submission
of applications was 31st March, 1970;

(b) whether it is a fact that no advertisement
hubcmmadeinanyncmpapainm:m
comprising Asam, Manipur, Tripura, NEFA
and Nagaland ;

(c) # 30, what action has been taken against
the officials responsible ; and

(d) whether G propose to consid
the date of ion for submission of appli
tions by a fresh advertisement with wide
notification in each zone to ensure justice and
fair play to all job seekers in each part of the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
SETHI): (a) Yes, Sir. The number of
Inspectors to be recruited in the wvarious
Charges of the C s of I tax
would vary from Charge to Charge according
to the number of vacancies likely to arise
there.

(b) Noouslnr advertisements giving notice
of the i were released to various
newspapers through the Directorate of Advertis-
ing and Visual Publicity. As a result of the
publicity, 274 appli have been received
for four anticipated vacancies in the Assam
Charge for direct recruits.

(c) Does not arise,

(d) As alarge number of applications have
bemrmmvedmmpmtothe publicity, t.he
question of ing the schedule for
tion dates etc., doaanotari;eA

fage &) Atk O Wl T aw Ay
Fait § gee

8481. st wo fo wawT : 747 WA-
faw aq wmA st &W AW wg
w41 gg aqr #1397 &3 5

(%) #ar wrd, 1970 & w9 §AwE
% fag ¥ fas gueroAt § gar ag
gararT @9 § fr fagre 1 aiy & @
sYe aq wrg@ ST w5 T feafa @

HTHAT #X @ §



217 Weritten Answers

(&) #1 g@wT ¥ @ FROT A
qar am faar & afs g, &1 I8 ST
war § aar aft 7, @ @R @ IO
§; o

() Fav g ¥ aiar Frgrery qgr
a0 Fgrag IO & faww ¥ far
wr§ g ag ¢ afx gl &t swwr
ato gy AR oafe A, S
From g7

G@tfeam aar TETEA ST @ aqr
oy Wwem § wew A (st s
) : (%) o, 7@ | TG AF G A
s g, dud ifgm ST FraEE
fafads, o s 3w # @@ a9 afar 91g
¥ ger wwes &, F e fagre arer
gial 1 3@ SFIT & e gwe &1
FTHAT AT FTAT 92T 47 |

(=) wer agf g=ar 1

() fegemra siex fafs zrw
fagre & foerr fagqw ¥ < afar
marAr (waer-1) & fawe ¥ fadr
s gfemr Faffag &t st @ g
fag® gz 1000 #feF za qiEr
qig wfafeT ar 3500 #few a7 afws
FT Jeq1Ed wenfaw ¢ | 9w g7 § faq
grag SN ®T TIGAT FT FEGHAT Y
75 gug w18 afdmarad &

qwan % wurg safeagl st asdwor
el & a1t ¥ wiw

8482. =it ®o fwo wawx : U
e aw afent fdem & fasf,
araTe agqr a0 fawew WY 9 amA
¥ g 4 5 :

() #ar 8@ # g1 g f5
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gfeare frtem & sex 9= W &Y
AGTA FW § A o F AT A E

(&) afz &, &t acFe Fg@ A
w4 g w0E & ;

() afz g, a1 37 @9 sfadzT &
SR

(a) #r @z &1 faae W
T Ft oty wY I qEar qon
g% @i 5T T smatawl & gear &
g oy ¥ fag w1 faaw s w1 §;

(%) afe gi, @t 77 ; &z
(=) afaad, ar wa¥% war s §17

e aur qfe fAaem st
fmtw, smamm a9 A faere AenE
¥ T w (wo safy wades) ¢
(%) quai %1 Agat & faq sfawan
arg # }E @ Feife @ w@ o
2 | afgare & graeg § Faadr & far
aTE 9T wfewan ang F v
famifar %1 7§, ag 45 ag & |

(&) &Yz (7) . et owT fear
wE

(9) & (9). 9t qa=av, 1966
¥ usdi &1 gag & 4 f5 ofemr
fratsta % gy F FA AT ITREA
#t sfaq w@rgar, i ==l
mifae §, & g1

aficart fatem & swrEmE ¥ & s e
& for ym damat § g ww
et (dew fafwee) ot frgfe

8483. st ®wo fao AYET
sy @y afare frdrem s fawider,
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sme agt Ao  fawm T4 ag qom
& F91 F4 5

(%) #ar afeare faism srbwi &
[T FAWT U WAF qrA fwga A
FZAT W7 UF SEag fAga F@
aqr ad fades i g aew
Fafaar %1 sqaeqr a1 A135qF gHET
mar § oifs 5w wdmT A1 A ¥ Aar
sarEATAr g § Pemfraa fear @ a%

(&) afz &, av 3@ X F ¥
FHaE 1T ;AT

(n) ¥ 9%7 wevg  FW GHGS
T 9 5y @ §, A afs i, @ faan
qaradt # Y waw § Al afe Ad, @
Fuci oo 0o i

ey aq sftarw faom st
famin, arg o anda fawrw s ey
Huw W (wo siufy W ) ¢
(%) & (7). @ifag demr & sowew
sfafgs eneged st gwer @di €@
¥Ed go, s@F gw gutam § wfwfaa
TEEdT 1 fge &7 @77 T8 )
A @iga @e F agare af@nr
fagtsa gt qrawr A1 Ja0¢ grafas
wew F ¥ afiy gz Ay I g
gg A% F® Mg X 80,000 ¥
1,00,000 % FT JrHIT FAGET
AT F@TE 1 3 FE A JETD 5@
R AT gFT AR g wAfadast
& gien # gfaad A swew § 1 F
grafas @R FE & AT II-FF
TS W@ E, WG AgEw Adad @
sgaeqr & HIT S 10 AT WA F7-
gear ¥ wrgew #T fay eFwer m
qfcart ffraq w1454, ad Swmas
T g1z W @A K1 w14 a9r qfqq
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AN @ ged wfwa §, e
JarT 5T Q@ § 1 T 97 971aF T4-
ol & wid 1 Frdaw ow afgar
fAREIY FEr § 1| Wafas  eieeq
¥ F ey Jamsi F oFeear, qrer
Sader # IAF T F Aq)F I9F
fe@ mar oHEl & FHg-a97 9%
gitfan fro o fafass afmgey &
sfed 99 3T Agadr geawt Jarg A
A Y adr § | srafas e
T 39 FE ANTOTAEAT HIAX AT H
mw g9 F omg afaw ggam ¥
FH & § )

Noo-Banking Operations Undertaken by
Nationalised Banks

8484. SHRI SATYA NARAIN SINGH :
SHRI MOHAMMAD ISMAIL :
SHRI P. GOPALAN :
SHRI UMANATH :
Will the Minister of FINANCE be pleased
to state :

(a) the non-banking operations undertaken
by the fourteen nationalised banks before their
nationalisation ;

(b) the total business involved in such non-
banking operation during the last 3 years ;

(c) the income of these banks out of these
non-banking operation ;

(d) whether foreign banks are given any
facility to carry out non-banking operations ;
and

(€) if so, the nature of such facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The ial banks (includ
ing nationalised banks) transact one or more
of the following items of non-banking business :

(1) Executive and Trustee business (acting
as executors and trustees for customers).
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(2) Renting out lockers in safe deposit
vaults.

(3) Recciving articles and securities for safe
custody.

(4) Tax advisory service for customers.
(5) Fire insurance agency business, and

(6) Investors’ agency service.

(b) and (c). The non-banking business is
varied in nature and it is not possible to com-
pute it in terms of money or to quantify it
under a common denominator. However,
figures of the income derived by each of the
nationalised banks out of this business during
the last three calendar years to the extent they
are available, is given in the annexed state-
ment.

(d) and (¢). The foreign banks are not
barred from under taking non-banking busi
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13. Bank of Maha-
rashtra .09 136 L62

14¢. Indian  Overseas
Bank 054 065 0.74

*Figures are provisional.
Quarters for the Employees of Customs
Department, Cochin

8485. SHRIMATI SUSEELA GOPA-

LAN :
SHRI K. M. ABRAHAM :
SHRI K. ANIRUDHAN :
SHRI VISHWANATHA MENON :
Will the Minister of FINANCE be pleased
state :

(a) the number of residential quarters of
cach type proposed to be. constructed in the
4} acres of land acquired by the Customs

as any other commercial bank.
Statement

Income Derived by Nationalised Banks out of

the Non-Banking Business
(Rs. in lakhs)
Name of the bank Income derived
1967 1968 1969
1. Central Bank of
India* 959 11.16 N.A.
2. Bank of India* 15.16 17.67 19.72
3. Punjab National
Bank 13.18 1449 1535
4. Bank of Baroda* 6.68 7.59 8.49
5. United Commer-
cial Bank 4.10 421 4.41
6. Canara Bank 1.27 1.48 1.60
7. United Bank of
India 195 220 245
8. Dena Bank* 386 415 44
9. Syndicate Bank 047 052 0.68
10. Union Bank of
India Not available
11. Allahabad Bank 336 397 4.51
12, Indian Bank 075 0.95 110

dep , Cochin in Willingdon Island ;

(b) whether the clerical and Class IV
employees of the Customs department are
proposed to be given residential dati
in the scheme, and if 50, the number of quarters
reserved for them ; and

(c) the total budget allocation for the
scheme and the amount spent so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a)

Type—I 32
Type—II 40
Type—III 8
Type—IV 8
Type—V 2
Total 90

(b) Yes, Sir. 88 quarters are proposed to
be constructed for the staff in the pay range
upto Rs. 800/- which includes clerical and
Class IV staff.

(c) The total estimated expenditure on the
construction of these 90 quarters is Rs.
31,94,289/-. The necessary budget allocation
will be made after the concurrence of the
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Associated Finance and approval of the
Expenditure Finance Committee has been
obtained.

Gonl&utﬁﬁnofqu.rteﬂfor the staff of
Customs Department, Cochin

8486. SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :
Will the Minister of FINANCE be pleased
state :

(a) whether the Scheme for construction
of staff quarters for Ministerial and Class IV
staff of the Customs department, Cochin has
been finalised ;

(b) the date on which the land was acquir-
ed for the purpose and the amount so far paid
to Cochin Port towards lease/rent of land ;

and

(c) the reasons far delay for starting cons-
truction work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Scheme is expected to be
finalised shortly.

(b) 20.5.1965. Rs. 58,513.10.

(c) A ban had been placed on new cons-
tructions in view of the dire need for economy
in the wake of declaration of Emergency. The
Scheme was revived in 1968 and is expected
to be finalised shortly.

Cases of Tax evasion

8487. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased to

state :

(a) the ber of tax pr ion
cases pending before the court at present ;

(b) the number of them in whose case the
amount of tax evasion is Rs. one lakh and
above ;

(c) the number of them where it is rupees
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one crote and above and the names thereof ;
and

(d) the names of the ten top tax evaders
and the ten lowest tax evaders in those pending
cases and their respecti ded ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (c). The number of cases
in which prosecutions for tax evasion were
pending on Ist March, 1970 is 38. In none of
these cases tax ecvasion exceeds rupees one
crore.

(b) and (d). Infor is being collected
and would be laid on the Table of the House.

Re y of I tax and Wealth-tax

8488. SHRI N. R. DEOGHARE: Wwill
the Minister of FINANCE be pleased to state :

(a) the ber of for I t
and wealth tax who have become untraceable
during the years 1965-66 to 1968-69 ;

(b) the total amount of taxes to be recover-
ed from them ; and

(c) the steps being taken for the recovery
of the amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The requisite information s
not readily available and is being collected. The
same will be laid on the Table of the House
as early as possible.

Recovery of Wealth Tax

8489. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased te
state :

(a) whether it is a fact that as on the 3lst
March, 1967, 74232 cases of Wealth Tax
Assessment were pending ;

(b) ifso, how many of these cases have
been finalised ;

(c) the amount of tax recovered and the
ins to be ed ; and




225 Written Answers

(d) the steps taken for recovering the tax
in view of the r
tive Reforms Commission ?

dations of Administra-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). The requisite informa-
tion is not readily available and is being collect-
ed. The same will be laid on the Table of

the House as early as possible.
Conf e of P 1 Experts and
Geologists

8490. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleas-
ed to state :

(a) whether a Conference of Petroleum
Experts and Geologists was held recently in
Assam to consider ways and means for increas-
ing the indigenous production of Crude Oil to
meet the rising demand in the country ; and

(b) if so, the salient features of the .recom-
mendations/suggestions made at the conference
and the reaction of Government in regard
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) and (b). The
Third Annual Session of the Indian Petroleum
Conference was held on the 15th February,
1970 at Duliajan in Assam. Ways and means

to increase indigenous production of crude o~

to meet the rising demand in the country was
not specifically discussed at this conference.
These conferences are held each year and relate
to petroleum exploration and production, and
are primarily meant to exchange views on
scientific issues between petroleum technolo-
gists of the ONGC, OIL, and Assam Oil Com-

pany.

About 58 papers were presented at the
conference which covered such varying subjects
as reservoir 800108)', geochemistry, ECOPhy!m,
reservoir eng ing, production eng g,

import substitution, drilling etc.
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The final recommendations of the Third

Indian Petroleum Conference are still being

finalised by the organizers of this Conference,

namely, Oil India Limited and it is e:pccted

that they will be sending these recc

tions to this Ministry soon.

Widening

of Babarpur Road, Rohtas
Nagar, Shahdara Delhi

8491. SHRI RAM SINGH AYARWAL :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that Government
propose to widen the road leading inside
Babarpur Road, Rohtas Nagar, Shahdara
Delhi ;

(b) the extent to which the road, which is
45 feet wide, is proposed to be extended ;

(c) whether the road will be widened from
both the sides and if not, the reasons therefor ;
and

(d) whether any compensation will be
given in lieu of plots thus covered in the shape
of other land ; if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT (SHRI
K. K. SHAH): (a) In the approved layout plan
of Rohtas Nagar, the widening of the Babar-
pur Road has been provided for. However at
present there is no proposal to widen the road.

(b) 80 feet width.

(¢) The road will be widened on one side
only except at its intersection with the G. T.
Shahdara Road which has been re-oriented.

(d) Compensation will be paid by the
Municipal Corporation for the plots which
would be acquired for the road.

aAd o Agriculturi in Db
and Raichur Districts by the Central
Bank of India

8492. SHRI S. A. AGADI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Nationalised
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Bank Branch of Central Bank of India at
Gadag District Dharwar of Mysore State has
made huge advances to the so-called agricul-
turists in Dharwar and Raichur Districts since
July 1969 ;

(b) if so, the total month-wise and District-
wise amount so advanced since July, 1969 to-
date under separate heads of Development and
Crop loans, if any ; and

(c) whether it is a fact that no encumbrance
certificates are observed while making the said
advances ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Gadag Branch of the State
Bank of India in Dharwar district of Mysore
has granted for agricultural purposes advances
of the order of Rs. 21.22 lakhs during the
period July 1969 to 20th March, 1970. )

(b) Month-wise figures and amounts under
separate heads of development and crop loans
arc not available. However, particulars of
district-wise advances for above period are
as under :

Amount
District No. of accounts (Rs. in lakhs)
Dharwar 437 16.94
Raichur 63 4.68
Total 500 21.22

(c) As security for crop loanms, the bank
obtains a charge by way of hypothecation of
crops, two sureties ‘and an affidavit from the
borrower. As the affidavit contains a declara-
tion by the borrower to the effect that the
lands are free from all encumbrances, no sepa-
rate encumbrance certificate is obtained in
respect of crop loans, In the case of loans for
developmental purposes, mortgage of land is
the principal security. This is executed after
investigation of the party’s title to property i. e.
after ascertaining if there are prior encum-
brances.

Centrally Sponsored Projects in Kerala

8493. SHRI E. K. NAYANAR : Will the
Minister of FINANCE be pleased to state :

(a) whether Government’s attention has
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been drawn to a by the Mini of
Panchayat and Fisheries, Kerala on the 18th
February, 1970 that the Central Government
was thinking in terms of discontinuing the
aid to centrally sponsored projects like the
Applied Nutrition programme. Social Wel-
fare Programmes, Rural Industries projects
etc. in Kerala ; and

(b) if s0, Government’s reaction thereto ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADIL-
KAR) : (a) The Government of Kerala have
reported that no such statement as referred to
in the Question was made by the State Minis-
ter for Local Administration (wrongly men-
tioned as Minister of Panchayat and Fisheries).

('b) Does not arise.

Irregularities by the Assistant Collector
of Customs, Cochin

8494. SHRIE. K. NAYANAR : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government are aware of
the report which appeared in the ‘Desabhi-
mani’ Cochin Edition dated the 16th February,
1970 entitled ‘“‘the Customs Assistant Collec-
tor’s illegal Activities” ;

(b) if so, whether it is a fact that due to his
activities, Government have lost fifteen thou-
sand rupees in the customs duty ; and

(c) if so, the steps Government propose
to take to recover the loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. This has come to
Government’s natice.

(b) No, Sir.

(c) Does not arise.
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Aid by World Bank for Irrigation Projects
of Andhra Pradesh

8495. SHRI ESWARA REDDY : Wil
the Minster of FINANCE be pleased to state 3

(a) whether the World Bank has offered
aid for three major irrigation projects in
Andbra Pradesh ;

(b) if so, the nature and quantum of aid
offered ;

(c) the details of the projects for which aid
has been offered ; and

(d) when the aid is expected to be receiv-
ed ?

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). An Irrigation Recon-
naissance Mission of the World Bank which
visited India in 1969 identified the following
three Irrigation Projects in Andhra Pradesh
for possible assistance from the World Bank/
International Development Association :

(i) Pochampad Irrigation Project ;
(i) Krishna-Godavari Delta—Flood Control
and Drainage Project ; and
(iii) Godavari Barrage Project.

These project proposals are now at various
stages of consideration.

Construction of Staff quarters of L. L C.

8496. SHRI P. VISWAMBHARAN : Will
the Minister of FINANCE be pleased to
state :

(a) in how many divisions of the Life
Insurance Corporation, Staff quarters have
been constructed ;

{b) whether any staff quarters have been
constructed within the Trivandrum Division
and if so, the places and the pumber of
quarters ; and

{c) if nostaff quarters have been cons-
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tructed in the Trivandrum Division, the
reasons therefor ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR) :
(a) LIC has so far constructed staff quarters
in 6 Divisions viz. B , Poona, Calcutta,
Jameshedpur (at Rourkela) Jabalpur (at
Bhilai) and Chandigarh.

(b) No, Sir.

(c} The LIC has not been able to secure
yet suitable site for the construction of staff
quarters in Trivandrum Division. The Cor-
poration has also slowed down its building
programme for the staff as the employees are
found reluctant to occupy the quarters on a
license fee based on 3} per cent net return.

feeit fewa faferen sreqama ® e
& Qi
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presenting 57.94 per cent of the total equity,
were held by M/s. Steel Brothers and Com-
pany Limited of the U, K. These shares have
since been purchased by the Indian Oil
Corporation. By virtue of this purchase, the
Indian Oit Corporation has taken over the
controlling interests in the Indo-Burmah
Petroleum with effect from 12th January, 1970.
The purchase of these shares was negotiated
at Rs. 13 each, subject to the condition that
the interim dividend for the year 1969 already
declared prior to the purchase of the afore-

. said shares by the Indian Oil Corporation

would be passed on by M/s. Steel Brothers
to the Indian Oil Corporation. In addition,
Steel Brothers also .agreed to waive their
claim for managing agency and other expenses
for the year commencing on 1-1-1969.

Taking over of Indo-B h Petrol
Company by Indian Qil Corporation

8498. SHRI JYOTIRMOY BASU :
SHRI CHINTAMANI
GRAHI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether it is a fact that the Indian Qil
Corporation, a Public Sector Undertaking,
has recently acquired the majority share-holding
in Indo-Burmah Petroleum Company, Limi-
ted ;

PANI-

(b} if so, the details of this acquisition ;

(c) the facts regarding capital structure
and share-holding of IBP ; and

(d) how this newly acquired company will
be run and who will constitute the board of
directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) Yes,

(b) to (d). The equity share capital od‘ the

The G y is now being run by the new
Board of Directors consisting of the follow=
ing :

1. Shri Kamaljit Singh, Managing Direc-
tor of IOC’s Marketing Division,
Chairman.

2. ShriS. Budhiraja, previously working
as the Efficiency and Research Officer
of the Indian Oil Corporation as whole-
time Managing Director.

3. Shri V. Balakrishnan, Deputy Finan-
cial Controller of the Indian Oil Cor-
poration, Director.

The Company plans to consolidate and
expand its activities particularly those con-
nected with the marketing of petroleum pro-
ducts.

Recruitment of L. D. Cs. by Department
of Economic Affairs

8499, SHRI SURAJ BHAN : Will the
Minister of FINANCE be pleased to state :

(a) the total number of L. D. Cs. recruited
by the Department of Economic Affairs of her
Ministry through Employment Exchanges
during the last 6 months and the dates of

recr H

Indo-Burma Petrol C of
10 lakh ordinary shares o{‘thefmva]ucof
Rs. 10 cach. Of these, 579,400 shares re-

(b} whether any specification for the
number of vacancies to be filled in and the
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candidates to be called for interview/test for
S.C./S.T. and other communities was made
in all the requisitions sent to the Employment
Exchanges ;

(c) if so, the number of S.C./S.T. candi-
dates sponsored by the Employment Ex-
changes each time ;

(d) whether any reasons had been com-
municated by or asked from the Employment

Exchanges for not sponsoring anmy or lesser
number of Scheduled Caste candidates ; and

(¢) the number of the vacancies reserved
for S.C./S.;T. and those carried forward
scparately and also the number of the candi-
dates of these communities actually recruited ;
and when and how it is proposed to make up
the deficiency of these ities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) 14 Typists were recruited
through Employment Exchange on Daily
Rates wages for a short duration between 28th
January, 1970 and 18th February, 1970.

(b) Yes, Sir.

(c) Two Scheduled Caste c did and
one Scheduled Tribe candidate.

(d) Does not arise.

(e) Two for Scheduled Castes and one for
Scheduled Tribes. These candidates did not
qualify in the typing test and were not, there-
fore, recruited.

Since all the 14 typists have since been
retrenched the question of making up the
deficiency does not arise.

Construction of Building for Income-tax
Department, Jaipur

8500. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the offices of
the Income-tax Department at Jaipur are
Jocated in a Rented Building which is inade-
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quate for the purpose in as much as there is
no arrang for refrest for the public
as well as the advocates and the staff ;

(b) if so, whether the Government will
consider and sanction the building at Jaipur
the plan for which has already been submitted
and pending since long ;

(c) if not, the reasons therefor ; and

(d) if so, by what time the construction is
likely to start ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Income-tax offices at Jaipur
are located in 5 rented buildings which pro-
vide adeq; >dation. Refrest
facilities exist in 2 of them.

(b) Itis proposed to construct a combined
office building for Income-tax and Central
Excise Offices at Jaipur, the land for which
has already been purchased.

(c) Does not arise.

(d) After the estimates have been framed
and other codal and procedural formalities
completed.

C. G. H. S. Dispensary at Hauz Khas Ex-
tension, New Delhi

8501. SHRI R. BARUA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the total number of patients entitled
for treatment at the C. G. H. S. Dispensary at
Hauz Khas Extension and the number of
doctors at the said dispensary ;

(b) whether the number of doctors working
at that dispensary is less than what it should
be and if so, the reasons therefor ;

(c) whether patients have to wait for a
long time to get treatment at this dispensary
due to the less number of doctors posted
there ; and
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(d) if so, the reasons for not posting
sufficient number of doctors there and for how
long the dispensary has been working with
less number of doctors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) 2,874 families com-
prising of 11,915 beneficiaries are registered
with the C. G. H. S. Dispensary at Hauz Khas
with three doctors. .

(b) No. The average work load per
Medical Officer in this Dispensary compares
favourably with the overall average work load
per Medical Officer under the C.G.H.S. Scheme.

(c) No such complaint has been received.

(d) The number of Medical Officers posted
in this dispensary is considered adequate.
However, one of the Medical Officer was on
leave in December, 1969—]January, 1970.

Supply of Barrels to other Oil Companies
and Customers by Hind Galvanising and
Engineering Company

8502. SHRI S. M. BANERJEE : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleased
to refer to the reply given to Unstarred Question
No. 1100 on the 2nd March, 1970 regarding
supply of barrels by Hind Galvanising and
Engincering Company and state when the
requisite information as asked for would be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : The matter is
still under consideration and it is not possible
at this stage to give any indication of the
time by which the requisite information may
become available.

Outstanding amount of Taxes against
Bharat Overseas (Pvt.) Ltd., New Delhi

8503. SHRI P. C. ADICHAN :
SHRI NIHAL SINGH:

Will the Minister of FINANCE be pleased
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to state ;

(a) whether itisa fact that large amounts of
arrears of Income-tax, Central Sales Tax and
other levies have accumulated against the
Bharat Ovarseas (Pvt.) Ltd., New Delhi, a sister
concern of Sahu Jains Group ;

(b) if so, the extent thereof;

(c) the reasons for accumulations of tax-
arrears and the procedure adopted to ensure
that such accumulations do not arise in future ;
and

(d) when their accounts were last scruti-
nised by Company Law and other authorities
in the normal course ; and whether any further
inquiry is being made in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). There was no out-
standing demand of income-tax against MJs,
Bharat Overseas (Pvt.) Ltd., New Delhi, prior
to 7.1.1970. Out of the demand of Rs. 149827/~
raised subequently for the assessment year
1965-66, which became payable on 7.3.70, a
sum of Rs. 83024/- has been paid and the
balance has been kept in abeyance till the
disposal of the first appeal. According to the
information received from the Delhi Adminis-
tration, there is no outstanding amount of
Central sales-tax against this company. This
company does not manufacture excisable goods
and is not a licensee of Central Excise Depart-
ment. The question of any duty of Central
Excise being outstanding, against it, therefore,
does not arise. As regards the duties of Cus-
toms, the information is being collected.

(c) Does not arise.

(d) the last balance-sheet filed by this
company with the Registrar of Companies was
for the financial year ending 30.9.1968 and
the same is under scrutiny of that Department.
The affairs of the Company have not been
investigated under section 235 or 237 of the
Companies Act or subjected to inspection
under gection 209 (4) of that Act. However,
as the company has not complied with the
provisions of section 212 of the Act, the same
is being p d with the pany,
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Survey of Rural Drinking Water Supply

8504. SHRI HEM RAJ : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it isa fact that a news-item
appearing in the ‘Tribune’ dated the 2lst
March, 1970 states that a voluntary organisa-
tion had undertaken a survey of drinking
water supply in villages and found that forty-
eight thousand villages are without drinking
water and a lakh villages with very inadequate
supply of drinking water ;

(b) if so, the steps Government propose to
take to supply water to such affected villages;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b) and (c). It is for the State Governments
to provide necessary funds in their Annual
Plans, draw priorities for the implementation
of water supply schemes and execute them.
Central assistance is given to the States by
way of block loans and block grants for all
plan schemes, including water supply
programme, without reference to any parti-
cular scheme or head of development. A sum
of Rs. 131 crores has been provided in the
Fourth Five Year Plan for this purpose and
funds for Rural Water Supply Schemes are
being specifically earmarked during the Fourth
Plan. Further the State Governments have
also becn advised to give priorities for imple-

k in the per ly disadvant-
aged areas of hilly, sahnc and sa.ndy tracts
as well as chol and
infested areas.

orm

Disparity in Pay Scales of Hindi Officers
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Minister of FINANCE be pleased to state :

(a) the specific reasons for disparities in
the pay scales of OSD (Hindi), Ministry of
External Affairs (Rs. 900-1250), Assistant
Directors General (Hindi) in Posts and Tele-
graphs (Rs. 700-1250, plus special pay Rs.
100), Under Secretary (Hindi) Department
of Economic Affairs (Rs. 900-1250), OSD
(Hindi) in the Ministry of Education (Rs. 900~
1250), Hindi Officer in the Department of
Revenue (Rs. 700-1250) and Principal/Research
Officers in the Scientific and Technical
Terminology Commission (Rs. 1000-100-1500) ;

(b) the basis for variation in annual incre-
ments of these posts from Rs. 40 to 100 ;

(c) the reasons for grant of special pay to
the ADGs (Hindi) in the Posts and Telegraphs
Department, and refusal to grant to other
officers ;

(d) the steps Government propose to take
to abolish the discrimination in the same class
and category of posts ; and

(¢) which of these officers have been appoint-
ed to their respective posts through opcn
market adverti and recrui
ed by the Union Public Service Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Scales of pay are laid down for
different posts with due regard to the nature of
duties and responsibilities attached to the posts
and the qualifications and experience prescribed
for recruitment to the posts. A statement
showing the duties and qualifications prescribed
for these posts which will show that these are
not uniform for the posts, is laid on the Table
of the House. [Placed in Library. See No. LT—
3405/70.]
have ily

Y

(b) The rates of incr
to be different for different pattern of scales.

(c) A special pay of Rs. 100/- has been
tached to the posts of ADG (Hindi) in P & T

in Different Depar of the G
ment of India

8505. SHRI J. N. HAZARIKA : Will the

Department on the analogy of the special pay
admissible to other posts of ADGs in General
CivilService Class I in the Posts and Telegraph



239 Written Answers
Department, and having regard also to the
nature of duties and responsibilities attached to
these posts.

There has been no proposal for grant of
special pay to the other posts mentioned except
in regard to the post of Hindi Officer in the
Department of Revenue. As the existing scale
of Rs. 700-1250 for this post in the Revenue
Department was decided on the basis of results
of a study of the work-load attached to this
post conducted some time ago, the question of
attaching a special pay in addition does not
arise.

(d) The scales of pay/special pays for indivi-
dual posts are laid down by Government based
on an examination of the merits of each case
and no question of discrimination is involved.
However the existing pay structures will be
gone into by the Third Pay Commission.

(e) In the case of Under Secretary (Hindi)
in the Department of Economic Affairs and of
Hindi Officer, Department of Revenue and
Insurance, recruitment is made through
U. P. S. C. by advertisement.

In the other cases, appointments are made
either by selection from amongst serving Govern-
ment officials in consultation with the U.P.S.C.
or by transfer on deputation of suitable - officials
and failing these, by direct recruitment under
normal rules.

211 A "
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(c) what is the market rentin respect of
each of the said residences ; and

(d) the names of Ex-Members from whom
arrears of rent are yet to be recovered and the
amount due from each?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) to (d). The in-
formation has been given in the statement laid
on the Table of the House. [Placed in Library.
See No. LT—3406/70]

CORRECTION OF ANSWER TO UNSTAR-
RED QUESTION No. 5246 DATED 6-4-1970
RE : VISITS BY MINISTERS ABROAD

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): Sir, In reply to Unstarred Question No.
5246 on April 6, 1970 [Chaitra 16, 1892 (Saka)],
Ilaid on the Table of the House a statement
showing (a) the names of Ministers, Ministers
of State and Deputy Ministers of the Central
Government who went abroad from 1st August,
1969 to 20th February, 1970, (b) the countries
thcy visited, and (¢) the amount of foreign ex-

all d/released to them for personal

Non-Vacation of Resid

P :llture and thc amounts spent by the Ex-

tion by Ex-Memb of P

8506. SHRI MRITYUNJAY PRASAD:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the names of Ex-Members of Parlia-
ment who did not vacate the residences allotted
to them after the lapse of three months of the
termination of their Membership as on the
Ist April, 1967 along with the house numbers ;

(b) the rent charged from them as Mem-
bers and after the termination of their Mem-

bership ;

chequer. The figures of foreign exchange shown
in col 6 of the were those allo-
cated fer the tours of the Ministers on the basis
of estimated expenditure.

2. The Ministry of External Affairs has
subsequently brought to notice that against the

' amount of Rs. 1,34,087 shown in column 6 of

the statement, in respect of the visit of Shri
Dinesh Singh to the United States of America,
the actual expenditure incurred was Rs.
39,302.18. Similar figures of actual expendi-
ture in respect of other Ministers included in
the S t are being collected and will be
laid on the Table of the House when available.
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12.17 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED CROSSING OF SOUTH VIETNAMESE
ARMY UNITS INTO CAMBODIA WITH THE SUPPORT
or UNITED STATES COMBATANTS

SHRI S. M. BANERJEE (Kanpur) : I call
the attention of the Minister of External Affairs
“to the following matter of urgent public impor-
tance and I request that he may make a state-
ment thereon :

“The reported crossing of South Viet-
namese army units into Cambodia with the
support of United States Combatants and the
reaction of the Government thereto.”

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) : It is with
deep regret and concern that we witness a
sharp deteriorationin the Cambodian situation.
It is clear that this country. which had mana-
ged to keep out of armed conflict since the
Geneva agreements of 1954, has been dragged
into the general war in Indo-China.

The situation has particularly deteriorated
during the last week. On 29th April, the South
Vietnamese authoritics announced that they
were moving their forces into Cambodia to
“peutralise North Vietnamese communist’s
schemes of using Cambodian territory” for
operations against them. Simultaneously, the
United States authorities announced that they
would be providing support to the army of
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Cambodia is now the scene of full scale war.

We are deeply distressed at the loss of lives,

pecially of many i people. It is our
firm belief that foreign intervention will only
make the situation more complicated and a
peaceful solution more difficult.

We are greatly concerned at this further
escalation of the conflict and the additional
induction of foreign forces into Cambodian
territory. It cannot lead to lessening of tension.
On the contrary, it will only aggravate an al-
ready difficult situation. What is needed. in
Cambodia is not further intervention from out-
side, but the stoppage of all foreign inter-
ference.  We must not allow Cambodia to
become the battle ground of foreign interests,
The people of Cambodia should be left free to
settle their internal matters without any inter-
ference from outside.

We appeal to all parties to stop hostilities
immediately. We are convinced that a peaceful
solution can be found by getting together all
the concerned partics in a 1962 Geneva type
conference which should be convened as soon
as possible to arrange a cease fire, followed by
a withdrawal of all foreign forces from Cambo-
dia, Laos, North and South Vietnam leading
to a political settlement that will ensure the
independence, sovereignty, integrity and
neutrality of the former Indo-China States.

India and Cambodia have always had close
and friendly relations from the ancient times
and it is our wish to sec Cambodia prosper in

South Vi for its op in Cambodi

According to the U.S. Defence Department
the support was to take the form of ‘“‘advisers,
tactical air, air
tions and some logistics assistance”. It was
also clarified that it was not in response to the

1 dical

freed It is also our carnest hope that all
concerned will endeavour to halt the present
deterioration and escalation of the conflict and
make every effort to bring about a peaceful
solution.

H ble Members would have seen the

request for military aid by the Cambodi

authorities. The next day on 30th April, the
U. S. President announced that ‘““in coopera-
tion with armed forces of South Vietnam
attacks are being launched this week to clean
out major enemy sanctuaries on the Cambo-
dian-Vietnam border”. About the same time,
armed forces of United States moved into
Cambodia on a large scale. Heavy casualties
are reported to have occurred. It is clear that

reports of the resumption of American bomb-
ings of DRVN territory. To resort to bomb-
ing after it had been stopped in October, 1968
in response to world public opinion, is a retro-
grade step. The House will recollect that we
have always expressed our firm view against
the bombing of North Vi by U. S. forces
ever since it was started in early 1965. We
arc convinced that this action cannot lead to
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an early peaceful solution which we all desire.
As we have said repeatedly, there can be no
military solution to the problems of Indo-China.
Ouly a peaceful political solution through
negotiation is possible.

Even at this late hour and in the midst of
developing conflict we strongly urge all sides
to stop the senseless killings and fighting and
return to the conference table.

SHRI VASUDEVAN NAIR (Peermade) :
What do you mean by “allsides™? (Jr
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Woodrow Wilson was the President), the
Senate’s Foreign Relations Committee unani-
mously requested yesterday a face-to-face con-
frontation with the President.” Then Mr.
John Kenneth Galbraith who was the US Am-
bassador in India charged that military machine
was controlling President Nixon over the deci-
sion announced on Thursday. He further said :
“The President does not control the military
machine. The military machine controls the
President.”

tion).

SHRI M. L. SONDHI (New Delhi) : What
is this ? The conscience of the world has been
aroused, The Treasury Benches have failed
this country. (Interruption)

MR. SPEAKER : Please sit down. Order,
order. All the time he is behaving like this.

SHRIM. L. SONDHI : Not all the time.
I bave come here having been elected by the
people. I have already told this Government ;
years ago we have warned them— (Inlerruption)

MR. SPEAKER : Order, order. Please
tit down. Shri S. M. Banerjee.

SHRI 5.M. BANER]JEE : He has been elec-
ted by the people, not selected by the ballot,
I have been clected by the people and
selected by the ballot also.

Before putting my question, kindly allow me
to congratulate the stud and some of the
Senators, and last but not the least, the people
of USA for condemning President Nizon for
this naked aggression. The students have des-
cribed Mr. Nixon asa killer and burnt his
effigy which clearly proves that the people of
USA are against this aggression.

I quote from the 'Hindy’ “U. S. Senators
yesterday, besides dr:mnndmg a mnetmg mbh
Mr. Nixon, i d a
against him and talked of cutting off Vietnam
war funds eventually.” Further it says: “For

Coming to the actual statement, it is really
a sad Y on our foreign policy that
the hon. Minister for External Affairs has said
“we appeal to all concerned.” This naked
aggr of U. 8. imperialists with the help
of their puppets, the South Vietnamis, have
killed more than thousand people there. We
know what fate U, S. is going to meet. They
landed in North Korea and were beaten back.
With all the might available with them they
could land on Moon but not in Vietnam. That
is the history of Vietnam. The bon. Minister
has said that a Conference is being convened
of the Geneva type. Members from various
Opposition parties have demanded that India
should convene a conference of the non-ali-
goed nations who want peace and justice and
who are against the naked aggression just to
forge a platf gainst the imp
list aggression. I want to have a clear answer
from the hon. Minister that before asking for
any conference he will express the sentiments
of the people of this country and tell the USA
to withdraw its troops and stop bombing and
killing of innocent people. Will they make
such a statement here and now and not have
this tight rope walking or trying to please the
US because a handful of dollars or foodgrains
under PL-480 are coming to our country? I
want India to tell the US that the Indo-China
problem can be decided only by the people of
Indo-China who are suffering today not by the
US Imperialists. I know that this crisis which
has developed in the USA will also make
Nixon resign. But the fruits of aggresion
should not be allowed to be enjoyed by the
USA ._n,d g'hcy must withdraw the US forces
and stop bombing. I would

the first time since, the debate over j
the league of Nations 51 years ago(whmMr

rcqumtbehon Minister not to yield to the
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pressures of the US Imperialist and their
stooges, some of whom follow the Nixon doc-
trine in this House. Let the hon. Minister
make a clear announcement here and now.

SHRI DINESH SINGH : I have already
made a very clear statement expressing our
sentiments and have also indicated the direc-
tion in which we feel a peaceful solution is pos-
sible—(Interruption)

SHRI YOGENDRA SHARMA (Begu-
sarai) : Our External Affairs Minister has not
the courage to say even what American Sena-
tors say. Shame to you !

SHRI S. M. BANERJEE : Do not play
into the hands of the reactionary forces. Be-
fore convening any conference ask for the
withdrawal of US forces and the stoppage of
bombardment unconditionally ; otherwise, it
will be giving to the bombard
and the naked aggression.

SHRI DINESH SINGH: We have very
clearly expressed our views that all foreign forces
should be withdrawn from each of the States
of the former Indo-China.

SHRI S. M. BANERJEE: Not all, but
all American forces.

SHRI P. GOPALAN (Tellicherry) : This
statement of the hon. Minister comes in the
wake of an unprecedented type of move on
the part of the representatives of the American
people to put the President of their own
country in the dock and question him by way
of an impeachment. It also comes in the
wake of powerful demonstrations and mass
protests in various parts of America led by the
youth and students of that country. In what
more stronger terms do you want the people
of America to condemn the naked aggression
of their own country on the s0il of Cambodia ?

But what does this statement carry ? Does
it carry any word of condemnation of the
American inter in Cambodia ? The
Minister has striven to find out the mildest
words in the English language to deal with
the American aggression here. He has used
the words, “The Government is vcry'much
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distressed because it will result in the escalation

of the Vietnam war.”’

What is the solution that he has proposed ? He
wants all foreign troops to be withdrawn from
Cambodia. Thereby the Minister is indirectly
justifying the intervention of America in
Cambodia. He is equating the most treacherous
foreign power, America, with the Asians.
And there by he is indirectly justifying the
presence of America on Asian soil. The
Americans have come to Asia to put down the
civil war taking place in different countries.

I would like to ask the hon. Minister
whether the Government is prepared to
categorically state that we condemn the
action of America. Will the Government
categorically say that ? That is the first thing
I would like to know.

As regards your foreign policy, it is put
to an acid test here and the time will only
prove whether you will come out successful
as an non-aligned country. Here the basic
question is whether the present treacherous
clique ruling in Cambodia represents the will
of the people of Cambodia, the neutrality
and independence of that country. I .would
like to ask the hon. Minister whether he can
deny the fact that Prince Sibanouk is the
symbol of neutrality and independence of
Cambodia and the will of the people of
Cambodia. If the Government considers so,
may I know whether the Government is
prepared to extend cooperation and help to
the National Liberation Movement that is
fighting against American impeiialism in the
soil of Cambodia ?

Sir, even now India is the Chairman of the
International Control Commission. Thousands
of people of Vietnamese origin were massacred
in Cambodia by this treacherous clique and
dead bodies were thrown into the river and
they were allowed to flow up and down the
river for weeks. But what India as the Chair-
man of the International Control Commission
has been doing you are sitting tight-lipped
over this greatest tragedy of the year ? I would
like to ask the hon. Minister what right has
this organisation got to there on the
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face of the earth. Are you prepared to quit
that organisation and wash awaythe shame
which has been piled upon the head of our
country ?

Lastly, I would like to say that Mr, Nigam
has made a statement in which he has tried to
justify American intervention in Cambodia say-
ing that it was done on the ground of military
necessity for the safety of their troops in Viet-
nam. For the safety of U. S. troops in Vietnam
they can intervene in Laos, they can intervene
in Cambodia and every where. The war is
coming very near to us. The distance from
Calcutta to Cambodia is equal to the distance
from Calcutta to Kerala. The war has become
veryreal to us. And there is every possibility of a
world war taking place. Will the Government
ask America to withdraw their troops from
there ?

Finally, the Government has suggested a
meeting of non-aligned countries of South and
South-East Asia. I do not think any purposc
will be served by this Conference. I would
like to ask the hon. Minister whether this
Government is prepared to take the initiative
to convey a meeting of all the Asian countries
who are interested to participatc on the basic
principle that they must be prepared to
demand the withdrawal of all American troops
from the Asian soil. Are they prepared to do
that ? T would like to know whether you are
pnpmdbouphold the so-called policy of non-

alignment.

SHRI DINESH SINGH: Sir, the hon.
Member has asked me to use strong  lang
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solution. We have a special responsibility in
Indo-China and we have got to conform to the
international obligations that we have accepted
as a result of the Geneva Agreements of 1954-
and 1962. Therefore, our statements and our
action have got to conform to the position in
which we shall be able to playan active role
in finding a peaceful solution to this problem.

Regarding convening of an Asian Conference
that the hon. Member has mentioned, itis
our view that we should have a meeting of all
the parties concerned to find a solution. That
is the only way in which a peaceful solution
can be found to the situation that has arisen.
But it has been our view that as a first step if
we could have a meeting of the non-aligned
nations of South and South East Asia, it could
reinforce the efforts to find a peaceful solution.
This is what we have conveyed to the Govern-
ment of Indonesia which has sought a wider
conference. (Inferruptions)

SHRI P. GOPALAN: I seck your protec-
tion, Sir. A very important question I have
asked. T have specifically asked whether the
Government is prepared to extend help and
assistance to the liberation forces eperating in
Cambodia.

SEVERAL HON. MEMBERS : No, No.

SHRI P. GOPALAN: This isa specific
question to which I want to have a reply.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIG
ENERGY AND MINISTER OF PLANNING
(SHRIMATT INDIRA GANDHI) : There

in describing the situation that has emerged
in Cambodia and in Indo-China. I can asure
him that our sentiments are ot any less than
his or anybody else’s in this House when peace
is thi d or when freedom is lost. But it
has not been our custom to express it in strong
words. If an expression in strong words will
find a solution to this problem, Iam willing
to express our sentiments in much stronger
terms than what the hon. Member has said.
The whole situation is that, unlike the hon.
Members who can express their sentiments and
leave itatthat, we arc working tofind a

isno q of our joining in the conflict.
As my colleague has clarified, we have had a
particular stand which is that we have condem-
ned the interference by outside forcesin any
country and more specially in this area. (Inter-
ruptions) We are gravely concerned.

SHRI M. L. SONDHI : Your father might
have done differently.

SHRIMATI INDIRA GANDHI: Ido
not know if I made such great influence that I
could have prevented Mr. Dubcek’s removal.
This is not the occasion to discuss Czechoslova-
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kia. Still I would like to remind the hon.
Members, that I was the first person to make
a on Czechoslovakia in Parli:
Later, the United Nations’ resolution
enumerated the points which I had made here.
(Interruptions) This does not change the fact.

st g wa (g0) : afss, asmw
wgreT, i v & fasr ot A @
Y |

SHRIMATI INDIRA GANDHI: AsI
said, the present situation in Cambodia isa
very grave one and we are deeply concerned
about it. Not only we but, I think, the
Gover and Ch ies all over the
world have expressed their deep concern.

SHRI VASUDEVAN NAIR:
few on this side.  (Interruptions)

SHRIMATI INDIRA GANDHI: Their
views art well known. I think hon. Mr,
Sondhi might give his advice to other Govern-
ments so that it may help in solving many
problems of the world. I would only like to
say that we have not, in this House, used very
strong words with regard to these matters.
But, as my colleague has said, it does not mean
that we do not feel strongly. We feel strongly
not only because of the injustice but we also
feel strongly because the escalation of war has
grave consequences to all Asia and perhaps to
the world. It is a matter of great sorrow and
concern that certain steps which had been
taken because of the pressure of world opinion
and because of opinion inthe United States
itself, have now been retraced,

Except a

SHRI PILOO MODY (Godhra):
or without reason.

With

SHRIMATI INDIRA GANDHI: Merely
using strong words does not provide a solution.
We have always said that such issues must be
taken off the battlefield and on to the confe-
rence table where they can be discussed.

We stand second to none. Our stand has been
firm and consistent from the very beginning.
We had welcomed the meeting in Paris. But
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it is sad and even dangerous for the world, that
once again the matter has been taken back to
the battlefield. This is no way to find a solu-
tion. Itisonly a manner of increasing the
conflict both in area and in depth.

st s T A (A
qeaer AgieT, fagw @4t ot F &t awey
T &, 39y I St WA wFeE I 8,
g WIFAT T Go WATEL ATH AZE A
1 guEe F1 SqEI fear ar, gAY ag
af=fea 8, frg o swifemr ¥ sor
AN TF FAOS GEA qAT R, oAt ;T
ageaqy @9t ¢ 5 92 3w A @rdar
N FaAar &1 @R #1 g ? g
#t oY a¥r aTRd F—a@ SWaWr Ay,
w1 &9 g, 913 AT g, (zEH F @
FaT TG §) ¥ fFet 7 frdY &9 § a9
s F1 famT s ar 90w w9 F
FW AT @ & | A AT JAT T A
frdt agd swfear A o &1 =@ F
qigwed sfae ¥ 1w faas s
9T TFATEHT FIY § TEEI AT T
g1 o1 g%aT § | Wy afaor-gdt ofaar
& ar afgst ofimar &), Wi wg 7
arFd feafa #1 feme @ &1 safal,
Feqe AgIRT, A g g g o dasier
F7 ITEIY F § FTH A& F9997 | AL
dw gesfa & sgme s fa=re aman
a7 f5—

& @ sHudia: sfafey o av)

fedft & zaw fal favr g2 oF agwr
fasra s a%ar &, g6 AT I gEIA
"er a1 | afFT JFreEnafFEar ger wi
T g, AT &9 9uw! Aqud fgaT & qige
W g qar 1 =g fammw 9T F=-
femr f—at aFd @ @a faw
Tt &, wet a% fF feggeara & sraT ol
fear 1 fergea & v feed 9v 7
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[sr streme <A ]
afasre 57 431 & | 78 I@F gR g4t

ari—FRin FE—

We want the hostilities to stop and the
armies to be withdrawn.

gt 9T & T arwt 8 gd R,
1962 ¥ ¥FT A a7 AA F1 MAT §37
gl 1 Faa sg § T AG AT )
w9 9% 3% 1§ g G arwa T |
T, qT aF @A F garT ¥ gu Ay O
A T—§ oy I g wgar g afy
& ad & f5 gard sy gfar g9,
a1 fo awg & <7 sy &, S Aty
¥ gAT |qF oo wowr afe aed Iay
agt fear ?

e T ot aswey faar, gal mifa

wmiftg w33 % foay geeAfaa & o
ARG gars §, 9O gw Wi g T @
g zak et ¥ F1§ germ adl feara
wara # @iqF A garar wan, AfE
a9 a9 faserer HT Arg AP A%, TW
faa s agi g fgaar & qga
argal g i ¥ agi g fga agi g ?
THFT 41 gATT &7 F 79 G4 AFGH
g Feaifear §, F9 aArfds § AR
qide ¥ ar @ fggmm 3 9w
oger & ggr AHT F3T AT &, ATAAG T
F A WA qiy gm ST A AT E
a2 gfwg & (sTaaw) - gEfay  awad
# qge gw e &1 s afgd 4
AT & A S FAEA & Joeda
F A gt FAL q@ wrdy Fredrardy 4t
fr i1 fagaami & 9T ©F AR
feafa §z1 =& agt A frar s
ey & ot a1 T A W AT T A
1 AFT AL YA USITETH o THI-
g A O gara faar ar fr frat &1 @
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gwmay fagaam & 7 g, FeqwmAaw
gfeq B agt @l g AT I9F geT-
frorT & aeria agi T &Y, freg 9@
FET FHGA F YT F Ay gw A
$g Fa 7g fFar 1 s3Ar Y A, Ty
farg fag®s ¥ g8 @ & fasma
fw agt hesaq 9 8, ag I=IT 919

.HqTET 16, 1969 & g #§ foar—

“Vietnamese Communist forces in relati=
vely important numbers have infiltrated
into our northeast and eastern provinees.
We try to dislodge them, first by diplomacy
and when that fails, by military pressure”.

art ag #Nw1T fFar aar § fs ara
FRAF ¥ AT IF qg  fagewar
Faraginigig ) Hqgmamargfs
19T I gHa AT v afafwar gz
4t 7t %1 f5 argd Far =g fray ot
AW A, IR ARQFT A Y, FagEwiv Ay
g, w IR AGY Ay P gL AW, A Y
g 3 TIET g SNFT T AT § wifE
WA 9 8 § F4 sfqw F F< qfi=mw
afirar #1 g7 a9 ez § AT 9w
% g9 ga4 A0 g 99 aF LA H
wrq g% qgr 4§ FT geq § 1 g Afew
gaar F1 fagra § | F9 FwEr w5
qAAT AT A | GREGRE |W HY
Tz § a5d § 9T T AR AR
HrATEY T Agwa T8 FF T § 1 afeor
qF ofwar & Y afs graar 1 famfor
g AT, IgH arerq § g ATAT ATHT
A1 AEAYF 9T AFT A EAFT TG T |
AT A TR F At AAAF0 A BT
YT 3A% qFA AT FT GG qgr @Y
Al | AT qg FTAT G AT AT N TH
1T W raeAsIr EE TR A ¥aTAE A
w5 gfee & afgr i 1 Frdea
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g9 WA g ! AT S
T &g g g dew WwW! A
FeaT g fF werfam 7 qga A1 E
Ie% 9gT FW & aqW A AR /A
At Tifgn ot FAfE IwF wTg @
ATV GF7H g1aT & | 99 §§ gl HC
& ot 99 g, g W Afr 7f —®
wieg g #Y Aifa w1 gay a@wr
grgar s feanfraras & | amare A
A7 T 93 =« oy AfwA IEET
QAFR FT W FE FF g7 afeEIme T
F, 78 St A 81 wafwg & e
wgar § & Rfem &1 g gt
FeE § oaTT #4T A TC? A F
grag AT &7 TR FATA FT 98 g
FT aifs oredt ¥ agi & ¥a1 Y A
#R gw At @x § wia efia 5%
g7 Wi M geegar, wTEE@ AL
TaAaT A qHY ®—39 gfee § A
FYT ¥ wIw IFTHA ?

it fadm Tag © orsae wEiay, wmaAlg
w3 ¥ 4g a9 gord fr o 3w § gfvar
FoErgaraE, ¥ fse g ¥ w@@o
T WIFI § A gI v Fa
I OF & a0 & 5 *rf 2w geme
T FT | 98 17 97 {2 FE 4 @ A
qae T ard afeT gE s T adr
ara &1 1 - (smEe ) fRe ot T A
oY &1 fRdY 3w 9T FrwAw AEY FET
wrfgy 1 (suEeW) WA @gey A
FErfFae aerdm gt o g W
qgl FWET T &1 ) IH F qE-gg IFiA
o farge g@0 @ma S faar 5
fafady dgan &, sasy w7 TJvanfee -

(sa=ar) -

=t wae™ o : (et 937) @@
Toa 1 ()
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it e fag : g @eer 7 ag
agl Fgrar IgiA aET fF Fgawg Iuwr
@A T =gy 1 ()

Feqw WG © T JT giAr | S
fean™ ¥ woem g AgY g WA
(szaam)

=it STy Ty sl fasaE ¥ o
1 AT oE A WG FI ITF! TIF FEAT
@ wifs araet gvger A & 9Ewt
#wZZ A gwar a1 AfFT g A gem
afe sgiT A FR FH F@ 1
(m)".."

stffmfeg:dmgag wafs
gfrar & wt a5y §, 9g sw@a & a1 g
Feart & qa gt @ & 1 (o)

‘qIAAT gae S § R guet e #

gfaar ®Y oF aga I aiea @9t gE &
fz  SaFT w1E g T e 1 o
& wg wgr a1 5 =&l awg femy F av
arFad & T@wmd ¥ f gfar § aW
way q@ a8 g § afes A=l v
grfaqel g1 ¥ a7 T € oAy amx
FgmET A g & guwar § s o«
AT agedl $1 mfaqe @1 qaeg T8
& afsq g o anfagqel v & agi &1 &=
frgraar § | gEwT 9y aqFT  wFAT &
fir arge & faaar geasia g, g a3 @1
AT ATET FT BIA gers g AT AT FT
SAAT F FIT IAFT oqqAr oY eavArfaw
fasair &, ag & o aifs ag agem
wiaey a3 T a¥ |

sIgh OF WA §ee ¥ 4 ;A9
gar sEAfaar 7 seeew & faafaw §
ar gEAfT ¥ oF FeRE g F49
#rr aferars 2t ) 5 g7t avgan, @
FT Frafed & it # awa & o )
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ga ot zaF a1 § I qerg |
ga 37y fs fFar feguam £ 5
T 9TEAr YT FEAIfEAT FT gw 39T
awh fasa gsar § mfragel @ § wafs
foradt adffor agi avFeae §, ¥ qF @1g
faet 7% ToF @t # a3 AT 1 ;W
TET T AGT 1 FFATE AV Az AT
o s ot qefade 3w & afo @i
gfggo-gdf qfaar 5, ¥ za% at ¥ faw
FTH F91 T A 59 G B T A
@ &t arg #7177 (wwEER)

T aF gATT AZT M A1 T FOA
g g, gAn IEAfaar & wyr R Far
Daar &, I98 A% o5 s F
WryE AgAT ¥ g 9T WEd A FE W@
2y § s agf < W T 4 &, T
feafa & ga gawd &, I Peearmm
T A fel qad F1a9 FW T gw
I T a7 gAY | gafAT g gaay § 1
gl 9C WA F FE HraEr @ g o

SHRI, M. L. SONDHI: They went to

Rabat and got a national rebuff. Why do they
not go there ?

SHRI BALRA] MADHOK (South Delhi) :
What about calling a Geneva-type conference ?

=t Todm fag : su% fag & fas
frat a1 fF AT Fikea #1 JadT gan
"Hd § A IARI AR H T T AT
FE TP G g ar wfearf G ar w9
¥ w0 qefade 3@ fast | 3q# sodr qra
FE GHA ATT IAFT A OF AW w0 )

SHRI SURENDRANATH DWIVEDY
(Kendrapara): 1 think this particular state-
ment is a slight improvement on all other state-
ments made by Goverament in this connection.
They have admitted that the conflict and hos-
tilities should cease, and made an appeal to all
sides, Then he has also said in the statement :
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“We are greatly concerned at this fur-
ther escalation of the conflict and the addi-
tional induction of foreign forces into Cam-
bodian territory."

So far Government have maintained that
we are for withdrawal of all foreign troops from
any land. This country has expressed its opi-
nion on those lines and it is good that Govern-
ment also have condemned the attack by Ame-
rican forces. We have all sympathy for those
people in America who are fighting against the
military junta there, and we hope there will be
opportunities in Russia also for the people
there who would one day rise in revolt against
the forces there. Since you admit that there is
additional induction of foreign troops, the very
simple question is : which other foreign troops
were there in Cambodia before, what steps did
you take, what protest did you make, which
countries did you ask to withdraw from Cam-
bodia, and when ?

13, hrs.

SHRI HANUMANTHAIYA (Bangalore) :
That is enough.

SHRI SURENDRANATH DWIVEDY :
That is enough for you. When you become
a Cabinet Minister, you can reply. You have
yet to wait for your turn.

S dly, Prioce Sih k went to China
and appeared on the same platform with Chou
En-lai and Mao Tse-tung. He is already being
considered as their ally, and he is trying to in-
vade Cambodia with the support of North
Vietnam and other forces. May we know whe-
ther we accept the situation that there are al-
ready two camps, that Prince Sihanouk has
joined the other camp, and that the combat has
been extended to Cambodia as it was extended
in Vietnam ?

Our solidarity must be with the people of
Cambodia. We say that they must be left to
decide their destiny, and that there should be
no interference at all. How are you going to
express our solidarity in] action pogitively, in a
concrete manner ?
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Till now we have not announced recognition
of the present Government of Cambodia, but
we recognised the new regime of Ghana after
Nkrumah was over thrown there by the same
process by which Prince Sihanouk was dislodged
in Cambodia. So, we have changed our policy,
to dectermine the nature of the Government
before we give them recognition. We have not
done that at any time in regard to any country
before. So, I would like to know why this invi-
dious discrimination is being made. If we are
to function in that country, we must function
through some agency. Which is the agency ?
Do you think that the agency is China, Viet-
nam or Soviet Russia and not the Government
in Cambodia ?

SHRI YOGENDRA SHARMA : A Govern-
ment which represents the people of Cambeo-
dia.

SHRI SURENDRANATH DWIVEDY :
Who will determine it? It is not for this
Government to take a referendum, We know
the Communists game.,

Let the Government then say that unless the
communists agree, they are not going to recog-
nise the present Cambodian Government.

Apart from this pious desire for general
peace and setil t by negotiation, we are
refusing to join this conference because of cer-
tain reasons. If it is desirable, and I think it is
desirable, that a Geneva type confereace should
be convened as quickly as possible, if the Chair-
man does not agree to convene the conference,
what concrete steps is the Government of India
taking to convene such a conference as soon as
possible ? Who is standing in the way and

what are the why this fe is not
being convened at this stage? Is it becausc
some ¢ ies who are directly involved in this

conflict do not want that there should be a set-
tlement of this issue quickly by convening a
Geneva type conft ? What is ling in
the way and what are the reasons why the
Chairman of the Geneva Conference is not
agrecable to convening a conference which the
Government of India wants ? I want a catego-
rical reply on this issue.

SHRI DINESH SINGH : The first question
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that the hon. Member asked is : which are the
other forces present in Cambodia. The House
would remember that for three years or so,
there has been a question of the presence of
some forces in Cambodia. . . . (Interruption)

SHRI SURENDRANATH DWIVEDY :
Sir, I want to put another question which I for-
got. If you permit me, just one minute. I will
not take the time of the House. I would like
the hon. Minister to refer to the statement
made by 14 MPs, I would like to draw his

ttention to that on this issue, I find
from the 14 signatories, 10 arc from the ruling
Congress party. I want to know the Minister’s
reaction to this. They have asked the Govern-
ment, firstly, to take immediate steps to con-
vene a fi of non-aligned countries as
well as those who stand for freedom, peace and
justice. For what ? To forge a broad front of
all anti-imperialist forces against the US
aggressi B 10 bers of the ruling
party have signed this statement, I want to
know whether the G share partly,
fully or in any the views exp d
them in the last paragraph, namely, they

“welcome the initiative taken by Prince
Norodom Sihanouk to put up a united front
of the people of Vietnam, both North and
South, Laos and Cambodia, to fight the US
aggression.”

I want to know whether the Government also
share this view or they are going to do some-
thing in this regard.

SHRI DINESH SINGH: As I was saying,
there have been questions raised about the pre.
sence of forcign forces in Cambodia for, I think,
about three years or so. The matter was re-
ferred to the Control Commission from time to
time. When the Control Commision was asked
to go into this matter, it went into it, and on
cach incident on cach occasion when there was
an intervention of foreign forces, the Commis-
sion gave a report.

SHRI BAL RA] MADHOK: Who are
they ? (Interruption)

AN HON. MEMBER : Which countrica ?
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SHRI DINESH SINGH : I can appreciate
that the hon. Member’s mind is r g faster
than I can speak. Why don’t you have patience
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tion was why we had not recognised the
Gov in C Itisnota q -
of recog ising the govern-
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bad:

ing or de-

and listen, till I have concluded ? (Interrup-
tion) So far as the question—which forces—is
concerned, it would have depended on which
incident the particular Member bhad in mind.
(Interruption) Each incident was reported
to the Commission ; they have included the
intrusion by American forces, by South Viet-
nam forces, and they were commented upon by
the Commission. I would not like to say off-
hand without a particular incident being re-
ferred to. (Interruption)

SHRI BAL RAJ MADHOK: None by
North Vietnam ?

SHRI DINESH SINGH: Why are you so
impatient ? The names are all coming. I can-
not give more names than I know. They will
all come. Please doynot be concerned. Then,
at one stage, the Cambodian Government had
also mentioned to us about the presence of the
NLF forces, the Viet Cong forces, and they
have said thdt the Commission might investi-
gate. Now, before the Commission could in-
vestigate and before facilities could be made
available to the Cc the G
Government decided that they would like to
handle this matter bilaterally and the matter
was taken off the Commission.

bhodian

Now there have been reports of presence of
various foreign forces which I am sure the
hon. Members also would have seen in the
paper and that is why we have said that all
foreign forces, wh their might be,
should be withdrawn.

SHRI M. L. SONDHI: There are 50,000
troops and he does not know their names.

SHRI DINESH SINGH: I would like
the hon. Member to give the names of those
50,000 soldiers so that we cansend them to
their families.

SHRI PILOO MODY: They did not
know for years that the Chinese were in Indian
territory.

SHRI DINESH SINGH: Another ques-

ment in Cambodia. We are functioning with the
government and authority thatis existing in
Cambodia. Regarding the formal declaration,
as the hon. Member knows, except for the
United States no other government has made
any recognising or de. i
sing the Government in Cambodia.

SHRI SURENDRANATH DWIVEDI:
I want to know your policy, not the policy of
the United States. Don’t be guided by
them.

SHRI DINESH SINGH: I am talking of
the world as a whole ; all other countries have
neither recognised nor de-recognised the
Government in Cambodia. I should, therefore,
like to assure the hon. Member that there has
been no departure in our policy in this respect.
(Interruption). . As the hon. Lady member
knows, we have not recognised them. I can
send her a letter in writing to say that we have
not recognised them.

The other question was what concrete steps
we are taking for the convening ofa Geneva
type conference. The hon. Member would
appreciate that if this conference is to include
all the parties concerned, there has to be close
prior consultation with them and their agree-
ment, or at least the agreement of an overwhel-
ming majority to hold such a conference;
otherwise, the purpose would be defeated. It
is this exercise in which we have been engaged
for some time and as I mentioned to the House
the other day there is no lack of effort but we
have not gone in for publicity in this matter
because we felt that publicity would defeat the
very purpose. Therefore, though we have been
active, we have not found it possible to give
publicity to it. Then the hon. Member asked
me to say which countries have said “yes” or
“no”, At this stage of our consultations it
would not be desirable to give this informa-
tion.

The last question that hon. Member put to
me was about the statement made by some
Members of Parliament. We have stated our
policy.
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SHRI SURENDRANATH DWIVEDI:
They are your own party members.

SHRI DINESH SINGH: My party mem-
bers, as I hope the party members of the hon.
Member, are free to think as they like.

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) :  The hon. Minister must
realise the disappointment of the whole House
and the whole country at the sort of initiative,
or lack of initiative, thatheis displaying in
this matter. We must realise that some states-
men in some big countries have pushed the
world again to the brink of a war, We arc
very near that kind of precifitate brinkism. I
am nota supporter of either the Brezhoev
doctrine, or the Nixon doctrine or Eisenhover
doctrine to accept big power dictation for any
quarter. In spite of our limitations, of power
and other things, we are still a very important
nation in this world, especially inthe Asian
part of the world. We ask the Foreign Minister,
I also ask the Prime Minister: what pre-
vents us from taking that sort of initiative which
Pandit Jawahar Lal Nehru took when the
Korean war broke out when he addressed
himself to President Truman and also to Pre-
mier Stalin, simply conducting talks behind
the scenes and some kind of personal contacts
with non-aligned nations would not help. We
know what thesc non-aligned conferences come
to. It comes to nothing. They only keep on
debating on the point which State is non-align-
ed and which is aligned. So I would
like the Minister to state whether they have in
view taking of some more active initiative.
Thisis a time when a nation like India can
play a very big part and not merely by trying
to convene a conf of ligned nati
Only today morning Reutors have reported
from United Nations Headquarters that U.
Thant is going to make a statement tomorTow,

ing certain ideas as to how the conflict
in Indo-Chaina and particularly in Vietnam,
Cambodia and Lacs can be stopped. I would
like to know whether we are in touch with the
Chief of the United Nations ; whether we are
in touch with the American President and with
the Soviet Union President. Also with Chinese
Government, What sort of solution would
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such channels as are open to us.? What we
want and the whole country wants is that bere
is a time where we can perhaps play a big part
and let the daughter of Pandit Jawahar Lal
Nehru take that initiative which was displayed
by her late father so many years ago.

SHRI DINESH SINGH: I entirely agree
with the hon. Member when he says that a
country like India should take active part in
what is happening in and around us as well as
on important matters concerning the world
community. Ifthe hon. Member would recol-
lect, the Prime Minister made a very positive
suggestion to the countries in this area that
they should make a common declaration not
to use force and also to respect the territorial
integrity and sovereignty of each country.
She also suggested that this might be further

gthened by similar declarati by others
I would submit to the House that here is a
positive idea which has been put forward and
we have been trying to work on it. Wearein
active consultation with some of the Govern-
ments which the hon. Member mentioned
and a ber of other Gover but it is
not possible to rush into big declarations unless
they are equally backed and supported by other
countries, We can make a declaration. There
is an initiative taken by Indonesia, but what we
see from the newspapers is that the response
is not good. We have been working outin
consultation with other Governments and
pecing how best we can have a peace initiative
in this. I can assure the hon. Member this is
exactly what we are engaged in.

13.19 hrs.
PAPERS LAID ON THE TABLE

Amvuar Rerort oF Deveroruewt CounciL
ror Orcamic Cresmicar InpusTries, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): 1beg tolay on
the Table a copy of the Annual Report of the
Development Council for Organic Chemical

they like. Has that been ug

Industries for the year 1968-69, under sub.
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section (4) of Section 7 of the Industries (Deve-
lopment and Regulation) Act, 1951. [Placed
in Library. See No. LT—3386/70].

Asruar Rerort or Nevvew Liowtre Corro-
rATION L7D., 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): Ibegtolayon
the Table a copy each of the following papers
(Hindi and English ions) under sub-section
(1) of section 619 A—of the Companies Act,
1956 :—

(1) Review by the Government on the
working of the Neyveli Lignite Corpo-
ration Limited, for the year 1968-69.

(2) Annual Report of the Neyveli Lignite
Corporation Limited, for the year 1968-
69 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon, [Placed in
Library. See No. LT—3387/70].

RerorT OF INDiaN DeLEcATION TO TwWENTY-
Seconp WorLo Heavts Assemsiy HeELD AT
Bosron

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): On behalf of Shri
B. S. Murthy, I beg to lay on the Table a copy
of the Report of the Indian Delegation to the
Twenty-second World Health Assembly held
at Boston, Massachusetts, U, 5. A., from 8th
to 25th July, 1969. [Placed in Library. See. No.
LT—3388/70].

NoTricaTION UNDER Bawkmic Reouramon
Acr

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): I beg to lay on the Tablea copy of
Notification No. 8. O. 4641 published in
Gazette of India dated the 22nd November,
1969 containing scheme for the amalgamation
of the Bank of Behar Limited, Patna, with the
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State Bank of India, under sub-section (11) of
Section 45 of the Banking Regulation Act,
1949, [Placed in Library. See. No. LT—3389/
70].

-

DIRECTION ISSUED BY SPEAKER

SECRETARY: Sir,1 begto layon the
Table a copy of Direction 124A issued by the
Speaker under the Rules of Procedure and
Conduct of Business in Lok Sabha.

13.22 hrs.
PERSONAL EXPLANATION

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): Sir,I am informed
that my esteemed colleague, Shri George
Fernandes, alleged on 23rd April, 1970, on the
floor of the House that when I called
on him in the hospital I had told him that
there was some conspiracy involved in the
lathi charge. It is true that I called on him
at the hospital but I wish to deny emphatically
the allegation that I had told him that there
was a conspiracy.

ot fy e (T4) : Far w4 AT

HEL OF A1 S AR @ AT g
FLEWEFT WRE?

SHRI 8. M. BANERJEE (Kanpur) : This

matter should also be referred to the judicial
.

13.23 hrs.

The Lok Sabha adjourned for Lunch till thirty minutes
past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at  thirty-
two minutes past Fourieen of the Clock.
[Me. DePUTY-SPEAKER in the Chair.]
FINANCE BILL, 1970—Contd.

MR. DEPUTY SPEAKER : Shri Shantilal
Shah to continue his speech.
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SHRI N. DANDEKER (Jamnagar) : Sir,
I would like to interrupt ona point of order.
This is the first time I am raising a point of
order in my history as a Member of Parliament.
You were pleased to rule on Friday last to
leave it to the wisdom of the House on the
constitutional point which I had then raised
concerning this Bill. Iam reading from the
Synopsis which says :

““The Government thought those were
not fund. 1 structural changes and that
they were incidental. So, he—that is your-
self—would leave that to the wisdom of the
House”.

I will not read anything more than this.

Under clause (4) of article 110, I am afraid,
this is not a matter that isto be left to the
wisdom of the . House. It isa matter to be
decided according to your wisdom. Clause (4)
of article 110 says:

“There shall be endorsed on every
Money Bill....”

You will recall, the objection that I had raised
was that this was not a Money Bill in the form
. in which it came. Either it could be cured by
deleting certain clauses or you would have
the unpleasant duty of saying that it was not a
Money Bill.

Clause (4) of article 110 says :

“There shall be endorsed on every
Money Bill when itis transmitted to the
Council of States under article 109, and
when it is p d to the Presid for
assent under article 111, the certificate of
the Speaker of the House .of the People
signed by him that it is a Money Bill.”

Consequently, my respectful submission is
that you have to give a ruling on the point
that I have raised. It is not possible for you
to say that you leave it to the wisdom of the

House.

MR, DEPUTY SPEAKER: Your conten-
tion is that this is not a Money Bill. ...

VAISAKHA 14, 1892 (SAKA)

Finance Bill, 1970 266

SHRI N. DANDEKER : Either the Speaker
would have to rule itis nota Money Bill or
the defect can be cured in the manner I have
suggested.

MR. DEPUTY SPEAKER: I feel, atthe
moment, the Bill has been .accepted by the
Speaker and it has been introduced in the
House......

SHRI N. DANDEKER : This is the occa-
sion for considering the Bill and passing it.
My submission is that for the reasons I have
stated you have to now indicate whether itisa
Money Bill or not.

MR. DEPUTY SPEAKER :
come at that stage.

That will

SHRI N. DANDEKER : This is the pro-
per time for me to make a submission, Other-
wise the time of the House would be wasted.
There will be a three days’ debate on an
important matter concerning which the Speaker
may rule that it is not a money Bill.

MR. DEPUTY SPEAKER : In this case
the Speaker will be guided by the wisdom of
the House if you can establish that it is not a
money Bill. The Speaker would be guided by
the wisdom of the House at the time of certifi-
cation, After the debate has taken place and
he has had the benefit. .. ...

SHRI N. DANDEKER : Iam suggesting
that the ruling should come now. Otherwise,
the time of the House would be completely
wasted in the next three days’ debating of what
everybody thinks is a money Bill but which, I
submit, is not a Money Billand which can
either be cured or the Speaker would have to
say that it isnot a Money Bill. I am suggest-
ing a course which the Speaker ought to be
adopting. Otherwise, we would be wasting the
time of the House.

SHRIR. D. BHANDARE (Bombay Cen-
tral) : The other day the point was argued.
Now so far as your leaving the matter to the
House is concerned, in a sense  Mr. Dandeker
is right because it was argued by the Law
‘Minister that on the ground of propriety, con-
vention, we can incorporate matters dealing
with different laws incidental for taxation.



267 Finance Bill, 1970
[Shri R. D. Bhandare]

So under the Constitution we have to deter-
mine whether it is a Money Bill or not. My
prayer, and my suggestion, is thaton the
ground of propriety, on the ground of conven-
tion and on the ground of Art. 110 (g) which
covers all incidental matters. . . . (Interruptions) 1
am just helping the Chair to come to certain posi-
tive conclusion so that your doubt and your
point can be set at rest. (Interuptions) I am not
talking on merits. I am talking of propriety,
convention and the constitutional position of
this measure just before the House. Therefore,
I am requesting the Deputy Speaker to say
that it is a Money Bill and not to leave it to
the House. Itis a Money Bill. There is no
question and no doubt about it.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : This
matter has been debated. The hon. Member
put forward his point of view. The Law
Minister put forward the Government's point
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it arr At @Y g Afwa g ofr s
HI §, IAHT THE TR F TeeHT
AF ATaAaEE gE ot & FTAT Afed
Rz a1% aradwey iz ddw Ry @
& 9a7 394 gwrd A i &1 gafag
swgaed et g9 A sfwwae
gt ar Sfded gz 1 FEAmA
ar ot 7€ g &Y giar §, SIFT 4T
w9 AT §, F1T AT AT AR AEA
yrar g, TR gEE gTFT & WX
ifgd 1 gt F4 &)

MR. DEPUT\_’ SPEAKER : In the first
place I do not agree with Shri Dandeker that
the time of the House will be wasted. If you
want my ruling now on this issue, the very
fact that I have allowed the Bill to be intro-
duced and I have all 1 the consideration of
the Bill and Mr. Shantilal Shah was half way
through his speech is itself an indication that T

of view and it secms to me that the debate is

being repeated now.

SHRI N. DANDEKER :
is that a ruling is necessary.

My suggestion

ot forw @ Wy (AgEAT) @ gENEEA
# FwT A g GF § FaTw w"
Wi g g, ¥ @@ 110 (o) Faw
At & 1 AT whw # SR &
afcada ¢ foar @, s dfdaw g
F qfemer #1 <@ fear § R ¥ @
i gdrdes @ amr § 110 ()
3 gafes gafag o fa &1 @
qftarer 8, I9F A@ed ¥ A AT
| E1

amafq e ¥ far § Foaasr
fors ¥ 3 faa fear ar o afEdada
§ s Ferd A ¥ @R
wgd & fr aga ar aferda 3 & 53
wr g fr agg @ oftada & ar aga

ider it as a M Bill, and that whatever
hanges, wi proposals are made in the
Finance Bill are ial and incidental

ot g wex oy WfFT T@ @t H
RTHT A6 AIATEH (T i § &8
awrg 78l & | A9 HAT  AFET ® FEE
2 & forr #8

SHRI R. D. BHANDARE : Don't challenge
the decision of the Chair.,

SHRI SHANTILAL SHAH (Bombay-
North-West) : The point I was making was
with reference to amendment No. 567 which
states that the total of the income tax and
wealth tax demanded from a party shall not
exceed his total income for the year. The
point I was making was that the Secretary of
the ruling party has supported this amendment.
The Secretary and a dozen members of the
party are in the y of the abominabl

- snowman, in this case the Swatantra and the

Jan Sangh. I want to know from the leader
whether the Secretary of the party or the
leader of the party represent the views of the
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Government. They are now supporting this
amendment which on ideclogies goes against
their tenets of socialism. I hope the leader of
the party will be able to clarify this point.

Now, I want to say something about the

VAISAKHA 14, 1892 (SAKA)

Finance Bill, 1970 270
done is to jump from one extreme to another
extreme.

I find that at present the salaries, perquisités
and privileges arc enjoyed by big people and
not by small men. The perquisites and privile-
ges are even more valuable than the taxable

guest houses and entertai P You start from Gram Panchayats to
Entertainment expenses are not necessarily Jila Parishads, from Municipalities to Gorpom-
wrong. It may be an indication of friendship tions, Assemblies to Parli

The Prime Minister invites Members of Parlia-
ment for dinner ; there is nothing wrong about

Governors and on the top of a]] these thc
Russian technicians. It will be found that a

L

sut ial part of the income is tax-free and I

it. She should know all the Members and
Members should know her. Informally you
can have discussion in a free and relaxed

here. Entertal of this type is
permmlbk‘ If it goes in excess, then it should
not be permitted. It is well known in many
companies whatever is done on expenses account
is done in excess, The entertainment may also
mean bribery and corruption. Ifyou want that
one extreme should go the remedy is not to go

believe that time is coming when some Indian
Mikoyan Djilas will have to write a book on
‘New Class’ which is now proliferating this
country, a class which has special privileges,
a class which has tax exemption which the
ordinary citizens are not enjoying. We claim
to represent the public and we say that we
should live like an ordinary man in the street.
What are we doing now ? We, the Members

Parli are included in this class who

to the other extreme and say, all enter

will be disallowed. Why are Ministers given
sumptuary allowances? Because they are
expected to entertain their friends and visiting
dignitaries and others ini i to meet them
and for that purpcse certain amount should be
allowed. I make no grievance of it. But, ifa
certain amount is allowed, it should be a reason-
able amount. What that reasonable amount
should be, is for the Government to work
out. But to say that there shall not be enter-
tainment allowance at all seems to much. The
present limit is Rs. 30,000 and this limit can
be reached where your income is Rs. 1.70
crores. Take the guest houses. I believe,
large number of guest houses are in the public
sector, Of course, they don’t care, because most
of them make losses. And, for them, the question
of income tax will not arise. Even if some of
them make a profit, it is transfer of money
from one pocket to another pocket. I am not
saying that all guest houses should be allowed.
‘There must be some limit. Some companies
may have their branches at a dozen or more
places in India and they have visitors, The
only other way would be to encourage the
hotel industry, all those persons should be put
up in hotels and expenses even if it be more
will be allowed. I am only g this b

while trying to remedy one evil, what is bemg

have the privilege of staying in the Guest
Houses of the public sector undertakings and
we are now having more and more privileges,
perquisites etc.; and are building a pew class
for ourselves. This is a dangerous thing for
the society.

I have a few more things to say about
charitable trusts, I find that the Act provides
that charitable and religious trusts whose income
is beyond the taxable income of Rs. 65,000
must file their accounts whether they are
taxable or not. Does the Government realise
what an amount of administrative work it will
involve ? There will be lakhs and lakhs of
returns to be filed by these trusts. One result
would be that no body in the income tax office
would be able to look at them. The other
result is that some will be able to approach
the Income-tax Officers and will be able to get
some exemption. The third thing is that they
will depend on the discretion of the I
tax Officers. And you must salem him rather
than to stand on your rights. Itisintended
that through charitable trusts some persons
should not have control over business and
industry, small charitable trust has an income
of Rs. 5,000 in a year, For over 10 years it
may collect Rs. 10,000 or 15,000 or so. Can
any one have any control over the business and
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indutsry with this income ? This is what is
being dome. We arc afraid of one wrong and
50 we are jumping to the other extreme. This
is equally absurd. Iflakhs and lakhs of returns
are to be filed no income-tax officer will be able
to go through them and the result will be nil.

Therefore, if the idea is that mooey
accumulated by a charitable and religious trust
should not be utilised for controlling business
and industry, then let us say, that the total
accumulation should not exceed Rs. 10 lakhs.
No person can invest Rs. 5 lakhs and control
the business and industry anywhere, The other
thing would be that they can have investments
only in those companies where they have the
right to influence a company and control its

Now, a charitable trust in government in-
vestment will get, let us say, 5§%. If you take
the debentures of TELCO these will bring you
74% return. Why should a charity not get
2}% more by investing in debentures ? This
is not going to hurt anybody. Therefore, if
the control over the industry is the objective,
then better ways should be found. Suppose you
say that we should not invest in shares and
carry voting rights. Then it is understandable,
But to say that you do notinvest any where
even if you get a better income seems to me to
e rather carrying the matter too far.

SHRI  HIMATSINGKA (Godda) :
Voting rights are allowed to the public trustee
now.

SHRI SHANTILAL SHAH : Public trustce
bas been given the right. I shall give an
instance., Take for example Taj Mahal Hotel
in Bombay. It is well known that 95% of the
share-holding is of the Tata Charity, Now they
have put there the funds of this charity because
they find that it is one of the paying concerns.
Their intention is I believe nobody will doubt
their honesty that a large amount should be
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that if we are trying to prevent control of
business or industry, one way would be to see
that if any charitable trust invests the money,
it will have no voting rights. Another would
be not to allow them to invest in equity shares.
That is to be prohibited. But to say that any
investment, even if it brings a higher income
or benefit to charity, shall not be permitted,
can have only one positive conseq'umee, namely,
to compel people to invest in government
securities or government banks because there
is no other form of investment. If that is the
intention, let us have it clearly stated, that the
inteation is not to prevent that but the inten-
tion is to make more funds available to Govern-
ment. Iam sure that is not the intention. If
that is 5o, why these restrictions which are
unnecessary and odious.

One word more—about newspaper trusts.
More than 50 years ago, there was a well-
known case in the Privy Council, the Tribune
trust case. There ‘any other activity for gene-
ral public benefit’, though it was not within
the old definition of charity viz., medical relief,
education, relicf to poor was the issuc in ques-
tion. In the Tribune trust case the Privy Coun-
cil held that since it was for the general public
good, a paper was pt from
tax. That lasted for many years. Then came
the case of the All India Spinners’ Association,
the Charkha Sangh. They were doing business.
Even then, the Privy Council again held that
since it was for a general utility, it was not
taxable. All the newspaper trusts since the
Tribune Case had a model drafted by their
legal advisers on the basis of the Tribune case.
Now to say that the Tribune case notwithstand-
ing, they shall be taxed seems to be unusual.
After all, if a newspaper has to start, it
requires at least Rs. 20-25 lakhs. Which charity
will come forward either to expand or even to
renovate their machinery, if they are not allow-
ed to accumulate ?

My sul therefore, is that if a charity

available for charitable purposes. Therefc

they have put into this concern. Thisis one of
their best concerns. Now I think they shall be
taxable. Of course it is for them. and the
Government to decide. What I am feeling is

invests in a spinniog mill, tax it by all means,
if you can. But when the purpose of the
charity is to run a newspaper and when it runs
a newspaper, to say that because you are
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carrying out your objective and because it may
earn a profit, therefore you shall not try to
achieve that objective except by paying tax
stems to me to be a very wrong thing to do.
These are a few points I have made. I am

sure some-how Government seem to have
taken a dislike for all charitable trusts in gene-
ral. The slightest thing which is wrong or
believed to be wrong is condemned. There are
many things wrong, but the remedy which is
sought, that it can be set right merely by tax-
ing them is wrong. All wrong is not remedied
by taxation ; morals cannot be imposed by
law. My suggestion, therefore, is that this
should be done separately and not in this Bill.
Tnvestment in the interest of charity, but which
does not lead to control of business and indus-
try ought to be allowed. These are all my
submissions.

st gre e feardt (Mmaia) :
Iyreng S, faw w4 ot g AwA S
¥ @iz faer 390 F39 gU oo wgw F
gru s g g &, agfy ag s
g gar, wfer & sy swier #1@r
g 91 AR qATE AT E | WY A
#lus fom ol g9 Fzgd, vA
W g gAgE 9w Y §, IAR I
faeft 1 @i & sE@ ag A wrfge @
t & wwa o9 ofews sifafga &
qRATT & AN UL IART AN E IF
a7 o s ¢ o€ grfaw 7 wm
. wfezg g1 Sl dsAma H a1
wmarsfer frnr &, s fag ot &
ITHY T ITIE ZATE

FqFqF A wgar JgT g 5
AFH &y feqiddz &7 smarafan o
aga a&Q § 1 agi g7 siafaar g
g Wgw § qF frag & g gk
faasr Figs &

“You can bring him to life.
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Appoint a Commission to hear the
grievances of Hindu Indians."
W[|H  gaFw 3@ feqrede ¥
afesifidl g &t a9y grerrda &
g sMiEdr gt & 9aFT aua fwar
gar 21 & gasr gk 97 mAr Figar
g @ifs ag 19 a7 a% |

gadt A § wgAr Tgar g e feamn
& sr=ar awz g, fraar & a=g wrEAE
fas &), afsa 3w § wa a+ =ify af
g, sia a% At w fagaw a9 o,
FATEIg gri, a9 aF g wafq g 48
a¥dr | s 39 A fgar &1 FmEiw §
T gat & sifefagm 1 aatw 5@
F fag w18 Jmic g gar g F age
F41 WF, T g F O 2fEd | TR
fret & a & faais &E T g &
qo AP FY § A1 gAY W weE
SIIA KT AT FW & | g A& gran R
T gad & faand &1 o gfgerar &
@ g7 | qadeh FaF WIT TITA T
F T 7T F owfmw F; oo
qgT FT AW ATET AT § HIR A FAC
gam 73w g 1 g fgrgaam & &t afe
IAHT A FAT W@ A1 AET FAT Frar
Tg A9 T A9 85 § 1 § 06w
FST ¥ qar 91 1 qgt I i Higq
Ho@aer gar | 97 M 9 a9 FE@T
STgr, SART A FEN A@r @Y IR
7% iz fear & 97 agh s ey g ?
gk g9 § sur grar & 7 gE
grew & at fel Y A 7@ e aar
g1 gat & woq faEre @A 9%
IY g wAT FPramar § o F 79 faady §
FgnT 5 a9 sgagre w1 g afz His &
a1 TaHT AFT qge A 9FA, arqfgeurar

*The Speaker subsequently not having accorded the mecessary permission, the paper was

not treated as laid on the Table.
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¥ w61 TG, SW ¥ @I Ao
e & wafar F o§g sAAER FI
THA |

@haa N § g & ama @
Tiga g, @ ag g 5 WY A feda
getfmaiiza #1 g7 F1 afews  JwRT
¥ gw i ¥ $09 4 g FUT ®IAT
qmar § 1T IF ¥ gATE F} AT @S
o gATEr @ A @ R ) WEAT
Froorggr & ? oaga @ wAfeai adli )
aga @ feid and sl 0w &=A A A
8 f—afeers ssEfew FAE), IR

qqa fodie and & 1 Afe 9a gadfas

FHHAE gt § v g ag @A
st diy @ () - fas g
TR

ot gro Are forard ¢ TR Fferr,
STaFT FIL AT IAH

&% aga &1 afAS gEefam 1
e & 1 AT S g0 9 agT FAE |
EE AT AT E| wiF MR FAG
wifs MAT-TFATTHE §, AT o
a8 & 1 s A & A g fE R
Fm9 gar Ag 7w Hafedr gheargw
a8 S | sawr oF & w1 @ fr At
qIEAT ﬁﬂﬁﬁmzlf’ﬁ!ﬂ'ﬁ FHET
arar 2, feelr @ A fargan smar g0
qeaae AT S Gar §, agh S
g SUTET THAT § IATT TF T AW
% | g wew & 79 fow aw g At
o gET E, I ERA § I AW
femma gz feg o &, @a foned @
foyr amy & 1 afs www feamad @ 9@
¢ @ 9 gAERATA I Af A
s & foad ag aaw @5 fF 398 I
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Tg T09 § AT TAH WA A5 @
arar § 78 sv¢ fewle w¢ faar wwar
& 9g §w aIF WAt & 99 far wrf
Iy @A gem o ofeaw sedfeg
FiEmmE FrET § | fafred $edfwac
FE FT A FFA A T ogrew fefam
#1 fazdr Fag 4t | 39d 9 g faar
fs sfs ag snadtamme <t & zafay @
geTfEgT A8 FT AFAT | WY ¥ 9
7 fRaT & oF 1€ § o1 SaEr @ )
TF e Y GrE urears w7 of SgAr 8
F @ Frar § o1 I39F FE fafqes
Fggi W amar § 1 AfwA afews siwe-
FEvg & @t Fgi g 1 afz gAwr A
w+g @i froar argar & & ag adfte
gl #¢, Fgi @A ¢ ww wrgw fafreet
a fra femr 5 ag deifieaT adf 51
gdl & a1 gau ¥ fafaer EdfErT

S Hr P ag Wi giftaw SN Fi1

ar, & a1z fgwr 2ar § 1 oF @A S
qEi WA, W A 9 fE 3% qgw
HYF FIT FEAT 93071 6 WA F aq1g
I CF FTH # agA fzar mar 1 g
sieeez frar s & & g fearg
T fzgr | Io% WermTT 77 g @2 F7
ferar arar T gE} anEAY FT IF T
93 Fgra w1 fzar war | 3@ avaew § &9
aigey fagr 7 a1 9w mE WA
fafreze & eawa € &Y gat fafres
Far & § zro faqor {7 & oft aw@
&, v s 5 ¥ gr @i demEa §
g9 d FTAFY 1 g ara § R gew
grard, afeT g9 78 w7 awa § 1 wafad
% 9rgar § fr T F awg T IR
anfeg &1 qE &1 € A @1 a0,
aifs fam fasraa @), 99 &1 & amT
ITE 1T ATE A1 g%, AW T HAES
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Wl & @ FW ¥ 77 LUE, FH
H% 7@ G AR A afews sz
frer § gaTe TE g FH |

15 hrs.

garsne wgeg, § Aot goea
qfsas aveefrw #t A g0 29
(e F-gwr) F FE 9SEIT oW
FET1 78 gUige &1F oAtz F Fopzde
FT wrEeS ¥ aEeT Edr §—

“A review of promotions made in the
three steel plants to the posts for which
there were delegated powers under the
decentralisati t posts  carrying
scales of pay ofRs. 1300—1600 and up to Rs.
2250,—showed that of the 56 promotions
made in these categories, in all the three
steel plants 30 were made in Durgapur alone,
as against 20 in Bhilai and six in Rourkela,
Of the 30 promotions made, one promotion
was made before the employee concerned
had put in one year's service in the lower
grade ; 12 persons were promoted before the
completion of two years and 10 persons
were promoted before the completion of
three years’ service in the lower grade.

In one case, an officer who had been
promoted to the scale of Rs. 1100—1400 on
the 6th October, 1963 was promoted to the
scale of Rs. 1300—1600 in December,
1963—within 3 months. The report on his
work for the year 1963—did not show him
as outstanding or even very good.

In another case also, an officer in the scale
of Rs. 1100—1400 who had been considered
unsuitable for further promotion by a Joint
Committee consisting of the Director and
the three General Managers in December,
1962 was promoted to the scale of Rs.1400—
1800 in April 1964,

In a third case, an officer who had
been promoted to the grade of Rs. 1100—
1400 in No 1962 was p d to
the scale of Rs, 1300—1600 in August, 1964
although the record for the year 1963 was
neither outstanding nor very good.”
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TR sl SETgw § ST FRET 4w
fe &, afea e & graeg & w18 @riw
78 g, et oY Tga A faeft, ot waw
AR ST T A A, sk A A 59
agf frar mar | o feafs § sw gum
v & fF sad famr qe s i, e
fewrd & qa-foared famrer fodr oy 80
R ¥ §94r 9ZaT §, S @9y T A
e e 1 F 4R 8 I
FE F19T a7 AFY T F IAFT qHIAT
WTH AT )\ FE AT FT 9mAA
NI/ & afews szRiem ¥ @
afas § fn #1727 aidi &1 w7 fa=
&1 arar & # fg ST w9 @At g

# fret wre sedfera A @ ad
FEAT 1gaT § AfeT saRraT e catey
#, & getfafon caize & Qar g g1
§ wrgar § fr e wE ar g e
foadr g ofsms sz ¥ gegaw
FAZI A1 @A » fad d 18 dar ar
9rE aifea Sar 1§ A1 aT0ar 917 9@
ami gvsRis & AT Ame 29
ar & waigE & fay @wn, efzargaz
i & fad e amar w1 oF srEEr
fagre g @t A qeE@Aa uee fAew=
F @7 & o dfw @ ¥ Frr fasn
AT | IWH IT Y4 A fF IAFT 97 F
a4 ¥ a1z 5 a4 a% frdt madie e
HET H FHFET AW AH 9§ F
#1A & g T8 W wm-Arw 6 w@r
&, w1 g A § | wfEATEE Frafam,
T ® wEd qvemeE &, 0F wigE
fque #1 ¥ faar mar, et Fg few
aqr fF qw smgeEfas €, g7 3§ 2
T § geAed &1 | 99 9ad f&Er @i
g3 & fay sear & @ SEE HF @
fF qu @ g FATeIEs Y, A agi
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F T4 99 | I FF IF | AGAAE
W 39y duT 9w 7 F fo¥ v @
&, oY Gar guy grrd Efae o e frar
g, SEF a9F FU A ATg T IWR
AW E I T AT A N FEAFAF
fa¥r sary grar =rfed |z gwi fafaezs
HIgA 9H feNHaT agf ¢ qaY §
a1 #1§ AN a1 § of g2 FT AF
#YT ATAAT FT FYET FL AH | '

gt g3 § FATEAIGAE F AL
FEAT F1GAT § | FaT FeNfAaT T EFA-
fargewr & & gmeengdz 1 A @ g,
W1 quFs A §, SAAr qAqEATade
T AT § | SISAA AL, I AAQFCAIT-
¥z #1 guEAr uF far gw AN S oar
g, WY qZ T@AT AgAr 91 @R
fis &R Zr & @ s AT g AE
wizg ¥ g STWA 3@ @ &, 9Ew
For T AT AT § R ogw oW
saxfar gy aff §v o1 @ 139
gfafas feadt & @ SO o wedrE
FraT g, Jas faadr &, ¥fEw S ad
fediwm ar ¥z fedlam & v &, ¥ g1
oTE, ¥ AT FH AL L

§ft T oww  (gAi) : Awmad
A

st gro Aro famdt: ar ar e
giga #1 q ® ar ug gia S A e
H v oA, U A 9@ ag g
Ay I § suwFar Genir 1 Wiy &
Fgar wgar § 5 g9 avaew ¥ o g
gmig waar Tifgy foma f ga g @i
wr e FA T &% | fogw faal araa-
ghegr 7 fawmen o fr s faadr 3%
fer o AT gEW @ wEd, ¥ -
faag w1 & smaf, afsw s far
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1§ &t qifewt 7t &, wwar @9
& wewT gonn &, o aF oF Ay sEs
F FH-AE e g

A1 arw % AwAEATT gam, e
R W WA FT AT IF T A
T, 1 A SAF 9T FA1 4 ¥
¥ ax ¥ AafiwE 3 Al ¥R
a4 §, #fF sawr g fawar 20 &
Tt gF ¥ AFT-ET F gAamT F
faafasr & zrdeq o9 @ A, 9@t F
sgiqifeat s Endtfaass ¥ ga & arww
wgr fs agi @Y & T A & &5 Ay
Tga & fF 9% g ot A1 degaam Adi §
HAITHT § A7 qq q07 AT A0lEd &
uF Tar fawr ot a7 ) A 95 G

- @i w1 gTafas A g & ar A, -

Fgi 3% q%g ¥ TR I fRar ar
W G @ FIW I 54T F AR
¥ fak wear Jrgdt &, ag R ot agg
=gl &, afwa gm¥ Tmardt, gardr sar
gAY S A I& gET @1 g q@
gt & ama goit 1T ga ¥ qEArd A
gt @t anfwfages ar &t weiAder
A FIAT § ITH! G FIACHT TAIAHE
& faT qx andt §, 39T w18 I qgAY
® Far T WA § AR adishae
qrET W IER H-AT FA F I
g9 gH &P oq¢ swmar g zafar &
e § 15 g@F A g8 REaea—
frast ot faear &, frawr a8 fawr
¢ frawi fog aor & faemr &g o
FIF S Ao Ifgy o g JwEr ¥
figd sl wifgd f5 sgiwer sad
qarfa® 17 Y W@, vt A{ F @

gt @ia— wwa ofiseafeey
F aiX § wgar Tgar § 1 G- fea
faas a9 2 oFe, 4 UFE, 6 TFE 4T
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8 g5y FHM §, vt adie A8 a%y §1
AT FF g qUg ERT T |GV, qATE
gt & afsr @ ad & 1w 9w @0-
T & foar grga § 78 21 Fraradfesa
&F ¥ Faat 7 §, @ w7 7g 930 g
g 5 o7 Aol &Y g7 FY qT AL W
FOFH Iw g frgz srs ¥ um
g3zt MEANE W AUE ¥ WG A0 AR
Fg e Al w qad ¥ o &7 F and,
W & 4% gw 7% qar F | afs 3@ awg
&1 a1 1 AT A A gAr qETE
Wi ags fas 9z v fggena #
git-gie frmT wfus § ag-af fram
w9 & 1| arr 3T 41 femmes G¥ Feamat
1 g ¥ § faa¥ @@ 15 whe ar 20
uFy wHiT &, g fea ar ST
feqroe & adf s7 asar, =ity I95F
qra 2T |l #1 araq g Ag g
gq faf gt § fF nmadive sqar dT
fiarge w3, dar 7 3 9T I@H e &
fadr ¥ iz 1 wier ¥ §

FfsT gAH! 19 sarw faer o Fazd
IGFT TAefaw FUEA arfE F WiE g3
IAFT TEWS T ATH Gl A AATE
FET 95 |

51 T1d AFTH  grAaAT F X F
2 g% g % sz ¥ g9 dar @ TAv
d w1 o ¥ A ag g 5 frgd go
TarEl & wEz &Y oy afe frgd
g TE A @E R AH § | gH @
wRzg ft ¥ § afFT 9ad T T O
gars § s g s ad g @Y
o aewe IHTAT FT AIRIEE I G
Tt SW ag ¥ WY fagre w1 W AvAew
g1 id fagre A qedfaer 69 125
ar 130 §9C & a1 g AW FT T 9C-
#frer zAFW g, 9997 uF fagE T @
I TATHT &1 ATT D § 7
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st darom dwa (Ffeare) : g
fagre &1 <fs fafree 21

St gte Ao frardt : A% fafae
grar argn fafre ), s s o
9FAT § | 7FT I TUAC Jo Fro F WA
fafiez 3 & affa so¥ 741 g0 o
T gramr gt T &P go dYo @l aTd
T 9rg & ) A9 fagiT 71 % fafrex
&1 71T a1 39y 9 F 1 74, ag €A
wad g1 o fagd gu e § Al Ay
#Z TG, 97w &1 T fagre &
1€ fawrig geam 78 §, g el
w1 FIFCAR HE Grrda g § @
FFAT § 781 9X F7 J9¢ Fast g -
9 & ama 9 a&wa 91 91F | g
ard 37 fadt @ awdt & ar g o
qrfrgrdt, qfrar o T § a9 awar
& afeT gadt quw A1 s oA g
g fagre &1 argaE & FT R ) aga
¥ oW wfedw & 9% sdwr, damw,
gfaamm &z 7 famd fF samar gy
a7 A fagR &t &1 SfFT e 3 e
qaeT gt & AwT AT AT qF agi
9T fiFaar @< gar AT gEd Sgl a¢
fraar &= gar | F e Fgm e AR
T A1 agd &1 fogE gu &, Fma ax-
sf@r @F7 g 74, AW afww
asffg &t a1 Trfed | @Y are-ary g@
o wrfadl & ot adftw woA @ fF gl
9T gH AW T ¥ 79ar fenre w1 §
IaH gw AR AW F ' 9T AL Faw E
afer ag wifaw v & fr afas ¥ iy
T g s R fAk ¥ Fogw
TRWEF i Hag aff e g fF
F19 faear Fawiz & faaw qag@ +@
# AragaSar § | gafar # gsAws v
WY AITE, WETUSE, GA F AT &A1
FaflaFEm fF Yy s [WHF @
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@ A g @ grg § wAde ¥ o9
Fgm fF ag frag gf =g N s &
SOTET 7T FL |

WE ag fros ad S &
arar g fs fagre § ofeas sisedferw
1 deqr w0 AE & FfET IwEr wamn
frasr glar & 7 @ AT F A ag
atgy &) fe s ssefenr #1 ¥
#f frerd A 31 9z @A g F
agi & am wrfaa @ & Fag af
g fF gl Sgi ¥ A Azt
#TH, SE AT Afpq fwx gawr o ar
g wgl 9T g faadr =rfgd 1 aw
¥ 3fes 98 g TifEd | e Rm ¥
W gAR TZT ATHT FTH FL A6 g4
ga0 VA § F 7 fA¥, a7 a7 am
2gw fr fagre & aoft wog & @ § o
ag gt &1 ag § wfET & adta Fe
fF gual oY gEQ wza ¥ og faar
gy 1 & TEERT  anw sEm fF
fagre areil #1 Fswdeee arfag 1 fear
a1 5 gw s afsas szfer af
a1 g5a &1 1A & s, @
gfaafor ar a0 § A @ e
Zz 4 fadmmr ) gad anfwad o e
FH T waAgy gw gFeaAraz fey
oy &1 wfas A5 7T H afyr w&m
f§ ARz FT oAA 5§ AE W AT
=nfgdr1

SHRI RAJARAM (Salem) : Mr. Deputy-
Speaker, Sir, first [ want to convey my thanks
to the Finance Minister for the

of the tax concession on 8o many items on st
May. In that she has exempted from excise
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duty, By this reliel so many cottage industries
have been-saved from closing down in Tamil
Nadu, particularly in my constituency.

Though 4 am happy about it, there are
certain grievances. We are deeply distressed
at the lations of the Fi Fifth
Commission. In respect of devolution of major
taxes like income-tax, excise and additional
excise duties on sugar, textiles and tobacco,
the percentage share of the State has declined.
In respect of income-tax Tamil Nadu's share
has declined from 8.34 per cent to B.18 per
cent and in respect of additional excise duties
from 11 per cent to 9.63 per cent. On
top of this, the deficit grant for the five years
1969-74 has also been reduced from Rs. 34
crores to Rs. 23 crores. Out of the total trans-
fer of resources of Rs. 4,266 crores as a result
of the award, Tamil Nadu is to get only Rs.
295 crores, i. ¢., 6.9 per cent as against 7.2
per cent under the previous award. As against
a requirement estimated by Tamil Nadu at
Rs. 718 crores the Commission has awarded
only Rs. 295 crores for the period 1969-74. As
a result of this unfair and unfavourable settle-
ment given by the Tyagi Commission and en-
dorsed by the Government of India, I feel
Tamil Nadu may run into serious difficulties.

Thisis all the more surprising considering
the liberality with which the Finance Commis-
sion has endowed certain States like Maha-
rashtra, Gujarat, Bihar, Uttar Pradesh and
Punjab, with surpluses of the order of Rs.
1,300 crores as a result of its scheme of devo-
lution. Instead of utilising the mechanism of
fiscal devolution as an instrument of equalisa-
tion, some of the richer States have become
richer in the process.

I want to know the exact basis on which the
Commission framed its estimates for the States
which has resulted in this scheme of devolu-
tion and deficit grant. Instead of encouragimg
financial prudence and recognising the tax
efforts of the State, the Finance Commission has

duty manufacturers of metal safes
strong boxes and biscuits which are not using
power. So also she has said that the Govern-
ment has no intention to bring sago, vermicilli
and arrowroot within the purview of excise

penalised it for both, A reading of the report
shows that the legitimate plea of Tamil Nadu
for covering the expenditure on increasing the
emoluments of the State employees has not
been covered by the award whereas similarly



285 Finance Bill, 1970

placed States which had appointed Pay Corn-
missions prior to the award have been given
suitable compensation. The relative restraint
in expenditure by Tamil .Nadu as a result of
prudent financial management has been taken
as the basis for their forecasts and the bold
measures of taxation for the plan have been
counted towards the non-plan gap in the reve-
nue account. The resulting situation has plac-
ed Tamilnad at a double disadvantage and
very seriously handicapped its opportunities
for development in the coming five years.

The mounting burden of Tamilnad’s in-

debtedness to the Centre is eloquently borne -

out by the fact that while loans to the tune
of Rs. 140 crores have been offered during
the Fourth Five Year Plan period by the
Centre to this State, repayments by the State
to the Centre will be of the order of Rs. 160
crores. In this context, Mr. Mathiazhagan,
the Finance Minister of Tamilnad had repeat-
edly requested the Government of India for
re-scheduling their debts to the Centre. The
Centre is reported to have taken a decision
to re-schedule the debts of certain States to
the extent of Rs. 800 crores. Even under the
patently unfavourable formula for distribution
of Central assistance now in vogue, this amount
of Rs. 800 crores if it had been added to the
pool of Central assistance would have given
Tamil Nadu additional resources of at Jeast
Rs. 50 crores for the Fourth Plan. So, I am
requesting the Finance Minister to re-schedule
the debts to the tune of Rs.50 crores. Iam
asking this re-scheduling on the legitimate
ground that some of the loans received by
Tamil Nadu during the Second and Third
Plans were primarily spent on long gestation
projects such as _irrigation and power schemes.
The loans taken for these projects have become
due for repayment within a period of ten years.
The Tamilnad Government has suggested
that the period of repayment of these loans
should be readjusted to 20-25 years so as to
" be in alignment with the purposes for which
they have been utilised.

The flow of resources from the Centre to the
States serves only partly to finance the Plan,
A substantial part of the resources endowed
to the States goes towards repayment of the
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debts to the Centre. It would be necessary to
review the position of indebtedness of various
States and settle the pattern of re-scheduling
on a rational basis instead of the present ad hoc
approach. Debts are raised by the States both
from the market and the Central Government
for purposes of meeting capital expenditure.
Some of the loans extended to the State
Governments are financed from out of the
loans received by the Centre from World Bank
at nominal rates of interest and soft terms
of repayments extending over 40 to 50 years.
The procedure by which such loans are re-lent
to States at high rates of interest and made
repayable within a shorter period of time is
by no means of equitable arrangement.

SHRI S. KANDAPPAN (Mettur) : Usurious
money-lenders.

SHRI RAJARAM : Again, it is necessary to
relate pattern of repayment to the purposes
for which the loans are used. For instance, if
the loan is used to build up infra-structure in
the State, it is hardly realistic to insist on
repayment within a short period. So, it isa
necessary and a must to the Finance Minister
to appoint a Federal Debts Commission to
look into the entire question with a view to
rationalise the pattern of lendings and of
repayments.

The draft Fourth Plan of Tamil Nadu stands
at Rs. 624 crores. When the Fourth Plan was
first taken up for 1966-71, Tamil Nadu had
an approved outlay of Rs. 564 crores. In
March-April, 1969, Tamil Nadu was informed
of a lower outlay of Rs. 502 crores. This was
not accepted by the Government of Tamil
Nadu. In March, 1970, the Planning Com-
mission had informied Tamil Nadu that the
size of their Fourth Plan is fixed at Rs. 519
crores. This was also not accepted by the
Tamil Nadu Government. Our State believes
that its Five Year Plan should be fixed at a
minimum level of Rs. 575 crores. The Central
assistance to this State for the Fourth Plan has
been summarily reduced from Rs. 150 crores,
offered for the earlier Fourth Plan, to Rs. 202
crores now indicated for the new Fourth Plan,
With progress of time, the demands have in-
creased and in this context the reduction of
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Central assistance from Rs. 250 crores to
Ra. 202 crores is patently unfair,

Mr. Deputy-Speaker, Sir, Tamil Nadu has
been asking for a project called Sett d
project. This is one of the Central sector
projects which has been under id

ation
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sal both through the application of the Plann-
ing Commismion's formula and the Finance
Commission's award. Now again in the addi-
tional central assistance of Rs. 175 crores for
1970-71," Famil Nadu have been denied of
their legitimate share. So I am requesting

for quite a long time and which is anxiously
awaited by the people of Tamilnad. The
viability of this project has been fully establish-
ed and the connected papers have been pend-
ing with the Goveroment of India. Now the
ships that reach Tuticorin Harbour have to
come round Ceylon. The transportation
charges also increase because of this circuitous
route with the result the tonnage and price of
salt, cement and coal exported from Tuticorin
arc adversely affected. In order to increase
the income of Tuticorin Harbour to avoid
inordinate delay and also to give a boost to the
economy of the State, the work on Sethusamu-
dram Project should be started immediately.

the Fi Minister to consider at least to
the extent to which Pay Commissions award
would make inroads into the States’ resources,
the Central Government should provide for
assistance from out of this amount.

Sir, a sum of Rs. 25 crores have been pro-
vided for creating job opportunities in the
drought affected areas and also to improve the
problem of unemployment in general, i. e. Rs.
100 crores for the entire plan period. Tamil
Nadu must be given a due share in this.

The Leader of the DMK Party and Chicf
Minister of Tamil Nadu, Kalaignar Karunani-
dhi has raised this issue in the National Deve-
1 Council meeting. This is what he

The Prime Minister has d the
sanction of the Salem steel plant. This plant
will utilise the local iron ore with Neyveli
lignite. So a seccond mine-cut at Neyveliis a
must,

In the budget an amount'of Rs. 175 crores
has been allocated for additional assistance to
some States who are in financial difficulties.
It has also been indirectly indicated that this
assistance will be given only to nine States.
Tamil Nadu has already suffered a reduction
in central assistance for the Fourth Plan from
Ra. 250 crores to Rs. 202 crores as a résult of
the Planning Commission’s formula, Added to
this is the unfavourable award of the Fifth
Finance Commission which has alio reduced
Tamil Nadu's share in the national pool of
shareable resources. In particular the Finance
G msion has ig d the impact of the
award of the Pay Commission which the Tamil
Nadu Government has now appointed. If the
Government of Tamil Nadu had appointed
this Pay Commission before the Fifth Finance
Commission gave its award, the gap to be
taken into account by the Finance Commission
would have been higher by nearly Rs. 60 to
80 crores. Thus, the Government of Tamil

Ly

said :

“When I look at the paper placed
before this meeting I think that adequate
ways and means have not been found out
to eradicate unemployment. But when we
see the Central Budget a sum of Rs. 25
crores has been provided for creating job
opportunities in the drought affected areas
and also to improve the problems of unem-
ployment in general. The problem of un-
employment is not just confined to drought
affected arcas. Unemployment is a wide-
spread and serious problem among the

‘| d and the ¢ people. For this
big and frightening problem, the allocation
of a small sum of Rs. 25 crores is just like
offering sugar candy to an elephant which
is in the throes of hunger.”

It is a great disappointment that a substan-
tial amount has not been allocated in the Five
Year Plan for the solution of this unemploy-
ment problem. If schemes like road construc-
tion, construction of houses, schouls, hospitals,
bridges and dams are undertaken, it will go
some way to remove unemployment among the

Nadu have been deprived of legitimate red

ducated as also g the people.
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Inour State in the districts of Ramanatha-
puram, Coimbatoré, Tirunelveli and Madurai,
there are many chronically drought affected
pockets. I am shocked to find that thereis
no idea of allocating any amount out of this
sum for increasing employment opportunities
in these areas,

We cannot and will not accept that there
would be no share for Tamil Nadu in the
allocation of Rs. 100 crores to be made in the
coming four years for drought relief works. I
want to frankly state here that this decision
will be subject to severe criticism of the people
of Tamil Nadu.

’
Thank you, Sir.

SHRIMATI SUSHILA  ROHATGI
(Bilhaur) : Originally I thought I would not
speak on this item but since the Finance Bill
includes any item under the sky and after
hearing the previous speaker who waxed
eloquent on Tamil Nadu, I thought I should
also plead the case of Uttar Pradesh. I would
like to say that there are many arguments
which have been brought against U, P. T wish
to say that the proportion of money and the
revenue which have been given to U.P. are not
at all with its population, its

qui and ambiti and desire of its
people. (Interruption). We are extrémely glad
and proud that U. P. has produced all Prime
Ministers and I hope future Prime Minister
also will come from U, P, and the House will
give its unanimous support in this. There is
one point which I would like to emphasise and
it is this, namely, the atomic power plant in
U. P. The site at Narora was approved by the
Planning Commission and the Atomic Energy
C ission, If this at power ion is
established at Narora it will help the States of
U. P. and Bihar which are progressive States.
There was some talk recently that Punjab has
been advocating this case and demanding that
this project should come over to Punjab, Mr.
Deputy Speaker, I think, you will agree that
from the military and from the strategic point
of view and also from the economic point of
view, there is no reason why it should go to
Punjab. The recommendation of the Atomic
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Energy Commission should be accepted and
Narora should be given the privilege of
having an atomic power station.

About teachers I wish to say something.
Teachers in U. P. especially the teachers of the
lower strata who are teaching in the primary
schools and even the higher secondary and at
the university stage, are comparatively less-
paid, than any teachers any where in the
country. It is not a misnomer. But it isa
disgraceful feature. It is the teachers who
build up the future citizens of the country and
the future generations. And when we see the
turmoil and tension prevailing in the country
today and the lawlessness that is there, it is
the primary duty of every one who believes in
democracy to consider as to how we can
improve the status of the teachers whose task is
more important than that of the parents, in
bringing up future citizens of the country, I
request that the hon, Finance Minister should
take this point seriously and give as much as
possible to the teachers of U. P, Of course, if
she cannot give more, she should at least bring
them on par with the teachers of the rest of the
States, There is a lot of frustration in the
student community in the country. What is
happening in Naxalbari and other parts of the
country ? There is lot of frustration among the
students. Because, when they come out of the
colleges after 20 years, they do not find any job
of a nature which they would like to have and
that is why they get fr d. Our educati
has only assisted us in bringing up an army of
disgruntled aed frustrated young men. It is the
duty of the Government to sec that utmost
priority is given to this subject of Education so
that maximum talent is utilised and their
ambitions are met and their energies are
harnessed to constructive channels. And, in
this ion, I am prepared to go to the
extent of saying that higher education should
only be reserved for those who only have an
inkling for that education. It cannot become
compulsory or a matter of routine. Though a
person may be poor he should not be deprived
of his right to enter into the portals of the
unijversity only because he is poor. It should be
the duty of the Government to help such persons
achieve higher education.
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SHRIMATI SUSHILA ROHATGI: The
hon. Member has suggested earlier on many
occasions—I am not one one of those who can
agree with it—that the public schools should
be abolished. (Interruptions) I think that every
citizen of India must have the very best of
education. Till we can give that, itis not fair
to prevent that from getting by others. I would,
at the same time, like to say that in order to
get the best of students I would suggest that
there should be parleys between the teachers
‘and the parents and the Minister concerned
and the Chief Ministers of States. This isa
social problem as well as economic problem.
S0, I would appeal to the members bclongmg
to all parties who believe in the fund
rights enshrined in the Constitution to use the
collective wisdom of finding a way of getting
the boys upto our expectation so that we can
harness the energy in a constructive way rather
than in a destructive way.

There is one other factor also. That is about
the villages in the rural areas. I refer to U. P.
because I know very well about that area. If
I comp the develop of roads or
irrigation systems of U. P. with other parts of
the country like Maharashtra and the South,
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the road communications in U. P. a:'evcry
poor. Take Haryana. This State is giving
electricity to all the villages whereas in U, P.
there is hardly a village which has the electricity.
I would Tequest the hon. Minister to go and
see all the villages of U.P. and then give
special allocation to the rural electrification
schemes, to the rural roads and communication
schemes and also for providing water to the
people of the villages. These are the facts
which I would like to bring to the notice of
the hon. Minister,

There are also charitable trusts. 1 come
from Kanpur and I know that there are many
such charitable trusts runnidy there. Many of
them are of course centres of vested interests.
We should not allow them to function like that.
At the same there are some which are doing
good work. So we should regulate these trusts,
This is a matter of vital importance and I hope
that Government would give serious attention
to this matter. We should see that these trusts
are not attacked in this manner. Some time
back, the Prime Minister mentioned that there
was a question of clubbing the income of the
husband and wife which was under the con-
sideration of Government. But I find in the
Finance Bill that no such thing has found a
place. The women of to-day are the mothers
of tomorrow. And they add a substantial
income to the house. Of course first we have
to provide jobs to men. But, at the same time,
the women should not be deprived of that
opportunity, Some schemes should be brought
forward for women so that they can take part
voluntarily and can become a happy partner
in the scheme and take partin a small way,
This is my suggestion and I hope the Prime
Minister would kindly elicit public opinion in
the matter as it has a lot of implications. I
hope she will do before bringing forward any
measure in that regard.

In U.P. there is a biscuit industry. The
exemptions given to it have only partially
helped this industry. Only 8% of the people
in the industry gets the benefit of exemption
and the other 92 does not get it. Some people
have represented in this regard. I hope atten-
tion will be paid to their representation and the
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Government will give them the same

VAISAKHA 14, 1892 (S4AK4)

Finance Bill, 1970 294

P

in excise duty as is given to the acrated water
industry.

Before 1 sit down, I consider it my duty as a
mother and a3 a sister to appeal to all members
of the House to find way: by which we can
elevate the standards of our parliamentary
d acy in our functioning in this House so
that we strengthen the faith of the people all
over the country in this democracy. We should
see how we can act better. When our own
MPs who represent 10 lakhs of people each
hurl abuses or behave like that, I would appeal
to them with folded hands to see if we cannot
behave better. Whatever our differences, we
must agree on one point, that we must behave
in a manner which adds to the dignity and
decorum of the House.

MR. DEPUTY SPEAKER : I would like
to refer to the allotment of time to the different
stages of discussion of the Bill. Originally it
was agreed :hat 10 houruhould be allotted for

1 di ly some mem-
hens thought otherwise and it was changed.
Again there has been some rethinking and a
request has been made that the allotment should
be in the following order : 0 hours for general
discussion, 4 hours for clause-by-clause con-

really brought the thing back to the main
principle which is this ¢

“The central objective of the budget
proposals have been widely appreciated
both in this House and outside™.

Of course, that is her opinion.—

“There was little reason, therefore, to
disturb the general structure of the fiscal
proposals in the Bill. The Bill gives con-
crete shape to the task of rer:onnll.ng the
need for aug d for d P
ment purposes with that of using the fiscal
devices for furthering distributive justice”,

Then she went on to refer to some conces-
sions that had been made; but in all this she
did not attempt any justification of the propo-
sals contained in the Finance Bill,

Now, Sir, I would like, in this connection,
really to put the thing back where the Prime
Minister had put it, not in her remarks for
reconsideration, but in the budget speech she
made where she said this :

“Before I proceed to delineate the broad
features of our present economic situation,
Ishould like to spell out briefly the

sideration and 2 hours for third reading, If
you agree, we can follow this.

SOME HON. MEMBERS : Yes.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): Itis
also agreed that there would be no lunch hour
adjournment tomorrow and the day after.

MR. DEPUTY SPEAKER: Yes. This
would provide members with a fuller opportunity
of discussion. I would also say that we conclude
this discussion and every thing related to this
Bill by 6.30 p.m. on Wednesday.

SHRI N, DANDEKER : I would like to
get back to the discussion, so to speak, of the
economics of the Finance Bill. I am glad the
Prime Minpister, when mmrmg the Bill far

iderati Tam ng from th

ing of the Government's a]:rpmad:
Itis g Ly pted that social,
and political stability is not possible without
the "gﬂml.h of pmducuw: forces and the
of ional wealth, rlso that
su.ch growth and increase in wealth cannot
be sustained without due regard to the
welfare of the weaker sections of the com-

munity.”

This is a proposition 1 entirely accept,
including the order in which it has been stated,
namely, that first we must concentrate our main
attention almost wholly upon growth, but while
doing s0, we should mot lose sight of looking
after the welfare, particularly of the weaker
sections of our community all over the country.
That, as [ said, is a proposition I accept and it
is from that kind of angle of approach that I
wou!dbelmhnglt the fiscal provisions, parti-

larly the | of the provi-
si.ommtheB.il.l.
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The Finance Bill and the Budget proposals
taken together contain four sets of taxation
proposals. There are, first of all, certain direct

ion prop ing the corporate
sector. Then, there are direct taxation propo-
sals concerning individuals and firms and Hindu
families and associations of individuals. Thirdly,
there is the formidable list of oisible indirect
taxes in the shape of customs duties, excise
duties, additional ¢ duties, special
duties, regulatory customs duties and a corres-
ponding number of excise duties. Finally, there
is one more thing, not in the Finance Bill but
in the Budget, i. e., the invisible indirect taxa-
tion. In case people begin to wonder what
this is, I will say at this stage—I shall develop
the point further later on—that I refer to
deficit financing which is a well-understood
form of invisible indirect taxation of the
community.

Is conct

Then there are, in the Finance Bill, a num-
ber of sweeping changes in the taxation laws.
I want to take up at this stage only the taxa-
tion proposals and the indirect taxation propo-
sals and to examine the consequences of these
on the economy from the stand point with
which I began, and with which the Prime
Minister began her speech on the Budget,
namely, what effect they will have on produc-
tion ; and secondly what the fiscal proposals in
terms of expectations for the weaker sections of
the community by way of relief as far as they
can foresee and as far as their real needs are
concerned.

First of all, then, about corporate taxation.
It is true that soon after the Finance Bill was
introduced, the stock markets went up pretty
high and every body began to think this wasa
wonderful Budget, a wonderful Finance Bill.
But now it is being realised that the reason
why the stock markets went up was that they
were expecting that the corporate sector would
be kicked good and hard in the pants ; but it
was not so kicked. And, therefore, the relief
was so great that the markets shot up. But the
reaction has already set in. Those who care to
read the financial news in the various general
newspapers as well as in the financial papers
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themselves, will have realised how very much,
over the last three or four weeks, the markets
bave been steadily sagging. They have already
got back to the position where they were
before the Budget ; and I fear that ™ they will go
down lower still.

Why is this? What it is in. the Budget,
in the Finance Bill, that is directly or
indirectly causing the corporate sector a
good deal of concern. Let me list some of
these matters. The disallowance of entertain-
ment expenses and of guest house expenditure
virtually means enhancing the rates of taxation
even for the honest companies. I am not
denying that a number of concerns over-
indulged in entertainment expenditure, but
every item of expenditure legitimately incurred
that is disallowed has the effect, in fact, of
increasing the rate of taxation. And the rates
of company taxation in this country are already
the highest in the world, barring one or two
insignificant exceptions.

There is one Government apologist who has
written a pamphlet, inquiring, in effect. Is
India really the heaviest taxed Country in the World?
He has attempted by taking, in a wishful
manner, all the various reliefs into account, to
establish that we have not by any means the
most heavily taxed corporate sector in the
world.

AN HON. MEMBER : Who is that wise-

acre ?

SHRI N. DANDEKER : I will not name
him. He happens to be a Member of Parlia-
ment.

He has forgotten that from this assessment
year the development rebate even for priority
industries will be down to 20 per cent. He hag
forgotten that certain reliefs by way of tax
credits have gone and are going. From Sec-
tion 280Z on wards there is a series of sections
giving investment allowance, extra taxation
allowance for companies whose taxation goes
beyond certain limits, allowance by way of
tax credits in respect of extra production of
excisable goods, etc. Two of them are going
this year and one will go next year. The
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development rebate has already been reduced.
The result is, whether you take it on the gross
basisor on the net taxation basis, if you
compare the rates of taxation of the corporate
enterprises in this country, on a “like with
like”” basis, with any other country, with amy of
the developing countries, developed countries
or under-developed countries, you will find
that we have about the highest taxed corporate
sector in the world. '

Now, it is not as if the other countries do
not have these various allowances. I had an
occasion last year, when I was in England, to
study what is called “investment grants”,
grants in connection with investment in the es-
tablishment of new industrial enterprises, like
the development rebate (which is another form of
investment grant) in this country. It is asto-
nishing, it is really astonishing to see the
extent to which some of the governments of
even the developed countries go in the matter
of developing new industries, so as to get them
to a position of competitive competence with
reference to either the European Common
Market or the American market or the export
market or the internal market, whatever
market happens to be relevant. Therefore,
anyone who tells me that we are loaded with
various types of reliefs is not talking know-
ledgeably.

Now, Sir, about personal taxation in_terms
of direct taxation. If one were to briefly
summarise the proposals in the Finance Bill
in respect of individuals, families, firms, asso-
ciations, persopal taxation and so on, one can
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gifts, whether to charitable institutions or un-
charitable institutions, that is to say, institu-
tions to which the Prime Minister will no
longer allow charitable relief ; whether it is
ional gift, p I gift, individual gift,
any kind of gift—let the people give away
their property. I should have thought that
onec way of getting rid of the concentration of
wealth was to say, “We will give you some-
thing for re-distributing your wealth. We will
not tax you if you gift your wealth away.”

In the matter of wealth-tax there is a double-
barrel attack. There is not only a raising of
the minimum basic rate of wealth-tax and also
the maximum marginal rate of wealth-tax ;
but there has been imposed now a most mur-
derous rate of additional wealth-tax on urban
property to which I shall come presently as
regards its economic consequences.

What I wish to state is this. In so far as
personal taxation is concerned, I have yet to
come across,—I have been in this House since
1964, and I have still to recollect a time when
in so far as personal taxation is concerned the
attack was ever so savage, so merciless as in

this particular Finance Bill.
Let us just the q , the
ec i on ings, investment

and capital formation. Economic growth does
not come entirely or merely from savings. It
is savings that cventually embodies itself in
investment ; and not just investment in the
sense that I buy some shares. That may be
investment for some people, but that is not
an i from our point of view. It must

say this ;: the marginal rate of i tax
has been savagely raised. It has been raised
to a point—I will presently give certain starte
ling examples—at which beyond a certain
limit, in order to carn 63, you have to carn a
hundred, so that you may pay Rs. 93} to the
Government and have the enjoyment of keep-
ing the remaining Rs. 6§. This is one feature.

Another feature of the Finance Bill is rais-
ing both the and the rate
of gift-tax. I should have thought that one of
the ways of bringing about the distribution of
wealth, of fighting concentration of wealth,
is to encourage people to give away, to make

be investment of a kind that leads to capital
formation. So, there are three steps involved
in the production process from the capital
point of view : there has got to be saving;
there has got to be investment ; and there has
got to be capital formation. The more you
look at this question of savings in the hands of
the Government, you find you have no savings.
And if you do have some savings in the hands
of Government, as a_result of enforcing and
collecting enormously heavy taxation which is
income in the hands of Government, the invest-
ment they make is of a peculiar kind ; and
even if there is investment in some sort of
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cupital formation, what follows from it is a
pretty poor, perf Every ivabl
measure of profitable investment, I happen to
have the advantage of being supposed to be an
export on finance and I advise people concern-
ing the economic feasibility, profitability, this,
that and the other, on projects,—examined by
any ratio, whether capital/out put ratio, or
capital/profit ratio, or capital/cost of produc-
tion ratio, or capital/femployment ratio,—this
is one ratio that is wonderful—the largest num-
ber of utterly uselessly employed for every Rs.
1,000/- of capital investment : but, otherwise,
by any ratio of profitability, ic feasibi
lity, ic worthwhil , in almost all
cases the public sector investment is wrong
and utterly uneconomic.

On the other hand, with all this heavy
burden of direct taxation, what is going to
happen to private savings, private investment
and private capital formation? I know the
Prime Minister will turn round and say “look
at the relief of Rs. 3,000 that would be free of
tax in terms of income from various types of
investment”, Itistrueit is there. But what
you give with one hand you take away by the
other, with the result that there is not much left
and the net incremental availability by way
of investment is little. I will tell you why.
There is, on the one hand, taking away
by direct taxation. There is, on the other
hand, taking away by indirect taxation. There
is a further taking away of the value of one's
residual income by way of rising prices on
account of inflation. There is not much left
by way of what people can do in terms of net
savings for the purpose of investment.

There is however one passage in the Prime
Minister's budget spegch where she says, in so
far as the agricultural people are concerned,
one has to find newer methods of stimulating
their money flow into the investment market,
and that is precisely where the equity tax
credit certificates came in. If only people
begin going into the rural areas and start sell-
ing equity shares of new flotations and are
able to offer these tax credit certificates that
used to exist, which I am told are being abo-
lished this year, i, ¢, tax credit certificates on
new i and new ities, there might
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be some possibility of really genuine large flow
of savings coming into investments. That is at
one end, b of the tr | of
addiﬁoml‘inﬂow of money into the agricul-
tural sector es a result of the continued bumper
harvest and so on during the last two or three
years. At the other end of the spectrum, there
are these “criminal houses”, twenty of them,
which were responsible for a tr
of capital formation. These houses which were
expanding industries so rapidly, which were
regarded by most people as making a tremen-

dous

dous ibution to the ec and econo-
mic growth of this country, to personal savings,
to cooperate savings, to i 1t, to capital
formation,—now idenly, b of the

decision of some committee or something else,
these twenty groups—not twenty individual
houses but twenty groups of industrial houses—
have been dubbed as criminal concerns. They
will not be allowed to diversify, they will not
be allowed to expand, they will not be allowed
to grow, they will be allowed to operate only
what are called *‘core” industries consisting of
this, that and the other at the pleasure and
will of the government.

In addition to these 20 criminal industrial
groups or houses, thercis also a large number
of individual industrial e
that may have assets of over Rs. 5 crores, pos-
sibly over one hundred of them, that may also
have foreign investment. Now the Govern-
ment have been going about begging for
foreign investment, crawling on their koees, to
one country after another, fo Germany and
many other countries, inviting delegations
from there in order to encourage foreign in-
vestment. And now what are we saying to
these concerns in which there is substantial
foreign investment ? Sir, we tell them that
from now on they are untouchables, They will
not get licence for expansion, they will not get
licence for development. What on earth are
they to remain here for? What would happen il
they start disinvestment on a large scale? I
am sure the Prime Minister and Finance Minis-
ter know the consequences, they know what
would happen if these people undertake disin-
vestmenton a large scale. I could go on speaking
a good deal more about this point, but I think

hahl
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I have made the point that I wished to make.

I would now like to devote a few mi to
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This year it is supposed to be Rs. 225
crores. But when I examine the estimates

this question of visible indirect taxation; the
whole series of new excise duties, new customs
duties, of additional excise duties in place of
sales tax, special duties of customs, special
duties of excise ; also regulatory duties of cus-
toms and regulatory duties of excises, which
is a plain fraud—I say it is a fraud and I have
been saying so for the last five years. What are
these regulatory duties of customs for ? For
regulating, it scems, the import of commodities,
with reference to requirement. I thought we
had enough equipments in the hands of the
Government by way of import licence control,
foreign exchange control, every kind of control
to prevent excessive importation. But, in order
to get money, to squeeze it in some fashion or
other, they have got to have a device so call it
“regulatory duties” of customs and “regula-
tory duties” of excise, these latter being
intended to inhibit consumption. How does one
inhibit consumption . except by making the
prices rise ? But when you say these excises are
going to make the prices rise, the Prime Minis-
ter, the Minister of State, the Economic Advi-
sers in the Ministry of Finance, the Secretaries,
everybody says : Oh, No! No! there would be
no rise in prices asa result of these excise
duties. What are you talking about? We are
talking about inhibiting consumption by raising
prices as a result of imposing excise duties and
they say “no, no, there will be none”. They
talk hot and cold in the same breath. I will not
go into any particular excise duty now. The
proper occasion for that would be clause by
clause consideration. But I would like to re-
empbhasise the effect of these taxes on wholesale
prices, on retail prices, on saving and invest-
ment.

16 hrs.

About invisible indirect taxation by way of
deficit financing the budget shows it will be
Rs. 225 crores. It is instructive to see the
extent of deficit financing that has been going
on for the last 10 years,—this deliberate in-
jection of poison into the economic system.
Last year it was supposed to be Rs. 230 crores
but it is going to be Rs. 290 crores.

of it is perfectly clear to me
that the Government have now started over-
estimating the revenues. I have been compar-
ing the revenues of the last ten years,—each
year, inclusive of new taxation, compared
with the earlier year—and I find that the ave-
rage increase is around Rs. 200 to Rs. 250
crores ; and now it is for the first time that in
the 1970-71 budget estimates the increase in
revenue is—inclusive of the Rs. 170 crores of
additional taxation—Rs. 405 crores. I know it
is wrong. I know it will not be realised. This
over-estimating is deliberately done in order to
minimise the extent of deficit financing. This
estimate will be wrong to the order of Rs. 100
crores and the deficit financing will not stop at
Rs. 225 crores but it will be Rs, 325 crores.

But it will not stop there. What is the real
meaning of ‘deficit fi ing’ ? Deficit fi
ing is what Government admittedly says is de-
ficit fi ing, plus the by which cash
balance is run down, plus the subscription to
the Government’s public loans by the banking
system and in particular the Reserve Bank
when you sec the figures of the extent of
contribution to public loans by the banking
system including the Reserve Bank in
the past you will be surprised to know, over
ten years the Rs. dverage has been 124.7 crores.
That is to say the subscription to public loans
by the banking system and the Reserve Bank
of India, I estimate, in the financial year for
which we are legislating will be Rs. 125 crores.
So, the real extent of deficit financing will be
Rs. 450 crores. And with this Rs. 450 crores
injected into the economy what is going to
happen to cost of living ; what is going to hap-
pen to prices generally ; whatis going to hap-
pen to wages and preduction ? What is going
to happen to the wage earners who are cons-
tantly struggling and trying to keep pace with
the rising cost of living. The employers tell me,
—which is true,—that today the worker has got
habituated to a_position where he is thinking
more and more of wages and less and less of
production. Why are the Central & State
Government employees obsessed with pay scales
and dearness allowances, etc. ? We are having
debate after debate in this House about the
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[Shri N. Dandeker]
Government servant’s salaries and the inade-
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for business use and for private use they usually

quacy of these salaries, It is © of this
poison of deficit financing that goes on and on
and onat an increasing tempo. These poor
workers have no time to think of production and
productivity ; and they get the bad name that
they want more and more for doing less and
less. You cannot blame them for asking more
and more. I do not blame them, because it is
on account of the ion that i3 continuall

enforced upon them.

1 would like to conclude by referring to one
more factor. What is the effect of all thison
public morality? What is the moral hazard?
In insurance language, what does moral hazard
mean ? It means one thing : there is an incen-
tive for the fellow whose house is insured to
burn it, for a man whose car is insured to burn
it orto getit smashed and claim the money.
He will take the risk if he would be better off
that way. Similarly, there is going to bein-
creasingly a good deal of built-in corruption in
the whole y beginning at the ministerial
level.

Let me give some figures that I have been
working out. A month ago I asked the Minister
of State for Finance, Shri Sethi, in a letter that
1 wrote to him, if I could have figures about the
salary and all allowances under various catego-
ries of certain Cabinet Ministers. I have not
yet ived a reply. M ‘hile, I have been

pelled to undertal h out of the
questions and answers and tabled papers over
the last three years up to April this year and
this is what I get.

Converting the salary which is taxable and
which is the only thing taxable to the non-tax-
able base, i. ¢., after deducting tax payable and
taking the aggregate money value of the net
salary, the sumptuary allowance, rent of bunga-
low, furniture, appliances, the pay of mali,
chowkidar and the i e

disallow one-fifth for personal use and I have,
therefore, taken one-fifth of the expenditure on
motor car, travelling, telephone and 50 po,—
the total net<emoluments come to Ras. 70,924 per
annum. I will publish the details if that is re-
quired. You would be surprised that it comes
to only Rs. 70,924 net, after taxes, per annum.

‘Then I looked at the personal taxation rates
that the Prime Minister has evolved for the
year 1971-72 based on the income for 1970-71,
that is, on the income of this year,—I am talk-
ing of this year's income in relation to tax next
year,—and at those rates I get the gross income
value of all this at Rs. 4,48,000. That is what
Cabinet Ministers are paid. If they were paid
wholly in money and if they were told to pay
for rental, malis, gardens flowers, furniture and
every thing, and their taxes, I or anybody else
has to pay with no concessional rate of any kind,
they would need, for that same net income, Rs.
4,48,000/- by way of gross taxable income.

SHRI MADHU LIMAYE (Monghyr): A
miserable under-estimate.

SHRI N. DANDEKER : I know, itisan
under-estimate ; it is deliberately so because I
do not want anyone to accuse me of exaggerat-
ing. But, indisputably, Rs. 70,924 net after tax
means Rs. 4,48,000 gross annually.

1 am quite certain this House would be wil-
ling to vote an annual salary of Rs. 2 lakhs
for those ministers; but they must pay for
everything as also the taxes on the salary of Rs.
2lakhs. Nobody would grudge it because I
know that the result will be good for the morals
of this country apart from anything else.

That is not the only point at which morality
is at stake, namely, at the salary level of
ministers. I am horrified at what T see these
days in the public services. It isless than 20
years since I left the public service. There are

repair and decoration nf bungalow, motor car
expenditure for personal use—being an income-
tax man myselfl I know what I am talking

still derful honest and hard-working men
in the public lenric.?l; but the morale of the
services is crumbling and the proportion of

about ; any income-tax man will tell you that
ordinarily when there is a mixture of a thing

dish t men is i g. I am pot sur-
prised that in the various amendments that
have been put in to the Finance Bill, one
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amendment says that if an income-tax officer
recklessly increases anybody’s income or reck-
lessly disallows any allowances which ought to
be allowed, he had better go to jail.

Sir, if you have an income already of Rs. 2
lakbs, do you know the price of earning an-
other Rs, 6,500 ? You must earn Rs. 1 lakh,
pay Rs. 93,500 to Government and get
Rs, 6,500, That is the price of making Rs.
6,500. Therefore it is better to take Rs. 10,000
under the counter and be done with it—no res-
ponsibilities, no accountability, no taxes,
nothing. That is what many professional
men and b will be i to do.

Shri Palkhiwala said that among the things
for which the bell will now toll are the morals
which will go down the drain. This is the way
he put it :—

“The heaviest invisible or social cost
of this year’s budget will be that the bell
will surely toll for the death of public
morality.”

Sir, I have already spoken about the
deteri q which it has upon
the workers, paruculariy the salary carners and
the organised workers. There is a moral aspect
of this. We talk about growing unemployment,
A good deal of employment could materialise if
the wage structure were not so inelastic for new
concerns, or for those embarking on new deve-
lopments and so on. I know how many indus-
trial projects have become non-viable because
they had to pay the wages which the workers
are demanding. And yet I do not blame the
workers for demanding those wages because
of the high cost of living, on the one hand,
and the wage packet that they get, on the
other, which is utterly inadequate. By the
time they have got it, it is worth less than the
time during which they have carned it.

Finally, Sir, apart from the public sector
and the private sector, there is now develop-
ing a “parallel sector”, a very-private-public-
sector, ecxceedingly private, and everybody
knows it exists. Some call it bhckmarkct,
some call it i ide the
books, All sorts of phrases are used. Sir, I
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ask you: Wearenot all of us saints; Iam
not a saint and I do not think many of us here
are saints, But certainly a point comes at
which you have to face all this. IfTam
already earning so much, I can earn this much
more cither under the counter or I have to
earn 16 times that much for the government
in order to carn that net amount. You cannot
go on g people’s | y in that sort of
a fashion and then talk about national duty,
patriotism, this and that.

I conclude by giving a brief summary. I
endorse the Prime Minister’s criteria that the
wbolelhmgmustbeguudto pmdumon
because, | 1, growth
is impossible and, at the same time, growth
for growth sake is also meaningless, We must
have some regard and consideration for the
downtrodden, for the weaker section, for the
poor section, for the d people and
50 on. But my submission is, this Budget and
this Finance Bill is not going on those lines.
This Budget is going on the opposite line and
the consequences of this Finance Bill and the
consequences of this deficit financing, all this
in terms of economic consequences, will spell
near-disaster for the country.

=t fao wtaw (Fraraie) : greTE
AETRT, T AT S 7 & FoITA
¥ ar arelt Al 9T J ;T oG, 94
frgfsg oz T | 7z 35 §
& wa % &1 70 sfama feam & &,
IAFY aFH! gs 3, Al g wfa & ww
¥ agrar 3 ¥ faw g e A fonad
AT qR 9 A ART § | FE, ar,
ag< #1 fa=rd sl /@ ¥ o anfi
A% fag a&d d19 & AT FaF Oy #
frami ®1 frgiga 3T 9w & €
v da FW & fag §1% a@wr
srifaa 1 o aifgy, oiff oxg, fie
g&e & grarw fram o 'l av
s framt | w=fa sawr g€ ek
3T IS AT AT SUTET 9T, ar
AR ATET ¥ FrE o+ TE HATAT 9T
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[ fao waw]

¥ gAY FIH F@EHT F F 1 ogw
&W FUT &7 A F 9&q qF 9GA W
&, 9% 59 ¥w A i A gfer A @@
waafi g agdFs ¢ & g9 @
T TR W E, 9wy ger frew A
IR FL AFAT @ HIT A IaFT SHEA
HIAST I5T GFAT ¢ | IATH! & GHrA AT
5 9% fag et & Ig=r ¥+ ara
7@ & aFd €, wite g% arg qar @
grar &1 gafac & framl & STl
F A ged @ gHg X @ 9d,
fora® ¥ 9ot FEA F1 TWT TRA 1 AT
g% waa7 et ¥ age frar a1 ; ag
# gema 2ar g arfs g fram ot i<
¥ g% | a2 framl a1 a1 @ faew &
gfaurd § 1 9% wE aF 49 9 &,
FRIGW E, 907 g feami & T@
I FA-AE A FJGT DA QAT &
Tg frgra 1 g1 7 A @ g
fram #1 G Iq-Er & qarf § oY
GF UTAT § 9% IeARA F 0 wF 9%
arar & | @fag & feami 1 &
arE At § eaA T Sw 7 g1 A
arq t 9rg g grq I g arar & fF
fram g=ifa @t F3@T & g FH-FAE
IqH ST FfeATET Y At 1 AX
¥ Re ger wRw ¥ ferAw glnes
aftar oF fRama ¥ 9@ 50 oFg a%
giar & &t afefqaw g@mde ofar 25
urg wgaT g | ot fowd 9@ amw 50
uFg Hiowe o ofear & ag anx
Ius FOfqga gy Sgar §, ag-
wrEt fafsa 99T agar & @ o
S 9 TFE Y 25 UHT aHA &
S | art 25 T g AT
AW | WA ST ATEF =
oz g fram foas o9 Haae
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wWhiee ala § T8 Yafmma giie
FAT AZAT § Y CFIA ATH0 FAT G
A IHET AT IAMT FEA FT GRANE
9T 9g OFIH FA &1 9T § | gufag ag
&t ST Fearaat § sam W gT s
e femar &1

W 1 & ¥ fag guer fiw aga
1T FAT 9 fawar &1 73 fraa ar
adz 53 1 g fraw ssar are
g0 &le qFF | TH AT Y A FAT
TET

AT JAQFATHE AT §, TEA gATR
A F AT qEF FA 411 gL
ST F=7 WY gem At ag W &dt §F oA
ST 4T | 9gTE agd wear ara ¢ | fr
WY aga SASEr AT § 1 I AT F4T &Y
@ ¢ frowsw #fzF ar dzxogar @Y
|41 #Y a7 fagga ewa 7l FaT
&dt # faage grq A8 <@ ag =i-
1T FT Ig# FI1E AT A FLAT | A
RN AFQ § 7y A8 av57 1+ FE A
ST dfo To gHI, QA Qo gatl, HI§ AT
feut fag seg &¢ 7 g1, a8 carqasdt
aff ar WAy g @ faar
9gfa § 3@ W gEET FAT AW §
fagd fF gara TaT eqEaEEY &9 89 |
@i o FGY fr goffaad d+sf A
arers # @ 98 T E 1 gF qHo alo
dTo o TAET @t FE # AYAT AT
HEqATH @I AT §, AT H A I qAI
g T aw & 1 ofEeET & oaar
w=q feul giesd &, aga & @ w WA-
weEs § | T ag gara waar § f5
giifaaT &r s g g1 geEE El
F o ddm w § oaot oF afafy
&F AT FdAT AT FE A qW
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& ar o @t femat & fag aterrd &t
& g, AT IAR TTQ FA W A€W
gt =T &, 78 e QI qraFAr 1
afem gt Sofifage & =mey € ¥ =9
oFeq AT 49 W19 | FAT 47 OAT
FIH FL Al IART IAN  qreArgAz AT
e s wix frami &1 ot st s
g% w4 &, Iaw qfq ot @ W17 FHifE
Zazt aitg § 49T TRAT G AT g v
IawT ey gEIT A gy gvar g1 9wST
FAFDT AT A ¥ AE a7 IHH
HIERT g1 GFAT & AT IqY ITAS! T
g9 awq & fod s @ waar | gafag
FIT AT FAAIC AT 27 vy o=
mial & @9 § e AT owm AT
FIft EA AN A AR & wAar
g g1, Frarat 1 ot siar g @)
AR AT FIH T F AT Z Ag W
g% g
freiforese & a1y # Wt g7 Fa
rgar § | &St gATL Jgf Fer g §
fadreifaega 93 gu §, A8 s+ faa
a8 @ &, Tafs A za g9g gAL
mAawgwm ) FN Ao v §,
¥t a9} fas ¥ O @7 Fodowr @0
gur &, 9T ITF CIECATHSTA 1 AAr
Fofaaga o 21 gw Ig@ &€ &
afea® da2< g8 F F1 w10 T@I
G 9@ , T 79 FH W FL, AlFA
wgt afsT® d¥2X w19 G *1@ & 3@
g0 WEAE §F Y 3@ w1 A1 @ ad
A&7 g ofeqs 9T § g9 w19 W
W 1 gmAed A4 &, Fgr afs WAz
JFTT A FIAT AR § A7 grwr famr
W | AT G ST HIH W AT H
zoqerga &, § =gar § 5 saw
agiar fean g+ WS FT s A
faagw a< &, ag &7 & fr fafrme
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TR ANTASE N g d & 3 arg
& Frtsr F1 OF g far 8, 9y ag
#iar @ga grer 2, fee @ grer aga
AT FHY & g, FfFT gy s
®EIM G e & @Ay & owgan
g & ot ofsas d9e sgwq Y 2,
agi at IFFT F faar sw, ¥IfFT w3i
7R T, agt weAT I # TH oW
7 faar I 1 wq qrgAT dwe 9
FIH FT FIAT 9T, IY TIAHZ T FIR
WA AT A1, g fAAdr o), Feq-
Zaq faear a1, v 49 faaar ar,
% we faaar a1, 7€ 939 ¥ aae
@H'bl ﬂ"\', afeT Frsr g ﬂt;ga‘”
safad ofims d7et & f9d 99 of@
N OF @A 3F  agf ¢, gl 98 19
T FTFY §, a9 Ma¥T GEeEmEd
&1 F79 fzar am |

¥ feifae & ot § #7 wr
ar—agg ¥ fansfaes o2 gq &
fagin fefami &t 3, afeq sosr =@
agf frw w@r &, zAwy afufaar awd
oTd, GYF FI TY 9 2 A1 @haw
FFaH gawr @ fear @ afz
At e Y wia @ § qwwwr §
ZHT FH WY T S @ g |
oY ST § At |

star &7 ot et fvar a1 far a
¥ &fes @1 g T @ T A E
¥ Edt &1 FW Af sTUw oAwy &,
Argfeat s fasr 7@ @ F— ami
& far W gawr wf wsw fawaar
qIm | AF AW AET A F—§FE
fedga & uHe Qo qrg AW & AHL
Ffad #7 #f sawgd w fomr, &%
s F1 fagn, dfFT foh 1 e A
ITHY FET A4 (et | I9%F T §F ST
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[+t fao taw]
Free & fad famr @t ag v T
fuelt, g3 9t Fga & i g aY ©7e go wrE
&, A FUuE #Y W—ag gwear
gAT ATRN q€ diFar 8 dedr s @
g, R T HCT T ASA |
Tq@I Y wiFea § Yo Tgo o
T qae gge dre @ aR A foy @
g =% o @t gaw s wear fwren
g ATgmE § fF o A Y 39
AT 3 @ wm o gER W ¥
qedl-TA1T ®Y FH TEY &, safad qedr
a1 T Y A IR STwew @), 98
ITEY T & 07, f F FUA A X ThF
I9a ¥ 1, g% 9% ¥ & @9 AT
Ig AF w1 ¥ gy frami & @ &0
HTT T FW § ITHT 79T FT | @Y
A% wrgeradee faderr e S ot
w@ar g, frad &Y &N Tgag
ggfai Arew § a9 | o Yy Wgw
¥ qiwA §, foe @dt # sqam w0 ¥
gard A @F aFar g, feami &
ATH g aFAT & | AA AE FT Y,
sre F1 91, g Wt gar g, afk
o 9 &1 @1 & & § A fear
oty A1 399 qgT qvEl  HEE qar g
gFdr 1 O S ¥ AWIAR AT
IR AW §9% ST W IHY 4,
afrr o & @ga ¥ g AR I-
qad ¥ g7 ¥ W W ATE SO
A WE FugaE g v gwR W
aTF =19 A AW g9radl #7 gET
% fir 3@ w@rafas It B TQ@R T F,
ga% 9T FE | W A® ¥ A A
waafas gt gar § Sesr &@ie T
FCF T WY FRETT IEET I FT A

o fardl 1 o= & tAg ©w wwr

qF T g |
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F T & gg & wrgar g f+
TETE FT §H I F § 9Ty AgAT
¥ ag argr m § fF o gaw feew &
9 T A% fad gud i &
ITA FTX § IAFT A AT QA & ag
AT Y AT @ AT I@w qrw Wy @
Srdt @ 1 %WE T Qi g T FE
g Tt | w S A oA
&, 9 IgH I92 qrar 9rar § g dar A
AT & | IF 918 FT aTH W GLHIT FY
&1 T A1fge g7 |

SHRI 8. 8. KOTHARI (Mandsaur) : Mr.
Deputy Speaker, Sir, the country to-day stands
at the crossroads of history, Having almost
overcome the recession, the economy is poised
for growth. The ratio of investment to
national income is targeted to increase from
12 to 13.8% and savings from BY to 12.6%
in 1973-74. Ifthe economy can gather suffi-
cient momentum, it has the potentiality of

“achieving the takeoff or the stage of self-sustain-

ing growth. But, this is possible only if proper
and appropriate fiscal and economic policies
are followed.

There are three problems whichI would
like to emphasise—one is inflation, the other is
unemployment and the third is the industrial
licensing policy—which is obstructing the expan-
sion-and setting up of industries. Basically, I
would like to concentrate on these three prob-
lems because they are of vital importance.

16.28 hrs.
[Sura Ssrt Cuano GovAL in the Chair]

Before dealing with that, I would say that
the budget flows from the structure of the Fourth
Plan. I would therefore deal with certain
aspects of the Plan. Last year, speaking on the
Finance Bill, I had stated that the balance from
current revenues at Rs. 2,455 crores in the
original Fourth Plan was a gross overestimate
by Rs. 1500 crores.

The Planniog G ission has E wiser
and it has brought down this figure from
Ra. 2,455 crores to 1,673 crores, that is Rs.
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1700 crores, in the revised plan approved by
the N. D. C. In my opinion, thereisstill an
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If this gap between the Fourth Plan outlay
and resources available is as wide asitis, the

overestimate of Rs. 600 crores. It app that

consequence is that deficit financing and heavy

contribution from public enterprises has been
overestimated by Rs. 400 crores. Now, in the
revised Plan it has been provided that the
additional mobilisation would be about Rs.
3,200 crores and Rs. 850 crores of deficit finan-
cing.

With regard to revenue, it is provided that
in the current year, there would be an increase
at the current rates of taxation by about Rs.280
crores. I think that point has already been
made by another hon. Member. The over-
estimate is about Rs. 100 crores and the total
of all these figures comes to about Rs. 5,148
crores in the Fourth Plan. Now, it would
appear that they have provided for Rs. 4,048
crores as the resource gap in the Plan.

Deficit financing, it has been stated, is about
Rs. 290 crores already done and in the current
year it is estimated to be about 225 crores of
rupees. According to my estimate, another
Rs. 1,000 crores of deficit financing, in addition
to what has been provided in the Plan, would
be necessary in order to put through the Fourth
Plan. This arises on account of a large public
sector outlay which has been enlarged, not on
economic grounds but because of political
compulsions and pressure from the so-called
radical elements in the Congress Party without
regard to the actual resources available. May
I submit that it is the effective utilisation of
money or resources which is more important
than large outlays? The capital-output ratio
has deteriorated from 2.9 to 1 in the First Plan
to 3.7 to 1 in the Third. This is because of
in-cfficient utilisation of resources in the public
sector. The fact is that the Planning Commis-
sion has failed to learn from its past experience
of the Third Plan period, and the consequences
of bitious pl ithout taking into
account as to what resources actually would
be available. Conditions are set for another
bout of large ful outlays, deficit fi g
and inflationary spiralling of prices. Besides,
this would mean that heavy taxation b

taxation would have to continue from year to
year. This is a prospect not very encouraging.
I would still suggest, if it is not too late, that
the whole structure of the Plan, at least the
utilisation of the monies in the Plan, the imple-
mentation part of it, should be given second
thoughts. If the same outlays are utilised
better, they would lead to more output, more
production, and better implementation would
mean that it would increase production and
check inflationary tendencies.

I would sound a grave note of warning. We
have creeping inflation in the country and if
unbridled, it would probably develop into the
Latin American variety.

I do not want to be a Cassandra, but I am
afraid even in the interest of the ruling party
itself it is for Government or the Prime Minister
to ensure that prices do not rise. May I submit
that during the last year prices rose by about
7 per cent? During the period 1954-55 to
1968-69, money supply increased by 7.9 per
sent annually on an average while national

at prices i d during the
same period by 3.5 per cent only per year.
The price level Index (Base 1952-53 as 100)
went up from 97.4 to 225 last year. Even the
new index (with Base 1962) has gone up from
165 to 175 during the last few months,

I think these are danger signals which should
be recognised by any ° worth the
name. ButIam afraid the Budget Speech
dismisses the whole of this problem in one
line:

“The general level of prices over the past
two years has been relatively stable.”

Iam afraid the doctrine put forward by the
cconomic advisers of the Government, the
h \ that in a regime of deve-
lopment, we have to learn to live with rising
prices is a pernicious doctrine for a developing
country. I am not prepared to accept it. It is

ible to 1 inflation, provided every

almost necessary, as we have witnessed in the
current year’s budget in which Rs. 175 crores
of additional taxation have been levied.

poauble effort is made to increase production,
because production alone can keep down rising
Pprices.
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SHRI NAVAL KISHORE -SHARMA
(Dausa) : It is a fact of life.

SHRI S.S. KOTHARI: It isnota fact
of life ; thatis exactly what Iam disputing.
You have to check it. Otherwise, how will you
answer the teeming millions whe bhave been
suffering because of rising prices during the
last two decades ?

I would only submit that in the interests of
the control of inflation is imperative.
The Government must take a pledge that infla-
tion can be, will be and must be controlled.
I-hope I will not bave to come to this House
next year to say that the real value of the rupee
has again gone down further, as I have been

doing year after year.

Even with regard to indirect taxes, there are
certain limits which should be recognised.
Excise duties have been mounting from year
to year, with the consequence that the burden
of the common man has become very heavy.
The Finance Bill, 1970, imposes a number of
excise duties on items of mass consumption like
sugar, tea, kerosene, butter, biscuits and alumi-
nium utensils, a good part of which has to be
borne by the middle and poorer classes. Show
me a single common man who does not utilise
any of these commodities. The prices in the
post-Budget period, if anybody goesto the
market and finds out, have increased by ten
to 15 per cent. This has triggered off inflatio-
nary spiralling of prices of consumer goods.
This Budget has made life for the middle and
poorer classes more rigorous.

Excise duties enter into the cost of commaodi-
ties to the extent of ten to 50 per cent in the
case of certain items. They impinge upon and
adversely affect the living standards of the
masses and they lead to diversion of considerable
purchasing power to Government coffers.
Government revenues from excise duties which,
at the beginning of the First Plan, were Rs. 125
crores, rose at the beginning of the Second
Plan to Rs. 416 crores, and have now increased
to Rs. 1,814 crores in the Budget for 1970-71.
If this burden is reduced, it would contribute
to the general welfare, bringing about reduction
in prices.
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Besides, these excise duties add fuel to what
we call cost push inflation. That is, they increase
industrial costs and cost of production in every
manner, and that is why in spite of recessionary
trends in the economy, prices did not come
down. -«

The conclusion is i ble that collectivisa~
tion of savings, even through indirect taxes, has
a limited use and, if over-done, it can have
adverse consequences on the economy and the
public at large.

Government has targeted an increase of
seven per cent in the exports for next year. I
am glad it is so, probably it can be achieved,
but what is needed is co-ordination between
the Ministry of Foreign Trade and the Ministry
of Industrial Development. I believe that in
his drawing room, Mr. Bhagat must be tearing
his hair in despair at how the Ministry of
Industrial Deveclopment is holding up and
rejecting his proposals. I am particularly
emphasizing this point because the Prime
Minister is here and she can take an active
interest in this matter, ask the Minister of
Foreign Trade what exactly are the increases in
production he requires in respect of exportable
commodities and then insist upon the Minister
of Industrial Development to see that proper
licences are issued and expansion takes place.
Let it take place in the public sector if necessary,
but let us have expansion of those industries by
all means if you want exportable surpluses, If
the surpluses are not there, if the production is
not there, it will be impossible to increase your
exports or achieve the targeted figure of seven
per cent. Therefore, cither this job of co-
ordination must be done by the Prime Minister
herself or, if she cannot find time, let her
appoint a Minister of Co-ordination for this
purpose. This is necessary in the interests of
the country and exports.

Heavy excise duties enter into the cost of
production and they increase industrial costs.
‘When industrial costs go up, it becomes difficult
for industry or for exports to compete in the
international market. Thus, excise duties
militate against the increase in exports.

With regard toour traditional items of export
like jute goods, 1 would say that the export
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duty is impeding our exports. Let this question
be examined objectively, and if it is felt that
these goods are not able to compete in the
international market because of export duties,
let us reduce those duties to the extent necessary
30 that our goods can face international com-
petition and also the competition from subs-
titutes.

Now, I come to the pleasant part of my
speech, I believe, b facts are
sometimes unpleasant. There is a silver lining
to this budget. I welcome the beginning made
by the Prime Minister with regard to welfare
schemes. I am saying it without any hesitation
because that is in the interests of the country.
The pension of Rs 40 a month to Central
Government employees and industrial workers,
the allocation for drinking water for villages,
and some nourishment for children as also the
establishment of the Urban Development Cor-
poration—I welcome them all. For instance,
Rs. 25 crores have been allocated for rural
works programme. Thatis also a good begin-
ning. But may I submit that all this touches
only the fringe of the problem. Our country’s
problems are so vast, and the social security
measures that would be required for providing
for the vast number of under-privileged people
are so great, particularly, due to the poverty
and low standards of living in the rural areas,
as also for slum clearance and all that, that a
tremendous amount of money would be required
in order that the wellare measures for the
people can be translated into reality. But that
is only possible if the national income goes up ;
your revenues will become buoyant if invest-
ment and production will i In the
event of more and more industries coming up
in thecountry, we will have a bigger budget and
bigger revenue. And then much bigger amounts
can be allocated for social security measures,
What I want to emphasise is that you need a
good investment climate. At one time, it was
suggested that both the sectors—the public and
the private sectors—must advance together. I do
not know why or on what account or on what
compulsion that motto has been forgotten. Let
us expand the public sector by all means ; let us
give it the commanding heights. Let it take up

VAISAKHA 14, 1892 (SAKA)

Finance-Bill, 1970 318

develop. But then, let the private sector also
expand if it is in the interests of the country.
But where you need production for export,
where you need it to check inflation, where you
need increasing corpérate revenues so that you
can have more and more of social welfare and
social security measures; in that case, I will
say, let the private sector also expand. Do not
put artificial restraints upon this sector. I put
one question to the Prime Minister. She has
been able to take over banking by one stroke.
What would she bave taken owver, say, for
instance, if the Central Bank or the UCO Bank,
some of the good institutions had not been
built up. If industries are built up in the
private sector, they are not taking away their
machinery out of India. She may take over
any industry she likes, but you should not
impede the establishment of industries. If she
wants she can build some more big industries.
I do not sec how the economy can suffer. But,
for Heaven's sake, do not impede production ;
do not impede investment. Do not put artificial
constraints which will only lead te inflation,
and all the gains that you expect from the
Plan will become illusory and nugatory. It is
no use, because the inflation would eat into
the vital gains that you make.

The second suggestion that I welcome is in
respect of the rcbate of Rs. 3,000 as tax-frec
income in respect of bank interest and dividends.
Last year, when I was speaking on the Finance.
Bill, actually, I suggested—it is on the record—
that the two limits of Rs. 1,000 tax-free in
respect of Unit Trust and Rs. 1,000 in
respect of dividends should be consolidated
into a combined limit of Rs. 3,000 or Rs. 4,000.
In Pakistan it is Rs. 5,000, I am glad that
that suggestion—whoever may claim credit for
it—has been accepted. We have this tax-free
exemption Hmit of Rs. 3,000. Probably, the
only difficulty that may be faced in the future
is this. On a saving of Rs. 50,000, at six per
cent, it would yield a tax-free income of
Rs. 3,000, That saving may not be possible in
view of the heavy taxation. There has been an
increase in personal taxation. I shall deal with
it later, After paying life insurance premium

industries which are pli d or P
and which the private sector is not able to

and ting the cost of living expenses, very
little is left. . That is the point. But if savings
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are there, I believe this measure would be
useful.

The Prime Minister had made a suggestion
garding the clubbing of i of husband
and wife. Do I have to plead before the hon.
Lady Prime Minister the cause of progressive
like doctors, ives and others who

work. . . . (Interruption).

AN HON. MEMBER : Say Madam Prime
Minister.

SHRI S.S. KOTHARI: I deliberately
used the word “lady” in this particular context
who work shoulder to shoulder with men and
to the family income? I feel it would be
carrying coal to Newcastle. She understands
the point, I believe. Let us create conditions
where more and more women are encouraged
to work. This proposal should be withdrawn.
May I say that the Kripalanis, Gopalans and
Nairs are sitting on the other side of the fence
and if the Prime Minister gives up the proposal,
this probably may be another gesture of what
she herself called p 1, if not political
reconciliation.

There isa provision in the United States
law that the incomes of husband and wife may
be added together, Then, and this is impor-
tant, it is cut into half and then the tax is
arrived at. The tax so arrived at is multiplied
by two, which means the income is averaged
out for taxation. I hope this proposal will not
be pursued ; but, ifat all it is pursued, then
this method may be adopted.

With regard to direct taxes, the exemption limit
has been raised to Rs, 5,000. Much has been made
of this measure. But the fact is that even pre-
viously a married person with two children had
an exemption limit of Rs. 4,800, which has
now been increased to Rs. 5,000. Not much
benefit has been conferred on the man
on this account. In fact, an ex-expert of the
Finance Ministry, Shri Boothalingam, had
recommended that the exemption limit should
be put at Rs. 7,500. I would urge on the
Prime Minister that, if not this yedr, at least
next year the tax free exemption limit should
be increased to Rs. 7,500, which would give
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more time to the income-tax officers to look
into bigger cases, cases where the income ranges
from Rs. 60,000 to Rs. 2,00,000 or even more,
from whene they will be able to obtain much
larger revenue.

I submit that the personal taxation in this
country is the highest in the world. There are
no two opinions about it. The Minister of
State for Finance stated only recently that the
ratio of taxation in this country is only about
12.4 per cent and it may go up to 14 per cent
while in other countrics like UK it is 40 per
cent, 32 per centin USA and 21 per cent in
Japan. But most of the direct taxes in this
country have to be borne by 23 lakhs of people
out of about 55 crores. So, the burden on these
people is the heaviest. That is a point which
has to be recognised.

With regard to income, let us take the
income at the level of Rs. 20,000 at which a
person is a little better than an average wage-
carner. An international comparative tax study
shows that the tax in India works out tc 16.5
per cent which is almost in the same region as
in Austria, Ghana, Sweden, Coasta Rica and
Iran. In eight countries. the average tax is
between 10 and 15 per cent and in 18 other coun-
tries out of 31, the tax is less than 10 per cent.
This is the position when the income is at the
low level of Rs. 20,000. When you go to the
higher level of Rs. 50,000 the average tax in
this country is 37.4 per cent while in other
countries it is much less. It is 27 per cent in
Sweden. But let us not forget that Sweden has
a comprehensive social security system. They
provide in their budget sizeable amounts for
weaker families, under-privileged families.
And when we talk of their under-privileged
families, they may be families with income of
Rs. 2,000 or 3,000 a month. They also have
free pi ion, free ed for all ages
and free facilities for research.

h 1s

Then I come to the charitable trusts, in the
case of which the hon. Prime Minister has
made certain constructive amendments. Chari-
table trusts can accumulatc money up to 25
per cent provided they take the permission of
the ITO. I would suggest that the limit
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without sanction may be fixed at 15 per cent. If
that is not possible, let elaborate rules be fram-
ed and instructions given to ITOs. They
should be bound to give their decision, say,
within fifteen days. At present what happens
is that the application may be lying in the
office of the ITO for months and he will have
to be cajoled and persuaded, so that he may
take some action at his sweet will. That is not
the way you can accumulate money for chari-
ties. However, if you want to have this provi-
sion, then there should be clear-cut instruc-
tions to the effect that sanction shall be given
in an ecasy manner. Ifany evasion takes place,
let the Government come down on them with
a heavy hand, but let us have a rational and
judicious tax structure, which will earn the
respect of the tax-payer and he would be will-
ing to pay his tax. As Mr. Dandeker pointed
out if your taxes are heavy then you are en-
couraging ‘blackmarketers. That class of
people should not be encouraged. About 70
to 80% of the tax-payers of this country are
good and honest people. They would like to
pay their taxes correctly but give them a tax
structure where some incentive is left for them
otherwise one day they may also turn dis-
honest.

With regard to the investment of trust funds,
1 believe retrospective effect has been given in
respect of restriction on investments which are
in controlled companies. It should be examin-
ed whether retrospective effect is necessary
and whether it can be provided that the new
shall be applied prospectively.

P

With regard to corporate taxation, there is
an interesting situation. Probably the feeling
was engendered earlier that the corporate tax
would be very highand in the absence of fresh
corporate taxation, the share market people

thought it is a good budget. But what has
been done ? The development rebate has been

scaled down from 35% to 25% in the case of
priority industries and from 15% to 10% for
other industries. In my opinion at a time
when you are poised for growth, it was a retro-

grade ion of Bhoothali Com-
mittee that development rebate should be aboli-
shed. Develop rebate is hing which

isa clear-cut incentive for industrial growth
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and we want industrial growth. In that event
why scale down the development rebate, parti-
cularly for priority industries. Itis necessary
that certain sectors, which are of a priority
nature, must be given incentives for growth,
so that money could be channelised into those
priority sectors which spearhead growth.
Therefore, it should be considered whether
this cut in development rebate can be restored,
when we need lot of industries to overcome the
shortages. Otherwise there will be blackmarket
and_.controls cannot check blackmarket, if
shortage of commodities is there.

Those industries which are capital intensive
should be allowed to obtain a reasonable return
on capital employed—particularly Aluminium,
Paper, Petro-chemical, etc. There shortage
have developed. Give them reasonable return
on capital employed so that they can expand
to the maximum extent.

Then there are certain old cotton mills, jute
and paper mills, They need to be modernised
and rehabilitated. Wherever necessary moder-

tion and rehabilitation all may be
given as a deduction out of taxation. These
are constructive suggestions.

With regard to entertainment, I think, the
limit is there and it is for the Government or
the Central Board officials to consider whether
it should be completely done away with. I
feel that there is scope for some allowance for
g real enter which has to be
done, when some foreign collaborators come.
Reasonable limits may be prescribed for enter-
tainment, but it should be seen that if there is
a legitimate case, some entertainment allow-
ance is given.

Then, what is the effect of taxation on the
national income ? A study was made by Mr.
Vito Tanzi which showed that economic
growth varied in inverse proportion to the
amount of direct taxes. Japan was able to
achieve the highest rate of growth when it
registered a decline in the ratio of income-tax
to the gross national product, that is, T/GNP.
In the case of West Germany before 1960 the
ratio of direct taxation to national income
went down. These two countries, Japan and
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West Germany, have recorded ph 1
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growth. You can call it the Japanese or the
German miracle, but it is not a miracle ; it has
been achieved actually by economic and fiscal

es. Those es have contributed to
the real growth in those countries and to fur-
ther investment and production.

That is the only way, the only sensible way,
of taking the country ahead. In regard to the
UK we find that the ratio of taxes to national
income went up and what is the consequence ?
The UK has recorded the lowest rate of
growth. I was in the UK in September 1967
and I found that they were all worried about
the balance of payments and all kinds of eco-
nomic problems—inflation, foreign exchange
problem and some problems similar to what
we are having. This is a vital fact which has
to be recognised. Lower taxes actually remove
the obstacle in the path of growth. They con-
tribute to the creation of an investment climate
in which national income, and employment,
can expand, as a consequence of which the
revenues are also buoyant and the Government
also has a bigger budget. But if we do not
have growth, obviously, the budget will go
down and imbalances will be created.

One more proposition is about potential
growth and actual growth. Every country
has a certain level of potential growth, which
means that determined by the factors, endowed
by nature, and the state of technology it has
a certain potential rate of growth. The actual
rate can come very necar the potential rate, if
the Government’s policies are constructive.
Otherwise, the gap between potential and
actual growth widens.

With regard to the backlog of 1 pl

gineers are ployed. Even Common-
sense would suggest that if we had more of
industries and i our y would
grow and probably these engineers could also
be employed and ploy
checked. You must also have extensive rural
works prog; location of Rs. 25
crores is not going to solve the problem. You
will have to have a much bigger allocation.
You must use the youths in the rural areas to
work for their own villages on small wages so
that you could utilise their services for the
good of the country. That also will help in
providing them with employment.

Your

Housing is another very important point.
You must develop housing to a very great ex-
tent both in the rural and urban areas. Hous-
ing bas multiplier effects and is employment
intensive. It also helps in providing shelter
and reduces political discontentment. I would
even say that the Government may observe an
employment year, so that in that particular
year we can establish a large number of small-
scale and medium-scale industries which pro-
vide employment to a considerable number of
people,

17 hrs.

I would like to submit that the increase in
taxation between the level of Rs. 40,000 to
Rs. 50,000 is a very unjust measure. The
bureaucrats and IAS officers have increased
their privileges and grades. I have no time to
deal with it. Probably, this matter will come
up in the form of a Call Attention Notice. It
has appeared elaborately in the newspapers.
The other technical people have not been
given the same privileges as IAS officers. The
b have insul i

4 +h. 1

yment

in this country, it was 5.3 million at the end
of the First Plan, 9.6 million at the end the
Third Plan, 12.6 million at the end of 1969
and, I believe, at the: end of the Fourth Plan
at this rate we may have 16 million to 18
million unemployed people. These are Reserve
Bank figures and not my figures. There was
a time when we used to say that the system of
education should be reoriented ; we should not
produce clerks but engineers. Today even

an increase in taxes as if they cannot afford
to pay higher taxes and all others, intellectuals,
professionals, executives, and technical
people, can afford to pay more taxes. Itisa
very unkind cut. The intell Is and others
in the country are going to resent this partis
cular increase in tax.

5!

I would say that the Government must have
magnanimity, wisdom and foresight in treating

could be °
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the intellectuals and professionals and also
the administration must be so oriented and
attuned that the people who are honest asses-
sees are not harassed and that they are given
generous, good treatment so that they are
encouraged to be more honest. That is some-
thing which probably is lacking.

Then, I would like to submit that with the
present tax levels and cumbersome industrial
licensing procedures, we cannot achieve pro-
gress in the country. I may point out that it
takes 2 years in Japan to establish an industry.
In India, you require 2 years—running about
between North and South Blocks a number of
times—to get an industrial licence. I do not
know how we are going to progressin the
country, Many schemes are suffocating. With
the present tax levels and these cumbersome
industrial licensing procedures, I am doubtful
if the private sector will be able to achieve the
target of investment as envisaged in the Fourth
Plan. Let the public sector expand, but let it
utilise the installed capacity. If the public
sector expands, I wish good successtoit. I
only request the Government to look into their
working and to make efforts to improve
matters,

Then, for capital issues
from Rs. 289 crores in 1966 to Rs. 131 crores
in 1969 while the actual capital raised went
down from Rs. 79 crores to Rs. 45 crores,
This shows that industrial growth and invest-
ment have not been maintained.

Lastly, I would submit that the need of the
hour is to late to the invests
ment and production so that employment and
standards of living could improve and inflation
controlled. Inflation has to be controlled.
That is the burden of my speech today. That
is the only solution to the grave socio-economic
proble'ma facing the country.

It is imperative that the Government poli-
cies are rendered growth-oriented and obstacles,
npatural or ideological, brushed aside so that
the tum of develop is accelerated

ot vam femie wwt (3r) @ w-
ofx wgiea, & fau fasas &1 @nda
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W & fay &grgan g v fr @
wrar g fedT W 3w & anfaw wafy,
foet 1 3w #1 famior 9@ 3w % anfas
Aifagt & snare wx fFar @ asar g
9a foar ¥ W 9w & a9 ©E
qgEYN FEH @I e | FEE HAT S Y
agr Ao § wgr 41 & I9F e
geal &1 @ AR F @ fvar
g ol e ¥ wugm # A
T AT sr d ad ¢

" ¥ faweft & v o< & = wfe-
qAF WG A § | TG W 9 Weal A
99T 41 F qq FT arQE F ) IFA
wg1 {5 gaa # w1 awr w7 A8
far & 1 o fear § ag amag ot FORS
ZqrE WY oF & aX9 ¥ F A | WA AT
g 7 § fF 3 @ gz as dt AR
foar fF g9 S0t FTFIW FHe AF
safasitar § | &5 & @y ot o FiEET
grgd g AT q9T AT ATAITAT FT
WY ¥ g7 FT A9 ¥ gF wrEwr
T At ARF emw g fF I E
Y # ot 7 WA F10 F90 —aar
it faad &1z & frdt weqe &1 fady
FT &, IT91 & Ig TENT FHETR F7
HX AT §, AHIHATT FY, 3T W, T — TG
UF Aar §, FifE garaarg & fa §
Tg T AT qGAT Agar g, AfFA T
adf &t dfeai 9% fewge fagda
&1 geifad qedsT aEa A w7 37 20
faoe greda &1 qd #), 79 FEA
WS &1 faw fean, wa oA 2
¥ gqrgadE §Y a1 A A F1 e
T T a9 § N F UH FT q767
T & qac fean mar at 39 §F swae-
A T3, 9 gF ITR ANA FT gA-
FLHIANAT G AT, WIF T qT A
g OfF & agee & 1 AfFT gR aey
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qT gAT W IR TQ F AT
# Fgar I1gqr §—IFFT A W AW
agt Atz Af e § A o ag
gt gna &, fow ov g F Al
Haadz g rgn a2 9y Efs qw dw
Foasft = @rii F gl #a @) 3@
W e § Fwmdn W
o gerfawe & wfr g9 W= gl
¥ et 7€ &, g9 owifawc ® g
7 & fag fagy oF 9@ & a=T 39
319 g9 IS W § AT IT BT FIAHT
¥ afemre =eT &w § uw € gav dav g€
&, TF g7 ATAE AT L, OH AL FAvAw
amn, oF A€ IAT 18 &, OF A4T IeATg
qargam ¥ 1 g9 far & sear wwar
g frgat 39 ¥ ag Twg, gk W
# frgw ma N N wfas et &
gy fafe aR mAIw Ffgm@d &
g1 g 35 § 5 agi s =gt 7% T
¥ AretaAr F1 AT gHAT 3, I G
# g % a1 I@ aIE qgT 6 AT
FE A1 GFdT &, g7 A F FoA-r
faare i § ' gt gfr & & At a9n
faam< amad e Ear g (1 39 faard
Fora § T 939 § AR g9 HH
st ¥ o @i ¥ few oWl ot §
fadea F@r amgar § fr o gmidm &
forg® arel § wiEl AT A F @y N
vt @ gad wrar e gE ¥
T W qga A I E—AE § @
qig wiw A TT g—ag W agr
3 afer @F Az A we, @ fr
gk B A1 afgs wafa F s §,
gt fora®d 9f@ ¥ 2w o =7 gar
t, sg X famm 59 fFar smr Tifgd
ar, I A gAT | AF WA qg A
¢ f5 g ¥ 38 fFar @ 7, Newm
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W @ & v =@ W oganET
T} W § A 9w S ¥ a
FT ST W AT F afuwiw w@h Ay
S 9T A g, faar gar aifey
L ERE JeRT @1 gia-sita
FT F@AA I AF IHRR W,
T AT A, X A A A ghafy
T F @ § I gar ) gy Frara
T ar S ofcfeafiat i azy
A F @ off, 7 afcfeafaai s
W FAT E | q IrF ¥ forir agi TgF
TE, T W G A, @ ae
A & wE WA eI @y
) agt afe faweit wf 8, 4t agoanr
= o0t F oaf § @4t & fax
RIE R (I T S e —
TR R qA g wgv qmar 2
AT W § 22 ast &t st ¥ =
A St fafas wfe g, sesr wwarara
a5 F @ a9 gw-ArE & g
25 wfama & g1 7t T 39 oife,
A &Y g dw oy ) wEd Ak
Tt F agT a0 F#A< & | WA F wra
T safasd avdr o @ &, STt
WA T I wF W @ g
Wiatex §, wEt o fasrer st

-8, e vt # g war @, @ 0w

#t faar o1 78 fenfoarar—zw feafy
FT guH AT Fr @var
ot 4 § T AT Y
A FTWQ Y | FATEAETE | W F
foan &1 safer ot a3 @ &1 AmgEw
YL FT ALE WA A1 W § 1 ag fear
#r mafg, wgd N aE TAgaw ¥
TR @ sy, 2w ¥ A ek
qsgense w3faui—agaw few @ 1
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afkma § ? ag 3w aw @1 afcow §
fe sgn aiEt 1 e A A
At # F1% @A Ag Tgar & @
arg fram & w2 w1 9gr afvw ar
Fg W AFN s owgar fedr
goftfrat amr ffd ot ag W TTIx
qraar et | sieeT wiEt # @
WML AZE FIAT TIgA & | FIHT FIAT
ug § f5 nrat AT W § agd aer
%% § | mafae afz e 9y & fr
| FEaw Ft sgfaar oFf @ agd ¥
oY Wfre agd o Wr § fomdF avw
e T F weAR dar g W g AE
W1 &F g1 a FrIRr wE @A Ao
AT T WYX FAMA FWHEAIT HY
w9 &G g | & gurg s & FgAr
wmgar § fF sy gy wlawsd saw
&% AgaeriaaT & wfw § s §
a & arar g fr awad sigg afedws
¥ ageq 19 S & gEv wiaard
FgH A1 s AfFT IaF afumasasy
afg aiEt &1 fawr adf gar @ o
X gAEEEY &EFA FT RIS @9
adtar a8 fasear 1 ggF fag 33 @@
T o § fF Wil § ang ¥ grema
dorfifey f 9w oFe & &9 W
T St G FEE g foasr gea
aga afas § e afgs ¥ afas
IS IYAH g qF |

it Faardr oft & #gr a1 fr a¥faa
gl #Y aIE SUrEr sgw fEar SAv
Ffgr 1 &o THo Fo F AT TwTUR
TET B AFTAT L@ A AfeT wmre
%1 graa dY 95 FoS &, AW T qgA
faar ¢ 1 9Ty USEAE A gea aga
U7 21| QI F FEd  g@iAT
TR Ag & 5 e & AW W oar
g F I g ¥ areay F
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wweqry #  wwfasw, sfes qar
fagifas s ) ¥ faas o0 foger
ast & fasmg 7 g agr 9X gham
WAL FFT a1y § frad F1er gt A
@ 9T T@ W9T 99 @ FUT F
Foi g foa® o9 & &9 § gT aw
50-52 47 ¥1C 3 gey &1 afrw
g & fF uwwaw FT fawg wFT ganm
&) wwfag § fagm som =gwm 5
usena & fasm & ot ¥ s@ia
faar sy 1 ag @ifger &= axF ET €0
afg awa § g @ #gFE AX g
ar 3gi #1 agd @91 fgear 9 & a@v
I 7 e F AN H AL fraw
srar Fifgg | wsEda ¥ 9 w1 qFA
& fag g e gard st =ifgo
desrag 2fF s femr § it aw
g I3 gar & | Aty F fag a1 gewaa
BT FEAITE AT G F FaET
g @ ar @ § afen wawam
faw ga feamr & «v€ W7 Faw g saTar
TATE )\ WEA WAl 3w AR F aEw
IR

g% arg & fgard ¥ oF I
Fgv & fag q& otz afw s feaar &
i fagir & wafs@ gu s f5
i 9T oY afeq® Jvex ssehw & IAH
fagrdr adf & | K oy TwEqW F AT
g g § Far fawag s€ w@ifs
e & afew dw e @ Al
grAsgaragar g f5 zo faafem §
g w1 aaE ar q@7 g g fagre
& wramret @ fF fwefee afew ox,
gifafesa afas qx swwr aga ol
¢ afea Toreaw 7t feafa o wvarw W
WaggaAm g1 Ko s g fF
AT FR TorEdTA & AT s JAr
#X fifow &7 f5 woerw w1 T
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[t 7= etz wmi]
sfafafaca fad 1 voegm & TET R
§ 99T OF 953 q9T TR AET F(
grafr agi # fag arw & o &
agh 9T TEH g &, AT Y sgaeqy
gt & o wiowr feomw w1 aga ar @Al
&9 F1aT 1 e feded ¥ faw oy Fax
§ ag ot g @ AT T oWl F
are § FrOH :93E WOE )

st arier wwt (3gE) o @wmfa
wgiea, @ fao fages § dxteq ¥a
5w gy faa @At ¥ gEAT W} 99
AT s fear a1 g@ sram g At
f& 0, 93, S 9T ag@ad
g8 Zedl ¥ ag Irmw &9 1 Wi avg
F @ ® SAT ag o § 10 4
ey 9 #Y waw 15 §¥ g oy, 20
&y iy Jra FY FAF 25 T g a4

giag arm gt 4t fs faw v &
FAFT A A 91 FAR o FNGT AT §
IgFT TG 7L F F9 § F9 6,000 Fo FT
M &t gwrdt g emam AT A
4t g 5@ 7 fasra @ grwfas
srg & fag Iaq Y e & § g4t
3eem A AuAr F gH ag smam A
T it T gwEAT W AT H g
faa st A St wrew frar ar B gwd
W@ w71 ¢ fFFT T A B
¥t gay w9 9Ad § I qyAw ag
a9 | 99 AN ¥ @ FET W
Tt F gAA s N 9, w@ifs g
& 1T |/AEF § I A AT AT § A FT
Jrw #Y I3 F a7y Fw gwd § 1 5@
& T 9T gAA T HA G YA B
aft farad g @1 gusy A g fs
a9 FE FEd gar q@T T o Fo
g ¥ mfawi v famnd fad,
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gifesr & et o a9 9w @Y 99
i wadi & wfasi 1 fama o=,
S & wifasi Y fas fad, ze
afasi A famd foelf « & gqgar
wigar g f+ 7t ag gAw F @y @@
Fm ot s fama F a7 ? &R
7g 6,000 §o HARTRAT ad ITY Afgw
gaw ¥ ?  a9q At fegra ggafad
frat a1 3@ fagres & gaifas &o dto
mifasl, sfa wa=i & wifasy, s &
mifast AT zez mfasi 1 Fearga s
gy aff o1, ag SgF A AT
fama Fax gra ar ga A s @
g 5 oy O, DA =9 o W
R FT Afad, 5,000 wo ¥ ot gz &
T IR AT F FT A FH 6,000 %o
w7 HfaT |

T@gT A AAAIT gEEdi A 9 A@H
FgT & % 5,000 7o %1 1 1oy @ QY
g g sumr aff & A A S
aPrad g§ & va¥ gmfas 5,000 %o
w1 HHT 4,000 g0 A AH ¥ 1 agT &
adm azedi ¥ 9 A w7 & fr afe
gH gIT gt WAt 9T ¥ eww dag
JAET T AT GEFT &g a8 qWF T
Ffag wLdr grwr saer 4y fad o &
OF AT aE AT Agar g, w@itw qgi
gndT T FaQF A A Qv § gaw
ST AGT FAar 3 1 O Ty rete wr
ot aaz i fFar mar & agr A atwTC
T IAF MAFT FN T B ;A 724
qiz ¥ @@t 840 ¥ FX A A
39% AT ¥ Toade § frg dre S
wr Ed fadY | gw aned § R gard
fradft s A s AT AT FLAFT |
FH ¥ FA FAAT A FT 6y § FAaar
f& dnde ¥ 93 F GIHC X g9 AT
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o9 aw ¥ figar | qaar @ 7, gw a2
Wt argd & fe garr St qur 29 # @A
&, ag TzAT Q1 gATD S g dw A
sgEear & ag T gE §, A AT
qeft gafay & fF Sww ARy
AT AT @ IW 9T SATET AT gEAT
g at gwfg ¥ & aay G & 9w
9T 59 | g @I 9 gwTd g da
saear § | ®wWfg & AmEEE 90
&, W ¥ g a3 Afas S gw
gagy § 5 &am 7 @ gfrody sqEer
¢, ag faw ot ¥ ggafua fagra &
faoig & fF gw fawrm @y & -
faF sarg 9T & 1 Grafas g TRy
g fawrg wgy §a afosw & ot arw-
T g g sEwr  wrengw e
aifgw 1 afsT g @ @l syaTEr
vt & s ofess ¥ S aTAeAT 1T &
3 9T AYT A afas d30 a1 wafa &
o AHGA! G & 99 9T AAATFT FA
&3q A anfy oY Fograg faslt &, QA&
qwi Ffadt g1 av ag oy TS
st gw fama & 7w F@ § @il
Sfrvsy EfF o IfA & st 5w
arwedl §21 FTX A9 AT IR TG
wga faer  afs ofegm @ Tisi v
am @ § @ wafws  aforw &)
fammit afosw # |7 FA1 TR
SHRI S. KANDAPPAN : He bad better
suggest some other figure then Rs. 6,000 be-

cause that would appear as if he wants exemp-
tion for MPs only.

=it qviex ol : 19 W gE EAR
w¢ Dfay, g gak 7 dfad, 9 3T
qT g ANET AL FTAT AmgA | ¥ wary
w1 o fag Wt & oAeT Argar g R
frg fagra § S OX AT gATd T
T A FFAFFAG ! FAY FH I
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fagrat Y Qv §, o fagral &
AT 9 gl At oA g
T ZF @wy E fomsr oo T g=e
FWE A sTw@E

gt mAE fax gidwe @ge A
afT FgAge ¥z F, I@ AW T
draage 9%z 1 5 aage Aedes
Hifvaw A7 7f7 T @ § # IGA TG
fF a%-3ez ¥7 g7 wifgn, F& 39 T

T AT FEY | IART ArEATEE ¥ gABY

quEmAT A gt g #ifF faw aF w
ag sfafafeea =@ & &t fag ot «7
A § ag T faddram g
afFT gw qam wmey & fF fagw 20
el ¥ WAt gaR WA o 9w AR
grafa #Y qarare gd 9ad Awgd 7 @
feear demar s worg<t #Y #ar firar ?
T A @ E TEnfEd gy
g & gar g sar 9T T T
frr : 935 ot as daw wur Fear &
Tg T AZ AT FF a¥W N ar
e AE AT AN Ay fawrw Adf g
gamfe | SfFT o ¥ §mew feeY ¥
FATE FFel, 9T GEA § IHA
wearaT & afe grew dvear §  fger 20
qut & W< o qefaal A o o
¥ m T oafe A 2wt vafe
g7 wgy $fr wrgw 93 Frd), 94
Hadt, 95 HrgNt amEEAr AT F &
STt & 1 at Fr oo § feed S aret
¥ oot 6 gt st # oFar ag el
e At & & af 9 ?

T AT 6AE ST A |
st drirr @i : gy SF F AW

g & % g At § ag ¥ oamean 1 ag
agd A g AR A A ¥
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g g AwAT A AT @ 73 6
W ofrg § ogagd & W areafaw
Tgd § 39N FNAT g 7€ 1 1960 %
1968 ¥ dtq ¥—a% T8 ¥ aiwe N
98 7 §—F4iF AraR wiwI F Foara
fram aaard 9 €, fad 37 9 qray W
g A Arefaw Aegd A 5 drad
# w1 v ) gArd "egd ar
"zt mE AT s eEFT Y o wedt
w$ ) 9ud Fd@r T3 gf

fer feggeam & wa @Fn & fa3
FIH! g & | 98 gAlEEY F}|N F @
AT W@ STAN T ogatgal At H
84 FWar@T iz PRI E o anfae
Fgi & ag qot wrf ? fred ag e
&ar #1, fFad a3 gaer dar fear 7 gw
Aagd ¥ 1 gA Awgd A IAR qEr 4
gt fem, 9ad afaa fgear & smast
agi fear, afes o Awgd FAsadr o
aH AT FXG @ Frww F fgya ¥

gn fam oit 3 5833 & fv gl
A ¥ Fa 3efoa feriw ar & fifad
IAFI gt A FqraA o qAY I@0 AT g,
gATHr AWgd @t s A% FA ¥ w9
gifew feats @t §ifad 1 g% waq &
gl wrar g fFgma ¥ wAvEE A a9
faar &, 73 T gETU AGTT A d
FAWA HIAT, 3 ATAq@ K I9T T4T
AT FEFT qET FY Gt F: AT 47 7§

faw &4 amifas sarg 1 aw
w4 § 1 AR 9T FAGHEU w7 F4T
grer & ? oy 2ay fF anmr vz ¥
=% AR T FY gearg 500 go @ AT
aqT € 16 FRIT FT aeAg ar 500
gl & I H1T ga &t 100 go, 200
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®o, 300 1T 400 %o F7&Ag T &,
AT wgard & q9g ¥ AT R F
FXAT 0 &Y € &, swT ¥ Fellw
W A FWE A FgA & F T s
faare m 1 agi 97 fas e FFT 7
& T A § 1 AT Ao WYo THo AT
Ao o THo H AT TG I TG 3, GF
NI agI ITF AL H W FFAE 1 T
AT fF amso To THo AGAX! &Y dreATE
1,800 %o & agT FT 2200 §o FT &
TR arfe To udo AHAY Y g
¥ 1800 go ¥ 2200 Fo 7 FI FEWAL,
% IO A aRIE F 500 To WG
F1 qgraqy, goftafaay F1 gsr #1420
v ¥ 6 Av a7 faar, Hfew gw wagd
FY arfas qogd & F2 1| A 9T g
gifta frds M ams@ & ar Fad &
fr & sfrga fase w3 a9 o
grar & faw A1 ¥ Fgw wEarg e
gy N fagra g & sawr QuAr §
TR AN AT AATT AEA S ? d@T EA
fagra &t Todr § arad fad sraggs
g ¢ fF gard miwl w1 W ? mmas
arq A A TEifE g oF A% g
@ @E EF AT A # wgr

Faqy 3w % 249 faezn Fary #§
Fgar Tngar g 5 gand a v 299 fawew
fraar wfafmarardt & o Qaga €
550 FUT §o ¥4 &7 IHMAT T, dqQT
MAF T @ gIa & TaA & FFF
fag Za9 fazaw & @@ oiw & *(w
FM aFET @ Al ¥ @ sfawac
THE AT G IEFT qIET F
g1 %1 AL G a1 ¥ 39 Iaw fawen
¥ aqrga afadT ST H7 arEmawar
gt & 1 W@ w7 w30 fedt awg
agt %Y 349 soqeAr F HCATA FIAF
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far fmreg wwEt &1 ZATar Ar |
T3 uF foitd 4 dr 1 7 @™ F AR
1955 #t a1q & | Iad gegi a1 91 f5
gq 2w ¥ 41 @Y § AFT FA A FAOT B
gfd af ¢ g7 giat & | AF IF 9@
#g’ffﬁﬁa’tmsﬁﬁﬂaws’fiﬂ
%ld‘gﬂéﬂﬁﬁﬁﬂ'{é?#?ﬁmﬁ
F1q FA AT WA AT AL IAFT A
Faar &1 gq sngEar F AfQ@ w0 A9
frwg XM FT FTTET AT ATACAF AT
&1 feafs o1 FFT ? AT TE A FFT
sqaear ¥ Arg af@da FA F 1A=
Far 7@ & & e § @ A A _A9
R FWE !

uF WA AR ¥ v fw
ko dro ugo AN THA A FI
ﬁﬂﬁm ggaa g ! Hréo dlo THo
& af afes g W AT sarafas
mgqﬂ&m%h&# qq IT EW
wfase AR #1 sw X § af wr
aF% & | 9 a% 95 qN AT AF AW
fé geg wW A w0 A IE
gegr &9 OAE &% A g | A
aﬁtﬂwﬂ%u‘rl‘mfmgwﬁuﬁmw
qu FTAT AEH § AV IR O TG I
qEmn g R gwa g 5 oow AT
@ ud g fF T Fa9 FT sATEA #
afer q smafts ¥ q AL
qfads fearang |

G X a9 § OF AEAT qIET
¥ arfo o wAo ¥ mmi ¥ fawT-
fasre AT FIA geAl OF faqaw
gzt @ fear @ AfFT g T EA |
waag"fq‘!wnaf&ugmawﬁm
@ w amrar & ggr wgar § 6
Tg ¥ W AFITAF ST FaT w1 7
@ W A JAIOAF AT F fag ag
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qTT ATSodioTdo F IWSAAL FAAT
# W A AE FT GB0 § A IAH
faaarfasrd & w7 # frrga &0 T
qaear § oY gq ofadq 7A@ w7 &
amifas am & 4| &9 & g ar
gar & @ @ W@t gw A A/
afwararsit F1 Qi agl $7 aw | A
firdr oY 2@ Fr w70 &3 A @A g
a "d w0 aeaE oF rEem
St ga g FT W E W qAT FAIU
w1 fagi gw amifas, afas AT a=-
Htfgs af@da & TF QAT FA TAEAT
ared & forait granfas «ara g1, 2@ g&U
MNT gAg N, q@ A A G IWMI T
Y &Y & A qi9 9T Ag a0
TG AR AT I I AT GER |

Tt gadf § & faw ot w1 9 f-
HEr § A gay T AITAT FAA
EAT § | 7T OF S g 9A fawrw
Yt grafa® - & 95T F1 FHLAT
firar &, g9 a1 1 A gaAga frar g 5
g AW ¥ anfow, amwifaw, TEAifaE
qf@da g1 TgT AEWT &, FAT AR
24 9@ F10 awdga frary fF ogamer
2o sfgm @ qF aga & GEagd
iy & o @}, T@gt g A A
ot %1 g9 3@ & fag W AT FT0
qrgd & W1 g fegel I9T a@w W
e 2% go v A 5 aF aF efogw
§ o ¢t giar g g s ¥ ag
ot 2 1qg S gAsr feErEer §
o I S O TG A
g Fadi ¥ 7 T gFai @ F@ &
ot fretaer § ag maT 3T ¥ v
arie @ audr @Y, amifaw gw § @new
ag & avht § 1 amafaw I A
g&ﬂau*ﬁﬁ?h&ﬁaéﬁq,m
Fau, A@E Fa0 Fo1A g IF W]
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ATTWFAT & | AE IAFr fRArEE gy
T1fgd | 9= aF 79 fEEE F1 =
gt frar smar g, g€ g2 el ¥ a9
ast gfeat ao w30 & fedEwr a9
T W, T IF 79 9l &, T
W ool g el & agi g dR ¥
USEIFT F 1% 39 37 § oF Af gar
ST oY, oF 9% e AT A fawaw
ST AT | AU FF F AGAT F AL A8
st frorar o aew o€ @, W@wm &
FrEEw A AT kA @, wifE
SoT WA A @2 g weAl ¥ ad g
N T FI H frarERl A # E
fergear aga as1 2w § T 9wH T
T g a7 FAT & | ag G E FAT
¥ g g ghm | 99w foag 92 FIw goT
a1fge &R 97 aF WX q& FIW TG
ForA, a9 a% fggem 1 gwerr g
g gt |

grfeagaost 90 T@E FTLW@H
5 o gew aw wfgg t faa fyg”
“gmm 3fg” &1 gFR A9 g @ A
Taw ¥ 7 aman 5 fag 3@ § @7 9%
F0® qTEwT IR g, AW AT ¥
08 FT, AWM FL, WG AW FL qOAqT
&1, 9 357 g¥ w & fada agraar &)
Fof 9T fadT #R, ag 3w 9@ gEw ¥
A Y AT F@T §, A A Hav g 5
ag a=FEA § A &, afes awfas
arfamarelt «f 31 9g wdr & f5 gk fag
ag gga faar &t a@ § & g wh
17 awr smufas-afward 2o a7 747
¢\ wfFT 9T 1 Ja1T efaw afa-
acit aff &) SEwroAwag g 5 ogw
faurz &< f5 i #& aorfas-arfomms
B @ nar § A< gH Al A an §
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W Emage fF = 3 s
e safaa #1 giar fear | s afs
Ay o G, o A F 9w g, AR
AT 9T & | A o wfe Y g
frar, anfus @@mrar s #, a9
anfas fagr o &t 99% a9 % 39
¥ mofaw afsa 1 fasrm fear 1 g
@Y arorfas wifeer &1 e T &0 gW
#t oF fam werfas qrac qaar § | afew
¥ ol sramms & fF gw ad damd ox
T #1 wifaw fawre w0 gad faar
afaT a9 & AT FET FYT A N3
I @A AN aw ) afe wE
HIEr T § GFEAT T FY A9 FQ
& TE Al § 1 § afeasars ¥
WY & at ag WA 93w fF aw 2w
F fagdaT w1 $% g a7

W oame #F oF Atapi suew
T AT AT | A e www Ad d
ERIgads ¥ g q5i % @t &
faeae & 75 1 g7 ST T
& N waw F 7 ond | ag A ww
T & (1) TR o # g s
wies 9T F1 deara 5t AfeT ag
e A, A AW ¥ F 9% A gd
& 8 gt A sfterd & e oy
¥ fo2 #1 mf & 1 o § g @
o wrifas dfcer &1 AT T EE
fear sy att @ifgs o S5 sge
deary 7 fear sy yfwdei ¥ ogm
T g8 fggmm & frnw ww-afe
F1 GRAT F AT IqF T 9T gw AW
F1 AT aGAT T FAT qwEN | fvT g
TzH q® 1 AfavaAsy gy N aEm-
AT AET T |

st wo WMo W (TEAEwe)
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T FHTT AT gEAEy v afqq Fav g ?

sft gYvex ot ; A qre aw @Y
Tl & gamr f5 @fgs Trdw s
FAS & FHrwAT ¥ gA-G1T AT FeqmT
¢ % arq ag fasfea #4179
FRTTAT FHraA Fit fawrfoa g0

(2) Tl vafe 1 g 4 90
# Tt QFEWATA Ag1 3 W §
#ifE ¥ @ T AGE ) (3) AT
I TS TR g3 qEEdE g (4)
ATAATIATT ATH FIA ATIH  HFIATA |
(5) AwAemeaa s fafm erw g
gfegd d79 AT AgAATIAT AT ATH
g | (6) anfaae are et afaen)
(7) warferara & g o qao frfa-
afewr 1 (8) Qarfariaw are qEfa-
Frgga 1 3T (9) aeaagar o 1ot
Tz wr fz wiedegem, wifs ga%
faar w15 gfar afiads agt fear ar
aFEAT &1 -

afat % g a8 FgT1 gy § fw
afs gus 9g 7 femr A o T A g
ot e @ @ § 99 g7 wAw §, g
AT inn‘ g ot THAT F AT
fgfsers 1 W a1g gmar ¢ foa® A
¥ ow gufFT Ew fo To MW A
‘ot qe| fa FEE dF g 17-
19 a3 formr § 1 g% wmar § fr sfaeme
¥ gar W &1 o i qgwr faar § w@mi
qv fF frg fofeas ar) se% Ty ¥
IR AR

“What can be said for democrats who
subsidise experiences who attack the regime ;
who make the exiled emperor the richest
man in deference to supposed property
rights...."”
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qdY @ AT G G, AT A A
W ¢ ag @ 3 k= 1w
afegeres Ft 1@ & fom=t i gar 2w
1 guraarg faw % ag g 1 gAk FT|W
¥ areng Agf § W angfas wisETg
[IETE

“This remarkable republic paid gener-
ous pensions to thousands of ex-officers and
civil servants who made no bones of their
desire to overthrow it...."

AW ET A FT | 174 fas
o9 3 # afer §3de § FigmagA ¥
FFRAT A gA T 2@ & 1 Y Iw grom
H g gau g 5 afe ag #am e
gt gooe frar g, @7 98 s g A
gAR AW F ST gA W A OF AT wAT
far 8, saifrs adF ¥ arafas afc
ad 1 waw fFar § ag afk aawd gar
dt 9% AT F4T N ZW FF AET g9 |
afT ar gger fag ame wTawy &7
oF @dt #1 R g man ) fggEm
a9 fawre ¥ oF A% gw & @@ § 97
qT 5 1 ©F O ag qrar wfE ogw
T & It afadA s TRI E A
Tg o€ ard § | 9fad 5w g ¥ afe-
s AN F AT IEwW ™ AW EF
=4 FEAFT F1 91 A AT & IAA AIH-
quft ST, AT AT FHY F, 9 TR
wgt &, wiua ¥ g, wuw ¥ ag &,
Fgfree g, @afre &, a4 #r @
Fdwq wt a4 F A7 7 F37 d@g #,
dadrg qrage &, afew amar & 9w F
gt =@Ifgd, T W AEEE wLAr
aifg?, IA-MEAT FAT FAC A0 |
99 TR ¥ AGLY gH W F -
&fas afas A giesfas of@ds 53,
trar afcada w3 faasr sgag SwrT A
T ERR I A o
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[t @i emf]
mHgfEdTarasd &) & s ¥
gra & oA 779E ¥AT

SHRI LILADHAR KOTOKI (Nowgong) :
Mr. Chairman I rise to support the Finance
Bill. I must congratulate the Prime Minister
for bringing before this House and the country a
realistic budget. I can well understand that the
extreme right and the extreme left will not find
this budget and the budget proposals accept-
able. I call it realistic because the Prime
Minister has taken the bold step of accelerat-
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Finance Bill, 1970 344

Large number of people are adding to the

1. or A A .I" a T‘. ol -
something more has to be done inorder to
find employment for these millions of people
who are &ther under-employed or are unem-
ployed.

In the programme for the Fourth Plan and
alsoin the current year something has been
done in order to serve the small farmers and
to have rural works programme. But I would
submit that although this is a very laudable
start, it does not even touch the fringe of the

ing the pr of g a

society in the country which this House itself has
accepted and the country has accepted this
goal in successive general elections. The only
regret has been that this process had not got
as much speed as it needed. We know, Sir,
the people in the country have become restive
and, therefore, it is quite proper that the
Prime Minister, who is progressive, has taken

probl Therefore I would submit for the
consideration of the Prime Minister and the
Government whether, taking into considera-
tion the restive state in the country all-through-
out, particularly among the young people and
the rural areas, a bolder programme should
not be undertaken on a national scale. I
should submit with all humility that these few
pilot projects in certain districts, welcome

this bold step to bring through the budget and
through the Fourth Five Year Plan the acce-
leration of this process.

Along with the budget the Prime Minister
has ci 1 1 the meme d on ‘Tt i

hough they are, will not sucéeed; I am afraid,
in taking the people with us’ We have said
enough through our successive Plans, election
manifestoes and so on. The Prime Minister
herself has admitted that we must give some-

growth and social justice’. It is as it should
be, but I would submit that a wrong impres-
gion has sought to be created in this House

thing to the people. With an eye on
that she has nationalised the 14 cial
banks, That is just the beginning, as she has
said. She has taken some concrete steps through

that growth means industrial growth wt
the growth of a nation means total national
growth which includes industry and other
sectors of national income.

I would submit that while some welcome

this prog; of social justice, the program-
me for small farmers and for the chronically
drought-affected areas and so on.

My submission is that when the Fourth
Plan is yet to be finalised and brought before

steps have been taken to direct this growth on
the proper lines in conformity with our goal,
I think, the time has come when the Govern-
ment should re-examine our industrial policy
resolution which has become outdated and
needs re-examination in order to reshape it to
fit in with the needs of the time.

As far as social justice is concerned, it has
been admitted, during the successive Plans and
more particularly in the Draft Fourth Plan and
also in this memorandum, that in this country
we have about 80 per cent of the people in the
rural sector who depend upon agriculture.

Parli , there is time to reconsider the
various allocations in the Fourth Plan so that
duriog the Fourth Plan period itself we can
touch all the districts and bring some succour
to the people who need it most, which is the
objective of the whole policy of the Prime

I would also draw the attention of the Prime
Minister and of the House to the fact that in
the wake of the Chinese aggression in 1962 we
took a pledge and advocated a twin policy of
defence and development as long as the threat
of aggression remained. We have discussed
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the other day in this House the Defence Budget
and in the annual report of the Defence
Ministry it has been clearly stated that the
threat is very much alive both from China and
Pakistan. Therefore I would submit that the
development programme, particularly of the
industry, in our country must be so reoriented
as to subserve only three purposes, namely,

s s of agricul and in-
dustries which are export-oriented. Excepting
these three objectives of defence, agricultural
development and export earning, other indus-
trics should not be given a priority. That is
my submission,

et T

Then, so far as north-eastern region and its
defence is concerned, it is linked up with deve-
0 I should sub that the threat to-
day is more immi and vuloerable in the
north-eastern region comprising north Bengal,
Sikkim, Bhutan, NEFA, Nagaland, Manipur,
Tripura and Assam,

1, "

We are grateful to the Prime Minister that
on 5th December last year she announced in
this House and in the other House a package
progr for ic  develof of
Assam. I take it that the steps for the imple-
mentation of those programmes have been
taken up by the Government. Of course, the
people are yet to know in what particular
shape and form these programmes are being
sought to be implemented.

I would submit that although it does not
find a place in the Prime Minister’s announce-
ment of a package programme for develop-
ment of Assam, it invariably needs the develop-
ment of railways which is the only means of
communication in that region. We have plea-
ded in this House and with the Ministry con-
cerned that the broad-gauge railway line should
be extended to Gauhati and to Tinsukia. I am
raising this matter because it is linked up with
defe and develop t of Assam, When we
took up the matter with the Railways, they
straightway rejected it by saying that the
extension of the railway line will not be econo-
mical. From thier side, it may be quite
correct. But so far as defence and development
of the strategic region is concerned, it has to
be treated as it was done previously in the
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matter of extension of railway lines mainly for
defence needs. The defence needs are still
very much alive. The extension of the broad-
gauge upto Gaubati immediately and then
upto Tinsukia is a must, I fail to understand
how the paucity of funds of the railway budget
should be taken as a plea to reject this very
vital need. Even for the implementation of
the various schemes under the package pro-
grammes announced by the Prime Minister
for Assam, the extension of this line is a must
and indispensable. Otherwise, this package
programme simply cannot be implemented
and, if at all, it will be very much delayed.

Before I conclude, may I again thank the
Prime Minister on behalf of myself and also
the people of Assam that we look forward for
more and more wholesome programmes in
that strategic region of our country comprising
the entire backward - region of hills and plains
which has been in a very precarious condition
since the Partition.

SHRI DHIR.[ESHWAR KALITA
(Gauhati) : Some rigs have been dismantled
by the O, N. G. C. This is the development
of Assam.

SHRI LILADHAR KOTOKI: This is
not the occasion for me to refer to details, I
am simply saying that it conforms to the policy
and programme enunciated by the Prime
Minister and it is relevant in considering our
plan, programme and budget.

With these words, I support the Finance
Bill,

MR, CHAIRMAN : Shri Abraham. There
are three names from your party. So, you
will get 7 minutes. Kindly confine yourself
to 7 minutes.

SHRI K. M. ABRAHAM (Kottayam) :
Mr. Chairman, Sir, before coming to the
taxation policy of the Government and the
discriminatory treatment meted out towards
Kerala, let me point out a few things. One is
about the 19th September, 1968 strike of the
Central Government servants. The issue before
the strike was about the minimum need-based
wage. Since the Government has referred
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that question to the Pay Commission, they
have partially accepted the issue which they
had raised in that strike. The Government
have yet to prove their bona fides by withdraw-
ing the victimisation steps taken against the
employees like termination of services, transfer
of employees, break in service, etc. Even now
in Kerala there are 13 employees who are yet
to be reinstated. Hundreds of cases are yet
to be withdrawn.

Secondly, coming to the Union Territory of
Andaman and Nicob the Gov
employees there have launched a struggle to
get their longstanding demands to be achiev-
ed. Willthe Government be pleased to look
into this matter and see their grievances re-
dressed ?

seland

The Congress Government have systemati-
cally resorted to the method of imposing
indirect taxation upon the common people.
The growing burden of indirect taxation is
taking away a large part of the wage packet of
the salaried class. This has been proved in a
clearcut manner by a study of the incidence of
indirect taxation by the Minister of Fi
The study published on 20.12.69 reveals that
the proportion of indirect taxation in the  total
consumer expenditure rose from 5.77 in
1958-59 to 10.1% in 1963-64 which means that
a person who - was earning Rs. 100 a month
had to pay. Rs. 570 as indircct_ taxation in
1958-59, was compelled to pay Ra. 10.10 every
month. In urban areas the burden is still more
and the average burden of taxation comes to
16.6 % of the monthly income of a tax-payer.
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Though the study of the Finance Ministry
does not take into account all the impact of
indirect taxation, it still highlights the growing
burden of dndirect taxation on the poor people
of this country. If the burden of indirect taxa-
tion after 1963-64 is taken into account, we
can see that the burden has almost doubled
during the last five years and Government is
taking a bigger slice out of the bread of the
common people of the country. This is the
cruel logic of the path of development of capiti;-
lism in the country. While the richer sections
arein a position to amass huge wealth by tax
concessions and tax evasion, the poorer sections
of our society are forced to become more and
more pauper every year.

Coming to the burden of excise on essential
commoditics, we find that requirements of the
common man have the most heavily taxed
items. For instance, the “match box essential
for every man is bringing Rs. 28 crores to the
tax revenue. while the income from taxation
of motor cars is about the same. The cotton
cloth which is also a poor man’s commodity
is bringing in Rs. 49 crores, soap is bringing
in Rs. 18 crores, sugar Rs. 80 crores, tea Rs. 24
crores and Kerosene, Rs. 114 crores.

18 hrs.

If we take some luxury, items the burden is
not substantial.  Takethe case of refrigera-
tors and air-conditioners. They bring in only
Rs. 7 crores, and the electrical domestic apphi-
ances bring in only Rs. 25 lakhs.

Therefore, Sir, the only solution to this is
to bring down gradually theburden of excise
on essential commodities and pass on the relief
to the man. The loss of the Govern-

Itis more surprising that the
expenditure in Kerala was higher than only

ment by this reduction can be recovered by
increasing the burden of direct taxation on big

Orissa. In all other Statesthe di-
tureis higherthan Kerala. Whﬂemconsumer iy d
expenditure Kerala ranks fourteenth g only

business houses and big landlords. Thisis the
C ic policy that can be followed in

the 15 States studied by the Finance Ministry,
with regard to the burden of indirect taxation,
Kerala ranks third in the country. While the
All India consumer expenditure was Rs. 26.48,
in Kerala it was Rs. 23.67 per capua per
month,

the matter of taxation.

The. Budget and the fiscal policies of the
Government have callously neglected certain
arcas and certain regions. These are delibera~
tely being kept backward by the British Impe-
rialists and the Congress Governmient has been
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Ppursuing the policy of discriminating between
the State and States. Some States have been
given step-motherly treatment in the matter
of financial allocation, with the result that their
economic growth has been retarded during the
first three Plans. Kerala has been one of these
States which received continuously neglected
treatment with the result that, dispite its natu-
ral resources, Kerala has remained among the
ranks of the most backward States in the
country.

Kerala has not received any major public
sector project with sizeable employment poten-
tial. The unemployment has grown up to the
dangerous level—with full employment upto 10
lakhs, and partially employed, 20 lakhs fora
population of 2 crores. The small scale indus-
try in Kerala isin precarious condition and
the Central Government has miserably failed
to give any sizeable relief either to the industry
or the workers.

The Government which has got Rs. 100
crores to pay as compensation te the princes is
advancing difficulties when the weaker States
approach them for additional funds.

Even after nationalisation of banks, the
Government has done nothing to divert credits
to backward States like Kerala, So, Kerala
will be perpetually in back i this
policy of utter neglect is allowed to be conti-
nued in future,

Even the Fifth Finance Commission failed
to do justice to Kerala, The per capitaincome of
Kerala is Rs. 391/- while the All-India level is
Rs. 423/- which may be about Rs. 506/- after
15 years.

The State Planning Board, in their study
suggests that there must be a 15-year perspec-
tive and even to raise the per capife income of
Kerala to the All-India level after 15 years,
Kerala would require a total i in the
Fourth Plan period of Rs. 1188 crores, includ.
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1 am glad to hear from the Minister of Ship-
ping and Transport that it is going to materia-
lise by June. But the real questionis about
the industrialisation and solving the ploy
ment problem. Will the Prime Minister be
prepared to assure us categorically that sancti
will begiven for a steel Plant, for a Petro-
chemical Plant, for a Polyster Swple F'brt
Plant, for an Automobile tyre

factory, a Scooter manufacturing l‘ac:wyand
for a Billet Plant, for the promotion of engineer-
ing industries ?

If the Government fails to accept the legiti-
mate demand and aspirations of the people of
Kerala, the much talk of unity and integrity of
the nation will not be paid heed to and the
people will rise asone man to throw out the
yoke and the exploitation of the Delhi
Padishah. Thank you.

SHRI S. R. DAMANI (Sholapur) : Mr.
Chairman, I rise to support the Finance Bill.

I have listened very carefully to the speeches
made by many of the hon. Members from the
Opposition and with many point that they have
raised I do not agree. I would like to say
something about them. Let me first confine
myself to the achievements that we have made
during the course of the year and what requires
to be done in order to stimulate our economy.
I would like to make a few suggestions in this
regard.

The hon. Prime Minister has formulated
this year’s budget proposals with certain
ohjectives in view, that is to revive the econo-
my, which has been in a state of stagnation
during the last three or four years.

In order to stimulate saving, and in order
to stimulate industrial growth, reasonable
incentives were given, such as the exemption
from tax on incomesupto Rs. 3,000 from
interest on Bankdepoum, dividends received
from « or from Government

ing Central sector investment of Rs. 500 crores
and also subsequent amount  after the Fourth
Plan.

For the last three Plan periods Government
was offering a Ship Building Yard at Cochin.

secumuu. And in the amendment, more items
are added.

Since then, the investment climate has im-
proved and prices of equities of good companies

or bly well ged companies have
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appreciated by 10to 15%. The momentum is
catching up. I do not know how my hon.
friend Shri Dandeker said that prices of equity
shares were going down. Their index is going
a little higher. I shall be happy if he had given
some quotations. I feel that the objective of
the Prime Minister to stimulate investment and
growth is going to be fulfilled. The performance
of the economy during the course of this year
has shown progress on all fronts. Our exports
have touched a new high of Rs. 1420 crores. Our
imports have come down substantially to the
tune of about Rs. 1,530 crores, narrowing the
adverse trade balance to about Rs. 110 crores.
This has resulted in the improvement of the
foreign exchange reserves position also. There
is only a marginal rise of 2.1 in the average
level of prices for the 12 months of 1969. Our
agricultural production is likely to touch 100
million tonnes, and industrial production has
also increased by about 7.6%. These are all
very ging achi and I would
like to compliment the Prime Minister for all
the achievements. We have to sec whether
the can be intained or not in
the current year or the next two to three years.
For that every care should be taken. According
to the present signs, it is a little doubtful
whether it will be possible to maintain our
exports and to confine ourselves to the level of
imports which we have achieved last year.

Although our industrial production has
increased by 7.6%, I say that this is due to
better utilisation of the idle capacity or to some
extent due to rise in prices and not by raising
of new investments and setting up new Corpora-
tions, This has also been confirmed by the hon.
Minister of Industry. If we take the growth of
the industrial production of the last four years
from 1966 to 1969, we will see that the growth
was very slow. The average comes to about
39 as against the growth from 1961-65 which
was about 9%. That means, the industrial
production has increased by 507, or 1} times
whereas in the last four years, the industrial
production has increased only by 10%. That is
also due to better utilisation of capacities and
rise in prices only. This factor can be confirmed
by secing the new capital issues by private
limited companies. In 1969, it was Rs. 102
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crores but in 1966 it was Rs. 339 crores.
Further, in terms of investment in the first six
months of 1969, the new capital issue was of
the order of Rs. 22 crores as against Rs. 40
crores for the same period in 1968.

PR

The um of of new
industries is very slow. This requires to be
looked into and serious action taken.

This could also be corroborated by another
fact. Now there are very few applications
from entrepreneurs to our financial institutions.
They have got idle money ; but the applica-
tions are few. Previously the position was the
reverse : there were a lot of applications and
scarcity of money. The present position has
resulted in the shortage of so many items,
For example, at present there is shortage of
iron and steel, aluminium, nonferrous metals,
fertilisers, chemicals, synthetics based on
petroleum  products, motor vehicles, tyres,
tubes, tractors, paper and paper boards, wood
pulp and mahy more. If this condition conti-
nues, I am afraid there will he shortage of
many more items.

Along with this in four years our popula-
tion has increased by 50 million. Due to the
green. revolution and increase in agricultural
production, the demand from the rural areas
is bound toincrease and to meet it and the
increased export nceds it is very essential for
mew industries to be established as early as
possible, whether if they be in the public or
private sector. This should be done at a fast
‘pace to catch up with the fall of the last four
years. Unless our production increases at the
growth rate of 15 per cent to meet all the
challenges, it would be very difficult to keep

pace. Therefore, more ph is req
for the blish of new industries at a
faster rate.

I agree Government have taken some
action. They are alerts, but still more is
required. Recently Government have de-
licensed investments of one crore of rupees.
But this is for a period of six months only.
I would say there are many items pro-
duction of which cannot be taken up by just
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an investment of a crore of rupees. Therefore,
in the case of any industry requiring more
than a crore of rupees investment, if the plant
and machinery are available in the country
and import of raw material is not requried,
there should be no restriction and they should
be allowed without licensing. There are many
items which cannot be taken up with an in-
vestment of one crore of rupees. In the case of
such items, the limit should be increased to
four or five crores of rupees. In such cases,
the only restriction should be that they do not
require more foreign exchange for import of
capital goods. I hope Government will con-
sider this sympathetically.

Similarly there are so many projects in the
private/public sectors like fertilisers, paper
manufacture, newsprint, tractors etc. for
which applications are pending for a long
time. I hope Government would take
immediate action so that these projects are
put up for going into production as early as
possible.

I am glad the Prime Minister announced
the decision to establish three steel plants a
few days back. I compliment her on this. I
hope work on the steel plants will be taken
up as early as possible.

There is a general feeling—I do not know
how far it is correct—that the Industry
Ministry is too rigid, there is delay and it
takes a long time to take a final decision on
any proposal before it. This is the general

q
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the demands of the country and make it self-
sufficient should be encouraged. That should
be the basis.

Sholapur is one of the industrial cities and
because there is no air service to Sholapur,
its development is being held up. In Poona
which is only 120 miles away, industries are
coming up. The policy of the Government
should be to decentralise industries. This
object will be achieved only if the small towns
are connected by air services. We approached
the Government and requested the Ministry
to look into this matter but there has been
no encouraging response. We are spending
Rs. 10 crores on our airports to accommodate
Jumbo jets, but we are not prepared to spend
Rs. 5 lakhs for the development of a small town
like Sholapur. This policy should be changed.

The textile industry has been passing through
bad days. Actually three Ministries are
connected with it, the Ministry of Agriculture,
the Ministry of Foreign Trade and the Ministry
of Finance. Cotton production has not in-
creased and the prices of cotton have gone
up by 50 to 60 per cent in the last two or three
years and industry is suffering. Therefore, I
request that for the purposes of modernisation,
the textile industry should be included in the
priority industries.

Sir, the exemption limit for contribution
towards provident fund and insurance pre-
mium is 30 per cent or Rs. 15,000, whichever
is lower. This limit requires upward revision.
Perhaps at the time of framing the proposals,
it d at . My suggestion is that

impression. Ifit is so, it should be changed
and the bottlenecks should be cleared, with a
view to encouraging persons to come forward
with proposals of setting up new industries.

I am told that it takes two to three moziths

4

it should be 30 per cent or Rs. 20,000 which-
ever is lower against the present rate. This
will attract more savings.

Some years ago, the corporate tantmn on
private li d was

d and public limited cc

to circulate to the other Mlmsmu the
of the Licensing C tings. I do
not know how far it is correct. Ifit is correct,
the efficiency should be increased so that the
decisions taken are implemented quickly.

In a developi y, the hasis has
to be on faster rate of producnon. That is
very essential. Whoever comes forward to

start industries, increase production, meet

the same, but later in respect of t.hc private
limited companies it wasincreased to 65 per cent
and it is only 55 per cent for the public limited
companies. There is no reason for this dis-
crimination, and it should be removed.

The revenue audit was introduced a few
years ago to check the calculations of
assessments, but it is creating a lot of difficulties
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because they are now challenging the inter-
pretation of the law by the L. T, Os., Com-
missioners and even the Members of the
Board. In interpretation even High Courts
differ, and so they should confine themselves
to their work.

st forqew w (AuEe) @ @l
o1, ag faw fados, 1970 sFF T
aFa &, sfogra AE @ awar g ™
oy & wfeg & oo g FFA AT E
gag w1 awrar g fF gw & & T
aq, afer sfaze a=rd, aars e
gew ¥ shrgre ¥ afcadw w31 Sfew
uz faw fadgas it @ @i g9 Q@ EQ
F@wagt ar @ §1 w@H ghvaed awg
4z &, v fF aoe wiwwr §F oft #3 ag
wgrar 5 ag waa fadm fadgas &)
F9T AT F Y FE g AL F ST
39 § 95 efefeedw fanafes, aiws
# Fg@ & 1 AFg Fr fgaaww §
AFHE FY T AT IAY AT F A gH
To WATEY AT AZE T 4T AR AT
st & 1 dfea ot wT Al F A9
459 ¥ Al g AW W AwEl ¥ @
a5 Mg fea@ ¥ f5 @A g @
u§, gaar fasa g @ @1 I aww
Tt #1 g7 77 dfea ft wfax # waw
F@ 7 & @ amd = A qaaw
TR 99 aF W A oF o yar
UM g 1 ag /W wiwH & gra fag
FW Y agd Afrw F@ A wfwT dfea
St F1 o g bEen gar a1 F o
AFE F FE AIAT A AT &
S AF IWMACF AT qE@T FAA F 1
YT avr 3w A JOwMQ @, y@r wEw
gazgmam o § @ @ fadas
¥ qigr agi w2 fawn, ater 9gr 4@ faa,
arer ggt ¥ fawrwt faan, dier agi wiw
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fear, gt gt F feare atc war
7 agdr A FiwE w1 &9 Ay
freamr mT g ? 919 3 & fu &%
Y Fq fr R ae aredwE ¥
awrs g arfgy O awid A & 5 o
fadas & af@d s @7 srwr &, #=
¥ qursfaa afada @7 a1 )} §, few
ag I9% & A4 | AT A 9 T & fau
iR s EN T ERHF am swar
9N TwEw A faar ar @i
9 FAJT HY I A FF 597 AN
g fadnft ) &fFa g fadas ¥ afc
IERAT N A R AT o ar
@81 39 fav gm #¥@T qEm feg
1 #3780 ot| ®TT FT waWT f7aT |
ag afg ga 97 FAwE ¥ JEr ar
‘gEFT W' oW FaaT faar arwgr g
ag I v oot frar 9w w@r @ faas
FaT w=i § @A A@ wifaw § ar
oL ®7 ¥ Joq 37w A &, oF Sy
ey ar wrg afe g 9w F, e
& ar s dFar wv vgd faaw oA
T 1 TG AT A wgm A ag g e
fadrdt a7 & & safad #gd &1 ¥fwa
AGATL § G5l F1, IIHT ATH § AWAA
gUeT | IgF werEF fggenT ¥ ow
Frer wEEAl F ¥ § AT w3 aw@v
fr wmag g@FR N aw ITH guEf
g1 ag s 3 Wi ¥ gwmEw ¥
frad & &1 1s2qa & T g &
ag & gaifees qawfor sqg7 faar
TIT } 9% MW A &, SaF A §
ag fead § :

“The now d would
be helpful to the small and waek gardens
producing tea of inferior quality, particularly
in the Nilgiris, Assam and Darjeeling. Nearly
half of the Rs. 2 crores is expected to go to
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these small producers. Whether any of the
relief will reach the consumer is doubtful.”

A Wt fograg aifes w5 &, 99T
AT BT FEYET F A qvan g, AFFT
Y FFAGAT B, A TdT 7 AT ,
IUFT THY GHEG 6T, YA TOH qeag
2 & arar =vzan g fr eme-draegEt
F19 2, IaF eara-Ag Fr 47 497 § P
fran ea-didegas & ! @wmfa
wEr, ag a7 agr Afedafer fasia
g1 a ¥ e SregEl W qga q290
STEET &, 1 cAidaw ¥ A aga a9
gaeEId g, gafad fag s &
uaTA far war &, 9EET ATH I @i
arel #1 g1 fAd, ag FF4AT &7 oie-
w1 w1 e ¥ faw

SHRI S. KANDAPPAN : Sir, I think this
is a very uncharitable remark. The small pro-
ducers are very small.

ot forgeex AT : WO wAT S TAET
wara &, s Aot AT @ €

gudr 71d 59 339 ¥ FYGT F AL
# 5 v, s@a ofwar @ W W
arge g §, 39 9T A Ag g, WH
1 ¥ gEEH faear i —

“but wealth tax concession goes to the -

people whose claim to relief will be widely
questioned. The original Finance Bill pro-
posed that the farm houses whose value is
above Rs. 1 lakh would be subject to wealth
tax. The Prime Minister points out that
farm houses may be sitvated in the midst of
extensive agricultural holdings and may
exceed Rs, 1 lakhs in value. Persons owning
these may also own a residential house but
they may maintain farm houses and direct
agricultural operations from them. It is,
herefore, proposed to pt these farm
houses, whatever their value, from wealth
tax liability. One who owns a farm
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house worth over Rs, 1 lakh in addition to
other houses and extensive agricultural
holdings is obviously a wealthy man and
should not be allowed to escape the social
obligations of wealth.”
ag Feawa et fad, faa amest
F 99 | TE ¥ wAEr A el @, ag
at Aaaaes § 20N F s wTar 2, W
fad gFiwa § ag F¥w geafa arer 61
DA E ] ygam AmAa T w
cfedifa wgar g, &1 faddt aff =1
g @At gg wFR F FRATAY
HATH JAFAT F1 W & ot )

o7 faA—aq g7 A7 339 ¥ AQ
g a1 FaTET gHied TR ATl § )
gATX JSFR AIgT FgF & fF agT daw
AT R, AGEAIHG W R, IR
wEH 399 Fgr U AT AT 21 AT
War—a7 G T WFp Fmoar AA
wr foasr avafy &, 0F 0@ & e
¥ UFTEINA F GEHT I¥ 2 FATTIAT
249 F7 37 92 | 7 Arg w7 gefa
o & afg 2 g w94T AT 99, ar
AT 2T T Ay, I@ g fRaar
T 9T, F4T 98 ATAC TOT AT
g o1 wit wWEEr § P giw W S
grafq arar g@ 999 &1 gAY 3T 8, 9w
AT IT ATY T JT AT AT AT 9T,
o gfg o @/ & & 9 g 9w &,
dt @arsh 4g Adq gar = v § ? Y
aYg ¥ 20 1@ 77971 54 9T 32 gWIT
9% ¥AT &, AT I A A 9T 49
ST &94T 3T, 50 A& &Y gvefy qrar
6 G99 | 919 7 AR w941 T 8, A%
[T |l Arg 99 TATT &9aT I, T
a%g ¥ 48 Ar® ®YAT W ot I3F qrw
I AT | 48 T XA fggeaa d@
?w #, =gt f5 75 sfamm =i 6 smm-
M 3 @A A= g, afz feet & 9o a9
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F17, @ F IF T FIE QAT 92T, I
oW g1 P gAafa WEIed, 9§ FRmA
ar fas s #1 famqare g7

wAwfa wgag - g9 @gT § amar
o2 FY Jg9 oY AT | HTT HGAT WIGT
Fe T E |

18.29 hrs.
HALF AN HOUR DISCUSSION

StaTUE OF NETAjI SUBHAS CHANDRA BOSE NEAR
Rep Fort

MR. CHAIRMAN : The House will now
take up half an hour discussion regarding the
statue of Netaji Subhas Chandra Bose near
Red Fort. This half an hour discussion was
originally fixed for the 29th April 1970. The
discussion, however, was postponed and is
being held now. The ballot of notice secking
permission to participate in the discussion,
received under Rule 55, sub-rule (5), which
was held on the 29th April 1970, the date
originally fixed for the half an hour discussion,
holds good for today also. Therefore, the
Members who secured the first four positions
in the ballot held on 29th April, 1970 will only
participate in the di ion in addition to the

mover.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : Sir, this half-an-hour discussion arises
out of the answer given to Unstarred Question
No. 1812 dated 6th March, 1970. The Ques-
tion was :

(a) whether Government have taken a deci-
sion to install the statue of Netaji Subhas
Chandra Bose near Red Fort ;

(b) if so, the details thereof ;

(c) the time by which it will be installed
and the cost of the statue ; and

(d) the names of the personnel in the Com-
mittee which took the decision of installing the

statue ?
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The reply was :
(a) No, Sir.
(b) and (d). Do not arise.”

(c) No indication can be given as to the
date by which the statue would be installed
and the cost of the statue, as that would
depend on the final selection of a suitable site
and the organisation which would offer to put
up the statue.

In the last few years several Questions have
been put regarding erection of a statue of
Netaji Subhas Chandra Bose in front of the
Red Fort. Last year on 14.3.69 there was a
Question Starred No. 482 and I put a supple-
mentary. I quote that supplementary. I
asked :

“Netaji’s supreme ambition was to unfurl the
National Flag on the Red Fort. In view of the
great sentiment prevailing throughout the
country—in the minds of the Indian people
today Red Fort and Netaji are linked together,
may I get a straight answer from the hon.
Minister as to when the decision would be
taken that the statue of Netaji will be erected
on the ramparts of the Red Fort ?”

Shri Vidya Charan Shukla, the hon. Minister
of State in the Ministry of Home Affairs
replied :

“We have already indicated that we want
to associate Netaji’s statue with the Red Fort.
Where exactly in the Red Fort it will be done
is a matter for ideration and decision. That
is under consideration.

Sir, we find from the records as early as 1965
a Committee was constituted under the Chair-
manship of the Minister of Works, Housing and
Urban Development to install statues of our
national leaders at various places in the country
but since 1965 the matter has been hanging in
between decision and indecision of this
Government. Even in the last year whena
pointed Question was asked the hon. Minister
was pleased enough to inform this House that
a Committee was constituted and the matter is
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under consideration. After a year when the
same Qhuestion was asked in another form we
got the same reply as I quoted. I do not know
how to extract the views of the Government. It
bas been criticised in this House that this
Government is the prisoner of indecision. Even
on this matter of installing the statues of great
national leaders—here is the casc of erecting
the statue of Netaji Subhas Cnandra Bose in
front of the Red Fort—the matter has been

hanging fire for years together.

1 would like to know from this Minister how
long it would be taken more and how soon the
Government will be in a position to come to a
final conclusion as to the selection of a site
for erecting a statue of Netaji Subhas Chandra
Bose in front of the Red Fort.

Sir, it is not necessary to go into the other
details about the importance of erecting a statue
of Netaji Subhas Chandra Bose in front of Red
Fort. It has been acclaimed by all and the
whole country today feels that a statue of
Netaji Subhas Chandra Bose is to be installed
and erected just on the ground rampartin
front of the Red Fort.

Only the other day, on the Ist May, 1970, a
resolution was passed at the national convention
of the All India Azad Hind Sangh held at
Meerut. I quote that resolution 3

“This convention of the All India Azad
Hind Sangh......"

st arivg @At (3Ewa) « el
o, qgF T A W@ & P oA S wv oS}
wE?

MR. CHAIRMAN : Reference to docu-
ments is permissible,

=it 9 Wi guy g fF o
& @19 ¥ 92t ®wr ¢ faam

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : I am looking at the
site of the statue asked for.
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that resolution :

“This convention of the All India Azad
Hind Sangh reminds the people and the
Government of India that the aim of Netaji
Subhas Chandra Bose and his Indian
National Army was to hoist the flag of
independent India on the ramparts of the
Red Fort. This convention, therefore, is of
opinion that the only suitable place for a
statue of Netaji in the uniform of the
Supreme Commander of the Indian National
Army is the ramparts of the Red Fort. This
convention demands that a statue of Netaji
be erected on the ramparts of the Red
Fort.”

I have been told that the Delhi territorial
administration and also the New Delhi Muni-
cipal Corporation, both these institutions, have
passed resolutions respectively that the Netaji
statue should be erected and must be erected
on the rampart infront of the Red Fort. Ac-
cordingly, I am told and informed, they are
making progress to erect a statue of Netaji
Subhash Chandra Bose, I am also told that
the Azad Hind Fauj Association have been
pursuing with the Government of India to give
a clear and green signal to the final decision of
the selection of site for the erection of a statue
of Netaji Subhash Chandra Bose. They have
also demanded that the only suitable place for
the erection of Netaji's statue before the Red
Fort is the ground known as rampart.

The whole country and this House knows it
well that it would only be fitting, it would be

a sort of a national | , if the G
comes to this final decision either unil Iy
or through the ¢ that this Mini.
has formed.

It may be recalled that India’s liberation
movement and the freedom got a huge strength
and courage only because Netaji took the
leadership of the Indian liberation movement,
Indian Independence League and subsequently
forred the Indian National Army and also the
Azad Hind Government. In 1946 on the 15th
March when the then Prime Minister of
England, Clement Attlee, moved the Bill for
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India’s Independence which was later on
known as the Indian Independence Act, 1947
he had to say before the House of Commons
that “‘the spread of strong nationalist feelings
among the armed forces in India is one of the
compelling circumstances for the transference
of power. It is proved beyond doubt that had
there been no such Indian National Army,
had there been no Azad Hind Government
founded under the leadership of Netaji Subhas
Chandra Bose, it would have been very diffi-
cult to ive of, the transfy of
power would have come in this way as expres-
sed in the views of the then Prime Minister of
England.

heth

What was the aim of Netaji ? I quote :—

“Netaji while fighting for the cause of
Liberation of the motherland did not think
for a moment for particular region or pro-
vince. He considered the road to Delbi is
the road to freedom of the Indian sub-
continent. When Netaji took over the leader-
ship of Indian Independence movement and
the Indian National Army on July 5, 1943,
h a4, 3 hi‘ o d 14:, wit'h
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said, “The blood of the martyrs is the seed of
the church.” The glorious military “unsuccess”,
if you like to call it so, released the forces
that expedited the end of the British rule in
India and.Asia.

What did Mahatma Gandhi say? In the
context of Mahatma's tribute to Netaji as the
builder of the Indian Army, there can be pro-
per appreciation to our martial idealist and
nationalist philosopher to erect his statute at
the rampart of the Red Fort. Here, on 15th
August, every year, soldiers’ assemble to listen
to the speech of our Prime Minister. They
disperse after a full cry of “Jai Hind™. This is
what Mahatma Gandhi said—I quote :

“Not a little of this credit for this
change is due to Netaji Bose. I disapprove
of his method, but he had rendered a signal
service to India by giving to Indian soldiers
a new vision and new ideal.”

Sir, considering all these things, we find,

even today, this Government has not come up
with a definite proposal that here is the final

the battle cry, “To Delhi, To Delhi.,” Soin
his famous order of the day “Chalo Delhi”
or “on to Delhi” India is calling—India’s
metropolis Delhi is calling—388 millions of
our countrymen are calling ; blood is calling
blood. Get up, we have no time to lose.
Take up your arms there ; in front of you
is the road that our pioneers have built. We
shall march along that road. We shall carve
our way through the enemy’s ranks—or, if
God wills, we shall die a martyr's death,
And in our last sleep we shall kiss the road
that will bring our army to Delhi : The
road to Delhi is the road to Freedom.™

MR. CHAIRMAN : Kindly try to con-
clude now.

SHRI B. K. DASCHOWDHURY : Kindly
allow me a little more time. It is such a senti-
menal issue, T would request you to kindly
give me some more time.

Then, the I. N. A. could not certainly reach
Delhi and storm the Red Fort. But as it is

lection, bere is the place where Netaji's statue
will be erected and here is the amount sanc-
tioned for the erection of statue of Netaji.

MR. CHAIRMAN: The hon. Member's
time is up.

SHRI B. K. DASCHOWDHURY : Just a
few minutes more.

Then, in reply to a question, they have said
that the organisation which would offer to put
up a statue has not come up to put a proposal
before the Government. It seems as if the
Government is reluctant to spend a rcasonable
amount of money for the erection of the statue
of Netaji. But we find the Government has
spent a lot of amount on the Samadhi of
Gandhi. I would respectfully submit this is
what the Government ought to have dome.
In the last 5 to 6 years, the Government has
spent on the Samadhi of Gandhi a sum of
Rs. 33,53,825; on the Samadhi of Jawahar
lal Nehru, since 1964-65, they have spent Rs.
8,72,614 and on the Samadhi of Lal Bahadur
Shastri, they have spent Rs. 1,35,285 since
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1966-67. Then, in the Gandhi Centenary
Celebrations, the Government have already
spent 1 crore and 22 lakhs of rupees and on
the Ghalib Centenary, the Government have
spent Rs. 20 lakhs. Even this year, the
Government have already spent not less than
Rs. 1 lakh on the Lenin Celebrations.

In view of all this, should we not feel that
the Government of India will come forward to
show this national honour by erecting a statue
of Netaji in front of the Red Fort ? It does not
matter if it costs Rs. 10 lakhs or Rs. 15 lakhs
or Rs. 20 lakhs. Instead how could Govern-
come out with a proposal that no
organisation has put forward a proposal to bear
the cost of erection of the statue? So far as
I know, the Azad Hind Fauj Association has
been saying to the Government that if neces-
sary, they will bear the entire amount for the
erection of a befitting statue of Netaji. Not
only this Azad Hind Fauj Assocition but I am
sure, all the Members of this House will agree to
that and all the people of this country will
agree to to this proposal that if the Government
cannot find any amount for the erection of the
statute of Netaji Subhash Chandra Bose, the
greatest leader of this country in front of the Red
Fort in order to show great national honour to
Netaji Subhash Chandra Bose, the people of
India will sacrifice this entire amount necessary
for the purpose. Members of Parliament will
sacrifice this amount. Even then, I would only
request this Government to come out with a
final statement and to come out with a final
decision about the selection for the proposed
erection of the statue and let the Government
be clear on this point that the people of India
will not accept any other site, any other place
unless it is the rampart and beneath the flag-
mast of the rampart in front of the Red Fort.

ment

DR. RAM SUBHAG SINGH (Buxar) : Sir,
the statue of Netaji Subhash Chandra Bose
should be erected there. This Government has
already bungled with regard to the erection of
Mahatma Gandhi’s statue and they have not
so far erected his statue and the Gandhi Cen-
tenary year is gone. I do not know what they
are doing. Thatshould also be done immedia-
tely—Gandhiji’s statue and Netaji’s statue and
Mr.Shah is supposed to be in the know of things
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and I do not know how this is happening. This
is a sad picture of this Ministry over which he
is presiding. Gandbhiji’s statue has been com-
pletely eliminated. Sir, they charge the Naxa-
lites. But they are the biggest Naxalites. They
bave not erected Gandhiji’s statue. Netaji
Subhash Bose’s statue also should be erected

immediately.
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SHRI K. K. SHAH ; Sir, I am second to
none in the appreciation of Subhas Babu.

SHRI B. K. DASCHOWDHURY : Sa
Netaji. '

SHRI K. K. SHAH: Of course Netaji. I
bave revered him. At least so far as I am con-
cerned I am second to none and I believed in
him and I hold him in high respect. (Interruptions)
Therefore, there is no question about showing
any consideration or respect so far as Netaji
Subhas Babu is concerned. He is our most
revered leader and he will go down in history
as one of the saviours of this country. There is
no doubt whatsoever.

There are two points which my friend, the
leader of the Opposition, raised. He was also
a party previously to this. But these are genu-
ine questions.

DR. RAM SUBHAG SINGH: I wanted
that to be done.

SHRI K. K. SHAH: The question is so
far as Netaji Subhas Babu’s statue is concerned,
a tentative decision was taken regarding the
site. A tentative decision was taken. I am sure,
nobody will disagree that the decision deserves
another look. I am not going to pronounce an
opinion. Here is the place. This is the Red
Fort. This is Vijay Gbat. This is Chandni
Chowk. Where the Chandni Chowk ends, on
one side there will be Lokamanya Tilak's
statue and on the other side there will be
Subhas Babu’s statue.

When I took over, unluckily this subject was
transferred to the Home Ministry. It is only a
few days before that this has been retransferred
to my Ministry. Therefore we have appointed a
Committee—and I am trying to get their con-
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sent—consisting of Miss Padmaja Naidu, the
Mayor of Delhi, Mr. A. P. Kanvinde, Mr.
Dhanraj Bhagat, Mr. E. Alkazi, Dr. Romila
Thapar and Miss Shona Ray. And, this Com-
mittee has been appointed not for the purpose
of one statue but for all statues. (Interrup-
tion) The second question is more important.
Except Mahatma Gandhi, all statues were
sponsored by some organisations including
Pandit Nehru and others. I do see the point
made out that if some statue expenses are paid
by Government, whether it will be good and
where we can stop.

SHRI SAMAR GUHA (Contai) : Don’t try
to compare Netaji with any other leader, ex-
cept Gandhiji.

SHRI K. K. SHAH : I am not comparing.

DR. RAM SUBHAG SINGH : Mahatmaji
and Netaji should not be compared with any
others. They were the most outstanding perso-
nalities of the world.

SHRI SHEO NARAIN (Basti) : When the
Opposition leader is giving assurance what
more assurance does this Government want
from us ? This is the highest assurance we
can give on Netaji. (Interruption)

SHRI K. K. SHAH: I am a greater be-
liever in Netaji. Netaji was the greatest dis-
ciplinarian ; I have learnt discipline from him.

SHRI S. M. BANERJEE (Kanpur): Sir,
only one submission I want to make. The en-
tire discussion was initiated to have a statue of
Netaji Subhash Chandra Bose outside the Red
Fort. That is the discussion. We are not con-
cerned with other statues. We want every-
body’s statues, but this particular discussion
was initiated and I feel that the sentiments of
the House should be expressed to that Com-
mittee. I do not know what is that wonderful
Committee. They do not say whether Netaji’s
statue should be there or not. Itisa shameful
thing.

SHRI SHEO NARAIN: When the Leader
of the Opposition has given this assurance,
what more does the Government want ?
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MR. CHAIRMAN : Kindly afford the
Minister an opportunity to place before you the
Government’s point of view.

SHRI K. K. SHAH : Sometimes I feel like :

9 % AT gfasai a7
ar g7 g frama

amr o F fag sAw—aew #7
sarar AfeFk § P AT qF ST AT §
1q JaT S F feNA fr g 1 aw AT
Fgi fearer a?

(Interruptions) Do you think you are a
greater devotee of Netaji and others are not
devotees ?

SHRI S. M. BANERJEE rose—

MR. CHAIRMAN : In that way, no dis-
cussion will be possible. I request Mr. Banerjee
to resume his seat. He has already had his
say.

SHRI S. M. BANERJEE: Sir, he has
quoted an Urdu verse. You know Urdu very
well. About Netaji, I wish to say this: I was
only a boy of 17 years when I met him in Bihar,
He gave me in writing—‘Liberty comes to those,
who fight for it’ I am one of those ardent
followers of Netaji, Sir. Let him not take ad-
vantage of his grey hair. I may be 50 ; he may
be 70. That is not the thing, Sir. But he says :

S a® arar Jfawar o
ar ga gw faar

SHRI K. K. SHAH: I do not mean you,
Shri Banerjee. We are all followers of Netaji
Subhas Chandra Bose. (Interruptions). You
will please sit down when I am on my legs.

MR. CHAIRMAN : Will the hon. Members
kindly resume their seats ?

SHRI K. K. SHAH: So far as the ques-
tion of erecting a statue for Netaji is concerned,
1 do not think there can be any doubt about it
in the minds of anybody in this House. I have
said that the site selected for the statue was in
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front of the Red Fortat the end of Chandni
Chowk. We thought that this would notbea
proper place. And a little better place in front
of Red Fort should be provided. Therefore,
this Committee is going into the question. As
the hon. Member pointed out all suggestions
must be considered by Government. I do not
know why this question about Mahatma Gandhi
statue was raised. Of course I accept the views
expressed by the hon. Members here. I am
talking to the leader of the Opposition who is
sitting behind the hon. Member, Shri Sheo
Narain. Let the hon. Member not assume that
he is the leader of the Opposition. Since Dr.
Ram Subbag Singh is the leader ofthe Oppo-
sition I have to say like this.

SHRI SAMAR GUHA : Please do not pro-
voke the hon. Minister.

SHRI K. K. SHAH : The hon, Member
should koow his limitations just as I know my
own limitations, When we are talking of Netaji
Subhas Chandra Bose, we have great reve-
rence for him. It is our misfortune that we lost
him carlier and it is also our misfortune that we
could not even have his ashes so that a samadhi
could have been erected. These are mis-
fortunes of this country and the misfortunes of
this country cannot be utilised either for party
purposes or for any other purpose. Netaji
Subhas Babu belongs to the country, belongs to
all parties, We have great reverence for him.
Netaji Subhas Chandra Bose represented the
nerve of the country and nerve of the country
is not a small thing. He will continue to repre-
sent the nerve of the country and those who
believe in the nerve of the country will conti-
nue to respect him for generations to come,

And therefore, so far as the statue is con-
cerned, I may assure my hon. friend that I will
not take more time. 1 shall see that this is de-
cided as expeditiously as possible and I shall
certainly convey the sentiments expressed by
our countrymen, I shall see this is decided
quickly,

SHRI B. K. DASCHOWDHURY : Sir,
let my question be answered clearly. Am I to
understand from the hon. Minister’s answer
that Government is going to erect the statue
of Netaji Subbas Chandra Bose on the ram-
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part of the Red Fort ? Am I also to understand
from the staternent of the hon. Minister whe-
ther Government wants to bear the full cost of
the statue ? This is a simple question.
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SHRI K. K. SHAH : [ have already said
that the question will be decided as expedi-
tiously as possible in the light of the sentiments
expressed by the hon. Members. The country
has great reverence for Netaji.

=t e fag (Tmaw) ¢
W,

35 a7 AT 917 fgm & faqrr

Jr7dT

wwfa wgEw o wg @Y F=EEa
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st Ttz g : a9 98 WRAvwa F@
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1o UAo To FT AT ferar a7 1

19 brs.
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s @w gfF faas &1 &=y
agi & a1 @t s & w&@=y §g g,
garw g=T @rag ¢ fF w9 feer ow
fag a1, auf & swel &, wiow &=
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a1« fer & qmud g e g o dEm
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Far St gHEA A @@t ¥ gArl WA F
AT qhaT frwad § ? gz dw N &
Tt g faed oF @1 amd grEa A
TgF WA 3 AR N wig grafag
fafezt as qgar &

SHRI SAMAR GUHA : The people of
India consider Netaji as the greatest hero,
the greatest revolutionary and the greatest
military leader of modern India. His matchless
patriotism, reckless valour, dauntless spirit of
struggle, sacrifice and dedication excel the
image of any mythological hero.

In this House through dozens of questions I
have tried to draw the Defence Ministry's
attention to the military contribution of Netaji,
and ask whether Government would show any
honour.. .,

SHRI K. K. SHAH : Not reckless, but
boundless,

SHRI SAMAR GUHA : Ido agree he is
also a lover of Netaji. Sometimes it is bound-
less, sometimes reckless also. Anyway, I agree
to his correction.

The Government of India still refuse to give
recognition to the roll of honour of Netaji as
the great military leader and genius of
modern India. The fighting heritage of no
other Indian leader can galvanise the Indian
army to a spirit of boundless patriotic call as
that of Netaji.

The Def Minister, ing from the
heroic land of Punjab, did not show the
requisite martial spiril to give any recognition
to Netaji’s contribution to the Indian freedom
movement and the genius of Netaji as one of
the greatest military leaders of India. I have
met many Japanese Generals of the time of the
last war and they said that any country in the
world will feel proud to have such a military
genius like “Chander Bose™”. 1 visited Manila
and when I met Dr. Laurel, who is
called the Father of the Nation of Philippines,
he told me, “Of all the great men I have
ever met, Chander Bose was the greatest.”
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Dr. Laurel was known as ome of the clder
statesmen during the time of the league of
Nations at Geneva,

Why did Netaji choose the Red Fort as the
symbol of the Indian freedom movement
when he raised the marching song of INA :

FTH F39 agIy &1, AV F AT WY 7,
g Parvaalt FYAHY, T FT I FIAAT |
a1 faeelt R &, 00t famt avwa F,
e f2¥ 4 Sgud oI, ST T—

It was because from this Red Fort that
Bahadur Shah fought the First War of In-
dependence in 1857. These were the words
used by Vir Savarkar first and then used by
Netajiin his book ‘Indian Struggle’. It was
for that reason that the Red Fort was the
symbolic place for hoisting the first flag of
Indian freedom.

1 had written to Mr. Jag: ha Rao when
he was the Minister of Housing and Supply
and in his reply he agreed that there should
be a statue of Netaji on the Red Fort, and he
added :

“If there is a firm offer to finance the
installation of the statue of Netaji, a site
near the Red Fort can be made
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SHRISAMAR GUHA : Itis not a ques-
tion of collecting, it is a question of the
Government’s responsibility. We can collect
in the name of Netaji a few lakhs of rupees to
erect a statue, but that is not the question.
The Government cannot refuse, deny its
responsibility, The Azad Hind Fauz Associa-
tion offered to the Government to undertake
the financial responsibility to erect the statue
of Netaji, but there should be a firm commit-
ment as regards the site.

The hon. Minister has mentioned about
bringing the ashes of Netaji to build a samadhi
of Netaji. You know that a fresh enquiry is
going to be held to unravel all the mysteries
about Netaji. Therefore, we do not accept
the ashes as his. Sir, God willing, Netaji
will lead India again, and perhaps in the near
future.

SHRI S. M. BANERJEE : Sir, I will con-
fine myself only to a p ble ; not a
1 can assure you.

MR. CHAIRMAN : Then, Manibhai J.
Patel is also catitied to be called. All right.

SHRI S. M. BANER]JEE : The hon. Minister
just now said that the ashes of Netaji should

for the purpose.”

There are two points involved in this reply.
Firstly, the site must not be any where near
the Red Fort, Thereis only one place. The
people of India will not accept any other place
except the ramparts in front of the flagstaff of
the Red Fort. The Minister said that he had
setup a i If that ittee decid

be brought. May I ind him that in this
very House, in a non-official resolution. ...

SHRIK.K. SHAH: I said if the ashes
could have been brought.

SHRI 5. M. BANERJEE :. . the non-official
resolution was initiated by Sardar Igbal Singh
when he was a private Member, and it was

anything else, they will have to face the
consequences. The people of India will not
tolerate it.

Secondly, national image and contribution
of Mahatmaji and Netaji are ble to

H d. Even the late-lamented Pandit
Nehru said at that time that it was a matter
of controversy and as such that resolution was
withdrawn. Now since another enquiry is
going on (Interruption), let him not say that
the ashes should have been or could have been

none, and, therefore, the Government must
undertake the financial responsibility to have
the statues of Mahatmaji and Netaji. If the
Government do not do it, certainly the people
of India will do it.

brought here, after all, whose ashes
are being brought ? (Interruption)
SHRISAMAR GUHA : It must not be

a memorial statue, It is not a memorial
statue ; a memorial statue has a different
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meaning. Only when the death of a person
is confirmed, only then, a memorial statue
for him is put up.

MR. CHAIRMAN : Order, order. You
have had your say.

SHRI S. M. BANERJEE : Don't provoke
him further,

SHRIK.K.SHAH : Iam not provoking
him.

SHRI S. M. BANER]JEE : My question is,—
whether the enquiry is going on of not, we are
only concerned now with the putting up of 2
statue of Netaji Subhas Chandra Bose in front
of the Red Fort.

The second thing is this ; the putting up of
astatue for Mahatma Gandhi just near the
India Gate where still there is a vacancy has
1o be welcomed.

Thirdly, 1 request the hon. Minister,
through m.Mfm the person who had  the
heart and the guts to throw a bomb in this
House—Bhagat Singh—let us not forget him
since he was also an emblem of zidrek in our
country—should have a statue outside Parlia-
ment.

st aforar do adw (zWIg) @ AWI-
qfy oft, g& saar & fadga swrd i
fergear & avaX & g IgE A9 AT
gu & S wgrewn i, e faw,
Go FATZT ATA ATE, AT ToANATE
qiq, WAAE AR A@ genfy |
AT T TE T A TGT T T FH
frar  wrEa 1 U § H§ TH sqTEAT
gyt anfiay fie faeelt 1 ooy fareett &
q4r gAT A A gAIT 99F 919 F 919
gre S YT qiF @19 98-8 A= gu §
I o s egrfas & g FEs
¥ #3A T A K CF J0g § A3 T
fis gg OFIL & FrdE w1 QU FfagE

MAY 4, 1970
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femmr war § w6 9w ¥ Ogt W
faesft & 1 syaear gy Mgy fs famg-
w1 & oge dex faw T fas -
Aifem & afer wifns, srafes <
amfiF ga¥ =g T sqaeqr ¥ ary |
form w1 ¥ S ¥ dew e ATUE
sg qx sfagm fearar war & s
ST Y sTATYT Agt AT K1 A1 qifzwy
gAY F4F G S F fag ag o sgar
fe wer sda & @ qAN F1 qvr faer
& fsa &% agi 9z &t 747 Tar, =afe-
T YT 9T g EEt ¥ qw @ty Oy,
sfs g agigd w1 w1 frar a1 -
forg g1 Reg Fm T & AfEw Ay
g 9T ag A4f § 1 s@fag F maw v
17 & 1T AFfwT HA qmar g 5
TUF I & G § SIS sqaedt gl
arfEe | 9 AEl w9 W A9z qY §
IgH § 25 gr 50 AT TIAT /A FIT I
Ffraru AW P AR I Hg H
@y ¥ ¥z 98 W@ g, WOw FW A Fr
¥z WU WTAr & 1 g FI0 FATT AT
4TS € 9N ¥ @ A@ AT §@9 ¢
2 ¥ 73 F T S v (saer)
¥Tr Fg & 5 wa@w gvw § gwnw =
YT wr W= A Mg

wft aifwTe W e (F2) : awnafa
sit, usal ¥ w2t ¢ oF A ¥ Ber
Fuy T W@ & A9 fF IaTam, wem
SR, 9T F waT A FHT a7 gATw o
F AW T TG, T FA IAT
T &Y §, T IAT agH T S
&R FH IAT FT ) gL g W
gfaat ok &€=g wed § enfie <
&1 ar T g w1 TR gAr
=] FIAHFT  TAl B gg ARA
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N fF g9 FATaT X FIE FAR TFR
# gfawr FFN QY I¥ 9T JH AT
BN | &7 F1 LT &Y AT FAFI
Tsal &Y WY P

SHRI K. K. SHAH: A question was
raised by the Leader of the Opposition about
statue of the Mahatma Gandhi. I want to

clear the position. It will come up in a very
short time.

Tej Kumar Press, Lucknow. 30-8-70.
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(H. A. H. Dis.)

So far as this question is concerned, I wish
to assure the House and the country that I
will strain every nerve to see that the statue
of Subhas Chandra Bose is erectedin such a
way that the generations to come will draw
inspiration from that.

19.16 brs.
The Lok Sabha then adjourned till Eleven of the

Clock on  Tuesday, May 5, 1970/Vaisakha 15,
1892 (Saka).
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